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 —

 The  Lok  Sabha  met  at  the  Eleven  of
 Clock.

 ———e

 (Mr.  Seeaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Employment  Schemes  for  Unemploy-
 od  Persons  jn  Rural  and  Urban  Areas

 566.  SHRI  8  R  SHURLA
 SHRI  K.  LAKKAPPA

 Will  the  Minuter  of  PLANNING
 be  pleased  to  state:

 (a)  whether  the  Planning  Commuis-
 ion  has  collected  and  maintained
 statistics  of  unemployed  persons  both
 in  rural  and  urban  areas;

 (b)  ह  eo,  the  number  of  such  per-
 ons,  ,eparately;  and

 {c)  the  main  features  of  the  schem-
 es  formulated  to  give  employment  to
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 {SHRI  VIDYA  CHARAN  SHUELA):
 (a)  to  (e).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  and  (b).  The  Planning  Commis-
 sion  does  not  collect  statistics  of  un-
 employed  persons.  However,  some
 extimates  of  unemployed  persons,  both
 in  rural  and  urban  areas,  based  on
 the  partial  tabulation  of  the  27th
 Round  of  National  Sample  Survey

 49  LS—!

 Organisation  are  available  and  ere
 indicated  below:

 Percentuge  of  unemployed  persons  to
 the  population  of  5  years  and  above,

 —

 State  Rural  Urban

 Andhra  Pradesh  2  95  3°57

 Bihar  235  2  42

 Gujarat  30  °27

 Heryana  org  2°27

 Kerala  s  36  &  wg

 Ortssa  231  3  23

 Panjab  .  or  54  202

 Rajasthan  .  2°  58  i°66

 Tamil  Nadu,  2  00  ro

 Simular  estimates  in  reapect  of  other
 States  are  under  process.

 (९)  The  bulk  of  employment  oppox-
 tunities  are  generated  through  the
 unplementation  of  the  strategy  of  de-
 velopment  contained  in  the  Five  Year
 Plar,  and  the  Annual  Plans.  Pro-
 grammes  relating  to  agricultural  de-
 velopment,  development  of  irrigation
 and  Command  Areas  of  major  irriga-
 tion  systems,  soi]  conservation,  vil-
 lage  and  cottage  industries,  etc.  have
 a  direct  bearing  on  the  level  of  em-
 ployment  in  rural  areas.  Similarly,
 the  development  of  industry,  major,
 medium  and  small  scale,  ag  well  as
 trading,  commerce  and  other  tertiary
 and  allied  services  etc.  determines  the
 level  of  employment  in  urban  areas,
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 The  expansion  of  social  services,  Hike
 health  and  education,  etc.  also  gene-
 rates  employment  for  a  substantial
 number  of  persons  in

 =  of
 af  well

 @g  rural]  areas,  The  graft  uth  Five
 Year  Plan  contains  ypecific  proposals
 in  respect  of  the  various  sectors  of  the
 economy,  consistent  with  the  objec-
 tives  of  the  Plan.

 SHRI  B.  R.  SHUKLA:  According  to
 the  gtatement  laid  on  the  Table,  the
 Pianning  Commission  does  not  main-
 tain  any  statistics  of  the  rural  and
 urban  unemployed  nor  is  there  any
 specific  scheme  for  giving  employ-
 ment  to  unemployed  persons.  May  I
 know  whether  the  hon.  Minister  is
 cognisent  of  the  fact  that  there  is  a
 virtual  plan  holiday  under  the  plea
 and  pretext  of  austerity  measures  and
 continuing  inflation  there  is  actually
 no  employment  of  the  unemployed
 persons  either  in  the  rural  areas  or
 in  the  urban  areas?

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  is  no  plan  holiday  and  no  pre-
 text  as  the  hon.  Member  hag  mention-
 ed.  We  are  going  through  the  Fifth
 Plan  under  severe  constraints.  But
 we  have  not  given  up  either  the  corn-
 cept  of  planning  or  the  strategy  of
 planning  and  we  are  trying  to  keep
 in  tact  as  much  as  possible  the  main
 aimg  that  we  envisaged  for  ourselves
 in  the  Fifth  Plan.

 SHRI  8.  8.  SHUKLA;:  May  I  know
 from  the  hon.  Minister  whether  the
 scheme  of  rural  employment,  crash
 acheme  of  rural  employment,  initiated
 in  the  financial  year  97l-72  hay  been
 e@bandoned  and,  if  so,  for  what  rea-
 sons?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Sir,  we  tried  the  scheme  but  we  do
 not  find  that  the  results  that  came
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 शी  राज  कुमार  +  प्रत्यक्ष  महोदय,  मंत्री
 जी  ने  तका राष् मक उत्तर  दिया  हैं।  मैं  जानता

 चाहता
 शक

 जब  सरकार  बेरोजगारों  के लिए
 रोजगार'

 देने
 की  योजना  नही  बना  रही  है  तो

 समाजवाद  किस  तरह  से  भागेगा  ?  सरकार
 बेरोजगार  लोगों  के  लिए  योजना  कब  तक
 बना  सकेगी  ताकि  लोग!  को  रोजगार  मिले  ?

 क्रि  विश्वा  चरण  कुल:.  प्रत्यक्ष  जी,

 माननीय  सदस्य  की  चिन्ता  ठीक  है  कौर  हमारी
 भी  यही  चिन्ता  है  कि  जितने  बेरोजगार  लोगों
 को  रोजगार  दे  सकें  i  इसीलिए  कई  योजनायें
 बनायी  हैं  जिन  का  विवरण  यहां  कई  बार  दिया
 जा  चुका  है  कौर  उस  के  प्रनुसार  हम  काम  भी

 कर  रहे  हैं।  यह  बात  दूसरी  है  कि  जितनी

 हम  उम्मीद  करते  थे  कि  उन  से  फ़ायदा  होगा
 उतना  नहुझ्ना हो हो ।  ।  लेकिन  प्रयत्नों  को  न)
 छोडा  है  और  उम्मीद  है  कि  माननीय  सदस्य

 का  पूरा  सहयोग  हम  को  इस  बारे  मे  मिलेगा  ।

 गोमती  सहोवराबाई  राय :  मैं  मंत्री

 जी  से  जानना  चाहती  हूँ  कि  यह  रोजगार  दिलाने

 की  योजना  केवल  शहरों  तक  ही  सीमित  है  या

 देहात  की  तरफ  भी  रोजगार  खोलेंगे  जहां  जनता

 को  बड़ी  तकलीफ  है?

 कमी  िश अरज शुक्ल अश्क  मुक्त  :  प्रत्यक्ष  जो,  इस
 में  जो  योजना  बनाई  गई  थी,  जैसे  कि  एक
 भारतीय  सदस्य  ने  रहे  प्रोग्राम  के  सम्बन्ध

 में  पूछा  था  तथा  दूसरे  तभी  जो  प्रोग्राम  बनाये

 हैं,  बहू  ज्यादातर  देहात  से  ही  सम्बन्धित  हैं
 शौर  बेरोजगारी  कौ  समस्या  देहातों  में  ही

 है।  इसलिए  ऐसा  नही  है  कि  देहातों  की  तरफ़
 हमारा  ध्यान  यही  है,  बल्कि  उधर  हम  ज्यादा

 ध्यान  दे  रहे  हैं  ।

 ही  मर्शसहु  मनाया  पांडे  :  क्या  मंत्री

 जी  को  विभिन्न  प्रदेशों  ते  कोई  योजना  ऐमप्लाय-
 पेंट  के  लिए  रूरल  और  परवन  एरिया  की  तरफ़

 से  जिला  है?  यहि  हां,  तो  मंत्रीजी ने  उन
 स्कीमों को  लागू  करते  के  लिए,  मेरा  मतलब
 प्लावित  कमी क्षत  में  कया  विश्व किये  हैं?
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 भी  |... ह  भरण  शुक्ल :.  जहां तक  कुत्ते
 याद  है  दो  यी जता यें  जापों  है,  एक  महाराष्ट्र
 और  दूसरे  केरल को  तरफसे।  भौर  हमने
 प्रभी  जी  वाचिक  योजना  के  बारे  में  बातचीत
 की  थी  उस  में  इन  के  बारे  में  बातचीत  कर  के
 दोनों  पर  भ्र पनी  सहमति  व्यक्ति  की  है  ।
 ौर  हम  लोग  द्य  रहे  है  कि  उन  में  कितनी
 संहिता  मिलती  है,  और  जीतता  पैसा  खर्चे
 करने  हैं  उन  के  अनार  कितना  फायदा  होता
 है  दत्त  झनुभनव  के  आधार  पर  इस  तरह  की
 योजना  को  शर  आगे  बढ़ाने  की  कोशिश
 करेंगे  ।

 शी  पटल  विहारों  वाजपेयी:  अध्यक्ष

 महोदय,  मंत्री  जी  द्वारा  दिये  गये  उत्तर  में

 कहा  गया  है  कि

 the  Planning  Commission  doeg  not
 collect  the  statistics  of  unemployed
 Persons.

 तो  बेकरी  को  संख्या  एकत्रित  करने
 का  काम  कसि  का  है  ?  क्या
 सरकार  बेसहारों  को  सक्ष्या  को  जाने  हुए
 उन्हे  पेज्गार  देने  का  कोई  कार्यक्रम  बना
 सकती  है?

 थी  जिया  चरण  शुक्ल :.  इस  तरह  के  आंकडे

 इकट्ठे  करने  का  काम  नेशनल  संर्पित  सर्वे

 करता  है  कौर  उस  का  आयोग  हम  पुरी  तरह  से

 करते  हैं।  इस  तरह  के  अकड़ें  जो  हर  0

 साल  में  जन-गणना  होती  है  उस  मे  भी  एक  किये

 चलते  है।  विभिन्न  श्रेणियों  आती  है.  यह
 भी  उस  में  एक  श्रेणी  में  बहुत  ही  जनरल  तरह
 की  सूचना  रहनी  है  तब  भी  हम  उस  का

 उपयोग  करते  है  ।  या जता  आयोग  स्वर

 इस  तरह  के  नाक है  इक्ट्ठा  करने  का  काम  नहीं
 करता,  अधिक  उस  के  लिए  एक  बहुत  बड़ी

 संस्था  नेशनल  से  कपिल  सर्वे  है  औैर  उस  के

 आंकड़ो  पर  हम  पूरा  वाम  करते  हैं  1

 कीच दल  जमीदारों  बा अपे बो:  नेशनल

 ह...  सर्वे  क्या  पूरे  देश  के  बोकारो
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 की  साया  की  गिनती  कर  सकता  है  ?  मंत्री
 महोदय,  का  यह  उसर  ठोक  नहीं  है  कि  जन-
 गणना  करने  वाल!  ने  बेक  रा  की  सख्या  एकत्न  की
 थी।  क्या  सरकार  क  पास  इस  बारे  में  कोई
 ध्रकिदे  नहीं  हैं  जिप  ये  पता  लग  सके  कि  देश  में
 कितव  लोग  बेकार  हैं  ?

 SHRI  9  BASUMATARI:  This  is
 the  most  important  subject.  This  has
 been  discussed  in  the  High  Power
 Committees  where  the  Prime  Minin-
 ter  is  the  Chairman;  the  problem  of
 employment  of  Scheduled  Castes  and
 Tribes  had  been  discussed  with  re-
 ference  to  the  national  plan  and  the
 tural  and  tribal  areas  I  have  got
 the  proceedings  here  with  me,  The
 policy  had  been  accepted  by  the  Gov-
 ernment  that  the  claims  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 should  be  taken  into  consideration  in
 the  matter  of  employment  seriously.
 If  SCST  candidates  are  not  employ-
 ed  in  the  reserved  quota,  the  person
 concerned,  the  employment  authorities
 should  be  answerable  and  they  should
 be  taken  to  task.  What  step,  had
 been  taken  in  that  girection?

 SHRI  VIDYA  CHARAN  SHUELA:
 In  all  our  employment  schemes  we
 have  laid  special  emphasis  on  the  em-
 ployment  opportunities  of  Scheduled
 Castes  and  Tribes;  it  has  not  only  been
 our  policy;  it  has  been  our  gpecial
 effort  Whether  in  this  respect  we
 have  succeeded  to  the  extent  that  we
 desired  or  not,  is  another  question.
 We  have  tried  our  best  to  gchieve
 this  objective

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  Recent  statistios  have  re-
 vealed  that  the  sons  and  daughters  of
 influential  sections  of  people  have  got
 better  scope  for  employment  than  the
 people  who  are  struggling  for  their
 survival.  What  steps  have  the  Plan-
 ning  Commussion  taken  to  gee  that
 the  sons  and  daughters  of  vulnerable
 sections  of  sotiety  got  better  _फाइफहन
 tunities  of  employment?



 is  unexceptionable  and  we  should  try
 to  do  that.  I  do  not  really  gee  how
 to  achieve  that,  how  to  prevent  the
 persons  who  are  in  good  position  get-
 ting  their  sons  and  daughters  employ-
 ed  so  that  greater  opportunities  are
 available  to  others;  that  can  be  done
 by  intensive  work  in  certain  areas
 but  I  do  not  know  if  any  institutional
 arrangements  or  legal  arrangements
 of  this  kind  could  be  made.

 PROF.  MADHU  DANDAVATE:  I
 should  like  to  know  from  the  hon.
 Minister  whether  he  ig  aware  of  the
 fact  that  a  former  Chief  Minister  of
 Maharashtra,  V.  P.  Naik  at  the  Borde
 camp  of  Congresamen  gaid  that  signi-
 ficant  and  important  scheme  like  the
 rural  employrgent  security  scheme  i
 not  able  to  succeed  only  because  the
 Central  Government  does  not  seem  to
 be  very  conscious  about  the  merits  of
 the  scheme  and  adequate  assistance
 was  not  being  given?  In  view  of  this
 will  the  Government  reconsider  their
 attitude  and  give  more  financial  as-
 sistance  to  the  ‘implementation  of
 that  valuable  scheme?

 SHRI  VIDYA  CHARAN  SHURLA:
 I  do  not  think  that  the  hon.  Member
 has  quoted  the  former  Chief  Minister
 correctly.  He  did  say  that  a  good
 scheme  had  been  prepared  by  the
 Muharashtra  Government  and  that  it
 had  been  forwarded  to  the  Central
 Government  and  without  their  full
 co-operation  it  could  not  be  imple-
 mented  property...  .(Interruptions.)
 This  is  what  he  said  during  the  Plan
 discussion,  During  the  Plan  discus-
 sion  when  Naik  was  the  Chief  Minis-
 ter  of  Maharashtra  we  had  an  oppor-
 tunity  of  finding  out  what  his  exact
 ideas  were  and  what  the  ideag  of  the
 Maharashtra  Government  were.  In

 +
 "669,  SHRI  HARI  SINGH:

 हना  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:  '

 (a)  whether  coal  prices  hike  has
 upset  cement  production  in  the  coun-
 try;  and

 (9)  if  so,  the  remedial  messures
 proposed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND  CI-
 VIL  SUPPLIES  (SHRI  B.  P.  MAUR-
 YA):  (a)  No,  Sir.

 (b)  The  Government  has  agreed  to
 grant  escalation,  on  ist  July  every
 yeat,  in  the  ea-works  retention  prices
 of  cement,  following  increase  un  the
 price  of  coal,  as  per  the  formula  re-
 commended  ty  the  Tariff  Commission
 m  its  Report  of  April,  l974.

 att  ett  सिह:  माननीय  भप्रध्यक्ष  जी,
 में  श्राप  के  माध्यम  से  मंदी  महोदय  से  जाना
 चाहता  हूं  कि  इस्कालेशन  प्रिन्ट  करने  के  बाद
 सीमेट  बा  कितना  प्रोडक्शन  सभा  और
 सीमेट  जो  ज्यादा  प्राइस  हुई  उस  के  बाद  बह
 सीमेंट  किस  वर्ग  को  बाटा  गया  और  उसका
 फायदा  किस  को  पहुंचा  भ्र ौर  देश  के  किल&तिन

 हिस्सों  में  वह  गया  ?

 ॉ  dito  de  मौके:  श्री मनु,  जहा
 लब  सीमेंट  के  ब्रोडवशन  का  प्रश्न  है,  मूल  प्रश्न
 के  सम्बन्ध  में  मैंने  निवेदन  किया  है  कि  कोयले
 के  दाम  बढ़ने  की  वजह  से  प्रोडक्शन  नहीं
 गिरी  है।

 जहां  तक  दूसरे  प्रश्न  का  सम्बन्ध  है,  इस
 के  लिये  नोटिस  की  भ्रावश्यकता  है

 की  ध  राम  गोपाल  ह्ड्ीः  कोयले  की
 कीमत  बढ़ी,  इस  बस्ते  सीमेंट  को  कीमत

 बढ़ेगी,  यह  कब  तक  चलेगा  |  में  जानता

 चाहता  हूं  कि  कोयले  की  कोमल  को  ह 1
 करमे  के  स्त  सरकार  कोई  सीमित

 कदम  उठा  रही  हैं  था  नहीं  A
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 कमीशन  की  सिफारिश  के  आधार  पर  यह
 निश्चित  किया  गया  था  कि  जैसे  जैसे  बौर
 बीजों  के  दाम  बढ़ेंगे,  चेजेज  बढ़ेगे,  कोयले  की
 कीमत  बढ़ेगी  या  ग्रेट  बढ़ेगे,  उस  के  आधार
 पर  सीमेट  के  दाम  हर  शव  पहली  जुलाई  से

 बढ़ा  दिये  जाएगे।  जहा  तक  कोयले  के  दामों
 के  अनुपात  का  सवाल  है,  झगर  एक  टस
 कोयले  पर  24  रुपय॑  बढ़ता  है  तो  उस  हिसाब
 से  56  पैसे  सोमेश  के  दामों  में  बढ़ने  चाहिए
 और  एफॉशियेन्सी  न  गिरे,  और  कोयले  का

 दुऋपयोग  न  हो  इसलिए  यह  किया  गया  कि

 इस  के  दाम  50  पैसे  बढ़ा  दिये  जाए  ऑर
 यह  प्रभुपाद  रखा  गया  है  ।  ऐसा  एक  नियम
 सा  बना  दिया  गया  है  ।

 Power  Supply  to  Saurashira  Region
 of  Gujarat

 *§70  SHRI  ARVIND  M  PATEL:

 SHRI  VEK
 +

 Will  tne  Minister  of  ENERGY  le
 pleased  to  state

 (a)  whether  power  supply  im  Sau-
 Trashtra  region  of  Gujarat  State  has
 been  cut,

 tb)  if  80,  since  when  ,

 (cd  to  what  extent  the  production
 gide  has  been  affected,  and

 (ay  how  long  this  power  cut  wll
 continue?

 THE  MINISTER  OF  ENERGY  (SHRI
 हैं.  C.  PANT)  (a)  to  id)  A  statement
 ie  laid  on  the  Table  of  the  House

 Statement

 fa)  to  (d}.  There  are  no  energ,  cuts
 ty  Gujarat  Stete  including  Saurashtra

 But  there  has  been  a  short-
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 age  in  peaking  capacity  since  Sepiem-
 ber,  974  which  is  being  managed  by
 holiday  staggering,  voluntary  reduction
 in  peak  demands  by  industries  etc.
 There  have,  however,  been  occasions
 when  some  loads  had  to  be  shed  due
 to  outages  of  generating  units  and  volt-
 age  drops  According  to  the  Gujarat
 State  Electr  city  Board  industrial  pro-
 duction  hag  not  been  arlversely  affected
 ao  far

 at  अरबिन्द  एम०  पटेल;  प्रत्यक्ष
 जी,  मंत्री  महोदय  ने  झ्र पन  स्टेटमेंट  मे  बताया
 है  वि  पावर  को  शार्टेज  देहाती  में  नहीं  है
 लेकन  मेरा  खद  का  यह  अनुभव  है  कि  जब  मैं
 जनवरी  में  देहात  में  गया  था,  ता  स.री  रात
 गायों  का  बिल  नहीं  मिला  थी  झोर  यह
 क्रम  और  रिया  दो  महीने  से  वहां  पर
 जाते  है।  मझ  यह  देख  कर  ताज्जुब  हो  रहा
 है  कि  यहा  पर  यह  हा  गया  है  कि  देहातों  मे
 बिजली  की  कोई  कमी  नहीं  हैं  लेकिन  बिजली
 की  वहा  कमी  है।  तो  म॒  बह  कहना  चाहता
 हैं  कि  सरकार  इस  बात  की  जाच  करे  कि
 असली  बात  बया  है  ?

 ओ  कृष्ण  चन्द्र  पन्त  गुजरात  में  जो  मुजरा
 सरकार  हमारे  पास  सूचना  भेजती  है,  उस

 प्रनुसार  वहा  कोर्ट  किस  वर्भरह  नहीं  एप्लाके
 यि  गये  है  प्रौढ़  ग्राम  तौर  पर  वहा  की
 स्थिति  संतोषजनक  हैं  बल्कि  भ्रप्रैल  के  महीने
 का  अन्दाज़ा  यह  है  वि'  20  मिलियन  यूनिट  रोज
 की  वहां  रिबवायरमेट  है  आर  20  मिलियन

 यूनिट  रोज  सप्लाई  है,  लेनी  यह  ग्रा वश्य
 ह्भ्ा  है  कि  उधर  जनवरी  के  महीने  में  तारापुर
 स्टेशन  भेजा  द  यतीत  हे  उन  में  से  एक  बन्द

 झा  भा  आग्रह  लिंग  के  लि!  |  220
 मेगाटन  का  निट  उसके  अलावा  एक
 इकाई  यूनिट  नम्बर  1  है  कार  उसको  भी
 इंस्पैक्शन  कौर  प्रनग्रलमेटंस  के  लिए  आट
 हाउस  किया  गया  है  ।  श  कपूर  और  सिका  के
 दो  छोटे  छोटे  युनिट  भी  सौराष्ट्र  में  है  जोकि

 थर्मंड  यूनिट्स  है  प्राय  ता  जानते  ही  हैं  कि

 वहा  पानी  की  कमी  है पोर  ५५नी  की  कमी  की

 वजह  से  केरलीय  वाटर  की  कमी  की  वजह  से

 सोलह  सोलह  मैगावाट  के  प्लाट  एक  एक
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 मेगावाट  पैदा कर  रहे हैं।  इन  सल  कारणों से

 कुछ  बाल्टरेग बरीएंड दर  रेड  को  कमी  हुई  है  भौर  इतर
 चूज रोत  लमसन्कु  1...  नेस्त  करेगा
 पड़ा  है।  गह  दो  सकता  है  कि  पिछले  महीने
 इस  कारणों  से  कुछ  दिक्कत  हुईं  हो  लेकिन
 काम  तौर  से  जैसा  मेने  कहा  है  स्थिति  सन्तोष-
 जनक  है।

 शी  हरविन्द  एम०  प्रदेश:  बिजली  की
 कमी  की  वजह  से  जो  कट  लगाया  गया  है  उस
 में  बालों  मे  रात  को  बिजली  दी  जाती  है
 रात में  ।  खतों मे ंमें  पम्पिंग  सैट  चालू  होते  हैं
 कौर  रात  में  पनी  दिया  जाता  है  वह  ठीक  नहीं

 है  कौर  इस  रास्ते  उनको  दिन  में  बिजली

 दी  जानी  चाहिए।  में  जानना  चाहता  हू  कि

 क्या  श्राप  कोशिश  करेगे  कि  जो  भी  कटौती  हो
 जाये  उस  में  गायों  ©,  fer  मे  बिजली  दी  जाए
 और  शहरों  में  घौर  कोई  व्यवस्था  भाप  लागू
 करना  चाहते  हो  ता  करें  ?

 की  कृष्ण  चबा  on.  माननीय  सदस्य
 का  जो  यह  सुझाव  है  इसको  हम  गुजरात
 सरकार  तक  पहुचा  बेने  |

 SHRI  H.  M  PATE!  Is  the  Minister
 aware  that  onl)  today  the  AIR  carried
 the  news  that  the  Gujarat  Electricity
 Board  had  called  upon  all  the  consu
 mers  of  power  to  cut  down  ther  con-
 sumption  by  20  per  cent  and  that  the
 industnal  users  were  all  asked  to  come
 to  an  agreement  regarding  the  stagger-
 ing  of  consumption’  It  is  something
 much  more  than  what  is  stated  in  the
 Statement  laid  on  the  Table  of  the

 It  as  true  that  the  Tarapor
 Unit  |  has  been  shut  down  and  the
 Duvaran  plant  hes  been  shut  down.  But
 that  was  in  January  and  its  effect  must
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 combined  Thig  is  the  reason  why  stag-
 gering  is  being  resorted  to

 SHRI  म  M  PATEL  Why  is  it  that
 the  bydro  unit  at  Ukay  has  failed?
 Secondly  the  transmission  lines  aie
 shut  down  during  the  premonsoon  कुक
 nod  But  that  is  when  the  monsoon
 has  begun  and  the  trouble  becomes  par-
 ticularly  serious  Is  that  not  so?

 SHRI  K  C  PANT  According  to  the
 report  I  have  got,  im  view  of  marine
 pollution  shut  down  is  undertaken  and
 the  seasons  of  premonsoon  maintenance
 are  also  causing  ,0me  interruption.  In
 Ukai  station  the  reason  is  vibration  in
 the  bearings,

 SHRI  DHAMANKAR  The  hon  Min
 ister  in  his  statement  hag  just  now
 stated  that  at  Tarapore  was  shut  down
 in  January,  but  from  press  reports  we
 find  that  ¢.ther  of  the  units  is  shut
 down  for  some  period  of  the  year  !
 would  like  to  know  from  the  hon  Min-
 inler  whether  there  ia  some  period  of
 the  year  when  bath  the  units  are  work-
 ing  and  what  steps  Government  pro-
 pose  to  take  to  see  that  both  Units  are
 working  ag  this  shut  down  causes  pow-
 er  shortage  in  both  Gujarat  and  Maha-
 rashtra.

 SHRI  K.  C.  PANT:  Every  second
 year  I  think  re-fuelling  has  to  be  done,
 and  whenever  re-fuelling  ix  done  in  an
 atomic  power  station,  there  is  a  shut
 down  for  a  period.  ‘The  shut

 down  ts  ionger  Would  have  been
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 _  ton  ef  bad  “go  the  ferlod  is  about
 “four  months.  ‘So,  once  S*every  ‘two

 years,  as  far  as  l  remember,  the  shut-
 ‘down  ig  for  four  months  in  one  of  the
 stations.  For  several  months  in  the

 year  the  units  are  sbut  down.  When-
 ever  re-fuelling  has  to  be  done,  unfor-

 tunately  for  three  or  four  months  one
 of  the  units  is  shut  down.

 “SHRI  P.  G.  MAVALANKAR:  It  is
 true  that  the  position  of  power  supply
 ier  Gujarat  is  comparatively  more  easy
 and  comfortable  than  in  many  other
 States  in  the  country.  but  I  wonder
 whether  be  is  right  when  he  says  in
 his  statement:

 “There  is  generally  no  energy
 shortage  in  Gujarat  State  including
 the  Saurashtra  region.”

 The  fact  is  that  over  a  period  of  three

 years  there  have  been  constant  power
 station  breakdowns  resulting  into  fre-

 quent  power  cuts  as  also  ¢ontinuous
 staggering  in  the  textile  industry  and
 other  industrial  units  in  Gujarat  in-
 eluding  Saurashtra,  and  farmers  are
 finding  it  very  difficult  because  the
 supply  of  power  is  erratic.  Sometimes
 it  is  during  the  cay  and  sometimes  :t

 ‘jg  during  the  night.  They  are  not  sure
 when  they  will  get  it.  As  my  hon.
 friend  Shri  H,  M.  Patel  pointed  out,
 this  very  morning  A.LR.  gave  the  news
 that  people  using  power  have  been  ask.
 क्त  by  the  authorities  to  be  careful  and
 to  economise.

 Jn  view  of  all  these  developments
 ‘wilj  the  Minister  tell  us  and  assure  us
 that  beth  the  Tarapore  units  will  soon

 eck,  together  so  that  this  staggering.
 lows  of  power  supply  and  the  continu.
 “diffcullies  of  the  power  users  of
 Gujarat  and  Saurashtra  are  averted?

 "aR  kK.  0.  PANT:  Both  the  units
 “ete.  functioning  together  before  this
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 hon.  friend  said,  generally  speaking  the
 situation  in  Gujarat.  is  much  better
 than  in  many  of.  the  other  States.

 I  was  looking  up  the  reports  from
 the  States  as  to  the  cuts  they  have  im-
 posed.  Gujarat  has  not  imposed  any
 cut,  unlike  most  other  States  today.  4
 have  here  figures  of  demand  and  avail-
 ability  for  the  last  few  years  since
 March,  ‘1974.  There  are  many  months
 in  which  there  has  been  a  slight.  sur-
 plus  and  there  are  some  months  in
 which  there  has  been  a  slight  deficit.
 In  March,  ‘1978,  for  instance,  the  de-
 mand  and  availability  matched  each
 at  20.25  and  in  April  again  it  was
 mratched  at  20.  So,  it  is  the  picking  up
 capacity  that  is  cut,  not  the  cnergy.

 SHRI  P.  5.  MAVALANKAR:  Please
 tell  us  us  to  when  both  the  units  will
 start  functioning  normally,

 SHRI  K.  C,  PANT:  This  will  be  com-
 pleted  in  May.  After  that,  both  will  be
 functioning.

 SHRI  D.  D.  DESAI.  To  what  extent
 is  the  comfortable  position  which  the
 hon.  Minister  is  mentioning  on  account
 of  maintenance  and  to  what  extent  is
 it  due  to  plant  utilisation,  and  which
 of  the  States  has  the  lowest  plant  utili-
 sation?

 SHRI  हू.  C.  PANT:  Actually,  the  ave-
 Tage  capacity  utilisation  is  the  highest
 in  Gujarat.  It  is  about  65  per  cent.
 If  you  go  unit  by  unit,  for  Dhuvaran
 it  is  63,  for  Uttran  it  is  68  and  for
 Ahmedabad  it  is  79  per  cent  of  capacity.
 and  the  smaler  units  with  an  aggre.
 gate  of  83  MW  have  shown  52  per  cent
 Capacity  utilisation.  These  are  purely
 on  coal.  As  far  as  others  are  concern-
 ed.  some  are  on  gas  and  some  878  on
 oil.  One  is  on  gas  and  oil.  The  capa-
 city  utilisation  figures  of  Gujarat  are
 good.

 SHRI  0.  D.  DESAI:  You  have  men-
 tioned  about  the  comfortable  position
 relating  to  other  States.  I  want  to
 know  what  is  the  capacity  utilisation.
 of  other  States?  The  reason  for  com-  ite
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 fortable  position  of  Gujarat  was  not
 on  atcount  of  better  production  of
 plants:  it  is  on  account  of  better  utili-
 sation  of  plants.  That  is  what  T  was
 trying  to  find  out.

 SHRI  K.  C.  PANT:  This  is  the  best.
 I  have  got  the  figures  for  the  whole
 country.  I  can  give  you  State-wise
 figures.  This  is  the  best  in  the  coun-
 try.  It  is  a  happy  feature  that  they
 are  making  good  use  of  the  capital.

 Share  of  Government,  LIC.  and
 U.TI  im  Joint  Industrial  Units

 *37l.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  state:

 (a)  the  total  number  of  joint  indus-
 trial  units  (with  names)  ip  which  the
 Government,  the  Life  Insurance  Cor-
 poration,  the  Unit  Trust  of  India  or
 the  financial  institutions  of  the  Gov-
 ernment  have  more  than  25  per  cent
 of  the  equity  capital:  and

 (b)  the  nature  of  Government  con-
 #rol  over  cach  one  of  these  units?
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 THE  MINISTER  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  T.  A.
 PAI);  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 (a)  On  the  basis  of  information  fur-
 nished  by  the  Bureau  of  Public  En-
 terprises  a  list  of  Joint  Sector  Units  as
 on  31-38-1974  in  which  the  Central  Gov-
 ernment  hold  equity  and  the  other
 share  holders  are  State  Governments/
 financial  institutions/private  parties  is
 attached  giving  the  detmils  of  equity
 held  by  the  Central  Government,  State
 Government  and  others.  Information
 about  the  equity  held  by  the  Life  In-
 surance  Corporation  the  Unit  Trust  of
 India  and  other  Financial  Institutions
 in  each  of  these  units  is  not  readily
 available.

 (hb)  Government  policy  regarding
 Joint  Sector  hag  been  spelt  out  in  the
 policy  statement  Press  Note  dated  the
 22nd  February  973  in  which  it  is  laid
 down  that  in  all  the  different  kinds  of
 Joint  Sector  Units  the  Government  will
 ensure  for  itself  an  effective  role  in
 guiding  pohcies,  management  and  ope-
 rations.  the  actual  pattern  and  mode
 being  deculed  85  appropriate  in  each
 Cause

 List  of  Joint  Sector  Units  at  on  BI8-95  in  which  Central  Govenunent  hold  equity  and  the  other
 Aareholders  are  State  (ल हापादाए) | निवदाकतादं  Institutions}  Preate  Parties,

 (२६.  in  lakhs)

 ५  Bquity  hekd  by  Total x

 do  acs  sul .  f  r No  Name  o  ,
 Central  =  Stare  Others  equity

 I  2  3  4  5  b

 x  Cochin  Refineries  Led.  ,  नि  न  0  §a  ato
 3  Indo  Burmah  Petroleum  Co,  Ltd.  ,  ‘  60  ‘  go  I$

 3  Labrizcd  India  Led.  .  .  -  «  ry  +  29
 4  Madras  Refineries  Ltd.  ,  .  +  953  *  535  =

 $  Fertiazer  &  Chemicala(  Travancors)  Lid.  ५  738  298  a8  ft
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 x  2  3  4  5  6

 6  Madras  Fertilizers  Ltd.  ,  .  .  7  696  669  ३365
 7  Jessop  &  Company  Lrd,  .  ०9  774  os  ११  10  224
 8  Triveni  Structurals  Lid.  .  .  ?  A  7453  147  ३00.
 9  Indian  Telephone  Industries  Ltd.  ५  .  388  ६  0  Sr  400

 30  Praga  ‘Tom  fs  Ltd.  2  :  *  .  223  48  8  289
 it  National  Newsprint  &  Paper  Mills  Ltd.  ,  255  I70  70  495
 72  Central  Warehousing  Corpn.  ,  .  .  3562  oe  438  (2000+

 33  Metal  Scrap  Trate  Corporanion  of  India  Lad.  76  oo.  4  20

 4  Mogal  Lines  Ltd.  ,  .  .  .  .  93  ~  8  ror

 Fry  Damodar  Valley  Corporanon  ,  .  «  «-  §608-7  3§863°  _  ‘2471-8
 26  Singarem:  Colhenes  Ltd.  oe  2720  402°5  39  (678-4
 qq  Sikkim  Mining  Corps.  .  हि  न  ५  28  हम  29°23  on  57°3
 38  Lube  India  Led.  .  :  240  0  *  240°0  480-0

 tg  Sindhu  Resttiement  Corps  Ltd.  .  50  ‘102:  3  I§2°3
 20  The  Mysore  Iron  and  Steel  Co.  Ltd.  ,  -  1320'0  3980  ०  os.  3300°0,
 ai  Oil  India  Ltd.  वि  .  .  हि  वि  I400  ©  i400-0  2800-0

 aa  Bolan:  Ores  Lid.  ,  .  नि  ,  5०5  4a"  5  T0c"G

 23  Indran  Expleves  Lid.  .  .  .  .  274.0  ग854  2  2148  2
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 SHRI  P.  दे  SHENOY:  In  the  state-
 ment,  it  is  mentioned  that  the  infor-
 Mation  absut  the  equity  held  by  the
 LIC,  UTI  and  other  financial  institu-
 tlons—is  not  readily  available.  I
 hope  this  information  will  be  made
 available  to  ine  in  due  course.  In
 the  meanwhile,  I  would  like  to  know
 whether  it  ts  a  fact  that  in  many  of
 the  joint  sector  units,  Government
 does  not  exercise  any  control  at  all
 in  the  matter  of  appointment  of  con-
 #iltants,  sole  selling  agents,  executive
 Officers  and  auditors?

 SHRI  T.  A  PAI:  Sir,  the  question
 referg  to  a  joint  sector  where  the
 Government  along  with  financial  in-
 stitutions  have  g  substantial  stake.  Ac-
 eording  to  the  Policy  Resolution  of
 1973,  when  the  jomt  sector  projects
 were  mooted,  it  was  suggesteq  that
 these  projects  could  be  brought  into
 existence  with  the  Central  Govern-
 ment's  participation  or  the  State  Gov-
 ernments'  participation  with  the  fin-
 ancial  institutions  and  the  public,  Se
 far  as  the  Central  Government  is  con-
 cerned,  since  then,  I  am  afraid,  no

 se
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 joint  sector  project  has  come  into
 existence.  There  have  been  a  num-
 ber  of  joint  sector  projects  brought
 into  existence  in  the  States,  but  their
 humber  ig  very  much  lesg  than  the
 number  of  licences  that  have  been
 isgued  or  the  letter,  of  intent;  because
 the  State  Governments  have  not  beer
 able  to  go  ahead  with  them,  the  let-
 ters  of  intent  remained  where  they
 were.  But,  wherever,  the  projects
 have  come  into  existence,  the  pattern
 of  management  has  been  ensured,  and
 wherever  the  States  are  participating,
 well,  the  difficulties  that  Mr.  Shenoy
 has  pointed  out,  have  not  arisen.  They
 have  carefully  been  looked  into  and
 the  Chairmen  are  appointed  by  the
 Government.  The  Managing  Director
 ig  appointed  by  the  Board  in  consulta-
 tion  with  the  Government  and  the
 pattern  of  management  hag  been  laid
 down.  But,  in  respect  of  the  other
 companies,  which  today  might  have
 Bone  into  the  joint  sector  by  defini-
 tion,  in  view  of  the  fact  that  the  pub-
 lic  financial  institutions  have  had
 considerable  investment  there.  the
 questions  ag  to  what  should  be  the
 pattern  of  management  and  how  they
 should  be  better  managed  are  engag-
 ing  the  attention  of  the  Government.

 SHRI  7,  R.  SHENOY:  To  implement
 the  concept  of  national  sector.  I  would
 like  to  know  whether  the  Government
 have  any  scheme  to  take  over  5l  per
 cent  of  the  shares  in  every  joint  sec-
 tor  and  in  private  sector  units  control-
 led  by  monopolists.

 SHRI  T.  A.  PAI;  Sir,  according  to
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 becquse  mostly,  we  would  like  to  see
 that  these  investments  are  aafe;  they
 give  a  fair  return—not  only  because
 our  money  ig  involved  buy  also  the
 money  of  the  amall  shareholders  48
 also  involved  ang  further  the  produc-
 tion  is  ensured.  as

 SHRI  प्र,  M.  PATEL:  Will  the  Min-
 ister  be  good  enough  to  clarify  the
 position  which  he  sought  to  expiam
 in  his  reply  to  the  supplementary
 question?  Does  he  suggest  that
 shares  held  by  industria,  development
 banks  or  the  nationalised  banks  or
 the  LIC,  will  gli  be  added  up  in  order
 to  arrive  at  the  position  whether  the
 Government's  holding  is  5i  per  cent;
 whether  the  holding  is  5l  per  cent  or
 whether  it  ig  the  Government  holding
 alone  which  will  decide  the  :asue.  In
 other  words,  do  they  consider  shares
 held  by  an  Industrial  Development
 Bank,  nationalised  banks,  the  Unit
 Trade,  the  LIC,  also  ae  Government
 holding?

 SHRI  T  A.  PAI:  I  was  only  refer-
 ring  to  the  queation  raised  by  Shri
 Shenoy  wherein  he  had  asked  me,  if
 8]  per  cent  ig  held  by  all  the  finan-
 elul  institutions  along  with  the  Gov-
 ernment,  what  is  the  position.  I  was
 referring  to  him  a  Section  of  the
 Companies  Act  where  j¢  is  stated  that
 in  a  Government  Company,  the  shares
 are  held  not  only  by  the  Government
 but  they  may  also  be  held  jointly  by
 the  corporations,  that  is  the  situation.

 SHRI  VASANT  SATHE.  As  is  well
 known,  today,  most  of  the  industries
 are  run  not  on  thelr  own  capital  but
 substantially  on  the  capita!  got  from
 various  financial  institutions.  Alj  in-
 dustriex  are  rup  ilke  that....

 SHRI  PILOO  MODY:  The  Govern-
 ment  is  also  run  on  people's  money.

 SHRI  VASANT  SATHE:  That  is
 why  $  §s  called  people's  Government.

 To  obviate  the  necessity  of  nation-

 dustries,  if  ail  this  4  given  a .  if  a  money
 public  funds  from  banka  or  financial
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 institutions,  as  he  said  quoting  the
 Companies  Act,  if  necessary,  by  a
 little  further  modification,  can  you
 not  exercise  adequate  control  over
 the  management  and  also  the  work~-
 ing  of  these  industries  so  that  un-

 waste  of  resources  in  non-
 priority  sectors  is  not  allowed?

 SHRI  T.  A.  PAI-  The  concept  of  pri-
 vate  sector  has  undergone  a  conside-
 rable  change  i0  the  last  25  years.
 Since  the  public  financial  institutions
 have  been  financing  them  after  the
 nationalisation  of  life  insurance  and
 also  the  general  insurance,  most  of
 these  holdings  now  belong  to  the
 public  financial  institutions.  The
 question  of  ownership,  therefore,  has
 been  passed  on  to  the  Government
 indirectly  through  the  public  financial
 institutions.  Now,  the  government
 will  have  to  examine  what  should  be
 the  type  of  management  and  how  they
 sbould  function  rather  than  go  on  harp
 ing  about  their  sectorial  affiliations
 and  see  that  these  institutions  are  run
 better  and  work  in  the  interest  of  the
 country

 SHR)  THA  KIRUTTINAN.  The  hon
 Minister  has  given  a  list  showing  how
 many  State  Governments  have  not
 taken  shares  in  a  number  of  industries.
 I  would  like  to  know  from  the  hon
 Minister  whether  any  State  Govern-
 ment  has  come  forward  to  take  shares
 बड़  well  as  the  management  of  these
 industries  which  are  given  in  the  lst
 and,  if  so,  whst  are  the  State  Govern
 ments  and  what  ie  the  reaction  of  the
 Central  Government  thereto.

 SHRI  T.  A.  PAI.  The  list  given  by
 the  Bureau  is  classified  as  joint  sector.
 T  am  afraid,  it  is  not  so.  They  are  pub-
 Me  sector  undertekings  where  the
 management  is  entirely  in  the  hands  of
 the  Goverment.  Wherever  the  State
 Government,  bave  come  forward,  for
 ineteree,  in  the  case  of  Singareni  Col-

 Yiery  Ltd—they  have  substantial
 ttake—to  in  some  of

 hey projents,  they  heve  not  been  un
 comed.
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 SHR)  THA  KIRUTTINAN.  I  am
 asking  about  industries  in  which  the
 State  Governments  have  not  taken  any
 share  and  which  are  shown  in  the  list.
 I  want  0  know  whether  any  State  Gov-
 ernme.t  has  come  forward  to  take
 shares  n  the  Industries  in  which  they
 have  m  share

 SHRI  T  A.  PAI  We  have  not  asked
 them  tor  have  they  come  forward.

 SHRI  B  V  NAIK  If  the  hon  Minis.
 ter  weie  to  kindly  see  item  No  5  m
 the  het  of  joint  sector  units  there  is
 absoluirly  no  holding  by  the  private
 Part)  It  says,  the  equities  held  by the  Central  Government  and  State
 Govern  nents.  I  would  hke  to  know how  this  will  fall  into  this  defination of  the  joint  sector  Secondly,  hl  now, if  You  see  the  list  the  Cochin  refine-
 Tres,  as  the  common  man  understood
 it,  were  all  public  sector  units.  We
 presume  that  the  change  in  termino-
 logy  took  place  on  27th  February, 978  So,  would  he  kindly  tell  us
 what  is  the  defimtion  in  regard  to  the
 Joint  sector  as  distinct  from  the  pub- lie  sector—because  he  has  mooted  the
 third  idea  now.

 SHRI  पा  A  PAI  This  :s  a  lst  of
 financiz]  institutions  given.  by  the
 Burea,.  of  Pubhe  Enterprise  where
 they  have  shown  the  public  sector
 where  there  is  pubhe  participation  by State  Government  and  others  To  say
 that  because  of  the  State  Government's
 Parhempation  with  the  Central  Govern-
 ment  it  is  joint  sector  is  perhaps  not
 meaningful  at  all;  it  is  public  sector.
 So,  as  }  have  said  in  my  clarification,  I
 won't  arcept  this  as  a  joint  sectar  list, at  2s  a  public  sector  list  that  has  been
 submitted,  to  show  that  there  has  been
 participation  by  the  State  Governments
 and  partly  by  the  public  in  these  pro-
 jects.  But  the  joint  sector  concept  of
 973  envisaged  a  25  per  cent  participa-
 tion  by  the  Government  and  26  per
 cent  by  the  public  financial  institutions
 and  by  others  and  the  Government
 would  have  control  over  the  manage-
 ment  partly  So  none  of  these  are  in-
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 eluded  in  the  list  because  fhere  is  no
 such  project  coming  under  the  Central
 Government.

 Application  of  Hindu  Marriege  Act  in
 Pondicherry

 572,  SHRI  NITIRAJ  SINGH
 CHAUDHARY  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  of  No  28
 on  26th  February,  l975  regarding  appli-
 cation  of  Hindu  Marriage  Act  in  Pondi-
 cherry,  and  state  whether  Government
 would  suo  moto  take  steps  to  end  the
 “renoncants”  class  and  make  al]  Indian
 law  applicable  to  them’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  DE.
 PARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  OM  MEH-
 TA}:  The  Government  has  no  inten-
 tion  of  taking  any  such  steos  at
 present.

 शी  मीतिराज  सिंह  चौधरी  :  पाडिचेरी
 को  इस  देश  का  भाग  बने  प्रति  वर्ष  ये  हैं  ।
 कया  पत्री  सहोदर  यह  बतायेंगे  कि  क्या  कारण
 है  कि  शमी  तक  यह  नहीं  सोचा  गया  है  वि  वहा
 पर  दो  प्रकार  के  भारतीय  नागरिक  न  रहे  सब

 एक  हो  जाये  आर  सब  पर  भारतीय  जानते  लग

 ही?

 SHRI  OM  META  Under  thr
 French  Decree  of  L88]  the  inheritors
 of  the  former  French  settlement,  irres-
 pective  of  caste  or  religion,  have  a
 right  to  ask  to  be  governed  by  the
 laws  applicable  to  the  French  people
 in  this  settlement  In  matters  Ike
 Trarriage,  divorce,  dispossession  of
 property  etc,  instead  of  by  the  per-
 sonal  inw,  The  persons  exercising
 such  option  are  called  the  “renun-
 eants”  When  persona)  law  appli-
 cable  to  different  communities,  in-
 eluding  the  Hindu  Marriage  Act  i955
 were  extended  to  the  Union  Toerri-
 tories  those  laws  were  made  «pecifi-
 cally  inappficable  to  “renoncants”

 there  is  no  demand  from  them
 for  the  restoration  of  the  status,
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 deere  fe  de:  क्या
 मंत्री  महोदय  बहु  बतायेंगे  कि  हिन्दू  मैरिज

 ऐक्ट  के  सिया  और  कोस  कौन  से  कानून
 हैं,  जो  उन  पर  लागू  नहीं  होते  हैं  ?

 SHRI  OM  MEHTA;  There  are  some
 more  laws  which  are  not  applicable  to
 them.  They  are  the  Converts  Marriage
 Dissolution  Act,  1866,  the  Indian  Chris-
 tian  Marriage  Act  ‘1872,  the  Indian
 Majority  Act,  ‘1875,  Guardians  and
 Wards  Act  1890,  Child  Marriage  Res.
 traint  Act  ‘1929,  the  Hindu  Dispos-
 session  of  property  Act  1960,  the
 Hindu  Inheritance  Removal  of  Dis-
 abilities  Act  1928,  the  Hindu  Mar-

 .  Tiage  Act  ‘1955,  the  Hindu  Succession
 Act  1968,  the  Hindu  Minority  and
 Guardianship  Act  1956;  and  then,
 there  is  the  Muslim  Personal  Law
 Application  Act  1987  and  Dissolution
 of  Muslim  Marriage  Act  899  ete.

 ही  अटल  बिहारी  बाजपेयी  :  प्रत्यक्ष
 महोदय,  वॉइबेरी  भारत  का  भाग  है,  लेकिन

 ठा  कभी  फ्रांसीसियों  द्वारा  बनाये  गये  कानून
 चल  रहे  है।  बढ़ा  कभी  तक  कुछ  मामला
 में  भारत  के  का तृत  नही  चल  २हे  है।  क्‍या  यह
 स्थिति  विचित्र  नहीं  है  ?  कया  सरकार  कोई
 समय  मिश्रित  करेंगी,  जिस  के  जीन  में  समी
 भारतीय  बावन  वहां  लागू  कर  दिये  जाये

 जौर वहां  से  दम  बारे  में  कोई  मांग  ब्रा,
 इस  के  लिए  सरकार  नहीं  रुकेगा,  क्योकि  जा

 कानून  च्न्छे  है  गौर  सारे  देश  मे  चल  गहे  है
 पाड़ी व  रो  की  जनता  को  उनसे  क्यो  अचिन  रखा
 जाना  चाहिए  ?

 लोग  मेहता.  oiss:  में  बढ़ा  के

 कुछ  सागरिका  मे  अपने  अधिकारों  का
 छोड़  रफी  सिविल  कांड  को  अपनाया  था।
 इसी  बग  से  जब  j  962-63  में  पा हिच री
 का  एक् सेशन  हुआ,  जब  बढ़  भारतवर्ष  वा
 भाग  बना  उमर  अध्यक्ष  बहा  जो  गवर्नमेंट  थी
 उनके  और  हमारी  गवर्मेट  के  दरमियान  गे
 फ़ितना  सभा  कि

 Renoncants  will  continue  to  be  go-
 verned  in  respect  of  personel
 laws  Mike  those  relating  fo  marriage

 ee  ay
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 diverse,  adoption  and  succession  by
 the  relevant  Acts  of  the  French  Civil
 Court  dealing  with  these  matters,

 it  ween  बिहारी  बाजपेयी  :  कब

 हतक ?

 शी  लोग  मेहता  :  जब  तक  वहा  के  लोग  से

 यह  डिमांड  नही  भायेगी  कि  वे  इस  गोडसे
 अबने  नहीं  होना  चाहते  है  t

 I  would  Lke  to  say  that  this  is  a  good
 code  because  under  that  code  all  per-
 sons  belonging  to  all  religions,  castes
 and  groups  are  being  governed  by  the
 game  code.

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA.  By  susing  that  there  has  to
 be  a  demand  from  them,  does  he  sug-
 gest  that  there  should  be  a  movement
 and  sume  bullets  should  go  an]  some
 women  should  be  shot  dead?  Low  long
 are  tue  people  of  the  Union  Territories
 be  it  Goa  or  Pondicherry  or  any  othe:
 place  to  suffer  like  this,  because,  accor-
 ding  to  mim,  =the  =  Christian  Mus-
 lims  will  be  cut  off  from  the
 mainstream  of  national  te  and
 those  women  will  suffer  for
 untold  number  of  years.  If  you  want,
 we  will  go  and)  run  the  movements
 there

 SHRI  OM  MEHTA.  There  is  no  ques-
 tion  of  other  Union  Territor.es.  This
 exists  only  in  the  Umeon  Territory  of
 Pondicherry.  and  the  total  number  of
 the  people  who  renounced  their  old
 laws  and  wanted  to  he  governed  by
 this  French  law  is  30,l78

 SHRIMATI  T.  LAKSHMI  KANT-
 HAMMA.  I  want  to  know  whether  the
 Committee  appointed  on  the  status  of
 women  has  suggested  thet  these  laws
 Should  be  changed  and  made  applicable
 ag  in  the  case  of  other  part,  of  the
 country.  Also  I  want  to  know,  when
 you  are  forming  some  committees  like
 these,  whether  vou  are  associating  the
 Women’s  Association  and  other  Asso-
 ¢iations  from  the  Union  Territories
 @nd  if  not,  the  reasons  therefor.
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 SHRI  OM  MEHTA:  I  have  already
 said  that  this  has  nothing  to  do  with
 all  the  Union  ‘Territories.  This  is  a
 specific  issue  concerning  a  section  of
 the  population  in  Pondicherry.

 SHRI  ARAVINDA  BALA  PAJAN-
 OR:  I  understand  from  the  hon.  Minss-
 ler  that  the  people  from  Pondicherry
 have  nol  been  demunding  an,  changes
 inthe  laws.  That  is  not  correct.
 Even  in  the  Budget  speech  I
 have  said  that,  from  968  onwards,
 the  people  of  Ponrlicherry  have  been
 demanding  the  change-over.  I  do  not
 know  whether  the  Minister  is  aware  of
 the  tact  that  those  people  who  are  re.
 noncurts,  even  Hindu  memners  who
 have  renounced  thei  civil  tights,  are
 governed  by  Court  Civil  and  people
 wig  ate  Christians  and  who  have  not
 renvulced  are  not  governed  hy  Court
 Civil,  they  are  still  governed  by  the
 olt  Hindu  laws.  Hence.  the  anomaly.
 Aiter  the  introduction  of  Hindu  Mar-
 rage  Act  and  Hindu  Succession  Act,,
 the  Christians  are  not  governed  bY
 them.  and  that  is  the  reason,  as  I  said
 in  the  Budget  speech,  the  people  who
 belong  to  Christian  women  community
 are  not  entitled  to  their  property
 rights  But  the  Go.ernment  cf  India
 have  not  vet  considered  it.  I  do  not
 know  whether  the  Minister  is  aware  of
 the  tact  that  the  Department  of  Pondi-
 cherry  has  gone  into  the  matter  deep,
 but  here  these  people  have  not  made
 their  recommendations  on  proper  lines.
 {  do  not  know  what  the  Minister
 Means  by  sasing  fhat  the  people  of
 Pondicherry  are  not  demand.ng  for  it.
 In  ६७4  when  the  de  facto  transfer  took
 pl.ce,  they  were  assured  of  smooth
 changes.  From  i9t8  onwards,  practi-
 cach  all  the  Inuian  laws  were  ntroduc.
 el  even  the  procedure  was  introduc.
 el  But  there  are  anamahes  which  are
 eausing  a  good  deal  of  trouble  to  the
 pevple  there.  These  people  are  not
 giving  proper  attention  to  the  Union
 Terrtory;  they  have  not  even  studied
 the  application  of  legal  matters  as  ex-
 pected  of  them.



 2%  Orit  Answers

 SHRI  OM  MEHTA:  If  those  rerien-
 carts  demand  it,  then  we  can  consider,

 SHRI  ATAL  BIHARI  VAJPAYEER:  I
 do  not  know  haw  Indian  citisens  can
 be  governed  by  foreign  laws.  (In-
 terruptions\,  4

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA;  The  hon,  Member  who
 asked  the  question  now  is  from  Pon-
 dicherry.  His  demand  is  equal  to  the
 demand  of  the  people  there.

 SHRI  OM  MEHTA:  Out  of  Ty,  107
 people,  only  0,i76  are  renoncants.  We
 will  again  try  to  assess,  and  if  they
 demand.  we  shall  see  what  can  be  done.

 SHRI  ARAVINDA  BALA  PAJANOR:
 I  was  not  speaking  for  renoncants;  I
 ‘was  speaking  for  the  people  who  have
 not  renounced.  (Interruptions).
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 Small  Newspapers  in  Gujarat  and
 Newsprint  Qudts  gives  te  them

 "574,  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  number  of  small  newspa-
 pers  in  Gujarat,  giving  broad  cate~
 gories,  published  in  Gujarati,  Marathi,.
 Hindi  and  Engliah;

 (b)  whether  the  ssid  newspapers
 are  given  any  specia)  quota  of  news-
 print;  and

 (९)  if  so,  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  A  statement  is
 attached,

 (b)  No,  Sir.
 (a)  Does  not  arise.

 Statement

 LANGUAGE-WISE  BREAK-UP  OF  NEWSPAPERS

 Language  Daily  Bi/Tri-  Weekly  Fort-  Ment-  Quar-  Other  Annual!
 weelky  rughtly  hly  terly

 I  2  3  4  5  6  7  8  9

 English  oo  I  3  3  85  5  9  I

 Hindi  Py  Fy  7  x  |  4  4  :

 Gujarati.  wl,  20  2  Prey  64  232  6  0

 Marathi  .  +.  दे  ;  sis  t  ry  os

 Sanskrit  .  नि  .  A  .  <i  .  |

 Sindhi,  नि  नि  हे  मा  I  2  4  .  .  oe

 Bilingual  .  .  I  3  3  8  t  4  .

 Multilingual  ee  6  7  3  3  .

 Toran  :  2  3  736  73  247  26  24  ड़

 Guanp  Tora  :  sat
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 SHRI  P,  G.  MAVALANKAR;:  May  I
 know,  what  are  the  criteria  by  which
 the  Government  decides  that  a  parti-
 cular  newspaper  or  a  periodical  is  a
 small  newspaper  or  a  big  newspaper?
 Is  this  on  circulation,  or  infra-struc-
 ture,  capital  invested  etc?  In  reply  to
 part  (b)  of  the  question,  that  is,  whe-
 ther  the  said  newspapers  are  given  any
 special  quota  of  mewsprint,  he  says,
 ‘No,  Sir’.  Why?

 SHRI  DHARAM  BIR  SINHA:  The
 criterion  of  judging,  whether  a  news-
 paper  is  a  small  paper,  medium  or  big,
 is  just  circulation  of  the  newspaper.
 The  hon.  Member  has  asked,  why  spe-
 cial  quota  of  newsprint  is  not  given  to
 the  smal)  newspapers.  According  to
 the  latest  Supreme  Court  judgement.
 Sir,  no  special  consideration  can  be
 shown  to  any  category  of  newspaper,
 whether  it  is  small  or  big,  or  whether
 it  is  in  English  or  any  other  language.

 SHRI  7.  G.  MAVALANKAR:  The
 Miniser  has  said  that  the  sole  con-
 sideration  is  circulation.  May  I
 know,  what  is  the  Umit.  be-
 yond  which  the  paper  ceases
 to  be  small  and  becomes  medium  and
 then  again  a  big  paper?  From  his  own
 statement,  the  Minister  will  find  that
 in  Gujarat,  there  are  20  dailies,  2  bi-
 weeklies,  22  weeklies,  64  fortnightHes
 and  2i2  monthlies  in  Gujarati  language.
 Is  he  aware  of  the  fact  that  most  of
 these  small  newspapers,  monthlies,
 weeklies  etc.,  are  finding  it  very  diffi-
 eult  to  compete  with  big  newspapers
 in  regard  to  buying  of  newsprint?
 Will  he  ensure  that  these  papers  are
 able  to  survive  by  giving  them  supply
 of  newsprint?

 SHRI  DHARAM  BIR  SINHA:  News-
 papers  with  a  circulation  of  15,000  are
 considered  to  be  small  newspapers.  The
 medium  newspapers  are  those  who
 have  circulation  up  to  50,600  and  be-
 yond  80,000  are  in  big  newspaper
 group.  As  the  hon.  Member  himself
 has  said,  22  monthlies  are  published
 im  Gujarati  apart  from  certain  bi-
 weeklies,  fortnightlies  etc.  They  are
 welcome  to  apply  for  newsprint,  if  they
 full  the  cirteria  laid  down  for  this
 Purpose.
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 SHRI  P.  VENKATASUBBAIAH:  la
 it  a  fact  that  a  large  spate  of  yellow
 jeurnalg  in  the  name  of  small  news-
 papers  and  periodicals  are  coming  up,
 and  they  exist  for  a  short  time?  Are
 such  categories  of  newspapers  encou-
 raged  by  giving  them  newsprint?  They
 not  only  indulge  in  all  sort  of  yellow
 journalism,  but  they  indulge  in  black-
 market  of  newsprint?  what  is  the
 precise  action  proposed  by  the  Govern-
 ment?

 SIIRI  DHARAM  BIR  SINHA:  How-
 soever  we  may  decry  indecent  writing
 and  yellow  journalism,  according  to
 the  Supreme  Court  judgement.  news-
 print  cannot  be  disallowed  to  any  news-
 paper.  So  far  as  curbing  and  dis-
 couraging  such  writings  and  news-
 papers  is  concerned,  it  is  the  voublic
 taste  and  opinion,  which  would  be
 more  effective  than  any  legal  action
 whieh  is  in  any  case  not  possible.

 area  प्रवेश  के  थे  नगरों  में  टेलीविजन
 केन्द्रों  की  स्थापना

 "$75.  डा०  लक्ष्मीनारायण  पॉडिय्र  :

 क्या  सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  मध्य  प्रदेश  के  प्राय:  सभी

 बड़े  नगरों  मे  टेलीविजन  केन्द्र  कब  तक  सथ  पित
 कर  दिए  जायेंगे  *

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SIHA):  There  is  no  proposal  to
 set  up  television  centres  in  all  the  big
 cities  of  Madhya  Pradesh.  Steps  are
 however,  proposed  to  provide  continui-
 ty  of  rural  television  service  to  that
 group  of  villages  in  Madhya  Pradesh
 which  will  receive  development  orient-
 ed  television  programmes  under  the
 one  year  long  Satellite  Instructional
 Television  Experiment  during  ‘1975-76,
 This  will  be  done  by  locating  a  trans
 mitter  at  Raipur  during  1976-77  and
 another  one  at  Bilaspur  later,  depend-
 ing  en  the  financial  outlays  made-
 available.
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 wre  लक्ष्मीनारायण  पेंदे  :  सरकार
 का  महा  प्रदेश  के  साथ  में  इप  टेप्रोविज्वन  की
 सेना  के  सम्बन्ध  में. झत्वस  उपेक्षापूर्ण
 भाव  है।  मंत्री  महोदय  ने  पहले  भी  एक  बार
 कहा  था  कि  इस  प्रकार  का  कार्यक्रम  i975
 ewer  लक  प्रारम्भ  कर  दिया  जायगा,
 लेकिन  बरबत  उत्तर  में  दिया  गया  है  कि  यह
 कार्यक्रम  जब  976-97  में  प्रारम्भ  किया
 जायगा  ।  मैं  जानना  चाहता  हु  बिलम्ब
 का  कारण  क्या है?  साथ  दी  मंत्री  महोदय
 शह  भी  बनायेंगे  कि  विभिन्न  राज्यों  में  या
 विभिन्न  राज्य  क्षुद्र  में  टे  नीविज्वत  सेवा  प्रारभ
 करने  को  अप  को  कोई  चीनी  ह: 16  काइटोरिया
 है  जिस  के  धनु  वार  बाप  इस  तरह  के  डिवीजन
 केन्द्र  स्थापित  करते  है  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROAD.  ASTING  (SHRI  I  K
 GUJRAL)  Had  my  hon  fnend  seen
 the  reply,  he  would  have  noticed  that
 the  work  which  was  started  in  1975,
 that  i,  the  satellite  experiment,  we
 hope,  wil’  come  up  in  August  The
 other  l976-77  programme  a  continua-
 tion  programme  which  even  after  the
 satellite  ceases.  will  continue.

 Sto  लक्ष्मीनारायण  पांडे:  मेरे  प्रश्न
 का  दूसरा  भाग  है  कि  इस  का  क्राइटीरिया  क्‍या
 है?  आप  वित  झा धारों  पर  किसी  प्रदेश
 के  प्रकार  या  विभिन्न  राज्य  क्षेत्रों  के  भ्रमर  इस
 प्रकार  के  टेलीविजन  केन्द्र  स्थापित  करते  हैं  ?

 एक  राज्य  क्षेत्र  के  इन्दर  ता  आप  तत्काल
 करने  जा  रहें  हैं,  बहा  सभी  प्रकार  को  सुविधा
 है,  दूसरे  राज्य  मे  आप  976-77  में  प्रारम्भ
 करेंगे  बौर  वह  भी  केवल  ग्रामीण  सभा  प्रारंभ
 करेंगे,  तो  इसका  क्राइटीरिया  क्‍या  है

 थी  झाई०  rt  गुजरात  :  क्राइटीरिया
 बड़ा  सोधा  मादा  है।  गांव  पहले  धाता  है,
 शहर  बाद  में  जाता  है,  इसलिए  पहले  गांव
 में  शुरू  कर  रहे  हैं।  दूसरा  बहा  साफ  है
 कि  जहां  से  पैसे  मिलते  है  वहा  शुरू  करते  हैं।
 सैटलाइट  स्कीम  में  6  स्टेटस  कार  कर  रहै  हैं
 जिस  में  मध्य  प्रदेश  एक  है।  मध्य  प्रदेश  को
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 छोड़ा  नहीं  गया  है,  साथ  लिया  गया  Ft
 wa  are  लेते  हैं  तब  भाप  को  शिकायत  है,
 नहीं  लेते  हैं  तब  ग्रुप  को  शिकायत  है

 डा०  लक्ष्मीनारायण  पांडे:  क्‍या  पांचवीं
 पत्र  वर्षीय  योजना  मे  मध्य  प्रदेश  क्षेत्र  के  प्रकार
 इस  प्रकार  के  लीविजञन  बेरम  के  प्रौढ़  विस्तार
 का  कोई  प्रस्ताव  है  ?

 श्री  ufo  ko  गुजराल  :  जी  नहीं,  इस
 केलाग  नहीं  है|

 शी  फूल चन्द  वर्मा  :  मंत्री  महोदय  ने
 अभी  झपने  उत्तर  में  बताया  है  कि  ब्रावो
 हाथों  को  हम  प्राय भि वना  द  रहे  हैंतो  मध्य
 प्रदेश  के  इन्दर  बरते  का  जा  लेप है  वह  पूर्ण-
 छ्प्पण  आदिवासी  झोर  हरा  का  क्षेत्र  है,

 बहुत  पिछड़ा  टूटा  लेव  है  यो  यहा  पर  यह
 योजना  लाग  करने  का  शाएर  का  विचार  है  या

 नहीं 7  यदि  नहीं  है  वा  थाप  ले  उस  को

 डुमस  इन्ब नूद  क्या  नही  किया”  उन  को
 क्या  कारण  हैं?

 ह. ,  arto  के०  गुजराल  ;  मेरे  दोस्त
 ठीक  कह  रहे  है  कि  बस्तर  के  झादिदामी  भाइयों
 के  लिए  काफी  कुछ  करना  जाहिए।  उस

 के  लिए  सब  से  पहली  चाह  तो  हम  यह  गर

 रहे  है  कि  नया  रेडिया  स्टेशन  शुरू  कर  रहे
 हैं  -  दूसरी  बात  यह  कर  रहे  है  कि  यह  जो  बैल्ट

 है  रायपुर  की  जाए  उड़ीसा  की  साथ-साथ  मिलती

 हुई,  यह  भा दिया सी  बेर  है  प्रौढ़  उसी  में  यह

 द्रास मीटर  लगा  रह  है  +

 Scheme  for  Exchange  of  Films  between
 india  and  Bangladesh

 *576  SHRI  SAKTI  KUMAR  SAR-
 KAR  Will  the  Minister  of  INFOMA-
 TION  AND  SROADCASTING  be
 pleased  to  state.

 (a)  whether  the  schenre  for  ex-
 change  of  films  between  India  and
 Bangladesh  hag  been  covered  under
 the  Indo-Bangledesh  Cultura]  Agree-
 ment;  and
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 (b)  if  so,  the  names  of  the  films
 proposed  for  exchange?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SIIRI  I.  K.
 GUJRAL):  (a)  No,  Sir.  Under  the
 Balanced  Trade  and  Payment,  Ar-
 rangemenis  a  provision  of  Rs.  l0  lakhs
 was  made  to  cover  import  and  export
 of  films.  However,  due  tou  some  diffi-
 culties  arising  out  of  the  imbalance  75
 trade  no  exchange  of  films  took  place.
 The  old  =  arrangement  has  now  been
 superseded  by  a  New  Trade  Protocol
 under  which  films  can  be  exported  and
 imported  on  the  basis  of  payment  in
 freely  convertible  currency,

 (७)  No  trade  in  film  has  taken  place
 86  far  between  India  and  Bangladesh.

 SHRI  SAKTI  KUMAR  SARKAR.  My
 question  was  specific  but  lus  answer
 was  to  some  extent  avoiding.  You
 know,  Sir,  Bengah  films  have  a  world-
 wide  reputation  and  we  are  proud  of
 that  Due  to  Partition,  the  market  for
 Bengali  films  hag  verv  much  contracted
 and  the  Bengal:  film  industry  to-day  i5
 ina  very  deteriorated  and  monbund
 condien  Whuat  is  the  new  trade  pro-
 tocol--we  do  not  know.  Will  the
 Minister  kindly  tell  us  the  deta:ls  of
 this  New  Trade  Protocol*  Will  .t
 actually  help  our  industry  or  not?

 SHRI  I.  K  GUJRAL:  I  share  the
 pride  of  the  hon.  Member  because
 Bengali  films  are  really  by  and  large
 very  good  films  and  they  expres,  them-
 selves  in  a  very  creative  style.

 So  far  ag  the  trade  aspect  is  con.
 cerned,  belween  Bangla  Desh  and  West
 Bengal  there  is  some  difficulty.  Both
 sides  can  produce  Bengal:  films  and  the
 film  distributors  und  extubitors  on
 both  sides  are  very  keen  that  their
 trade  conditions  should  not  get  disturb-
 ed  by  the  coming  in  of  outsiders.
 This  ig  something  which  we  have  not
 been  able  to  resolve  so  far.

 at,
 29  La,
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Preservation  of  a  House  in  Calcutta
 where  Headquarters  of  Provisional

 Government  of  Bangladesh  was
 located

 *568.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 picaved  to  state:

 {a)  whether  the  Provisional  Gov-
 ernment  of  Bangladesh  was  first  an-
 nounced  in  the  liberated  territory  of
 Bangladesh  but  its  headquarters  was
 located  in  a  house  in  Theatre  Road
 in  Calcutta;

 (b)  whether  this  house  is  the  birth
 place  of  the  revolutionary  leader,
 Shri  Aurobindo,  who  became  a  saint
 later;

 (९)  whether  this  house  has  been
 handed  over  to  Sri  Aurobindo  Society;

 (d)  whether,  now  that  Bangladesh
 hat  been  recognized  by  the  UNO,
 this  historic  fact  of  location  of  the
 headquarters  of  the  Provisional  Gov-
 ernment  of  Bangladesh,  from  where
 the  liberation  struggle  of  Bangladesh
 wug  conducted,  will  be  recorded  in
 the  form  of  a  plaque-setting  before
 the  entrance  of  the  house:  and

 (e)  whether  the  rooms  used  by  the
 President  and  Prime  Minister  of  the
 Provisional  Government  of  Bangla-
 desh  will  be  preserved  as  a  museum  for
 the  historical  material  of  Bangladesh
 hiberation®

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  K.  BRAHMANANDA
 REDDY}.  (a)  According  to  information
 available  with  the  Government  the  pro-
 clamation  regarding  the  formation  of
 the  Democratic  Republic  of  Bangladesh
 was  made  on  the  l7th  April,  397  at
 Bhaberpara  village  in  Kushtia  district

 within  Bangladesh  territory.  It  is  not
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 true  that  the  Headquarters  of  the  pro.
 visional  Government  of  Bangaladesh
 was  located  in  Calcutta.

 {b)  to  (c).  Do  not  a  rise,

 P.  a  Os.  in  Bleck  Development  Head-
 quarters

 *573.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  provide  public  call  offices  in  all
 Block  Development  headquarters  in
 the  country;  and

 (b)  if  80,  what  steps  Government
 beve  taken  in  this  regard?

 THE  MINISTER  OF  COMMUNICA:
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  Amongst  places  of  ad-
 ministrative  importance  eligible  for
 provision  of  Public  Call  Offices,  Block
 Headquarters  have  been  included  in
 the  policy  quide-lines  for  the  Fifth
 Five  Year  Plan.  P.C.Os.  can  be  open-
 ed  in  these  places  even  on  loss  provid-
 ed  the  estimated  revenue  is  at  least  25
 Per  cent  of  the  annua}  recurring  ex-
 penditure.  In  the  case  of  backward
 and  billy  areas  the  minimum  revenue
 could  be  5  and  0  per  cent  respec-
 tively.  Information  available  indi-
 cates  that  nearly  72  per  cent  of  the
 Block  Headquarters  in  the  country
 have  already  been  provided  with
 P.C,O/telephone  facility.

 (b)  Necessary  instructiong  have  been
 fasued  to  Heads  of  Circles  to  examine
 the  cases  of  all  Block  Headquarters  not
 so  far  provided  with  P.C.Os.  and  take
 suitable  action.

 Housing  Schemes  for  Harijans
 "877.  SHRI  JHARKHANDE  RAI:

 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  in  a  number  of  States
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 not  taken  up  by  the  State  Govern-
 ments  seriously;  and

 (b)  if  ao,  whether  Central  Govern-
 ment  have  given  any  directive  to  the
 States  to  take  up  this  issue  positively
 to  build  houses  for  these  people?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA):  (a)  and  (b).  A  scheme  for
 given  subsidy  for  construction  of
 houses  for  Scheduled  Castes  and
 Scheduled  Tribes  is  being  implemen-
 ted.  Expenditure  for  this  scheme  i:
 shared  between  the  Central  and  State
 Governments.  Central  assistance  is
 given  in  the  form  of  block  grants  and
 block  Joans  to  the  State  Governments
 every  year.

 Irregularities  by  M/s.  Glaxo  Labora-
 tories  (India)  Limited

 *§78.  SHRI  SAT  PAL  KAPUR
 Will  the  Minister  of  INDUSTRY  ANT
 CIVIL  SUPPLIES  be  pleased  t:
 State:

 (a)  the  number  and  nature  o
 various  irregularities  committed  b
 M/s.  Glaxo  Laboratories  (India)  Lic
 during  the  last  three  years;  and

 (b)  the  action  taken  by  Governmer
 against  them?

 the  Ministry  of  Petroleam  and  Che
 micals,  Necessery  action  in  the  mal
 ter  is  under  consideration  of  thi

 Ministry.
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 सूरेगिवम  को  तस्करी

 +  570.  off  avewers  सीरिया  :
 नबी  विभूति  मिश्र  :

 क्या  यह  मंत्री  यह  बताने  की  | .६| ए  करेंगे
 1।  ;

 (क)  ब्या  केन्द्रीय  जांच  ब्यूरो  ने  चीन
 तथा  पाकिस्तान  को  यूरेनियम  तस्करी  काण्ड  को
 जाच  पूरी  करती  है  ,

 (जब)  छात्रों  के  दौरान  कितने  कितने  मूल्य
 का  यूरेनियम  कहां-कहां  पकड़ा  गया  भोर
 अब  तक  दोनों  देश  को  कितने  मूल्य  के  पूरै-
 नित्य  की  तस्करी  हो  चुकी  है  ;

 (ग)  इस  सम्बन्ध  में  कब  तक  पकाने
 ब्यक्ति  गिरफ्तार  किये  गये,  कौन-कौन  व्यक्ति
 दोषी  पाये  गये  नौए  उन  में  से  प्रत्येक  को  क्‍या
 क्या  दण्ड  दिया  गया है  ;  शोर

 (घ)  क्या  इंत  तस्करी  गिरोह  के
 पीछे  किसी  विदेशी  सत्य  का  हाथ  था;  कौर
 दि  हां,  तो  कौन-कौन  ?

 म्ह  मंजरी  (श्री  के०  ब्रहमानन्द  देही )
 (क)  यूरेनियम  धातु  के  एंकर  की  कथित
 चोर  के  3  मामलों  करा  जाव  केन्द्रीय  जाच

 ब्यूरो  ने  प्र पने  हाथ  में  ले  लो  है  ।

 (ले)  जमशेदपुर  तथा  उसके  पास-
 पास,  मुजफ्फरपुर,  दरभंगा  तथा  कलकता  में
 छापे  मारे  गये  वे  कौर  रेनियम  धातु  होने
 के  सन्देह  | उ  gs  सामग्री  बरामद  को  गई
 जो।  किन्तु  बरामद  को  गई  सामग्री  का

 चुप  500.00  दिये  से  क्विक  नही  हूँ  tr

 सरकार  के  ध्यान  में  z रेडियम  की  तस्करी
 का  कोई  भा मसा  नहीं  धाया  है  1

 (भ)  यूरेनियम  धातु  के  एंकजीकरण  की
 whee  चोरी  के  लिए  bed  30  व्यक्तियों
 को  परिस्तार किया  गया  है।  इस  सम्बन्ध

 में  दर्ज  किए  गए  मामलों  की  जांच  की  जा

 रही  है।  चालान  प्रस्तुत  करने  के  बाद
 न्यायालय  द्वारा  गिरफ्तार  किए  जयति  यों
 के  झमगराध  पर  निर्णय  दिया  जायगा  i

 (घ)  जी  नहीं,  श्रीमान  ।

 Production  and  Demand  of  Tyres  and
 Tubes

 "580.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased
 to  state:

 (a)  the  comparative  figures  of  the
 total  demand  and  production  of  tyres
 and  tubes  in  the  country;

 (b)  whether  88  a  result  of  steep  fall
 in  vehicular  movements  there  is  a
 slackening  of  demand  of  automobile
 tyres;  and

 (e)  if  so,  the  reaction  of  Govern-
 nrent  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  fa)  to  (oe).  The  internal
 demand  for  automobile  tyres  and
 tubes  for  ‘1974-75,  was  earlier  estimat-
 ed  at  60.4]  lakh  numbers  ang  5i.35
 Jakh  numbers  respectively.  How-

 ever,  owing  to  shortfall  jn  production
 of  vehicles  and  slackening  in  the
 vehicular  traffic  due  to  increase  in

 prices  of  petroleum  products,  the

 actual]  demand  came  down  to  55.37

 lakh  numbers  for  tyres  and  46  lakh
 numbers  for  tubes.  As  against  this

 the  production  in  ‘1974-75.  was  about

 55  Jakh  numbers  of  tyres  and  47  lakh
 numbers  of  tubes,  The  existing  pro-
 duction  of  tyres  is  adequate  to  meet

 the  requirements.
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 Sala  of  Posial  Articles  by  Private
 Shopkeepers

 *68I.  SHRI  KR,  8,  PANDEY:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 allow  private  shopkeepers  to  sell  posta]
 articles  in  the  near  future;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR  SHANKER  DAYAL
 SHARMA):  (a)  The  scheme  of  sule
 of  postage  stamps  and  stationery
 through  lhcensed  individuals  at  se'ec-
 ted  places  has  been  in  operation
 since  1966.  It  has  now  been  decided
 to  permit  corporate  bodies  such  as
 travel  agencies,  hotels,  etc.  also  to  sell
 postage  stamps  and  stationery  with
 effect  from  ist  April,  ‘1975.

 (b)  This  has  been  done  muaatily  to
 provide  the  publi  with  the  facility
 of  obtaining  postal  stamp,  und  sta-
 tionery  at  convenient  places  and  aiso
 to  reduce  rush  in  the  post  offices.

 Closure  of  Bharat  Sarrel  aud  Drums
 Manufacturing  Company  (Private)

 Limited

 *582.  SHRIMATI  ROZA  DESH-
 PANDE:  Will  the  Minisier  of  INDUS-
 TRY  AND  CIVIL  SUPPLIES  be
 pleased  to  state:

 (a)  whether  the  Bharat  Barre!  and
 Drums  Manufacturing  Company  (Pri-
 vate)  Limited  ig  closed  since  O71;

 b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 to  reopen  the  factory?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 SIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  to  (c).  No,  Sir,  M/s.
 Bharat  Barre]  and  Drums  Manufac-
 turing  Company  Private  Limited,
 Bombay  were  lying  closed  during  the
 period  from  November  97]  to  Sep-
 tember  N72,  The  Company  have
 resumed  production  from  October
 i972,  ्
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 Advisory  Bodies  in  various  Ministries

 "583,  SHRI  P.  M.  SAYEED:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  total  number  of  Advisory  Bodie:
 set  Up  in  the  various  Ministries  anc
 Departments  of  Government  of  India;

 (b)  total  number  of  members  in
 these  bodies  and  the  number  of  Sche-
 duled  Castes  and  Scheduleq  Tribes
 separately,  amongst  them;  ang

 (c)  if  the  Scheduled  Castes  anc
 Scheduled  Tribes  are  not  adequately;
 represented  on  these  bodies,  step:
 proposed  for  setting  the  position  right?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS’  (SHH)
 OM  MEHTA):  (४)  to  (eo).  The  infor-
 mation  in  respect  of  various  Minis-
 tnies/Departments  of  the  Governm:n!
 of  India  i  being  collected  and  wil
 be  laid  on  the  table  of  the  House.

 Setting  up  of  Low  Temperature
 Carbonisation  Plants

 *584,  SHRI  ANADI  CHARAN  DAS:
 SHRI  D  D.  DESAI.

 Will  the  Munister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  Government  are  consi:
 dering  to  set  up  four  low  temperatur:
 carbonisation  plants;

 (9)  if  50,  whether  any  final  deeisior
 regarding  their  locationg  has  bee!
 tuken;  and

 (e}  if  ao,  the  broad  outlines  thereof

 THE  MINISTER  OF  STATE  I}
 THE  MINISTRY  OF  ENERG!
 (SHRI  हू,  C,  PANT):  (a)  to  (c).  Thy
 Government  have  already  approve(
 the  setting  up  of  an  Low  Teraperatur
 Carbonisation  Plant  at  Ramakrishne-
 pur  in  Andhra  Pradesh,  It  envisage!
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 production  of  500  tonnes  of  soft  coke,
 besides  some  gas,  which  wiil  be  con-
 sumed  within  the  plant.  The  capital
 outlay  on  the  project  would  be  Rs,  7
 crores.  Proposal  for  the  setting  up
 of  another  plant  at  Dankuni  nm  West
 Bengal  is  in  an  advanced  stage  of
 consideration  by  the  Government.  It
 envisages  production  of  0.37  million
 cubic  metres  of  gas,  about  000  tonnes
 of  soft  coke  and  about  I0  tons  of  tar
 per  day;  the  capital  cost  is  estimated
 to  be  Rs.  20.33  crores.  Besides  the
 above  two  plants,  the  Government  are
 also  examining  the  possibility  of  set-
 ting  up  more  Low  Temperature  Car-
 bonisation  plants  at  other  suitable
 locations.

 Confirmation  of  Assistants  of  Regular
 Temporary  Establishment  against

 Permanent  Vacancies

 *585,  SHRI  H  M.  PATEL:
 SHRI  PLILOO  MODY.

 Will  the  PRIME  MINISTER  be
 pleased  to  state;

 (a)  whether  according  to  the  CSS
 (R  and  है: 1  Scheme  existing  Assistants
 not  appointed  at  the  initial  stage  of
 Grade  IV  (Assistant  )  of  the  service
 were  ty  be  appointed  to  that  grade
 through  RTE  and  that  instructions  for
 constitution  and  maintenance  of  RTE
 provided  that  all  permanent  vacancies
 in  the  grade  which  are  not  filled  by
 direct  recruitment  shall  be  filled  by
 confirmation  of  RTE  assistants:

 {b)  if  so,  why  Assistantg  who  were
 to  be  included  in  the  RTE  were  not
 confirmeg  in  the  permanent  vacancie?
 earmarked  for  Direct  Recruits  prior
 te  fiext  examination  held  by  UPSC  to
 recruit  Assistants  from  open  marke!
 to  that  grade;

 (c)  the  reasons  for  non-tmplcmen-
 tation  of  the  provisions  of  the
 scheme;  and

 (a)  the  measures  Government  pro-
 pose  to  take  to  rectify  the  position
 and  give  due  share  of  permanent  vac-
 oneles.  to  HITE  Assistants?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF.
 FAIRS,  DEPARTMENT  OF  PER-
 SONNEL  AND  ADMINISTRATIVE
 REFORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM  MEHTA):  (a)  According  to  the
 Central  Secretariat  Service  (Re-
 organization  and  Reinforcement)
 Scheme  and  the  instructions  issued
 thereunder,  after  the  appointment
 ugainst  the  intial  Authorised  Perma-
 nent  Strength  of  Grade  IV  from
 amongst  the  existing  '

 Assistants,  only
 certain  specified  categories  of  the  re-
 maiung  Assistants  were  to  be  inelud-
 cd  in  the  Regular  Temporary  Estab.
 lishment  to  the  extent  of  its  strength
 fixed  by  Goverrment  This  strength
 was  to  be  reviewedg  and  refixed  perio-
 dually  to  provide  for  the  number  of
 Assistants  required  to  man  the  posts
 for  which  permanent  Grade  IV  offi-
 cer,  were  not  ikely  to  be  available,
 \t  the  maintenance  stage,  the
 Schere  had  provided  that  out  of
 every  unit  of  fou:  permanent  vacan-
 cies,  three  would  be  filled  through
 a  Competitive  Ministerial  Ser-
 vices  Examination  held  by  the
 then  Federal  Public  Service  Com-
 mission  and  one  vacancy  by  a  depart-
 mentai  promotee  The  instructions
 also  provided  that  all  permanent
 vacancies  nut  fled  by  direct  recruit-
 ment  shall  be  fitted  from  the  Regular
 Temporary  E-‘ablishment.

 (i)  After  ths  constitution  of  the
 Grade.  the  firet  direct  recruitment
 examination  was  held  in  1955.  and  the
 candidates  recruited  from  the  exami-
 ntion  joined  in  956  Before  Ist
 January.  956  थी  permanent  vacan-
 cies  were  fillaq  by  confirmation  of
 RTE  Assistants

 fc)  and  a  De  not  arise

 Engineering  industry
 *586,,  SHRI  SHRIKISHAN  MODI:

 SHRI  P.  GANGADEB:

 Wil)  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  engineering  industry's  develop-
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 ment  is  going  to  play  vital  role  in  the
 country’s  export

 (b>  if  so,  whether  engineering  units

 =
 hampered  by  poor  technology;

 (९)  if  ७०,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  T.  A.
 PAI):  (a)  Yes,  Sir.

 (b)  and  (९),  Over  a  large  area  of
 engineering  products,  there  are  no
 significant  technological  problems  in
 export  development  and  the  existing
 technological  practices  are  adequate
 for  export  marketing  purposes,  how-
 ever,  wherever  technology  gaps  exist,
 import  of  appropriate  technology  is
 allowed  so  that  these  gaps  can  be
 adequately  Alled  up.

 wer  प्रदेश  में  बिजली  सप्लाई  की  कटौती  का
 गयी  के  उत्पादन  पर  प्रभाव

 5477.  मंगा  चरण  दीक्षित  :  कया
 कर्जा  मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  बिजली
 सप्लाई  में  प्रचारक  कटौती  करने  से  नदी  उत्पादन
 पर  प्रतिकूल  प्रभाव  पढने  की  संभावना  है,
 भौर

 (ख)  यदि  हां,  तो  किस  सीमा  तक  ?

 कर्जा  शंप्रालय  में  उपमंत्री  (न  बीए
 पी'झेहवर  बरताव:  (कं)  जी,  नहीं।

 च)  प्रश्न  नहीं  उठता  1
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 electricity  connections  to  Jhuggi-
 Shopri  dwellers

 Pe
 if  go,  the  main  features  there.

 THE  DEPUTY  MINISTER  IN  THE

 (b)  Does  not  arise.

 Persons  arrestea  under  MISA  in  Orleans

 S479.  SHRI  SHYAM  SUNDER
 MOHAPATRA;  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 {a)  how  many  persons  have  been
 arrested  so  far  in  Orissa  under  MISA,
 district-wise;  and

 (b)  their  names  and  character  of
 offences?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b)
 Information  is  being  collected  ‘and
 will  be  laid  on  the  Table  of  the
 House.

 गूगल  लगाव  के  निकट  तापीय  faatrat
 स्थापित  करना

 $480.  जी  भहादीषक  fey  whe  :
 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उत्तर  प्रदेश  सरकार  ते  मूल
 सराब  के  पास  .000  मै सा वाद  की  क्षमता
 बाले  तापीय  बिजली  भर  को  स्थापित  करने
 की  योजना  की  स्वीकृति  के  लिए  केलिए
 सरकार  से  अनुरोध  किया  का;  गौर

 (ख)  यदि  हां,  ती  इस  बारे  में  सरकार  ने

 क्या  कार्यवाही  की  है  ?

 ऊर्जा  deve में  हफ् तभी  (sit

 fede  were}:  (कर) off  नहीं

 (@)  | |. अ  नहीं  सड़ती ।
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 Miso  Rebels  trying  te  escape  te  Chins

 5481,  SHRI  FP.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  8  group  of  Mizo  rebels
 believed  to  be  300  strong  has  been
 spotted  by  the  Security  Forces  while
 trying  to  escape  to  China  for  training
 and  arms  recently;

 (b)  if  so,  the  action  taken  in  the
 matter;  and

 (९)  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.

 (9)  and  (c).  Do  not  arise.

 Coverage  by  All  India  Radio  of  activi-
 ties  of  Opposition  Political  Parties
 ‘5482.  SHRI  NOORUL  HUDA:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  ip  true  that  both  dur.

 ing  coverage  of  daily  Parliament  sit-
 ting  as  well  as  national  affairs,  ‘the
 All  India  Radio  devotes  much
 greater  time  in  giving  publicity  to  the

 members  and  leaders  of  the  ruling

 party;

 ६४)  the  reasons  why,  in  spite  of  large
 scale  complaint,  and  grievances  of  the

 public,  the  ALR.  is  persisting  with

 the  old  policy  and  does  not  seem  to

 by  inclineg  to  remove  the  genuine

 complaints  of  the  public;  and

 ‘¢o)  whether  the  ALR.  propose  to

 give  fair  coverage  to  the  activities  of

 GPiposition  political  parties?
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 BROADCASTING  (SHRI  OHARAM
 BIR  SINHA):  (७)  No,  Bir,

 (b)  Does  not  arise,

 (c)  All  newsworthy  developments,
 including  the  activities  of  Opposition
 parties,  are  given  due  coverage  in
 A.LR.’s  news  bulletins  according  to
 their  news  value.

 Production  of  Cigarettes  and  Foreign
 Share  Holdings  in  Companies

 5483.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  he  pleased  to  state:

 (a)  the  capacity  in  applicationg  for
 Tegistration  under  Industries;  (Deve-
 lopment  and  Regulation)  Act,  the  ins-
 talled  capacity  and  actua]  production
 of  Cigarettes  companies,  company-
 wise,  with  foreign  shareholdings  in
 each  during  the  years  7972  to  1974;

 (b)  the  gross  profit  earned  by  each
 of  the  foreign  owned  companies  and
 actual  remittances  in  foreign  exchange
 every  year  during  ‘1972-1974;

 (c)  the  percentage  of  foreign  ghare-
 holdings,  the  ten  largest  foreign  share-
 holders  and  shares  held  by  each  of
 them  in  the  years  ‘1972,  973  and  974
 in  each  of  the  foreign  companies;  and

 (d)  the  percentage  of  production  of
 each  company  to  the  country's  total

 production  of  cigarettes  in  the  years
 972—74  year-wise  and  the  percen-
 tage  of  majority  foreign  owned  com-

 panies?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.

 MAURYA):  (a)  The  requisite  infor-
 mation  in  respect  of  companies  hav-
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 ing  foreign  shareholding  mare  than  40  per  cent  is  es  under:—

 Name  of  the  firm
 Spey

 F
 Gow

 Milhep  Fes
 न

 capacity  Prop  UCTI
 onzshifts  (as
 based  on  by  the

 hgures giveninthe  their  Fera  4972  I973  1974
 appticatt  apptications.)
 for  Regist-
 ration,

 M]Js.  ITC  Ltd.  (s  Units)  24,240  40,839  30.254  33,574  32697
 Mis.  Vazir  Sultan  ह...  Co

 Ltd.,  Hyderab  7  न  है  14s725  13,180  13,393,  12,856
 M/s.  Godfrey  Phillips  India  Ltd.,

 Bomba  2400  55602  4857  4,659  3,989
 (b)  The  statistics  regarding  Gross  Profits  are  net  maintained.  The

 remittances  made  by  these  companies  during  the  years  ‘1972-73  and  ‘1973-74
 areas  under:—

 1972-73,  I973-74
 Name  of  tha  firm

 Mfs.  TTC  Ltd.,  Calcutta.  द  ध  मे  मु  7  227  34  Nil

 M/}>s.  Vazir  Sultan  Tohacco  Mig  Co.  Lid..  Hyveral  ast  ©  39  22  9  75

 M)s.  Godfrey  Philips  wm  Led.  ,  Bombay  :  wz  पड  a4  44

 (९)  As  per  applications  submitted  percentage  of  foreign  share  holdings.
 by  these  companies  under  Foreign  the  major  foreign  share  hokiers  and
 Exchange  Regulation  Act,  973  the  shares  held  by  them  are  as  under:'—

 $l.  Foreign  ‘The  major  foreign  shares
 No.  Name  of  the  firm  share  holders  and  no.  of  shares

 hohiung  ‘,  held  by  them.

 ३  Mjs.  ITG  Lid.(s  wuts)  .  .  .  74  ‘Boor  ‘Tobacce  Mast  acturers
 (India)  Duk,  U.K

 t032fi94
 ‘Tohaceo  Investment  Ltd
 U.K,  3307086
 Rothmans  International
 Led.  ,  England  §37020

 pageiead
 Hoklings"Lad.  ,

 D.C.G.A.(Panjab)  Lid.,
 hanen  Pakistan  300

 2  M/s.  Vazir  Sultan  Tobacco  Co.  Lid..  Hyderabad  65  6
 Raleigh

 ——

 ‘Tebacon  Manulacturing
 (ipdia)  Lid.  33242
 "Tobacco  Investments  Led.

 99860
 Rothmans  Internation!
 Lid.  reag6

 3  M/s.  Godfrey  Phillips  India  Lid.,  Bombay.  85-04
 Phaltip  Mocris

 tere

 Finance  के
 U.S.A.  am"

 {d)  The  requisite  information  is  Table  of  the  Howe.  [Pla.ed  in
 given  ip  the  statement  laid  on  the  Library.  See  No,  L:T-9305/75).
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 Recrafiaaent  made  by  Sangrauli  Coal
 Field  ‘Complex  Management

 5484.  SRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  total  number  of  people  re-
 cruited  to  the  different  categories  of
 posts  by  the  Sangrauli  Coal  Field
 Complex  Management  between  the
 period  May,  974  to  December,  1974;

 (b)  how  many  out  of  the  recruits
 belong  to  Sidhi  District;

 fe)  the  reasons  for  the  management
 preferring  non-domiciles  for  its  re-
 cruitment;  and

 (d)  the  steps  proposed  to  be  taken
 to  give  the  Incal  people  equitable  re-
 presentation  in  such  recruitments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (४)  to
 (d).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House,

 Missing  File  of  Hindustan  Photo
 Films  Manofuciuring  Company

 5485.  SHRI  MURASOLI  MARAN:
 Will  the  Mimster  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  files  containing  the
 correspondence  leading  to  the  selec-
 tion  of  the  collnborators  and  contain-
 ing  the  feasibility  study  and  econo-
 mics  of  the  Hindustan  Photo  Films
 Manufacturing  Company  are  missing;

 (b)  whether  the  movement  register
 relating  to  those  files  are  also  missing;

 (९)  whether  investigation  for  fixing
 the  responsibility  thereto  has  been
 instituted;  and

 (d)  ff  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  INDUSTRY

 AND  CIVIL  SUPPLIES  (SHRI  B.  P
 MAURYA):  (a)  and  (b).  The  file
 dealings  with  the  selection  ‘of  collabo-
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 rators  and  the  feasibility  study  and
 economics  of  the  raw  film  project
 together  with  the  file  movement
 register  of  the  relevant  year,  are,  at
 present,  not  available.

 (९)  and  (a).  Investigations  are  still
 being  made  with  a  view  to  locating
 the  missing  papers  and  to  fix  respon-
 sibility  for  the  loss  of  these  papers.

 Indirect  Expansion  of  Production
 Capacity  by  Foreign  Cigarette  Manu-

 facturing  Companies

 5486,  SHRI  SOMCHAND  SOLAN-
 KI-  Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased
 to  state:

 fa)  the  production  of  each  cigarette
 manufacturing  company  of  brands
 registered  in  its  own  name  and  of
 other  brands  in  I972-974,  year-wise;

 {b)  whether  Government  have  given
 permission  to  majority  foreign-owned
 rampanies  to  manufacture  their
 brands  jin  their  factories  and  thus
 indirectiv  expand  their  production
 capacity  and  sales;

 (c)  whether  Government  propose
 to  act  fast  under  Foreign  Exchange
 Regulation  Act  to  stop  such  activities
 which  amount  to  trading  by  foreign
 companies  in  goods  manufactured  by
 Indian  companies;  and

 (d)  the  step:  taken  by  Government
 te  enable  small  Indian  cigarette
 manufacturers  to  make  and  sell  their
 own  brands  in  face  of  monopolistic
 competition  of  large  foreign  com-
 panies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  Government  does  not
 maintain  brandwide  production  _fig-
 ures.

 (h)  No  fresh  approvals  for  manu-
 facturing  cigarettes  hac  been  given  to
 these  companies



 487.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  the  teleprinter  services
 have  been  installed  at  Hamirpur  and
 Bilaspur  districts  of  Himachal  Pradesh;
 and

 (b)  ९  so,  the  date  on  which  they
 ‘were  installed?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR.  SHANKER  DAYAL
 SHARMA):  fa)  No,  Sir.

 (b)  Does  not  arise.

 कार्यालयों  में  हित्ती  के  उपयोग  के  बारे  में
 तिय  हिन्दी  सम्मेलन  का  मत

 sane.  at  gee  पांडे  :  क्या

 गह  मंत्री  यह  बतान  की  कृपा  करेंगे  कि

 (क)  क्या  उन्हें  इस  बात  की  जानकारी

 है  कि  विश्व  हिन्दी  सम्मेलन  में  पराये  हुए  विदेशी
 प्रतिनिधियों  ने  बार-बार  यह  बात  कही  कि
 भारत  के  प्रतेक  कार्यालयों  में  प्रभी  भी  अ्रंप्रेज़ी
 का  प्रयोग  होता  है;  और

 ि)  बद  हां,  तो  देश  के  विभिन्न  क्षेत्रों
 में  हिन्दी  को  पूर्ण  रूप  से  प्रतिष्ठित  करने  के

 लिए  सरकार  का  क्‍या  ह... 4  कार्यवाही  करने
 का  विचार  है?

 (क)  जी  हा,  धीमान्‌  ।

 (ल)  हिन्दी  के  प्रतिरक्षित  ध्रंप्रेज़ी  भाषा
 का  प्रयोग  राजभाषा  (संशोधन)  भ्र धि नियम
 967  द्वारा  यथा  संशोधित  राज  भाषा  भन्ती-

 तामस  963  की  धारा  3  के  शर्मसार  किया
 जा  रहा  है।

 यथा  संशोधित  उसी  प्रप्नितियस  की
 घारा  3(5)  के  उपबन्धों  के  प्रसार  उपधारा

 (\)  के  खण्ड  (क)  के  उपबन्ध,  तथा
 उपधारा  (2),  उप  धारा  (3)  कौर  उपधारा

 (4)  के  उपबन्ध  उन  में  चित  प्रयोजनों  के  लिए
 श्रम्रेडी  भाषा  के  प्रयोग को  समाप्त  करने के
 लिए  सभ।  राज्यों  जिन्होंने  हिन्दी  को  अपनी
 राजभाषा  के  रूपए  में  नहीं  श्रपनावा  है  के
 विधान  मण्डलों  द्वारा  जब  तक  सकता  पारित  नहीं
 किए  जाते  धौर  जब  तक  उपरोक्त  सको  पर
 विचार  करण  के  बाद  इस  प्रकार  उसके

 प्रयोग को  समाप्त  करने  के  लिए  संसद  के  प्रत्येक
 सदन  द्वारा  एफ  संकल्प  पारित  नहीं  किया  जाता

 है  तब  तक  लागू  रहेगे

 किन्तु  संविधान  के  भ्रनुष्छेद  343  के
 अन्तर्गत  आस्तिकता  को  देखते  हुए  कि  सच
 की  राजभाषा  हिन्दी  होगी,  तथा  संविधान  के

 अनुच्छेद  357  के  अन्तर्गत  हिन्दी  भाषा  के

 प्रचार को बढ़ावा को  बढ़ावा  देना  तबा  उसे  विकसित करना

 संच  का  कर्तव्य हैं  ताकि  पद  भारत  की  संयुक्त
 संस्कृति  के  सभी  तत्वों की  सभिश्यक्ति  के
 माध्यम  के  रूप  में  कार्य कर  सके,  दिसंबर,
 7967 में  संसद  के  दोनों  सदनों  द्वारा  यह

 संकल्प  फिया  गया  था  कि  हिंदी  के

 प्रसार एवं  विकास की  गति  बढ़ाने  के  लिए
 तबा  संघ  के  विभिन्न  सरकारी  कामकाज
 के  लिए  इसके  प्रभारी  प्रयोग हेतु  wher  सरकार

 हारा  एक  अधिक बहन तथा पहन  तथा  व्यापक  कार्यक्रम
 तैयार  किया  जाएगा  बौर  उसे  कार्यान्वित
 किया  जायेगा  n  तब  से  ऐसे  कार्यक्रम
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 तैयार  किए  जा  रह  हैं  भौर  उन्हें  कार्यान्वित  किया
 जा  रहा  &)

 बढ़ना  के  इस्लामपुर  जाने  के  जयन्तोपुर  शाम
 में  शामिल  बनाने  के  एक  गुप्त  कारखाने

 का  पता  चलना

 5490.  भी  हं कम  है. ६  कह छु बाय  :क्या

 माह  मंत्री  यह  चलाने  की  कृपा  करेंगे  कि

 (क)  क्‍या  दिनाक  7  मार्च,  975  को
 पटना  के  इस्लामपुर  थाने  के  जयन्ती पुर  ग्राम  से

 पुलिस  ने  छापा  मार  कर  राइफल  बनाने
 के  एक  गुण  कारखाने  का  पता  लगाया

 है,

 (ख)  यदि  हा,  तो  बरामद  हुए  सामान  का
 ब्योरा  ग,।  हैं  शौर  उनमे  से  प्रत्येक  का

 मूल्य  कितना  है,  घौर

 (ग)  कारखाने  से  सम्बन्धित  व्यक्तियों
 के  विरुद्ध  भव  तक  क्‍या  कार्यवाही  की  गई

 है  7

 |  संभाला  में  उपमंत्री  थी  The
 quo  भोली)  :  (क)  से  (गम)  राज्य

 सरकार  से  प्रेरित  सूचना  एकत्रित  की  जा  रही
 है  कौर  प्राप्त  होने  पर  सभा  पटल  पर  रख
 दी  जाएगी

 Functioning  of  Telophone  Exchange  at
 Jamshedpur

 $49i.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (४)  whether  the  condition  of  Tele-
 phone  Exchange  at  Jamshedpur  has
 deteriqusted,  which  is  not  being  pro-
 ह...  after  and  maintained  by
 the  incharge  of  the  exchange;

 oo  Whether  the  telephone  installed
 at  taoet  of  the  Government  offices,

 _— aa  Reliway  Btation,  Demodar  Valley
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 Corporation’,  electrical  Division,  and
 other  public  call  offices  as  well  as  tele-
 Phones  belonging  to  geneTal  public  at
 Jamshedpur,  have  not  been  functioning
 Properly  since  January,  1978;

 (c}  whether  the  new  Telephone  Ad-
 visory  Committee  at  Jamshedpur  has
 been  constituteq  this  year  (1975)  and
 what  are  the  names  and  addresses  of
 the  members,  and

 (d)  what  steps  the  Government  pro-
 Pose  to  take  against  the  officers  in-
 chafge  of  Jamshedpur  Telephone  Ex-
 change  for  the  negligenee  on  their  part
 in  proper  functioning  of  the  Telephone
 Exchange  and  for  not  calling  the  meet-
 ing  of  the  Telephone  Advisory  Com-
 mittee,  Jamshedpur  since  August,  973?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  No,  Sir

 (b)  No  complamnts  have  been  re-
 ceived  from  the  Government  Depart-
 ments  mentioned  by  the  Hon.  Mem-
 ber.

 (९)  Telephone  Advisory  Committee
 has  not  yet  been  constituted  for
 ‘1975.

 (d)  There  is  no  case  of  negligence

 Therefore  the  question  of  taking  any
 action  against  them  does  not  arise.

 The  meeting  of  the  Telephone  Ad-
 visory  Committee  will  be  held  after
 the  same  has  been  constituted.

 Nationa]  Advisory  Commitice  on
 Electronics

 5492.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  ELECTRONICS  be
 pleased  to  state:

 (a)  the  functions  of  the  National
 Advisory  Committee  on  Electronics;

 (b)  the  total  number  of  menthers  of
 the  Committee;  and
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 (९)  the  reasons  for  maintaining  such
 a  huge  number  of  members  in  one
 Committee?

 THE  PRIME  MINISTER,  MINISTER
 OP  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 SPACE,  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLOGY  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  Nationa]  Ad-
 visory  Committee  on  Electronics  was
 constituted  in  September,  1978.  It
 consists  of  representatives  from  Gov-
 ernment  Departments  and  Agencies,
 professional  bodies  and  associations,
 research  ang  educational  institutions,
 and  industry  (inclusive  of  the  public
 and  private  sectors  and  industry  as-
 sociations).  It  is  to  meet  at  least
 once  in  a  calender  vear  and  could  be
 regarded  in  the  nature  of  a  limited
 conference  where  discussions  can  be
 held  on  all  aspects  of  electronics  such
 as  industrial  growth  and  production,
 research  and  development,  manpower
 in  terms  of  education  and  training.
 exports,  administrative  difficulties
 that  need  to  be  resolved,  etc.  and
 particularly  from  the  viewpoint  of
 bilateral  and  multilateral  interface  of
 problems  that  arisc  from  time  to  time
 The  Committee  was  set  up  to  advise
 the  Electronics  Commission  on  vari-
 ous  problems  brought  to  its  notice
 from  time  to  time  (by  its  members
 or  otherwise)  and  give  its  recommen-
 dotiona  for  their  resolution

 (b)  and  (c).  The  total  number  of
 members  of  the  Committee  Is  63.  The
 Committee  hold,  ite  meetings  in  Delhi
 and  a  very  lerge  part  of  its  member-
 ship  (mainly  from  Ministries/Depart-
 ments  of  the  Government  of  India)
 ws  Delhi-based.  It  was  considered
 necessary  to  have  a  large  body  to
 make  it  ag  fully  representative  as
 tessible  of  the  various  Government
 Departments  and  agencies  concerned
 with  this  area  aq  well  as  to  give  due
 representation  to  the  public  and  the
 private  sector,  organised  and  small.
 scale  sector  industry  as  well  as  aca-

 demic  and  research  institutions.
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 Opening  of  Sub-Post  Offices  and
 Telegraph  Offices  in  Ories

 5498,  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  what  steps  Gov-
 ernment  have  taken  to  dispose  of  the
 cases  pending  examination  for  starting
 sub-post  offices  and  telegraph  offices
 at  varioug  places  in  State  of  Orissa?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):

 Post  Offices,
 Due  to  financial  stringency  u  partial

 ban  was  imposed  on  opening  of  post
 offices  except  in  hity  anq  backward
 areas  including  tribal  areas  The
 whole  policy  is,  however,  under  re.
 view  and  the  “ases  pertiining  to  areas
 whieh  attracted  the  ban  wold  he
 disposed  of  immediately  on  its  fineli-
 sation.  However,  two  sub.cfficca  were
 started  in  the  State  duting  first  half
 of  1974-75.

 Telegtaph  Offices.
 4  telegraph  offices  and  23  P(!0/fele-

 graph  offices  in  Ores:  hive  been  ap-
 proved  These  offices,  will  be  opene:i
 as  gon  as  possible,

 Cases  for  opening  telegraph  offices
 at  35  more  places,  ag  ner  the  policy
 for  Sth  Five-Your  Plan.  are  under
 examination  These  casey  will  be
 finalised  after  surveying  the  gites  anv
 collecting  the  required  particulars.

 Raising  of  Funda  by  States  from  their
 own  Resources

 5494.  SHRI  ROBIN  KAKOTI.  Wili
 the  Minister  of  PLANNING  be  pleasad
 to  state.

 (a)  the  target  fixed  for  each  State
 and  Union  territory  for  raising  funds
 from  thelr  own  resources  during  1074.
 75  and  i875-76;  and  the  amount  raised
 by  each  State  in  14;  and

 (b)  the  names  of  the  States  who
 have  failed  to  apend  the  whole  amount

 swotieg
 to  them  in  1918-74  and  1974.
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHUKLA)  (a)  A
 statement  showlng  the  estimates  of  the
 contribution  of  State;  and  Union
 Territories  from  their  own  resources
 for  the  Plan  in  i974-75  and  ‘1975.76,
 as  worked  out  during  the  Annual  Plun
 discussions  held  with  them,  and  the
 latest  estimates  of  States’  resources

 Statement
 Statement  show
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 for  1974-75,  is  <ttached,

 (b)  In  ‘1973-74,  the  actus]  expendi-
 ture  on  the  Plan  in  Assam  Madhya
 Pradesh,  Meghalaya,  Negaland  an
 Rajasthan  fell  short  of  the  outlays
 approve  by  the  Planning  Commussion.
 Information  on  actual  expenditure  on
 the  Plan  in  1974-75,  8  not  yct  avail-
 able

 of  resources  of  States  and  Lnwn  Jerntories  का  7  974-75,  and  1975-
 976  and  the  latest  estimates  of  States’  re  onrtes  in  1974-75,

 (Rs  an  crores)

 States  /  Union  Termrores

 A
 t.  Aguihra  Pradesh

 2  Awan  .  .  .
 3.  का  छा  .

 4  Guparat  *

 5.  Haryana.  9,
 oo  Himachal  Pra'osh,  .  .

 7.  Jammu  &  Kashmn

 8.  Karnataka

 ow  Kerala

 10,  Mathya  Pradesh  .  .  .
 a.  Maharashtra

 ma  Manipur,

 .  .

 ck ey  Meghalaya  .

 t4.  Nagaland,  .  द  न

 13.  Orisa  .
 16.  Punjab  .  ्  द

 i7,  Rajatthan  ,  .

 2  Tanul  Nadu

 t9.  Tripura  °  न  न  .

 ao.  Utear  Pradesh

 at.  West  Bengal  a.  *  Go

 दि...  A

 IQT4A-7§  1975-76

 Annual  latest  Arrual
 Man  Estuumates*  Vian

 Estumates  Lsumates**

 .  mn  64  &o  32  o8  36

 a  73  62  33  04  IZ  00

 L00  3¢  i02  §3  32  58

 TEL  95  ti3  29  23  §

 .  65  6  Peaks  55  55

 A  hb  AL  &  37  है.  43
 Im  Wee  13  47  16  48

 7s  29  9३  ०३  gs  78

 38  7  g6  28  52  §3

 ५६  93  Ith  45  256  28

 225  86  226  3  279  84

 454  4३३  4  26

 478  7  2h  5  60

 has  0  95  6  32

 38  SH  30  Sd  40  59

 .  87  23  97  ib  4332  Ww

 नि  34  74  34  5६  53  38

 70  १5  क  06  76-44,

 3  3५  0  36  444

 348  30  204  86  2I5°79

 .  302  93  ip  हिम  It2-4

 7  1336"  3५  1446  4  1655-62
 —
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 States/Union  Territories

 Union  Territons.
 +  Andaman  &  Nicober  Island

 Arunachal  Pradeth  .

 Chandigarh  न
 Dedar  &  Nagar  Have!

 Delhi  ,  .  द  &

 Goa,  Daman  &  Diu  .

 Lakthadweep  .  7  .  ws

 ee

 yy

 Pw

 co

 YP

 7

 Pondicherry  ,

 Total  B

 .  .  2  00  3°30

 4°00  9°50

 .  .  0.50  ह 14

 a2  rl4

 .  *  775  ay  4n

 “Without  adjustment  for  any  change  in  opening  balances/difics  cuurg  tle  courte  of
 1974-75  asinformation  in  respect  of  such  change  is  not  yet  avaulable.

 Without  taking  into  account  the  States’  share  in  fresh  taxation  ty  the  Centre  un  1975-765
 including  the  accrual  ot  receipts  from  the  revision  of  (  entra!  Sales  ‘Lax  Tales.

 *¢eThis  was  a  tentative  estimate  based  onthe  assumption  that  ways  and  means  would  te
 found  by  the  Centre  to  enable  the  State  to  augment  its  rese  urces  by  Rs.  06.66  crcies.  Each  din  g
 this  amount,  the  States,  resourses  worked  out  at  only  Rs.  a  37  crores.

 Functioning  of  Telephones  in  Jai
 Nagar,  Madhoubani  and  Darbhanga

 in  Bihar

 5496.  SHRI  BHOGENDRA  उन:
 Will  the  Minister  of  COMMUNICA.
 TIONS  be  pleased  to  state:

 (a)  whether  there  is  frequent  failure
 of  telephone  lines  at  Jai  Nagar,  Madhu-
 bani  and  Darbhanga  in  Bihar  and  re-
 presentations  fo  this  effect  have  been
 made  to  him  and  Department  officers;

 (b)  ig  nn,  the  facts  thereabout  and
 Government's  reaction  thereon;

 te)  whether  there  have  been  conti-
 nued  complaints  against  routing  of
 telephone  lines  from  Madhawapur  and
 Shaher  to  their  district  head-quarters
 at  Madhubeni  via  Sltamarhi,  Muzaffar-

 pur  and  Darbhanga  and  for  routing  the
 same  directly  via  Benipatti  saving  a
 distance  of  above  00  miles  and  avoid-
 ing  three  busy  exchanges;  and

 (d)  if  so,  Government’s  reaction
 thereon?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  and  (b).  Due  to  fre-
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 (९)  and  a).  There  are  two  P,  C.
 Os.  at  Madhawapur  ang  Shaharghat
 conected  to  SAK  at  Sursand  which  is
 parented  to  Sitamarhi.  The  proposal

 9496,  SHRI  GIRIDHAR  GOMANGO
 Will  the  Minister  of  ENERGY  te
 Pleased  to  state;

 (a)  whether  the  recruitment  rules
 of  senior  translators  have  been  finali.
 sed  since  April,  974  and  three  persons
 have  been  working  on  these  posts  on
 purely  ad  hoc  basis;

 (b)  whether  for  filling  of  these
 posts,  applications  were  invited  in
 July,  974  and  the  Department  of
 Personnel  had  also  advised  to  fill  up
 these  post,  according  to  the  provisions
 of  the  recruitment  rules,

 (e)  the  reasons  for  not  filling  up
 these  posts  on  regular  basis  umme-
 diately;  ang

 (d)  the  time  by  which  these  posts
 will  be  filled  up  on  regular  basis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.  SID-
 DHESHWAR  PRASAD):  4a)  and  (b).
 Yes,  Sir,

 (c)  and  (d).  The  question  of  filling
 these  posis  on  regular  tasis  is  under
 active  consideration  in  consultation
 with  the  Department  of  Personnel
 and  Administrative  Reforms  and  the
 selection  Ig  likely  to  be  finshised
 shortly.

 विदेशों  में  सीमेन्ट  के  व्यापार  के  चलिए  सर्वेक्षण

 ,  $497.  मी  हमेसा  सिंह  बनेगा  |  क्‍या
 सोभ  सौर  तारीक  पूर्ति  मंत्री  यह  बताने  को

 हम  कराने  कि  :
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 (क)  क्या  हाल  ही  में  सीमेन्ट  के  व्यापार
 का  सर्वेक्षण  करने  के  लिए  एक  प्रतिनिधिमण्डल
 विदेश  भेजा  गया  था  ;

 ख)  यदि  हा,  तो  इस  प्रतिनिधिमंडल
 की  क्‍या  उपलब्धिया  हैं;  कौर

 (ग”)  निकट  भविष्य  में  और  विशेष
 रूप  से  इस  वर्ष  कितने  सीमेन्ट के निर्वात की के  निर्यात  की
 योजना  है?

 उद्योग  शौर  नागरिक  पूति  मंत्रालय  में
 राज्य  मंत्री  श्री  |.  पो०  मौर्य  ):  (क)  जिद हा।

 (ख)  प्रतिनिधि  मंडल ने  मध्य  पूर्व  के
 देशों  को  सीमेन्ट  का  निर्यात  करने  और  इन
 देशों  को  उचित  मूल्य  पर  सीमेन्ट  बेचे  जाने
 की  संभावनायें  का  कता  लगाया  था।

 (ग)  वर्ष  i974-75  में  कुल  सिला-
 कर  लगभग  3  लाख  मी०  टन  सीमेन्ट  का
 निर्यात  किया  भया  था  पौर  i975-76  में
 लगभग  9 लाख  मी ०  टन  सीमेन्ट  का  निर्यात
 किये  जाने  का  पूर्वानुमान  लगाया  जाता

 हैँ  4

 Houses  for  Harijans  and  Low  Faid
 Employees  in  U.  P.

 5498.  ह-1:1:4 क  NARSINGH  NARAIN
 PANDEY,  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Government  will
 lay  on  the  Table  of  the  House  a  state-
 ment  showing  the  number  of  houses
 constructed  for  Hanjans  and  low
 paig  employees  in  Uttar  Pradesh  dur-
 ing  first,  second,  third  and  fourth
 Plan  periods,  and

 (b)  the  amount  marked  in  first  year
 of  the  Fifth  Plan  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN),  (a)  and  (b).
 The  imformation  is  being  collected
 from  the  Government  of  Uttar  Pradesh
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  it  is  received.



 63  Written  Answers

 Completion  of  Beas  Project

 ‘5409.  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  ENERGY  be  pleaseq  to
 state:

 4a)  the  progress  made  in  comple-
 tion  of  the  Beas  Project:

 (b)  the  time  by  which  it  will  be
 completed;  and

 (९)  the  totaj  amount  spent  on  this
 project  so  far?

 THE  MINISTER  OF  ENERGY  (SHRI
 K  C.  PANT):  (a)  and  (b).  The  Beas
 Dam  at  Pong  was  raised  to  its  full
 height  (upto  EL  420  feet)  in  July,
 i974  and  starteq  storing  waters  in
 the  monsoon  season  of  the  same  year.
 Due  to  some  defects  in  the  regulating
 gates  the  water  could  not  be  regulated
 and  had  to  be  allowed  to  pass  unre-
 gulated  through  one  of  the  penstock
 tunnels.  This  water,  however,  has
 since  been  fully  utilised  for  irigatior
 by  the  canals  taking  off  from  Harike
 Head-works.  The  repair  work  of  the
 regulating  gales  and  erection  of  spill-
 way  gates  ig  in  progress  and  is  hkely
 to  be  completed  by  this  year.  The
 work  on  the  Power  House  of  Pong
 Dam  has  also  been  staried  and  78
 scheduled  to  be  complete  by  ‘1977-78.

 The  Beas  Sutlej  Link  Project  com-
 prises  a  dam  at  Pandoh,  two  tunnels
 each  about  i3  kilometres  long,  a  hydel
 channel  I2  kilometres  long  and  4
 Power  House  at  Dehar.  Aa  per  ear-
 lier  indications  given  by  the  Project
 authorities,  the  work  was  to  be  com-
 pleteq  by  the  end  of  1978.  But  owing
 to  some  bag  reaches  having  been  met
 in  the  tunre,  and  connected  problems.
 the  work  remaining  to  be  complete:!
 ig  being  reviewed  to  prepare  a  revised
 schedule  for  completion  of  the  project.

 (c}  An  amount  of  Rs.  427/-  croras

 m
 upto  the  end  of  February,
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 Transfer  of  Irrien@en  Headworks  af
 Punjab  wo  Bhekra  Management  Board

 ‘6500.  SHRI  BIRENDER  sINGH
 RAO.  Will  the  Minister  of  ENERGY
 be  pleased  to  state;

 (a)  whether  under  the  Punjab  Re-
 organisation  Act  the  administration
 including  maintenance  and  operation
 of  the  Irrigation  Ticad-‘Vorks  at  Rupar,
 Harika  and  Ferozepur  are  required  to
 be  under  the  control  of  Bhakra  Man-
 agement  Board;

 (७)  whether  these  Head  Works  are
 still  under  the  control  of  the  Funjab
 Government;

 (0)  if  80,  the  reason,  thereof;  and

 (d)  the  time  %y  which  the  head-
 works  are  likely  tg  be  transferred  to
 the  Bhakra  Management  Board?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)  Yes,
 Sir.

 (b)  to  (d).  The  Punja»  Government,
 who  were  exerrising  contro,  over
 these  head.works  prior  to  the  reorga-
 nisation  of  the  Punjab  and  are  conti-
 nuing  to  exercise  such  confrol,  have
 raised  some  pointg  in  connection  with
 the  transfer  of  the  llead-works  to  the
 Bhakra  Managemen;  Board  as  envis-
 aged  in  the  Punjab  Re-organisation
 Act.  These  poinis  are  under  conside.
 ration.

 निधन  चनो  को  दोष क  श्मीर  उपलक्ष्य
 करने  सम्बधी  कार्य कान्त

 550i.  aft  धन शाह  प्रधान  :  कया
 योजना  मंत्री  यह  बताले  की  कृपा  करेंगे
 कि  :

 (8)  क्या  धन  की  कसी  की  वजह  से
 गन्दी  बस्तियो ंमें  रहने  बाले  बच्चों  कौर
 अन्य  सिन  बच्चों  को  “पोषक  भा हार”  देने
 सम्बन्धी  कार्यक्रम  के  लिए  निर्धारित  राशि
 में  पिछले  साल  से  कटौती की  गई  है;  शौर
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 (छा)  सरदी  हा,  तो  इस  कटौती  को  समाप्त
 करने  और  उक्त  कार्यक्रम  को  अधिक  प्रभावी
 बनाने  के  लिए  ब  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  ?

 योजन!  मना सय  में  राज्यसभा,  (शव
 ह! ६  चरण  शबल )  (व)  शौर  (ख)
 बजे  i974~75  श्र  975-768  दौरान,
 अ्रमुपूरक  पोषाहार  कार्यक्रमों  क लिए  निजता-
 कित  योजना  प्रावधान  किए  गए  है

 (करोड  रुपये  )

 क्रम  स०  बायंक्रम

 .  विशेष  पोषण  कार्यक्रम

 2  मध्याह्न  भूजल  काय  क्रम

 1974-75  i97  —-76

 l]  18  l0  64
 4  50  4  O]

 जोश  15  68  14  65

 2  पांचवी  योजना  के  दौरान  जिन
 कमजोर  वर्गों  व  लिए  प्रबन्ध  क्या  जाना  है
 वे  है,  गर्भिणी  महिलाये  कौर  वे  माता ये  जो
 अच्छा  को  दूध  पिलाती  है  तथा  निर्बल  वर्गा  के

 6  मामू  वर्ग  के  बच्चे  तथा  स्कूल  जा?  वाले
 अच्छे  a  प्राथमिक  क्षेत्र  हैं  भ्रादिम  जाति  क्षेत्र,

 शहरी  गन्दी  बस्तियाँ  और  सूखा  प्रवृत्त
 शामीन  क्षेत्र  !

 3.  निस्सन्देह,  योजना  के  प्रथम  वर्ष  के

 स्तर  से  1975-76  में,  परिवार  से

 कुछ  कटौती  हुई  है।  यद्यपि  1974-75

 अंतर  पर  परियों  को  बहाल  करना  तत्काल

 सस  नहीं  है,  फिर  भी  राज्य पोषण  समन्वय

 233  7.83
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 समितियां,  जिन्हे  पोषण  कार्यक्रमों  के  सम्बन्ध
 में  प्रबोधन,  मूल्याकन  कौर  समन्वय  का
 काम  सौपा  गया  है,  की  स्थापना  से  यह
 कार्यक्रम  अधिक  कारगर  लग  से  कार्यान्वित
 क्या  जा  सकेगा  ।

 Bhabatos,  Committee’s  recommenda-
 tions  regarding  Newspaper  Groups

 Diverting  their  Funds
 5502  SHRI  PRIYA  RANJAN  DAS

 MUNSI  Wi  the  Mimoter  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleaseg  to  state

 (a)  whether  Bhabatosh  Comm  ttee’s
 report  has  made  certain  recommenda-
 tion  about  newspaper  groups  diverting
 their  funds  to  feed  business  in  other
 level,

 (b)  af  so,  the  sahent  features  of  the
 recommendation;

 (९)  the  newspapers  involved  im  such
 practices  and

 (6)  the  action  taken  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (Si/RI  DHAR4AM
 BIR  SINHA)  (a)  and  (b)  The  fact.
 Finding  Committee  on  Newspaper
 Economics  has  observe’  that  some
 Najor  newspaper  cercein  aqiverted
 substantial  funds  for  use  unrelated  t
 newspaper  business,  such  as  yarn  bus
 hess  trading  m  shares  and  immov-
 ails  properties

 (ey  and  (9)
 examination

 करवा  बालिका  विद्यालय,  दिल्ली  को  ण्
 हरिजन  छात्रा  द्वारा  आत्महत्या

 5503.  भरी  लालजी  भाई  :  क्‍या  गृह
 मती  5  नवम्बर  )  727  श्रताराक्ति
 1... ह  संध्या  442  के  उत्तर के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्या  दिनांक  6सितम्बर,  972
 के  नवभारत  टाइम्स”  में  प्रकाशित  समाचार
 के  अनुसार  दिल्ली  स्थित  करोलबाग  मे  प्रेम

 कुमारी  नाम  की  7  वर्षीय  एफ  हरिजन
 छात्रा  ने  कस्तूरबा  कालिज  होस्टल  के  प्रिंसिपल,

 The  ieport  is  urder
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 के  कुकर्मों के  कारण  ग्रात्महत्था  कर  ली  भी
 तथा  वहां  के  पुलिस  अधिकारियों  कौर  प्रिसीपल
 ने मिल कर मामले कर  मामले  को  दबा  दिया  था  जिसके

 कारण  लोगों  में  भारी  रोप  बढ़  रहा  है;  कौर

 (ख)  यदि  हां,  तो  दोषी  प्रप्ति कारियों
 के  बीस  सरकार  ते  क्या  कार्यवाही  की
 है?

 चह  संग्रहालय  कामिक  और  प्रशासनिक
 विभाग  हुह  संसदीय  कार्य  विभाग  में  राज्य

 (क)  और  (ख)  i5  नवम्बर,  1972  को
 झतारांकित  प्रश्न  सं०  442  के  उत्तर  में  जैसा
 कि  इस  सदन  से  बताया  गया  था  कस्तुरबा
 लिका  विद्यालय,  ईश्वर  नगर,  नई  दिल्‍ली
 को  एक  हरिजन  छात्रा  कुमार  प्रेम  लता
 की  मृत्यु  से  उत्पन्न  मामले  की  जांच  पूरी  होने
 पर  पुलिस  ने  आत्महत्या  का  दुष्प्ररण  करने  के  सिए
 भारतीय  <8  सहित  की  घारा  3051201  के
 प्रधान  विद्यालय  की  प्रिसीपल  के  विऋद्ध  ड्राप
 प्त  प्रस्तुत  किया  था।  न्यायालय  मे  विचारण
 के  आद  भ्र भि युक्त  को  दोष  मुक्त  किया  गया
 था

 Compitaints  against  Managing  Commit-
 tee  of  India  Press  Cooperative  Thrift

 and  Credit  Society  Ltd.

 5504.  SHRI  VIJAYPAL  SINGH:
 Will  the  Minister  of  INDUSTRY  AND
 CIVIL,  SUPPLIES  be  pleased  to  state:

 (a)  whether  any  complaint  was  re-
 ceived  by  Government  against  the
 Managing  Committee  of  the  Govern-
 ment  of  Indla  Press  Cooperative  Thrift
 and  Credit  Society  Limited,  Minto
 Road,  New  Delhi  regarding  persistent
 negifgence  in  the  performance  of  the
 duties  imposed  on  it;

 b)  if  80,  the  malty  features  thereof;
 ang

 (e)  whether  any  action  is  proposed
 to  be  taken  against  the  Managing  Com-
 mittee  as  laid  down  in  Section  32  of
 the  Delh!  Cooperative  Societies  Act?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL,  SUPPLIES  (SHAT  A.  C.
 GEORGE):  (a)  Yes  Sir;  a  complaint
 was  received  by  the  Registrar  of  Co-
 operative  Societies,  Delhi  Administra-

 (9)  The  complaint  refers  to  reduc-
 tion  of  the  maximum  credit  limit  of
 members  without  proper  authority,
 delay  in  crediting  dividends  on  shares
 to  the  accounts  of  the  memers,  ais-
 tribution  of  profits  without  annual
 audit  and  raising  of  interert  rates  on
 loans  and  deposits  without  proper
 sanction,

 {c)  The  various  poiits  referred  to
 in  the  complaint  are  being  enqu.red
 ito  by  the  Delhi  Administration.

 Representation  by  Maharashtra  Gov-
 ernment  Regarding  Management  of
 Sick  Textile  Milla  Take,  over  by

 Centre

 5505.  SHRI  SHANKERRAO  SAV-
 ANT,  Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  he  pleased  to
 state,

 (a)  whether  the  Government  of
 Maharashtra  have  made  any  repre-
 sentation  to  the  Central  Government
 regardin

 Eine
 management  of  the  Sick

 Textile  Mails  taken  over  by  Central
 Government  and  the  repayment  of  che
 due,  of  the  Goverrment  of  Maharash-
 tra;  and

 (9)  if  ao,  the  facts  thereof  and  re-
 action  of  the  Government  of  India  to
 thi,  representation?

 THE  MINISTER  OF  STATE,  IN  THE
 MINISTRY  OF  INOUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.  MAU-
 RYA):  (a)  Yes,  Sir.

 4b)  The  Sate  Government  bad
 suggestions  in  respect  of  their

 role  in  the  future  management  of  the

 undertakings,  protection  of  their
 dues  relating  to  pretake  over  perio?
 of  menagement.  Government  ort
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 keeping  in  touch  with  State  Govern-
 ments  and  all  such  issues  are  to  be
 settled  within  the  framework  of  the
 Sick  Textile  Undertaxings  (Nationali-
 gation)  Act,  1974,  and  “overnment's
 overall  policies.

 Resale  of  Jeeps  ghtained  by  Congress
 Party  during  Elections  on

 Hire-purchase  Basis

 5506,  SHRI  JAGANNATH  RAO
 JOSHI:

 SHRI  HEMENDRA  sINGH
 BANERA:

 SHRI  ISHWAR  CHAUDHRY:
 SHRI  ATAL  BIHARI

 VAJPAYEE:

 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  p'eased  to
 state;

 (a)  whether  on  the  286  November,
 ‘1974,  the  Prime  Minister  had  denied
 that  the  jeeps  obtained  by  the  Con-
 gress  Party  during  electiong  on  hire-
 purchase  basis  were  resold  in  the
 market  as  new  jeeps  after  getting
 them  repainted;

 (७)  whether  the  jeep  used  in  the
 election  of  the  Chief  Minister,  Shri
 Sethi,  during  the  last  elections  in  Mad-
 hya  Pradesh,  has  been  sold  to  a  Co-
 operative  Bank  there  as  a  new  one
 after  gettmg  the  same  repainted;

 (९)  the  facts  ip,  this  regard;  ang

 (d)  the  other  jeeps  which  have  been
 resold  ag  new  ones  after  recondition-
 ing  simMlarly?

 THE  MINISTER  OF  STATE  LN  THE
 INDUSTRY  AND

 (SHRI  A.  C.
 GEORGE).  (a)  Yes  Sir.

 tb)  to  (a).  The  sale/resale  of  jeeps
 ig  mot  subject  to  any  restriction  No

 permission  of  any  Govern-
 ageney  is  require,  for  sale/

 of  jeeps.  As  such  Government
 have  mo  information  In  this  regard.
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 Files  and  Challan  Beoks  of  Karol  Bagh
 Potiee  Station

 5507.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  uf  HOME  AFFAIRS
 be  pleased  to  state,

 (a)  whether  it  js  fact  that  impcr-
 tant  police  files  and  challan  books  of
 the  Karol  Bagh  Station  were  found
 lying  scattered  near  the  Krishna  Park
 bus  stop,  a  West  Delhi  colony  in  Janu-
 ary,  1975;

 (b)  the  full  facts  thereof,  and

 (९)  whether  an  enquiry  ha,  since
 been  conducted  into  this  case  of  negli-
 gence  and  the  outcome  thereof  and  the
 action  taken  against  the  persons  found
 guuty?

 SHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  liOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०).
 Yes,  Sir.  On  0-l.i975  SDPO  Punjab:
 Bagh  seized  eight  poiuce  files  of  P.  5
 Karol  Bagh  lying  at  Dhauli  Pico  The
 matter  is  bemg  enquired  into  and
 necessary  action  against  the  default-
 img  officer  will  be  taken  after  the  com-
 pletion  of  the  enquiry.

 Use  of  Fiag  in  Tamil  Nadu

 8508  SRI  N.  द्  HORO.  Will  the
 Minister  of  HOME  AFFAIRS  he  plzas-
 ed  to  state

 (a)  whether  g  ney  blue  Jag  with
 the  Tamil  Nadu  Government's  t  mple
 emblem  hag  been  replaced  the
 national  flag  on  the  office  of  the  Inspec.
 ter-General  of  Police,  ang

 (b)  if  so,  the  reasong  for  the  dis-
 continuance  of  flying  the  National  Flag
 an  the  I.G.P,  Office  building?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN,:  ta)  and  (t).
 According  to  the  Flag  Code,  the
 National  Flag  should  be  flown  only
 on  important  public  buildings.  In
 view  of  the  general  policy  to  restrict
 display  of  the  National  Flag,  it  was
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 clarified  to  the  Gtates  in  4998  that  the
 National  Flag  need  not  be  flown  on
 the  office  of  the  Siate  ‘Inspector
 General  of  Police.  On  receipt  of
 some  queries,  the  ;osiuon  was  relte
 rated  in  January,  975  and  State  (s0v-
 éermments/Union  Te:ritorics  were  ad-
 vised  to  discontinue  the  display  of
 the  National  Flag  on  the  offices  of  the
 Inspectors  General  of  Police

 In  accordance  witn  fhe  instructions
 issued  by  the  Joverament  of  India,
 the  Government  of  Tamul  Nadu  have
 starteqg  displaying  the  State  Folice
 Flag  on  the  office  of  the  Inspector
 General  of  Pohce  im  Madras.

 Tarun  and  Sona  Watches
 of  HMT.

 5509.  ह-1: 1:46  AMAR  SINH  CHAU.
 DHARI:  Will  the  Miaste.  of  INDUS-
 TRY  AND  CIVIL  SUPPLIES  be  pleas.
 ed  to  state,

 (a)  the  total  number  cf  wrist  watch
 of  ‘Tarun’  make  produced  by  the
 H.M.T.  per  year;

 (b)  whether  Government  are  aware
 that  the  ‘Tarun’  and  ‘Sona’  watches
 are  in  great  demand  in  Delhi,  but  ihey
 are  not  readily  available;

 (c)  whether  Government  are  aware
 that  people  have  tu  wai  for  months
 together  to  purchage  the  watch,  and

 (d)  if  so,  the  steps  Government  are
 taking  to  increase  the  supply?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  (a)  During  the  year  17
 74,  HMT  produced  3265  nos  of  wrist
 wetches  of  ‘Tarun’  maks.

 tb)  to  (d).  Govorament  are  aware
 that  the  production  of  HMT  watcher
 ig  not  adequate  to  meet  the  demand
 for  such  watches.  #leps  to  increas?
 production  in  stages  ‘to  a  level  of
 $  vailiion  a  year  have  been  initiated
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 imal  nag  Medincs  industries  in
 Punjab

 §5]0.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  LV  DUS-
 TRY  AND  CIVIL  SUPPLIES  be
 pleased  to  state:

 (a)  whether  he  had  made  on  the
 spot  study  of  problemg  faced  by  small
 scale  industries  of  Punjeb  in  Janu-
 ary/February,  1975;

 (b)  if  &०,  whether  any  steps  have
 been  taken  to  help  to  promote  the
 small  and  medium  scale  industries  in
 the  State;  and

 (९)  if  so,  facts  therecf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  iNDUS.RY  AND
 CIVIL  SUPPLIES  (SHRI  A  OP.
 SHARMA),  (a)  No,  Sir,

 (b)  ang  (ce).  Do  not  arive

 Proposal  to  withdraw  facilities  given
 to  Central  Government  Employees

 epnsuyper  Cooperative  Society
 Limited,  New  Delbi

 55/l.  KUMARI  KAMLA  KUMARI
 Will  the  PRIME  MIUNISLER  te  pleus-
 ed  to  state,

 (a)  whether  the  Central  Govern-
 ment  Employees  Consumer  Coopera-
 tive  Society  was  act  up  in  4963  to
 help  the  low  paiq  Government  emplo-
 yees;

 (9)  whether  Government  bad  riven
 a  number  of  facilities  to  thig  Seciety;
 and

 (0)  whether  Government  prop  se  to
 withdraw  those  facilities  now;  and  if
 ao,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINIBTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  oF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  FARLIA-
 MENTARY  ASFAIRS  {SHRI  OM
 MEHTA):  (a)  Yes,  Br,
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 {b)  The  Government  of  India  bave
 given  the  following  faciiiles  to  the
 Suciety:—

 (i)  suitable  accommodation  for
 wholesale  and  pririary  stores
 on  nominal  rent;

 (il)  subsidy  to  cover  the  pay  and
 allowances  of  the  superior
 staff;

 (lil)  investment  in  the  share  capl-
 tal  of  the  Society  to  the  ex-
 tent  of  50  per  cent:

 (iv)  collateral  guarantee  to  the
 extent  of  Rs,  i2  lakns  to
 draw  advanve  from  the  State
 Bank  of  India;

 (Vv)  a  guarantee  to  have  credit
 facilities  with  the  Fooq  (05
 Poration  of  |  wiia  up  to  Rs,  3
 lakhs.

 In  addition,  Juring  965—5  the
 Society  wa,  given)  oo  interest
 bearing  loans  wnounting  ०
 Rs.  30  lakhs  out  of  which  an
 amount  of  iis  22  lakhy  is  still
 outstanding  against  the
 Society.

 (c)  There  is  no  proposal  to  with-
 @raw  the  facilities  given  to  the
 Society.

 Manufacture  of  Mini  Computers
 §52,  SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  licences  have  recently
 been  issued  to  twelve  partics  for  manu.
 facture  of  mini-computers  in  the
 Country;  and

 (b)  if  eo,  the  names  and  locations  of
 those  firms?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 SPACE,  MINISTER  OF  PLAN-
 NING  AND  MINISTER  OF  SCIENCE
 AND  ‘TECHNOLOGY  (SHRIMATI
 INDIRA  GANDHI);  (a)  No,  Sir.

 (9)  Does  sot  arise,
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 Field  Pablicity  Offices  in  West  Bengal
 and  Exhibitiens  arranged

 5513.  SHRI  TUNA  ORAON:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 क
 (a)  the  particulars  of  the  Field  Pub.

 licity  Offices  in  West  Benga;  and
 North-Eastern  States  with  locations,
 the  category  of  staff  ang  their  activi-
 ties;

 (b)  whether  any  exhibitions  were
 organised  by  these  offices;

 (c)  if  so,  the  broag  features  of  the
 exhibitions  organised,  date-wise  and
 office-wise,  durmg  the  iast  three
 years;

 (d)  whether  any  survey  was  made
 about  the  public  receptibility  of  these
 exhibitions  organised  by  Field  Publi-
 city  Offices;  and

 (e)  if  so,  the  outcome  ‘hereof  and
 the  ‘action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  statement  I
 is  laid  on  the  Table  of  the  House.
 {Placed  का  Library.  Sce  No.  LT-

 9386  75  ]

 (b)  and  (c).  The  Field  Publicity
 Units  organised  small  scale  photogra-
 phic  exhibitions  to  help  promote  the
 themes  of  planned  development  and
 national  unity.  Details  of  exhibitions
 organised  by  Field  Exhibition  Offices
 are  given  in  the  statement  Il  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-9386  75.)

 (d)  and  (oe.  No  formal  surveys  are
 made.  However,  the  officers  in-charge
 of  the  Units  invariably  assess  public
 reaction  and  audience  participation  In
 the  exhibitions  organised  by  them.
 This  feed  back  has  always  been  help-
 full  in  planning  new  exhibits  and

 displays.  3
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 Marxel  Bagh  Zone  of  Delhi  Municipal
 Corporation

 55i4.  SHRI  H.  K.  L.  GHAGAT:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  CBI  has  filed  prose.
 cutiong  in  regard  to  some  offences
 committed  in  the  Karol  Bagh  Zone  ctf
 the  Delhi  Municipal  Corporation;  and

 (b)  af  so,  the  gist  of  the  Report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)
 and  (b).  On  the  basis  of  the  investi
 gations  conducted  by  the  CBI  ccm-
 plaint  has  been  fileg  for  the  pro:  ecu-
 tion  of  Shri  Bhushan  Prakash  under
 Section  ‘182/420  IPC  on  2-l-74  In
 the  Court  of  the  Chief  Metropolitan
 Magistrate,  Delhi.  Shri  Bhushan  Pra.
 kash,  son-in-law  of  Shri  J.  R.  Saini,
 €xecutivea  Engineer,  MCD,  had  cheat-
 ed  the  Municipal  Corporation  in  ob-
 tairing  Registration  as  a  contractor
 durmg  97l,  by  wilfully  suppressing
 the  fact  of  his  relationship  with  Shri
 J.  R.  Saini,  who  was  working  88
 Assistant  Engineer  in  the  Corporation
 at  that  time  and  which  fact  would
 have  rendered  him  ineligible  for  the
 registration  obtained.

 Setting  up  of  a  Factory  to  manufac-
 ture  Alaminiam  Floride  near  Madurai

 ‘5516.  SHRI  है  A.  MURGGANAN-
 THAM:

 SHRIMATI  PARVATH]
 KRISHNAN:

 Wil,  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  the  State  Government
 of  Tamil  Nadu  has  approached  §  the
 Central  Government  for  permission  ty
 have  collaboration  with  a  foreign  1...
 ठ  set  up  a  factory  at  a  cost  of  Ra.  80
 lakhs  to  manufacture  Aluminium
 fieride  near  Madurai;
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 th)  if  80,  the  facts  thereof;  and

 (९)  how  long  it  will  take  for  Gov-
 ernment  fo  decitle  the  issue?

 THE  MINISTER  OF  sTATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA);:  (a)  to  (er.  Messrs.  Tamil
 Nadu  Flouoring  and  Allied  Chemicals
 Limited,  an  undertaking  of  the  State
 Government  of  Tamil  Nadu  submitted
 a  proposal  for  foreign  collaboration
 for  the  manufacture  of  Aluminium
 Floride.  Government's  approval  has
 since  been  COnveyed  to  the  firm.

 Uplifting  of  Colr  Industry

 ‘5517.  SHRI  ron  JANARDHANAN:
 Will  the  Minister  of  INDUSTRY  AND
 CIVH.  SUPPLIES  be  pleased  to  state:

 (a)  whether  the  Chairman  of  the
 Coir  Board  hag  suggested  certain  re-
 media]  measures  for  uplifting  the
 Coir  Industry;  and

 (b)  if  so,  the  facts  and  Govern-
 ment's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  P.
 SHARMA):  (a)  and  (b).  Tha  Cur
 Board  requested  Government  to  take
 appropriate  action  on  the  following
 resolution  adoptég  by  the  Boarg  at  its
 meeting  held  on  19-10-1974.

 “Recognising  the  shortage  of  Cort
 fibre  that  hag  ptogressively  risen  dur-
 ing  the  past  few  months,  the  Coir
 Board  resolved  to  recommend  to  the
 State  and  Central  Government  four
 steps  to  be  taken  up  immediately  for
 solving  the  present  crisis  is  (in  coir
 industry,  In  Kerala  state)—

 l.  Temporary  removal  of  tle  ban
 on  the  husks  beating  machine
 ard  relaxation  of  the  Husk
 Control  order  in  relation  to
 the  movement  of  husks.
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 2.  Efficient  procurement  of  ail
 available  husks  from  the
 Kerala  state  and  their  prope:
 distribution.

 3.  Drastic  measures  against  the
 hoarders  of  husk

 4.  Provide  adequate  funds  by  the
 Centre  to  the  State  Govern-
 ment  immediately  to  revita-
 lise  the  coir,  industry.”

 The  Chairman  of  the  Coir  Boord
 thas  subsequently  followed  up  the
 above  resolution  with  the  Government

 The  State  Government  of  Krtrala
 has  been  requested  toe  review  the  en-
 tire  povition  and  take  appropriate
 action  to  ease  the  situation  The  Cen-
 tral  Government  have  also  reka  ed
 Rupees  Two  Crores  ६०  the  State  Gov-
 ernment  pf  Kerala  so  far  for  restrin-
 turing  of  coi  cooperatives  in  that
 State  This  is  in  addition  to  the  Stat-
 plan  outlays  available  for  the  deve-
 lopment  of  Coir  Industry

 Production  ig  Scooters  India  Lid

 55i8  SHRI  PURUSHOTTAM
 KAKODAR.

 SHRI  D.  D  DESAI:
 SHRI  7  GANGADEB,

 Wilt  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleasid  to
 state:

 (a)  whether  the  Scooters  India  Ltd
 tag  gone  mto  commercial  produtios
 of  two-whecder  scooters  since  the
 beginning  of  thi,  year;  and

 tb)  if  so,  the  total  number  of  twe-
 wheeler  scooters  expected  to  be  manu-
 factured  by  the  Company  by  Apri).
 ‘1975.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIV.  SUPPLIES  (SHRI  A.  C
 GEORGE):  (a)  Yes,  Sir.
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 (b)  Around  7400  Nos.  The  expect-
 ed  production  of  two  wheeler  Scooters
 for  975.76  is  60,000  Noa.

 राजकोट  उच्चतर  माध्यमिक  सहविाकषा

 विद्यालय,  बदरपुर,  नई  दिल्‍ली  में  चोरी

 55i9.  st  झम्बेदा :  क्या  गृह  मंत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  राजकीय  उच्चतर  माध्यमिक
 सहशिक्षा  विद्यालय,  बदरपुर,  नई  दिल्‍ली  से
 चारी  गये  एक  टेलीविजन  और  20  छत्त  के
 पख  की  रिपोर्ट  पुलिस  चौकी  बदरपुर,  थाना
 कालकाजी,  नई  दिल्‍ली  में  लिखाई  गई  है,
 सर

 (@)  यदि  हा,  तो  पुलिस  ने  चोरों  का
 पता  लगाने  के  लिए  क्‍या  कार्यवाही  की
 = ©  |

 गृह  मंत्रालय  सें  उप-मंत्री  1६11  एफ०
 एच०  मोहसिन)  :  (क)  और  (ख).
 जी,  हा  श्रीमान्‌  ।  कामकाजों  थाने  म॑  निम्न-
 लिखित  चोरियों  के  दो  मामले  दर्ज  किए  गए
 ध्‌

 (i)  एक  टेलीविजन  सेट को  चोरी  के
 सम्बन्ध  में  भारतीय  दर  सहित  की
 धारा  457  380  के  अधीन  मामला
 प्रथम  सूचना  रिपोर्ट  सख्या  867
 दिनाक  28-0—74,  थाना  कालका
 जी  t

 (2)  20  छत  के  पक्का  की  चोरी  के
 सम्बन्ध  मे  भारतीय  दण्ड  सहित  की
 धारा  380  के  अधीन  मामला  प्रथम

 सूचना  ao  69  दिनाक  25-2-75,
 शाना  कालका जो  a

 रोगियों  का  भय  तक  पता  नही  लगा  है  ।
 दोनो  मामलो को  जांच  की  जा  रही  है  t
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 Dewand  for  separate  Governor  for
 Meghalaya

 4820.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleaseg  to  state:

 (a)  whether  a  demand  has  been
 made  to  have  a  separate  Governor  for
 Meghalaya;  and

 (b)  if  so,  the  facts  thereof  and
 Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  4H.  MOHSIN):  (a)
 The  Government  of  India  have  not
 received  such  a  demand.

 {b)  Does  not  arise.

 Diversification  of  activities  of  Coal
 Mines  Authority

 552t.  SHRI  ISHAQUE  SAMBHALI:
 Will  they  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  Coal  Mines  Autho-
 rity  Limited  has  decided  to  diversify
 its  activities;  and

 (b)  if  so,  the  broad  outhnes  thereof
 and  the  steps  being  taken  ™  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD).  (a)  and
 (b)  Coal  Mines  ‘Authority  has  pro-

 posed  the  setting  up  of  LT.C.  cum

 gas  plant  in  Ranganj,  and  a  bechive
 coke  oven  plant  in  Kedla  (Hazari-
 bagh).  It  has  also  proposed  to  colla-

 borate, in  the  setting  up  of  an  explo-
 siyes  manufacturing  plant  in  Bhan-

 ‘a.  These  proposals  are  under  con-

 sia eration.

 Estimate  of  crowd  at  Boat  Club
 Meeting  on  6th  March,  1995

 8522,  SHRI  8,  द  NAIK:  Will  the
 Minister  of  HOME  AFFAIRS  be

 Ppleaseg  to  state,

 (a)  the  estimate  of  the  crowd
 gathered  at  Boat  Club  on  the  eh
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 300  es  per  official  estimates;

 (b)  whether  it  was  the  largest
 gathering  held  at  boat  club  since  19717

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  4H.  MOHSIN):  (a)
 80,000  approximately.

 (9)  No,  Sir.

 Use  of  unlicensed  armg  by  anti-social
 elements  in  border  districts

 5523.  SHRI  N.  छू.  SANGHI:  Will
 the  Ministér  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  menace  of  un-
 heensed  arms  and  their  use  by  anti-
 Socia]  elements  in  the  border  districts
 of  the  country,  both  East  and  West,
 has  assumed  serious  proportions;

 (b)  whether  some  foreigners  wore
 apprehended  carrying  such  unlicensed
 arms  into  India  from  Pakistan  and  no
 action  as  yet  has  been  taken  against
 them;

 (c)  whether  such  arms  are  finding
 their  way  in  the  students  unions  of
 different  universities  in  the  country,
 and

 (d)  if  so,  the  quantum  of  unautho-
 rised  arms  seized  during  973  and  974
 and  steps  being  taken  to  curb  this
 menace?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)

 No,  Sir.

 (9)  Two  foreigners  were  recently
 arrested  and  necessery  action  under
 the  law  is  being  taken  against  them.
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 (a)  Following  recoveries  have  been
 made  during  973  from  all  over  the
 country:

 Rifles—373  :  Shotguns—l63.
 Revolvers—342  ;  Pistols—-686,
 Other  types  of  arms—52,

 Information  in  regard  to  I974  is
 wing  collected  from  the  concerned

 authorities  ang  will  Le  placeq  on  the
 Table  of  The  House  on  receipt.  Apart
 from  exercise  of  vigilance  on  the  part
 of  the  State  Govt®.,  ine  arrangements
 for  detection  and  recovery  of  unlicen-
 #€d  arms  are  under  constant  review
 by  the  Centra]  Government.

 Showing  of  stories  from  “Panchtantra”
 during  Satellite  Instructional

 Television  Experiment

 5524.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state;

 (a)  whether  Government  have  de-
 cided  to  show  stories  from  the  ‘Pan-
 ehtantra’  during  the  Satellite  Instruc-
 tional  Television  Experiments;

 (b)  if  so,  the  broad  outlines  thereof;

 (eo)  whether  Government  have  also
 planned  the  television  sets  which  will
 directly  pick  up  the  programmes  from
 the  satellite;  and

 4d)  if  so,  the  particulars  regarding
 the  locations,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Yes,  Sir.

 (b)  Stories  from  the  Panchatantra;
 Jatak  Kathas  and  other  folk  legends
 are  being  utilised  as  take-of  noints
 to  communicate  simple  metsugeun  relat-
 ing  to  baste  human  values  and  for
 tha  purpese  of  introducing  new  words
 in  television  Hteracy  promotion  pro-
 drainties  included  in  the  Satellite
 Instructional  Television  Experiment.
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 (c)  ang  (a).  Yes,  Sir.  About  2,400
 direct  reception  sets  are  going  to  be
 installed  in  selecteq  village  clusters,
 namely,  Kurnool,  Mahaboobnagar,
 Hyderabad  and  Medak  in  Andhra
 Pradesh;  Champaran,  Muzaffarpur,
 Dharbhanga  and  Saharsa  in  Bihar;
 Bijapur,  Gulbarga  ang  Raichur  in
 Karnataka;  Bilaspur,  Raipur  and  Durg
 in  Madhya  Pradesh;  Jaipur,  Sawai
 Madhopur  and  Kota  in  Rajasthan  and
 Sambalpur,  Dhenkanal  and  Baud  in
 Orissa.
 Clearance  of  Power  Projecta  of  Cal-

 cutta  Electric  Power  Supply
 Corporation

 5525.  SHRI  H.  N.  MUKERJEE:  Wilt
 the  Minister  of  ENERGY  be  pleased
 to  state-

 (a)  whether  the  Central  Govern-
 ment  hag  cleared  the  Calcutta  Electric
 Supply  Corporation's  Rs,  100  crore
 project  to  augment  its  power  genera-
 tion;  and

 (b)  if  so,  the  main  features  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (छ  and
 (9).  No,  Sir  Project  Report  has  not
 been  received.

 खराब  झा धिक  स्थिति  वाले  कलाकारों  की

 सहायता  करने  के  लिये  सिनेमा  टिकटों  पर

 शुल्क  लगाना

 5526.  श्री  सूलखन्द  डागा:  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  ति  :

 (क)  क्‍या  प्रत्येक  सिनेमा  टिकट  पर
 पांच  पैसे  का  शल्क  लगा  वर  ए  त्न  की  जाने
 वली  धनराशि  में  से  कृछ  धनराशि  प्रसिद्ध
 कलाकारों  और  तकने  रनों  शादी  पर  खर्च

 करने  'कचार है  जिसका  आर्थिक  स्थिति
 खराब  |  और

 (acs  यदि  हो,  तो  द.  तक  कल  चीनी
 घर  शि  ए  'ब  की  गई  है  ६: अ  इनमे  से

 प्र्  सितारों  और  ना  नो  रनों  पर  शव
 तव  दि  वही  धनराशि  खर्च  की  मई  हूँ  ?
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 gen  ौर  प्रसारण  सवाल  में  उप-
 कत्  भी  धर्मवीर  चहु)  :  (क)  5  पैसे
 प्रति  सिनेमा  टिकट  शुल्क  लगा  कर  फिल्म  विकास
 निधि  बनाने  को  एक  योजना  सरकार  के

 विचाराधीन  है।  योजना  के  विवरण  को
 प्रभी  अन्तिम  रूप  दिया  जाना  है  1

 (ख)  प्रत  नहीं  उठता  ।

 fssue  of  licences  to  larger  Houses
 under  MRTP  in  Maharashtra

 5527.  SHRI  s.  N.  SINGH  DEO:  Wil the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 Au)  the  names  of  larger  houses
 ,¥nder  MRTP  which  received  licences
 during  last  three  years  in  Maharash-
 tra;  and

 (b)  the  action  taken  by  the  State
 fo  utilise  the  licences  and  bring  up
 the  units?

 THE  MINISTER  OF  SsTATE  IN
 THE  MINISTRY  OF  INDUSTHY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA);:  (a)  The  following  inrger
 houses  (ILPIC  classification)  aad  the

 -MRTP  houses  were  issued  licences  for
 locations  in  Maharashtra  during  972

 and  1973-1974  respectively:  —

 Large  houses  (ILPIC  classification)
 1972,

 BIRLA,  KHATAU,  MAFATLAL.
 THAPAR,  TATA  and  WAL-
 CHAND.

 -METP  Houses  (1973-1974):

 BAJAS,  BIRLA,  ESSO,  GODREJ,
 ‘GUEST  KEEN  WILLIAMS,

 JARDINE  HENDERSON,  J.  K.
 SINGHANIA,  KAPADIA,
 KIRLOSKER,  KHATAU,
 LARSEN  &  TOUBRO,

 _MAFATLAL,  MOHINDRA  &
 _MOHINDRA,  MODI,  PHILIPS
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 RALLIS,  SARABHAI,  THA-
 PAR,  TATA,  UNITED  BRE-
 WERIES,  WALCHAND  &  IN-
 DEPENDENT.

 (b)  A  licence  holder  is  given  a
 period  of  two  years  to  set  up  and
 commission  the  projects.  This  ;eriod
 can  be  extended  by  another  two  years
 in  two  instalments  cach  of  one  year
 In  hard  cases,  extension  even  beyond
 four  years  can  be  granted.  The
 licences  issued  for  setting  up  of  under-
 takings  during  the  last  three  years
 are  at  various  stages  of  implementa-
 tion.

 Employment  for  Educated,  Tribals
 and  Harijans  in  Kerala

 5529.  SHRIMATI  BHARGAV!
 THANKAPPAN:  Will  the  Miniter  of
 PLANNING  be  pleased  to  state;

 (a)  the  amount  allotted  to  the
 Kerala  State  with  a  view  to  provids
 gainful  employment  to  educated  un-
 employed,  tribals  and  Harjans  in  the
 State;

 (b)  the  number  of  agencies  through
 which  this  assistance  is  channelised;
 and

 (c)  the  total  number  of  tribals  and
 Harijang  benefited  therefrom?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  VIDYA  CHARAN  SHUKLA}
 ta)  The  guidelines  formulated  fur  the
 Half-a-Million  Jabs  Programme
 (l973-74)  and  the  Employment  Iro-
 motion  Progrmme  (1974-75)  issued  t)
 the  States,  Including  Keraln,  provided
 for  dug  consideration  to  be  given  to
 the  Scheduled  Castes/Tribes.  Centra!
 assistance  amounting  to  Rs.  338.67
 Inkhe  was  made  available  to  the  State
 Government  in  973-74"under  —  the
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 ‘Harijana.  6  schemes  with  an  outlay
 cof  Rs.  I8:06  lakhs  were  sanctioned  to
 provide  employment  exclusively  to
 Harijans  and  Tribals.  Under  the  Em-
 ployment  ‘Promotion  Programme
 Schemes  with  an  outlay  of  Rs.  65
 lakhs  have  been  sanctioned  to  the
 State,  for  creating  jobs  for  tke  edu-
 cated  unemployed,  including  Tribals

 ang  Harijans.

 (b)  Assistance  in  respect  of  scme
 of  the  self-employment  schemee  35
 being  channejised  through  the  Kerala
 Employment  Promotion  Corporation
 and  the  Harijan  Development  Corpo-
 ration.  ‘Besides  for  some  training
 and  other  schemes,  central  assistance
 made  available  to  the  State  Govern-
 ment  was  utilised  through  related
 Government  Departments  and  in  some
 cases  also  through  cooperatives  céc.

 (९)  5]  educated  unemployed  per-
 sons  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  benefited  from
 the  schemes  drawn  up  exclusivelv
 for  these  communities  under  the  Halt-
 a-Million  Jobs  Programme.  Besidé3.
 empleyment  was  also  provided  to
 them  under  other  genera]  schemes,
 for  which  the  number  of  beneficiaries
 hag  not  been  reported.

 Site,  for  disposal  of  Radioactive
 Wastes  from  Atomic  Power

 Stations

 5530,  SHRI  MOHINDER  SINGH
 GILL.  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  some  proposals  =  are
 under  active  consideration  of  the  Gov-
 ernment  to  locate  sites  where  radio-
 active  wastes  from  atomic  power
 station  would  be  disposed  of;  and

 (9)  if  so,  the  decisions  taken  in  this
 regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
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 INDIRA  GANDHI):  (a)  and  Tb).
 One  of  the  important  factors  which
 is  considered  in  the  design  ana  aitting
 of  an  atomic  power  station  relates
 to  the  technological  feasibility  of  a
 safe  and  efficient  system  for  fie
 Management  »f  the  radioactive  weste
 that  is  generated  from  the  station.
 Constant  surveillance  is  conducted  to
 ensure  that  there  is  no  spread  of  any
 contamination  to  the  enviornment.
 Storage  sites  for  low  and  intermedi-
 ate  levels  of  radioactive  wastes  are
 Maintained  at  present  as  Trombay,
 Tarapur  and  Kota.  Similar  sites  ere
 being  set  up  at  Kalapakkam  and
 Narora,  Long  term  storage  favilities
 ina  dry,  stable  and  isolated  g:  ologi-
 cal  environment  required  after  about
 30  years  will  be  established  in  due
 course  after  cvaluating  ‘acceptabié

 sites,

 Import  of  waste  ‘films  by  Bangle
 Industries

 §53!  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  the  names  of  Bangle  Industries
 given  permit  to  import  waste  film
 during  ‘1974;

 (b)  the  total  quantity  imported  by
 each  Bangle  Industry  (country  wise)
 during  ‘1974;

 ic)  the  check  Government  keeps
 en  these  Bangle  Industries  in  the
 country  to  ensure  that  the  waste  film
 imported  by  these  industries  are  not
 misused  for  purposes  other  than  the
 prescribed  one  under  rules:

 (a)  whether  action  has  been  initiat.
 ed  against  certain  Bangle  Industrie;
 who  were  chaiged  for  misusing  the
 waste  films  imported  by  them;  and

 (e)  if  so,  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P,
 MAURYA):  (a0)  and  (b).  The  item
 waste  film  as  such  is  not  separately
 classified  in  the  revised  Indian  Trade
 Classification  on  the  basis  of  which
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 import  statistics  ane  maintained  hy  the
 Director  General  of  Comm  Id
 telligence  and  Statistics,  Calcutta.
 However,  a  statement  showing  coun-
 try  wise  imports  of  cellulose  plastic
 waste  during  the  years  1973-74  and
 1074-75  (upto  October,  974)  is  at-
 tached.  The  statistics  of  actual  im-
 ports  are  maintained  for  the  country
 as  a  whole  and  hence  it  is  not  possible
 to  break  up  the  figures  as  between
 importa  by  Bangle  Industries  and
 imports  by  other  industries,

 (ce)  to  (e):  The  Import  Licences
 issued  to  actual  users  are  subject  in-
 ter  alia  to  the  following  :ondition:—

 "This  licence  is  issued  subject  to
 the  condition  that  all  items  of  goods
 imported  under  it,  shall  be  used
 only  in  the  licence  holder's  factory,
 at  the  address  shown  in  the  appli-
 cation  against  which  the  licence  is
 issued;  and  for  the  purpose  for
 which  the  licence  is  issued  or  may
 be  processed  in  the  factory  of  an-
 other  manufacturing  unit,  but  no
 portion  thereof  shall  be  sold  to  any
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 other  party  and  or  utilised  or  per-
 mitted  to  be  tied  in  ony  othr
 manner.  The  goods  so  processed  in
 another  factory  ghall,  however,  be
 utilised  in  the  manufacturing  pro-
 cess  undertaken  by  the  licensee.
 The  licensee  shall  maintain  8  pro-
 per  account  of  consumption  and
 utilisation  of  the  goods  imported
 against  the  licence  in  the  prescribed
 manner  and  produce  such  accoust
 to  the  licensing  authority,  sponsor-
 ing  authority  or  any  other  authority
 concerned,  within  such  time  as  may
 be  specified  by  such  authority”,

 If  any  licensee  infringes  the  condi-
 tion  laid  down  in  the  Import  Licence,
 no  further  assistance  is  given  to  him.
 In  addition  any  other  action  under
 the  Imports  and  Exports  Control  Act
 947  and  Import  Trade  Control  Order
 955  as  amended  from  time  to  time
 may  also  be  taken  against  the  licensee.
 As  and  when  such  instances  come  to
 the  notice  of  the  Chief  Controller  of
 Imports  and  Exports,  suitable  actlon
 in  the  matter  is  taken.

 STATEMENT
 Qry.  in  ‘coo’  kgs.

 Varbir  in  ‘ooo  Rs.

 Country  on  Val
 roy

 ne  ye

 Auntralis  a  .  .  न  *  न  *ह]  १8

 France  .  +  +.  न  ‘  न  98  226  75  3

 Hungary  A  न  .  नि  34  28  70  22

 Japan,  oo  +  42  329  5  iF
 UK.  नि  हि  नि  :  99  3858  35  ता

 U.S.A.  ~~  »  «©  ©  «  हं  02  206  ug  302

 Yugoslavia,  नि  >  .  .  .  26  50  नि  os

 Bulgaria  .  न  .  द  .  .  *  246  557  107  351

 Bangladesh  नि  नि  डे  नि  का  १0  152

 Total  ad,  other  countries  666  7792  351  407K

 Nore  :  Figures  are  provisional  and  subject  to  revision.
 statistics  of  the  Foreign  Trade  of  India  Vol.  Il-Imports  broutght  out  by

 Commercial  Intelligence  &  Statistics,  Calcutta,
 Source:  M

 pea izector  General  of
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 कादीप्रा मो उच्योय  सयन  के  कर्म  चोरियों  को
 पृप्तोसियेशन  एलाउन्स

 5532.  हम  नागेश्वर  देवी  :  क्‍या
 उपयोग  और  नागरिक  पूति  मिली  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  खादी  ग्रामोद्योग  भवन  के
 कर्मचारियों  को  गाधी  जाती  के  अवसर  पर
 जब  कि  भ्रध्चिक  बिक्री  शांत  हूँ  कार्य  के  ग्र भा मान्य
 घण्टे  में  (दौड़  झावसें |  काम  करना  पहला
 है  तथा  उसके  लिए  उन्हें  गत  5  वर्षों
 &  एप  सियेन  एलाउन्स  मिलता  रहा  है  ,

 (@)  बदी  हा,  ता  क्या  इस  वर्ष  अक्तूबर
 शोर  नवम्बर,  .9740  भी  उन  कर्मी  र्स्यो
 को  उनकी  सेवायों  के  एवज  में  यह  एलाउन्स
 दिया  गया  हैं,  शौर

 (4)  बदी  नदी,  ता  इसके  क्या  कारण
 A  ?

 उद्योग  और  नागरिक  पूति  मंत्रालय  में
 राख  मंत्री  थी  go  पी०  वर्मा)  :  (क)
 से  (ग).  सूचना  इकट्ठी  की  जा  रही  है  और
 सभा  पटल  पर  रख  दा  ज॑  लगी  1

 Post  ang  Telegraph  Savings  on
 Account  of  Economy  Drive

 5533,  SHR]  RAJDEO  SINGH,  Wull
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Posts  and  Tele-
 graph,  Department  have  made  a  sav-
 ing  of  Re,  437  crores  during  the  cur-
 rent  financial  year  as  a  result  of
 economy  drive;

 {b)  if  so,  whether  out  of  this  sav-
 lag,  a  sum  of  Ks.  2.5  crores  has  been
 waved  on  overtime  allowance  alone;

 (ec)  whether  beside  saving  Rs.  2.5
 crores  on  overtime,  overtime  was
 given  In  selected  cases;

 )  if  2,  the  amount  of  overtime
 sven  along  with  saving:  and
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 (e)  what  were  the  other  items  of
 gaving  in  economic  drive?

 THE  MINISTER  OF  COMMUNIC.A-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA)  (a)  As  a  result  of  eco-
 nomy  drive  conducted  during  ‘1974-75,
 the  P&T  Department  could  effect  a
 saving  of  about  Rs  350  crores,  accord-
 ing  to  the  latest  estimates  available,

 (o>)  Saving  on  overtime  allowance,
 out  of  the  above  amount,  w  Rs,  85
 lakhs

 (c)  Overtime  was  sanctioned  by
 the  competent  authorities  wherever
 necessary

 (a)  Ceiling  on  overtrme  was  fixed
 at  Rs  265  ciores  against  initial  bud.
 get  cstimate  of  Rs  350  crores,  ie-
 sulting  in  a  saving  of  Rs  85  Inkhs

 (e)  Other  items  of  savings  are  —

 rn)  Me  4ycaf  remmburshment
 —Rs.  2.40  00765

 uu}  «Gontingencies  &  T.  A.

 Self  Sufficiency  In  Refractory  Products

 5534  SHRI  ROBIN  SEN:  Will  the
 Niumister  of  INDUSTRY  AND  CIVEL
 SUPPLIES  be  pleased  to  state:

 (a)  whether  India  ४  self  sufficient
 in  refractory  products;  and

 (b)  af  not  what  percentage  of  the
 requirements  for  this  product  is  im-
 ported?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  छ  P.
 MAURYA);  (a)  No,  Sir

 (b)  The  import  of  refractory  pro-
 ducts  during  ‘1973-74  worked  out  to
 around  70  per  cent  in  terms  of  value
 and  2)  per  cent  in  terms  of  quantity.
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 dee  सदस्यों  को  Qo  एम०  tte  की  ड़ियां

 5535.  थी  झंकार  ary  dem  :

 ag)  पन्नालाल  बाईपास  :

 क्या  उपयोग  कौर  सामरिक  क्ति  मंत्री

 यह  बताने  की  कृपा  कैसे  कि  :

 (क)  क्‍या  ससद  सदस्यों  को  मिलने

 बाली  एच०एम०टी०  की  घड़ियों  को  अन्य

 व्यक्तियो  को  बेच  दिया  जाता  हैं,

 (ख)  यदि  हा,  तो  एच्र०एमण्टी०

 झाफिस  पार्लियामेंट  स्ट्रीट,  नई  दिल्‍ली  में

 इस  साल  कितनी  धनिया  आद  और  मिलती

 संसद  सदस्यों  को  दी  गई;

 (ग)  क्‍या  नई  दिल्‍ली  मे  एच०एम०टी०
 कार्यालय  के  कर्मचारी  ससद  सदस्यों  से  पत्र

 लेकर  जाते  वाले  व्यक्तियों  को  घड़ियों  देने  मे

 लापरवाही  करते  हैं  तथा  उनके  साथ  दुर्व्यवहार
 करते  हैं,  और

 (धि)  यदि  हां,  तो  इन  कर्मचारियों  के  ;

 बि र्द्ध  क्या  कार्यवाही  करने  का  विचार  है  ?

 चोगा  और  नागरिक  पति  संत्रतलध  में

 शल्य  मंत्री  (को  ए०  eto  बाजे )  :(क)  से

 (घ)  समद  सदस्यों  के  लिए  हिन्दुस्तान
 मशीन  टूल्स  की  घड़ियों  का  कोई  विशेष  कोटा

 निर्धारित  नहीं  किया  गया  है  i  इन  घड़ियों  की

 बिक्री  विभिन्न  सहकारी  संगठनों  शोर  उनके

 अपने  बिक्री  केन्द्रों  पर  'पहल  भानो,  पहल
 पितमो,,  के  भ्राधार  पर  की  जाती  हूँ  ।  वर्ष

 1974—75  मे  हिन्दुस्तान  मशीन  र्ल्स  के

 दिल्‍ली  स्थित  बिक्री  कार्यालय  में  लगभग

 88420  चिड़ियों  बेची  गई  थीं।  हिन्दुस्तान

 मशीन  हू रख  के  कर्मचारियों हारा  संसद  सदस्यों
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 के  पत्रवाहकों  प्रणेता  झाम  बनता  के  साथ

 की  गई  लापरवाही  कौर  दुर्व्यहार  के  बारे  में

 सरकार  को  कोई  जानकारी  नहीं  है  1

 Medical  Aig  to  a  Union  Minister  on
 Tear

 5536,  SHRI  D.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  any  provision  has  been
 Imade  regarding  medical  aid  to  Union
 Cabinet  Minister  while  on  tour  in  the
 country  or  outside  the  country;  and

 (b)  whose  responsibility  it  is  to
 render  routine  medica]  aid  on  emer-
 gencies  required  for  a  Union  Cabinet
 Minister  on  tour?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  (a)  and
 (b)  Under  the  rules  a  Minister  on
 tour  in  India  is  entitled  to  obtain
 medical  aid  from  the  authorised  medi-
 cal  attendant/Government  Hospital
 and  under  certain  circumstances  can
 obtain  it  from  medical  officer  other
 than  the  authorised  medical  atten-
 dant.  Sumilarly  while  on  tour  abroad,
 the  medical  attendance,  for  the  Mun-
 ister  is  normaily  to  be  obtained  at  the
 clinic  of  “contract/approved”  doctor,
 but  under  exceptional  circumstances
 the  Minister  may  obtain  miedical  at-
 tendance  and  other  emergency  {reat-
 ment  at  the  residence,  where  he  may
 he  staying.

 Coordination  among  Technical  Insti-
 tations,  Industrial  Esiablishments  and

 Research  Laboratories

 8837  SHRI  K.  M.  ‘MADHUKAR’:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  whether  Government  are  for-
 mulating  a  new  scheme  to  haye  closer
 eooperation  and  co-ordination,  among
 technical  institutions,  estab-
 lishments  and  research  jaboratories  to
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 yaa
 less  dependence  on  foreign  know-

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  the  steps  taken  in  that  direc-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHUEKLA):  (a)
 The  Government  of  India  have  ap-
 pointed  a  Technical  Committee  for
 scrutiny  of  import  and  indigenous
 development  of  technology  with  the
 Secretary,  Technical  Development  as
 Chairman  of  the  Committee  and  re-
 presentatives  from  the  CSIR,
 D.G.T.D.,  N.R.D.C.  and  D.S.T.  as
 it,  members.  Whenever  necessary  the
 Committee  would  also  invite  repre-
 sentatives  of  other  concerned  Minis-
 tries’Departments,  industry,  engineer-
 ing  consultancy  firms  for  assessment
 of  the  status  and  requirements  of
 technology.  (by  and  (c).  The  delibera-
 tions  of  the  Committee  would  centre
 around  the  problems  of  forecasting
 the  type  of  technology  needed  by  the
 country  for  its  future  requirements,
 availability  of  technology  and  capa-
 bility  within  the  industry,  arrange-
 ments  for  inter-linking  of  the  import-
 ed  technologies  with  indigenous  R  &  D

 effort  and  imtiating  expeditious  action
 to  cover  gaps  in  the  country’s  tech-
 nological  requirements,  Through  this
 inter-action  with  vamous  depart-
 ments  and  agencies,  the  Committee
 would  endeavour  to  provide  a  single
 technical  opinion  to  the  concerned
 authorities.

 जड़ीला  हारा  a  प्रदेश  को  विद्युत  प्रजनन

 तथा  चरण  को  लागत  संबंधों  झा कड़े  उप-

 ee  करवा  जाना

 5538.  क्रि  फ्लचल्द  वर्मा:  क्या

 ऊर्जा  मंत्री  मध्य  प्रदेश  को  हीरा कुड  परियोजना
 से  बिद्युत  सप्लाई  के  बारे  म॑  26  फरवरी

 7978  के  भ्र तारांकित  जश्न  सख्या  288
 को  इल् लेर'  भ  के  संबंध  में  यह  बताने  की  कृपा
 ग्रेग  है;  क्यां  उड़ीसा  ने  भव्य  प्रदेश  को
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 स्वीकृत  आधारों  पर  विद्या  प्रजनन  तथा
 पारेषण  की  इराकी  गईं  लागत  के  बारे  में
 झांकी  उपलब्ध  करा  दिये  हैं  ?

 ऊर्जा  मंत्रालय  में  उप  मंत्री  (प्रो०  सिद्ध-
 इधर  प्रसाद):  जी,  नहीं  ।

 Indo-Sri  Lanka  Microwave  Link
 5539  SHRI  M  KATHAMUTHU:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state

 (a)  whether  Government  have
 decided  to  give  Shri  Lanka  Rs  2.75
 crores  to  complete  the  microwave  link
 projects  between  the  two  countries; and

 (b)  af  so,  the  details  thereof?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  and  (b)  For  improving
 telecommunication  hnkage  between
 the  two  countries,  the  Govt.  of  India
 and  Govt  of  Sm  Lanka  have  decided
 on  setting  up  of  a  microwave  link  bet-
 ween  Colombo  and  Madurai  via  Anu-
 radhapura  and  Mannar  in  Sm  Lanka
 and  Rameshwaram  in  India.  For  this
 purpose,  Govt,  of  India  have  agreed  to
 supply  Indian  equipment  costing
 Rs  274.68  lakhs  to  Sri  Lanka.  Buikd-
 ings  and  other  civil  works,  imstalla.
 tio:  of  equipments  and  testing,  as  far
 as  they  relate  to  Sri  Lanka  territory,
 will  be  provided  ‘carried  out  by  the
 Govt  of  Sm  Lanka  at  their  own  cost.

 The  Indian  portion  of  Indo-Sri  Lanka
 microwave  link  jie.  from  Ramesh-
 waram  to  Maduru:  will  be  established
 by  the  Indian  P&T  Deptt  as  a  part  of
 8  Major  microwave  project,  inking
 Madras.  Salem  Crimbatore  Madurai,
 etc.

 The  lnk,  when  established.  would
 provide  adequate  number  of  high
 grade  and  rehable  circuits  between
 Colombo-Madras,  Colombo-Bombay,
 etc.  It  would  also  interconnect  some  of
 the  important  towns  of  Shri  Lanka  like
 Jaffna,  Anuradhapura,  Mannar,  etc.  to
 Colombo  and  subsequently  to  the
 Indian  National  Transmission  Network.
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 This  would  also  enable  effective  inter.
 connection  between  the  Earth  Station
 at  Arvi  near  Bombay  and  the  pro-
 posed  Earth  Station  near  Colombo,

 Financial  assistance  to  Karnataka  for
 Power  Projects

 +
 8840.  SHRI  6.  Y.  KRISHNAN:  Will

 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  the  names  of  the  power  pro-
 jects  for  Karnataka  under  considera-
 tion  by  the  Central  Government;

 (b)  the  amount  of  financial  assist-
 ance  given  to  Karnataka  Government
 during  the  last  two  years  us  against
 the  amount  sought  by  that  Govern-
 ment;  and

 (c)  the  amount  of  assistance  pro-
 posed  to  be  given  to  Karnataka
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 SBE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)  The

 Rames  of  the  power  projects  for  Kar-
 nataka  uncer  consideration  of  the
 Central  Government  are:—

 x.  Warahi  H.  E,  Project  2x  ng  MW
 2.  Bedihi  HW.  E.  Proyect  2K  r05  MW

 3.  Kalinedi  H.  E.  stageII  2  x  25  MW
 3  32MW जा

 न॑  3»  35  MW

 4  Sharavathy  Tulrace  6  a.  40  MW

 §.  Chakra  Diversion
 Schemes  Energy  only

 (b)  Financial  assistance  provider!
 durmg  the  years  पा  4074  and  ‘1974-75
 end  the  ameimt  soucht  for  by  Karna-
 taka  Government  are  given  in  the

 during  the  current  financia]  year?  table  belew

 ‘Rs.  Groves

 T974~-74  I974-75
 Amount  Amount  Anwunt  Amcunt
 given  sought  for  =  given  scught  ict

 by  state  by  state
 Govt.  Govt.

 Yr  2  3  4

 Centra)  Assistance  provided  inthe  form  of.
 lock  Lons  and  grantstor  the  State  Plan  35  46  43  36  35  46  6g  ica

 Specal  Plan  accommodation  pre  vxied  for
 the  State  Plan  .  .  *  7  9°46  9  46  Nil  Nii

 Non-Plan  loans
 provided

 for  Kalunads
 Hydro  Electric  Project  _  «  74°89  ag00  Nil  25  00

 Total:  .  न  +  .  59°  8  7782  35°46  89  0०0

 (c)  Central  assistance  for  the  cur.
 rent  financial  year  ‘1975-76  is  yet  to  be
 finalised.

 Training  in  Safety  for  Scientists  and
 Operators  of  Bhabhg  Atomic  Research

 ‘S841.  SHRI  D.  3B,  CHANDRA
 GOWDA:  Will  the  Minister  of  AT.
 COMIC  ENERGY  be  pleased  to  state:

 (a)  whether  any  demand  has  been
 sade  by  the  Bhabha  Atomic  Research

 Canire  that  an  integrated  programme

 of  training  in  safety  for  Scientists  as
 well  as  operatorg  is  essential;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  SPACE,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  SCIENCE  AND  TECH-
 NOLOGY  (SHRIMATI  INDIRA  GAN-
 DHI):  (a)  and  (b).  No  auch  demand
 ‘ins  been  made,  However,  the  training
 of  scientists  and  technical  staff  i7,



 प्  Written  Answers

 satety  ig  based  on  the  requirements  of

 te  time  light  of  experience
 gained.

 Raising  of  2  new  Flag  tn  Panaji

 5543.  SHRI  7,  M.  MEHTA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas.
 ed  to  state:

 (a)  whether  a  new  bicoloured  flag
 Was  ceremoniously  raised  and  unfurl-
 ed  atop  the  office  of  the  Inspector
 Genera)  of  Police  and  several  other
 police  stations  in  Panaji  on  4th
 March,  1978;

 (9)  whether  national  flag  was  being
 wsed  by  the  police  till  13th  March,
 1978;

 (c)  if  so,  whether  thia  is  the  third
 State/Union  territory  that  national
 flag  was  changed  in  India;

 (d)  whether  some  more  States  have
 sought  such  permission;

 (e)  if  so,  the  reaction  of  Union
 Government;  and

 iD  what  te  the  constitutional  posi-
 tion  in  regard  to  this  and  whether  any
 constitutional  amendment  is  being
 proposed  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 Fr  KH.  MOHSIN):  (a)  Yes,  Sir.

 (b)  ‘Yes,  Sir.

 ©)  to  O.  According  to  the  Flag
 Cade,  the  National  Flag  should  be
 flown  aly  on  important  public  build-
 ings.  ,In  view  of  the  general  policy
 to  restrict  display  of  the  National  Flag,
 it’  wag  clarified  to  the  States  in  058
 that  the  National  Fiag  need  not  be
 flown  om  the  office  of  the  State  Ins-
 pector  ‘fiemeral  of  Police.  On  receipt
 of  seme  queries,  the  position  was  re-
 Hterstew’  fn  January,  975  and  state
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 In  accordance  with  the  instructions
 issued  by  the  Central  Government,  the
 Governments  of  Tamil  Madu,  Adminis.
 tration  of  Goa,  Daman  and  Diu  have
 recently  discontinued  flying  of  the  Wa-
 tional  Flag  on  the  offices  of  the  Ins.
 pectors  General  of  Police.  The  Police
 Flag  is  now  flown  on  these  offices,

 No  Constitutional  point  is  involved
 in  flying  of  the  Police  Flag  on  the
 offices  of  the  Inspectors  General  of
 Police.

 Assam-Arunachal  Pradesh  Boundary

 5543.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  HOME
 AFFAIRS  he  pleased  to  state:

 (a)  whether  boundary  between
 Assam  and  Arunachal  Pradesh  bas
 been  demarcated  concerning  the  dis-
 trict  of  Lakhimpur  with  Arunachal
 Pradesh:

 (b)  if  not,  when  it  will  be  compiet-
 ed;  and

 te)  whether  the  dispute  between  the
 States,  if  any,  has  been  settled?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,  H.  MOHSIN):  (a)  to  (०).  The
 programme  for  demarcation  of  Assam-
 Arunachal  Pradesh  boundary  ig  settled
 mutually  between  the  State  Govern.
 ment  of  Assam  and  the  Union  Terri-
 tory  Administration  of  Arunachal
 Pradesh  in  consultation  with  the
 Survey  of  India.  According  to  infor.
 mation  available  with  the  Government
 of  India,  a  portion  of  boundary  algng
 Lakhimpur  District  of  Assam  and
 Arunachal  Pradesh  has  been  demarca-
 ted.  According  to  the  existing  time
 table,  priority  has  been  given  to  the
 boundary  between  Tirap  District  of
 Arunachal  Pradesh  and  Assam  and  the
 work  is  in  progress  in  that  sector.
 The  officials  of  the  State  Government.
 Union  Territory  and  the  Survey  of
 India  have  been  meeting  pericdically
 lo  resolve  problems  relating  to  de-
 marcation  of  the  boundary.
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 समाचार  पंत्र  जिस  निगम

 5844.  शी  ह. ज  झलानी  :  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  का  विचार  एक
 समाभारपतत  वित्त  निगम  स्थापित  करने  का
 है;

 (ख)  यदि  हां,  तो  इसकी  स्थापना  कब
 तक  हो  जानें  को  संभावना  है;  भौर

 ि)  उक्त  निगम  से  किस  किस  श्रेणी
 के  समाचार  पलों  को  भ्रामक  सहायता  मिल
 सकेगी  ?

 सूचना  धौर  प्रसारण  संजा लय  में  उप-

 अभी  (0 क  सबौर  सिह):(क)  से  (ग):  जी

 हां  t  प्रस्तावित  निगम  के  वस्तुत  कार्यकरण
 पर  विचार  (किया  जा  रहा  हैं  कौर  इसक
 स्थापित  किये  जाने  की  कोई  तारीख  अभी

 महू।  बाईं  जा  सकता  |

 Cases  against  certain  LAS.  Officers

 5545.  SHRI  B,  K.  DASCHOWDHURY:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  the  CBI  as  well  as  the

 ¢ess  payment  of  compensation  in  res-
 pect  of  a  portion  of  land  requisitioned
 in  3964  for  the  Military  authorities
 from  Rohini  Tea  Estate  in  Darjeeling
 District,  the  tea  estate  itself  having
 been  purchased  by  the  then  owners  in

 price  of  Rs.  4.41  lakhs  from
 the  High  Court  of  Calcutta;

 (b)  if  so,  what  action  haz  been
 taken  against  these  officers;  and

 {ey  details  of  the  excess  payment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFTFAIRS,  DE.
 PARTMENT  OF  PERSONNEL  AND
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 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  OM  MEHTA):  (a)
 and  (b).  The  Central  Bureau  of  Inves-
 tigation  have  not  conducted  any  in.
 quiry  into  the  matter,  The  Govern-

 ‘ment  of  West  Bengal  have  stated  that
 the  State  Vigilance  Commissioner  had
 also  mot  conducted  any  inquiry.  How-
 ever,  the  Additional  Member,  Board
 of  Revenue,  West  Bengal,  was  appoint-
 ed  by  the  State  Government  to  con.
 duct  an  inquiry  into  the  matter.  The
 State  Government  have  accepted  the
 conclusion  of  the  Additional  Member,
 Board  of  Revenue,  that  there  was  no
 mala  fide  intention  on  the  part  of  the
 officers  concerned  in  making  the  pay-
 ment,

 (c)  The  compensation  payable  under
 the  Requisitioning  and  Acquisition  of
 Immovable  Property  Act,  ‘1952,  is  yet
 to  be  determined  by  the  competent
 authority.  The  quantum  of  excess
 payment  if  any.  will  be  known  only
 after  the  compensation  payable  is
 determined  by  the  competent  authority

 Providing  links  fer  STE.

 5546.  SHRI  AR.  V.  SWAMINATHAN
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  P&T  Department  are
 providing  crucial  links  for  the  Satel-
 lite  Instructional  Television  Experi-
 ment  Site;

 (b)  if  so,  the  facts  of  the  same;

 (c)  whether  telecommunieation  links
 being  set  up  by  the  P&T  Department
 will  connect  the  Satellite  earth  stations
 in  Delhi  and  Ahniedabad  with  the
 T.V,  Studios  ang  transmitters;  and

 (d)  if  80,  when  the  same  is  likely  to
 be  put  in  work?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAI.
 SHARMA):  (a)  to  (a).  P&T  Depart-
 ment  is  providing  terestrial  TV  End-
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 of  the  Indian  Space  Research  Organi.
 sation  (Department  of  Space)  at  the
 following  locations .—

 (i)  Ahmedabad  Earth  Station  to
 Nadiad  TV  Transmitting  Sta-
 tion,

 (ii)  Delhi  Earth  Station  tc  AIR  TV
 Studio

 The  works  on  these  links  are  in
 advanced  stages  of  installation  and
 they  are  expected  to  be  completed  by
 the  end  of  April,  975

 Unauthorised  Coal  Mining  in  Easiern
 Region

 $547,  SHRI  VASANT  SATHE  Will
 the  Minister  of  ENERGY  be  pleased
 to  state

 (a)  whether  Government  are  aware
 of  unauthorised  coal  mining  in  eastern
 region  in  collusion  with  the  Mining
 and  cther  Government  officials;

 (by  if  so,  the  facts  thereof;  and

 (c)  the  action  taken  by  Government
 fm  the  matter?

 |  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF
 SIDDHESHWAR  PRASAD)  (a)  to  (c)
 Reporty  have  been  received  by  the
 Central  Government  that  certain  pri-
 vate  parties  are  mining  coal  in  Bihar,
 mainly  in  the  Hazaribag  and  Gindih
 iistricts.  Some  of  the  parties  possess
 valid  mining  lease  but  have  not  com-
 plied  with  all  the  requirements  of
 her  laws  Steps  are  being  taken  to
 jeal  effectively  with  the  problem  of
 (egal  and  unauthorized  mining

 Target  fixeg  fer  Thermal  Power
 Generation  during  current  ycar

 5846,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  EN-
 ERGY  be  pleased  to  state

 (a)  whether  target  fixed  for  thermal
 power  generation  in  the  country
 uring  the  current  year  hes  been  fully
 hiewed;  and as
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 (b)  if  not,  the  reasong  thereof  and
 the  steps  likely  to  be  taken  to  improve
 the  position?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD)  (a)  and
 (9)  In  the  State  Power  Munisters’
 Conference  held  in  July  1974,  it  was
 decided  that  each  thermal  station
 would  try  to  achieve  a  25  per  cent  in-
 crease  in  generation  from  what  was
 achieved  in  the  past  except  for  those
 already  performing  at  a  high  level  of
 6000  Kwh/Kw  and  above

 The  following  steps  have  been  taken
 to  maximise  generation  from  the
 thermal  stations

 (l)  Procurement  and  stocking  of
 Spares  in  adequate  quantity,

 (2)  Ratonalisation  of  movement  of
 coal  to  the  different  power  stations
 through  appropriate  linkages  of  col-
 leries  to  power  stations  to  ensure
 adequate  supphes  of  coal  of  consistent
 quality  to  match  the  design  require-
 ments  of  the  boilers

 (3)  Close  Monitomng  of  operation
 and  maintenance  of  thermal  stations

 roy  Traming  of  Operation  and  main.
 tenance  personnel

 (5)  Expeditious  construction  of  Inter
 State  Transmission  Lines  of  adequate
 capacities  to  enable  integrated  opere-
 tion  of  power  system

 (6)  Rostering  and  staggering  of  loads
 to  the  extent  possible  and  necessarv
 in  an  effort  to  flatten  the  load  curves
 as  this  enables  the  thermal  genera.
 tion  units  to  operate  at  uniformly  high
 load  factor

 (7)  A  Standing  Committee  has  been
 set  up  with  the  representatives  from
 Central  Electncity  Authomty,  Depart-
 ment  of  Coal  Bharat  Heavy  Electri-
 chls  Lamrled,  Instrumentation  Ltd,

 Kota,  Electricity  Boards  to  keep  a
 continuous  check  on  the  performance
 of  the  various  units  and  to  take  prompt
 corrective/remedial  action  ag  neces
 sary
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 *  ®  Steps  have  been  taken  to  moder.
 mise  the  maintenance  procedure,  and
 improve  the  management  of  thermal
 power  stations.

 4s  a  resilt  of  implementation  of
 these  steps,  a  number  of  stations  have
 achieved  the  target  between  October,
 fora  and  March,  1975.

 Geo-Stationary  Communicatlon
 Satellites

 5549.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  SPACE  be  pleas-
 ed  to  state:

 (a)  whether  the  Indian  Space
 Research  Organisation  envisages  the
 building  and  launching  of  operational
 geo-stationary  communication  satel-
 lites;

 (b)  if  so,  the  facts  thereof;  and

 (ce)  when  it  is  likely  to  be  launched?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  SPACE,  MINISTER  OF  PLAN-
 NING  AND  MINISTER  OF  SCIENCE
 AND  TECHNOLOGY  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes,  Sir.

 (b)  ang  (c)  The  profile  for  deve-
 lopment  of  space  programmes  during
 the  decade  ‘1970-80  includes  establish.
 ment  of  our  own  satellite  system‘
 using  multi.purpose  satefite  for  TV
 coverage  and  telecommunication
 links,  In  the  Fifth  Plan  it  was  pro-
 posed  to  establish  a  national  satellite
 for  television  and  telecommunication
 using  a  geo-stationcry  satellite  which
 will,  in  addition  to  broadcasting  ‘T'V
 programmes,  alto  be  used  for  tele-
 eérmmunication,  The  Planning  Com-
 mission  set  up  a  Task  Force  with
 respréesentatives  of  the  Commission
 and  varlous  user  Ministries  In  order

 प्रथ

 eydlve  an  integrated  plan  and  its

 ny
 was  submitted  in  September

 1073.  The  proposal  fe  sti  under
 consideration.
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 Ge-operative  Federatien  at  Project
 Level  for  Tribal  People  है

 5550.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government's  consideration
 to  set  up  a  Co-operative  federation  at
 the  project  level  to  mest  various
 needs  of  the  tribal  people  in  respect
 of  credit,  marketing  and  consumption;

 (b)  whether  Government  propose  to
 link  the  same  with  the  tribal  develep-
 ment  project  to  be  implemented  under
 the  aegis  cf  the  Central  Tribal
 Development  Agency;  and

 (c)  af  80,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H.  MOHSIN):  (a)  A  Study
 Team  on  Co-operative  structure  in
 Tribal  Development  Projects  (Bawa
 Committee)  appoimted  by  the  Gov-
 ernment  of  India,  Ministry  of  Agri-  |
 culture,  recommended  establishment
 of  large  sized  multi-purpose  Soceties
 for  Singhbhum  (Biban),  Ganjam  and
 Koraput  (Orisea)  and  8  Tribal  Deve-
 lopment  Cooperative  Federation  for
 Baster  District  in  Madhya  Pradesh
 These  recommendationg  have  been
 forwarded  to  the  concerned  Stat
 Governments  for  implementation.

 (9)  and  (0).  There  is  no  propos!
 to  get  up  a  Central  Tribal  Develop-
 ment  Agency.

 §i5l,  SHRI  JYOTIRMOY  BOSU
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  raids  con-
 Enforcement  Directorate
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 {b)  the  names  and  addresses  of  the
 persons  (belonging  to  the  Birla
 group)  whose  houses  were  raideg  and
 searched:

 (९)  the  total  amount  of  unaccounted
 money,  ip  cash  and  kind,  separately,
 detected  or  seized  from  each  premise;

 (d)  the  tote]  number  of  cases  fled
 and  names  and  designations  of  persons
 prosecuted;

 4e)  what  are  the  specific  charges
 against  persons  whose  houses  were
 raided;  and

 ft)  the  present  position  of  the  cases
 launched  during  the  saiq  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM  MEHTA):  (a),  (b)  and  (a)  tor
 Gf.  There  may  be  a  number  of  com-
 panies/concerns  owned  or  controlled
 by  Bilas  and  there  will  be  numerous
 persons  belonging  to  Birla  group.
 The  requisite  information  ean,  there-
 fore,  be  collected  and  furnished  only
 if  the  names  of  the  particular  indivi-
 duals,  companies  or  concerns  about
 whom  the  information  ig  required,
 are  specified

 (e)  ‘The  Income-tax  authorities
 who  are  under  the  admunistrative
 control  of  the  Ministry  of  Finance.
 are  concerned  with  the  detection  of
 unaccounted  money.

 फिल्म  लेसर  बोड़े  हारा  फिल्मों  के  प्रदर्शन  को

 झा सुभ तति  ६ अ  दिया  जाना

 5853.  शी  शंकर  का  सिंह  .
 कसा
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 (a)  उन  फिल्‍मों  के  नाम  क्या  हैं
 तथा  यें  किस-किस  भाषा  में  थी  ?

 सुचना  शौर  प्रसारण  संत्रास  में  उप-

 मंत्री  दशमी  भभोर  लिए):  (क)  शौर  ख),

 सूचना  एकत्न  को  जा  रही  है  और  वह  सदन
 की  मेज  पर  रख  दी  जायेगी  t

 Crisis  in  Wagon  Industry  in
 West  Bengal

 5553.  DR.  RANEN  SEN:  Will  the
 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  state:

 fa)  whethe:  wagon  industry  in
 West  Bengal  is  facing  a  severe  crisis;
 and

 (v)  uf  so,  reasons  therefor  ang  steps
 taken  to  remove  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  (a)  and  (b).  Efforts  are
 being  made  by  the  Government  to  set
 the  issUe  in  correct  perspective  so  that
 ordering  of  wagons  is  not  contingent’
 on  ways  and  means  position  of  the
 Railways  at  a  given  time.  The  diffi-
 culties  of  the  wagon  industry  would
 have  been  substantially  mitigated  in
 the  process

 News-item  “Gun  Ranning  Minl  Bas
 Vanishes”

 5554  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gav-
 ernment  hes  been  drawn  to  a  news-
 itum  which  appeared  in  the  Bite
 dated  the  8th  March,  975  under  the
 heading  “Gun-running  mini-bus  vani-
 shes”;  and

 (b)  the  reaction  of  Government
 thereto  and  the  particular  steps  taken
 in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b)  One  hundred  rifles  and  five
 hundred  Cartridges  were  recovered
 on  9th  December,  974  at  Wagah
 from  the  false  bottom  of  a  Mercedes
 Car  driven  by  a  German  national.  The
 case  is  under  investigation.  No  other
 cate  has  come  to  notice.

 Projects  taken  up  by  N.  E,  Council

 5555,  SHRI  DINESH  CHANDRA
 GOSWAMI;  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 Statement

 Name  of  Scheme

 APRIL  9,  3978

 (b)  the  amount  allocated  for  effec-
 tive  implementation  of  these  projects
 and  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).

 A  statement  showing  the  list  of
 Schemes  sanctioned  and  the  financial
 allocation  thereof  is  attached,

 (Rs.  in  lakhs)
 Amount  allocated
 1973-74  3974-75,

 Agricultural  and  Allied  activities  Animal  Husbandry  &  Dairy
 Development.

 ee
 Cattle  Breeding-cum-demonstration  Farm,  Arunachal

 eel
 Production-cum-demonstration  Centre,  Arunachal

 300  23°62

 370  635

 Regional  Sheep  breeding  Farm  030°  os  70

 Expansion  of  Biological  Products  Station,  Assam.  a  go  30°  27

 Control  of  Bovine  Piauro  Pneumonia  and  Swin  Fever,  Assam.  3.00  6°65

 Expansion  of  School  of  Animal  Husbandry  and  Veterinary  Science,  Assam  200  442
 Central  Poultry  Breeding  Form  Meghalays  ३९००७  7°05

 Dairy  Development  Scheme,  Meghalaya.  नि  .  ss  36°67

 Regional  Cross  Breed  Cattle  Breeding  Project,  Meghalaya  .  3°00

 Regional  Pig  Breeding  Farm,  Mizoram.  §700  44°97

 Regional  Exotic  Cuttle  Breeding  Farm,  Tripura  00  TO

 Regional  Druck  Breeding  Farm,  Tripura.  2°00  950

 Regional  Exotic  Cattle  Breeding  Farm,  Manipur  .  o  rn)  7  85

 Crop  Husbandry

 Regional  Potato  Seed  Farm at  Mao.  t00  7300

 Marketing  Survey of  Important  Agricultural  Products in  NE,  region.  oe  50

 Soil  Comsrvation  &  Land  Rectamation

 arom  etry
 Jhum  control  and  shed  Management  of  Kemeng

 अद्ल  Smeets  Ramen  Disa  Renee  ०
 Of

 द
 Rivec

 rr  6  ,  a
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 Sail  iver,
 een  Scere  Caceres,  ethno Bi  न  4  35

 Oidram  (Jinari)  Uppar  Catchment  Conservation  Project,  Meghalaya}  m  56

 Jhum  Control  and  Watershed  Protection  of  Iril  River  Catchment  Area,
 Manipur  .  नि  845

 Jhum  Control  and  Research  Programme  for  Dhaleshwari  River  Basin
 Mizoram  7  we  r3°OL

 Settlement  of  Jhumiss  in  Howrah  Catchment  Area,  Tripura  3°00
 Land  Reconnaissance  and  Soil  Survey.  7  7  “s  20°45

 Transport  and  Commumcation

 Railways:  Surveys  and  investigation  of

 (i)  Rangepara—Balipara  Bhal
 Gi)  Tipling—lItanagar  (A.P.)

 |
 a  50  I5°00

 iy  Gauhan  to  Hemsihet  (Menta Pag Me
 ehalaye

 |
 (४)  Lalghat/Lalbazar  to  Sarrang  (Mizoram)  J

 Ropeways  +

 (i)  Survey  of  Cherra-Shillong-Gauhat:  Ropeway  Igo  6-00,

 (ii)  Preliminery  Reconnaistgnce  Survey,

 Assam—  oOs

 Manipur—  0570

 Meghalaya—  ors

 Reads

 Surveys,  new  constructions  and  improvement  of  roads  in

 (i)  Arunachal  Pradesh—  .  6c  00

 (ii)  Assam—  705००

 Gi)  Mampu—
 |

 35°00

 (iv)  Meghalaya—  45°09

 (४)  THipan—  |
 0°00

 (el)  Mizoram—
 |

 60°00, 09

 Industry  &  Mimne  J

 Mines  (fawentigation,  of  proven
 coal  deposits  in  the  Mawlong—Shelia  .  6-00

 Sericul  ture
 0)  Bxrension  of  Sericultural  Traning  Institute,  Titabar,  Assem  .  T00

 Gi)  Regional  Foreign  Race  Seed  Station,  Shillong  (Meghalaya)  =
 2१0०

 Regional  03  ‘Tasear  Seed  Station  with  two  sub-stations  in  Mani-  .
 oa  pur  end  Meghalsys  हि  oo  ध  ‘  ;  +  2°50
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 iv)  Su  and  Test  for  ‘Tasscr  in  the  Hill  Areas  of  the (४)
 Sarvey

 Rearing  for  Oak

 _  है... -.. ह  Pradesh-—  os  oraz

 Anam  oe  O°  55

 Meghalaya—  o  50

 Mizoram-—  o  a4

 Tripura—  ७३9

 OO Rete feerora  Minga fend Sento st Highen Aten  O50
 Regional  Surveys  and  Institutions.

 @  Technical  &  Manpower  Surveys.  .  7  oro  60

 (ii)  Botreprencurial  &  Managnrial  Needs  Survey.  6  ors
 (iif)  Regional  Medical  College,  Imphal.  (62°00

 div)  Documentation  Centre,  Shillong.  +  oe  o  50
 Power  :
 Investigation  &  Survey—

 Aruncahal  Pradesh

 @  Namchel  Thermal  Scheme

 Gi)  Pangi  Hydel  Scheme
 |

 i  50  200

 ‘Gi  Damwe  Hyde!  Scheme

 §  Sites  for  Micro-Hydel  Schemes  |  o  75
 6  Sites  for  Collection  of  Hydrological  dats.  6°00

 Asam.

 @  Bergoloi  Thermal  Scheme  Ye  :

 (0)  UmiannUmkhen  Hyde!  Scheme.  j  a
 ate

 Meghalaya

 (i)  Garo  Hill  Thermal  Power  Scheme

 (8)  Kynshi  Hydel  Scheme

 ii)  Tnaglang  Hydel  Scheme  .  ;  rg  m  50

 (तर)  Nongaton  Hydel  Scheme  मु  है  मु

 (¥)  Nonglynkien  Hydel  Scheme.  7

 Upper  Kheri  Vertes  Umtcu  Stage  Nom  .  द  .  पे  600

 Collection  of  Hydrological  date  on  the  leskha  river  .  :  हि  a  i  §0

 an  ऋ  Hydel  Scheme  ~

 ii)  Lokeak  Taltrace  Development Hydel  Scheme  .  i
 dl

 -  Barak  High  Dam.  नि  है  द  :  ५  .  ५  ५५  $00

 3  Sites  for  Micro-Hydel Scheme.  .  soe  P  we  0-50
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 Mizoram
 @  3  Sites  for  Micro-hydel  Scheme.

 CHAITRA  19,  907  (SAKA)  Written  Answerr.  114,

 2°00

 (४)  Collection  of  Hydrological  data  on  Koladyns  river.  r00

 Tripura,
 Thermal  Power  Scheme,  Barom  ura.  5°00

 Kopli  Fvdel  Project  253°95

 33°  I0  93I°95

 बिहार  के  चिक्क  पर  राष्ट्रपति  को  प्रमुखता  मूल  घन  व  व्याज  की  राशि  वसूल  कर  ना  विधि

 5556.  हरी  रामावतार  शास्त्री  :
 क्या  गृह  मती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  बिहार  विधान  सभा  तथा

 बिहार  विधान  परिषद  से  अपने  गत  वर्षा-
 कालीन  सवों  मे  एक  सत  के  साहुकार  विधेयक

 एवम्‌  ऋण  मुक्ति  विधेयक  नामक  दो  महत्व-
 पूर्ण  कानून  पास  किये  हैं;

 (ख)  यदि  हा,  तो  उन  कानूनों  को

 मुख्य  बातें  क्या  हैं;  भौर

 (4)  उनके  सबंध  में  सरकार  की
 कया  प्रतिक्रिया  है.  तथा  उन्हें  राष्ट्रपति  की

 अनुमति  मिलने  में  विलंब  के  कारण  क्‍या  हैं  ?

 पह  असाध्य  में  उपमंत्री (लओ  Te  Two

 मोहंती)  :  (क)  से  (ग)  बिहार  साहुकार
 विधेयक,  O74  शौर  बिहार  मनु  सूचित  जाति,

 अनुसूचित  जनजाति,  पिछड़ा  वर्ग  (  अनुबन्ध-1)
 तथा  निरप्रियूचित  जनजाति  ऋण  मुक्ति  विधि-
 बक,  i974  को  जिस  प्रकार  विहार  राज्य

 वियोग  मत  द्वारा  पारित  किया  गया,

 दाब्दुपति  हारा  झूलती  प्रदान  की  जा  चुकी
 है  |  बिहार  साहुकार  विधेयक,  974  में,
 चम्मा  बातों  के  का  साथ  हु  व्यवस्था  है  कि

 fo  साहुकार  के  लिए  किसी  ऋण  से  उसको

 |...  ह...  भ  को  हुस्नी  राशि  ते  अधिक

 विरुद्ध  होगा  ।  भोग  बन्धक,  चाहे  वह  इस
 अधिनियम  के  प्रवर्तन  में  पहले  अथवा  बाद
 में  किया  गया  हो,  से  संबंधित  मूलधन  तथा  सभी
 देय  7.  ण  भुगतान  को  गई  समझी  त्यागी  t

 अनुसूचित  जाति,  अनसुना  ।  जनजाति.  पिछड़
 वर्ग  (अनुबन्ध-!)  तथा  निरधिसूचित  जनजाति

 ऋण-म्क्ति  विधेयक,  i974  7  व्यवस्था  है
 कि  अधिनियम  की  अनुसूची-]  में  निदिष्ट

 अनुसूचित  जातियो,  भ्र नुमू चित  जन  जातियों
 अथवा  किलो  अन्य  वर्ग  के  भूमिहीन  कृषि-
 श्रमिक  अथवा  अधिनियम  की  अनुसूची  भेदा  मे
 निदिष्ट  जन  जाति  अथवा  जन  जाति  समु-
 दाय,  जिनके  पास  एक  एकड़  से  अधिक

 भूमि  नहीं  है,  उनको  दिये  गये  समस्त  ऋण
 नवाज  की  'राशि  समेत  वास्तव  करने  के  दायित्व
 से  मुक्त  किये  आयेंगे  1

 Production  and  Allecation  of  Cement
 te  States

 5557,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  INDUS-
 TRY  AND  CIVIL  SUPPLIES  be
 pleased  to  state:

 (a)  the  comparative  production  of
 cement  in  ‘1963-64,  and  in  I973-74;

 (b)  the  production  target  of  cement
 during  the  Fourth  Five  Year  Plan
 period  and  the  actual  production

 during  the  last  three  years,  year-wise;
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 (c)  the  requirements  quota  and
 allocations  to  each  State  during  the
 game  period  and  the  criterla  for
 allocation;  and

 (a)  whether  the  demand  of  the
 States  have  been  fully  met  regarding
 the  requirement  of  Cement  and  if  not,
 the  steps  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  The  production  of
 cement  in  1963-64  and  ‘1978-74  was
 943  milion  tonnes  and  4.6  million
 tonnes  respectively.

 (b)  The  target  for  cement  produc-
 tion  for  the  4th  Plan  was  fixed  at  8
 million  tonnes  per  annum,  The  pro-
 duction  during  the  last  3  year,  was
 as  follows: —

 Million
 tonnes

 197h 73.  7६९4०

 प्रकाशन24  .  न  .  t4'  62

 जाबा  .  न  ay  35

 (upto  Febuary,  ९75)

 (९)  and  (da),  A  statement  is  laid  on
 ihe  Table  of  the  House.  [Placed  in
 Labrary.  See  No.  LT-9387/75).

 Proposed  appointment  of  an  L  i”  मे
 Offecr  as  Chief  Secretary  of

 ‘Miscram’

 5558,  SHRI  SHAFQUAT  JUNG:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Government  pro-
 pose  to  appoint  an  IPS  Officer  as
 Chief  Secretary,  Government  of
 Misoram,  which  is  a  cadre  post  for  the
 LA3S,;  and

 () #20,  whether  no  suitable  LA.S
 Officer  is  available  for  the  post  in  the
 entire  cotintry?

 APRIL  9,  !शह

 AFFAIRS

 of  that  Union  territory  were  asked  to
 create  a  temporary  ex-cadre  post  of
 Chief  Secretary-cum-Security  Com-
 missioner  and  hold  the  IAS  cadre  post
 of  Chief  Secretary  in  abeyance  for
 the  time  being.  Appointment  of  a
 suitable  IPS  officer  to  the  ex-cadre
 Post  hat  been  approved,

 Seminar  organised  by  Public  Sector
 Undertakings  at  Madras

 5559.  DR.  H.  P.  SHARMA;  Will  the
 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  state;

 {a)  whether  at  a  Seminar  organised
 by  Government  agencies  and  some
 public  sector  undertaking  at  Madras
 recently,  the  issue  of  throwing  open
 the  equity  of  public  sector  companies
 to  the  public,  waa  discussed;

 (b)  if  so,  the  main  observations
 made  and  the  consensus,  if  any,
 reached  at  the  Seminar;  and

 (c)  Government's  decision,  if  any.
 taken  in  the  light  of  the  deliberations
 of  the  Seminar?

 THE  MINISTER  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  T.  A
 PAI):  (a)  to  (e).  At  a  Seminar  held
 recently  at  Madras,  the  subject  of
 public  participation  in  the  equity  of
 public  sector  enterprises  wag  discuss-
 ed,

 The  exiating  policy  of  the  Govern-
 ment  on  the  participation  of  private

 ed  by  the  Industrial  Policy  Resolution,
 1956.  In  appropriate  cases,  the  Cen-
 tral  and  State  Governments

 irae
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 targets  of  the  Plan.  Each  proposal  for
 establishing  a  joint  sector  unit  of  this
 nature  will  have  to  be  judged  and
 ‘decided:  on  its  merits  in  the  light  of
 Government's  social  and  economic
 objectives.  The  joint  sector  will  alse
 be  a  promotional  instrument,  as  for
 instance,  in  cases  where  State  Gov-
 ernments  go  into  partnership  with
 Rew  and  medium  entrepreneurs  in
 order  to  guide  them  in  developing  a
 priority  industry.  In  all  the  different
 ‘tinds  of  joint  sector  units,  the  Gov-
 ernment  will  ensure  for  itself  an
 effective  role  in  guiding  policies,
 management  and  operations,  the
 actual]  pattern  and  mode  being  decid-
 ed  a8  appropriate  in  each  case.

 5560,  SHRI  SAROJ  MUKHERJEE:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 {a)  whether  the  Prime  Minister  had
 received  a  memorandum  from  the  All
 India  Federation  of  State  Government
 Employee  Association  containing  a
 charter  of  their  demands:

 (b)  if  ao,  the  main  features  of  their
 demands;  and

 (6)  the  action  taken  by  the  Central
 Government  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 ‘FAIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 ‘FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM.  MEHTA):  (a)  to  (0).  No  Memo-
 randum  from  the  All  India  Federation
 of  State  Government  Employees’
 Association  containing  a  charter  of
 their  demand,  appears  to  have  been
 Meeeived  by  the  Prime  Minister.  How-
 ever,  a  letter  dated  26th  April,  974

 fom  the  General  Secretary,  All  India
 “State  Government  Employees  Federa-
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 Minister,  which  did  not  contain  any
 charter  of  demands.  The  General
 Secretary  of  the  Federation  was  ine
 formed  that  due  to  heavy  preoccupa-
 tion,  it  would  not  be  possible  for  the
 Prime  Minister  to  grant  an  interview
 to  the  representatives  of  the  Federa-
 tion.

 हिन्दी  शिक्षण  योजना  का  विकम्त्रोकृरण

 556l.  न  एम०  एस०  पुश्तो  :  क्या

 गृह  परी  यह  बनाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हिन्दी  शिक्षण  योजना
 को  समन  देश  में  जोनों  में  विकेन्द्रित  कर  दिया
 गया  है  तथा  इसके  संपूर्ण  देख  पख  का  भार

 संयुक्त  सचिव  के  पद  के  सब  कार्य  भारी  भ्र धि-
 कारी  पर  है।  यदि हां  तो  ऐसा  कब  किया
 गया  तथा  ऐसी  व्यवस्था  आरम्भ  करने  के
 क्या  कारण  हैं  प्रौढ़  उस  पर  बारीक  खर्चा
 कितना  आता  है  ;

 (ख)  क्या  मंत्रालय  ने  कोई  पुनरीक्षण
 समिति  का  गठन  किया  है,  लिस  ने  इस
 ठप्रवस्था  को  समाप्त  करने  प्रौर  नमस्ते  पद
 के  झब्रिकारी  के  प्रश्नगत  इसको  केन्द्रीकृत
 करने  की  सिफारिश  की  है  ;  शार

 (ग)  नई  व्यवस्था  को रूपरेखा  क्या  है
 तथा  उस  पर  वार्षिक  वर्ना  कितना  होगा?

 गृह  मंत्रालय  में  कामिक  तथा  प्रशासनिक
 विभाग  %  तथा  संसदीय  कार्य  विभाग  में
 राज्य  मंत्रों  (भोधोम  मेहता):(क)  जो  नहीं
 श्रीमान्  ।  हिन्दी  शिक्षा  योजना  का  इस
 प्रकार  करो  भो  विकेन्द्रीकरण  नहीं  किया .

 गया  है।  किन्तु  योजना  के  केन्द्र  भ्रंश  कालिक
 स्बे  प्रभारों  पअ्रश्निकाश्यों  के  पर्व केशम  में  -

 कार्य  करते  हैं जी  प्रतिवर्ष  रू  से  विभिन्न
 मंत्रालयों  के  वरिष्ठ  केन्द्रीय  सरकारी
 अ्रधिकारी  होते  हैं।  जब  से  हिन्दी  शिक्षण
 योजना  का  प्रबन्ध  गृह  मंत्रालय  द्वारा  हाथ  में.
 लिया  गया  है  तब  से  यह  व्यवस्था  झ्थावहू.रिकि
 रूप  में  प्रचलित  है।  इन  अधिकारियों  को



 tig  -  Written  Anewars

 agjn%  80)-  to  तक  प्रति  साहू  की  दर  पर
 मानदेय  दिया  जाता  है।  वर्ष  1074075
 में  सर्व प्रभारी  अधिकारियों  को  उनके  मानदेय
 पर  खर्च  किया  गया  व्यय  74,  230  रु०  था  1

 (ख)  तथा  (ग)  मो  हा,  श्रीमान  t

 पुत दी क्षय  समिति  ने  सिरिश्त  की  है  कि

 सर्वे प्रभारी  अधिकारी  को  व्यवस्था  समाप्त
 कर  दी  जाप  और  हिन्दी  शिक्षण  रोजना
 का  कार्यान्वयन  पूर्णतः  हिन्दी  शिक्षण  योजना
 के  अधिका रगे  को  संघ  दिया  प्यऊ।  अंतर

 इस  योजना  के  लिए  परवाह  अरधिवाध्यि
 के  बीच  कार्य  का  किए  से  झाव टन  किया  जाय
 उन्हे ने  यह  भा  'सिफाष्शि  को  है  कि  यदि

 अ  आवश्यक  तो  इस  प्र»  ऊन  के  लिए  पर्व  रक्षकों
 के  कुछ  पद  बसाने  जाए  ॥

 म  सम्बन्ध  में  समिति  की  सिफारिश
 झाशिकरूय  से  स्वीकार  बर  तो  गई  है  प्रौढ़
 से  नपे  प्रबन्ध  को  कार्यान्वित  किया  जायगा

 तो  भ्राता  है  कि  उसका  वाचिक  खर्च  7  4,  Ot,
 रूपये  होगा ।

 Crom  Bar  Exchanges

 5562.  SHRI  BHAGIRATH  BHAN-
 WAR;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state
 whether  it  is  a  fuct  that  the  global
 tenders  were  not  invited  when  the
 decision  wag  taken  to  go  in  for  cross
 bar  exchanges  in  this  country?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR,  SHANKER  DA*AL
 SHARMA):  Global  tenders  were
 invited.

 Commén  Control  Cros-bar  System

 9563.  SHRI  R.  R.  SINGH  DEO.  Wil
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Chairman  of  I,TJ,,
 Bangalore  had  stated  in  07I-72  that
 {  was  premature  to  say  whether
 commen  Control  Cross-bay  system
 would  work  to  their  entire  satisfac-
 Hen;  and
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 (b)  the  facts  regarding  its  present
 working?

 THE  MINISTER  OF  COMBUNI-
 CATIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  In  <Atgust  1972,  the
 Chairman  and  Managing  Director,
 Indian  Telephone  Industries,  had
 stated  that  the  major  problem  in  fhe
 working  of  the  crossbar  rystem  had
 been  identified  and  that  with  the
 introduction  of  changes  in  the  new
 equipment  to  be  produced,  the  per-
 formance  would  defimtely  improve.
 He  had,  however,  added  that  it  was
 slightly  premature  to  say  whether  the
 eguipment  woulg  work  to  their  entire
 satisfaction,

 (b)  Certain  modifificutions  have  al-
 ready  been  incorporated  in  the  cross-
 bar  equipments  manufactured  iw  the
 Indian  Telephone  Industries  since  than.
 Further  modifications,  as  necessary,
 will  also  be  incorporated  in  the  future
 production.  Telephone  Exchanges
 with  the  modifications  are  under  Ime-
 tallation.  The  modificutions  are  ex.
 pecteg  to  result  in  up  grading  the
 performance  of  theso  exchanges.

 Crogs-bar  Exchanges
 5564.  SHRI  SURENDRA  MOH-

 ANTY:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  cross-bar  exchan-
 ges  ate  working  at  100  per  cent  rated
 capacity;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  COMMUUNI-
 CATIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  No,  Sir.

 (b)  Tt  has  been  decided  that  in
 general  90  per  cent  of  the  capacity  of
 any  type  of  automatic  exchange  will
 be  utilized  soon  after  the  commission-
 ing  of  the  exchange,  and  94  per  cent  of
 the  capacity  will  be  utilised  atout  six
 months  in  advance  of  the  due  date  0:

 on,  6  per  cent  of
 connectable  capacity  ja  reserved  for
 test  numbers,  foating  connections,

 ees
 ig  not  to  be  ordinarily  uti-
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 Separate  Meeting  during  Seminar  on
 “Parallel  Cinema”  by  2  Section  of

 Participants

 5565.  PROF.  MADHU  DANDAVATE
 Will  the  Mimster  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 stele:

 (a)  whether  it  wa  fact  that  a
 seminar  was  held  in  the  National
 Museum,  New  Delhi  on  “Parallel
 Cinema”  durmg  the  recent  Inter-
 national  Film  Festival;

 (ib  whether  a  section  of  the  parti-
 cipants  in  the  sermnar  held  a  separate
 meeting  on  the  lawns  of  the  National
 Museum;

 (6)  whether  any  permission  was
 sought  from  the  authorities  of  the
 National  Museum  to  hold  a  meeting
 on  the  lawns  of  the  National  Museum,
 and

 (ad)  if  not,  what  action  hag  been
 taken  agamst  the  organisers  of  the
 separate  meeting?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  Yes,  Sir

 (b)  Yes,  Sir  Some  ७६  the  parts.
 cipanis  went  out  end  had  a  meeting
 tor  sometime  outside  the  hall,  but
 they  joined  the  semmar  after  some-
 time.

 (९)  No,  Sir

 (d)  No  action  ss  called  for

 $.C.  and  &.T,  Girls  in  Service

 ‘Snes.  SRI  GAJADHAR  MAJHI:
 Wik  thé  Mimster  of  HOME  AFFAIRS
 be  pleased  to  state  the  number  of
 girls  belonging  to  Scheduled  Castes

 ang
 Scheduled  Tribes  who  are  literate
 are  in  service.  Stute-wire?

 HB  DEPUTY  MINISTER  IN  IHE
 MENISTRY  OF  HOME  AFFAIRS
 (बिलाल,  F,  H.  MOHSIN),  This  infor-
 Mation  ig  not  available  as

 io  spots clagstieation  of  Scheduled  c  an
 Schedying  tribe  population  wth
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 respect  to  age,  sex,  literacy  and  Ottis
 patwnal  classification  ha.  not  heen
 dene  in  the  97l  Censu,  and
 Censuses  prior  to  it

 Wagon  Building  Industry  Facing
 Lay-offs.

 5567  SHRI  MOHINDER  SINGH
 GILL

 SHRI  JOYTIRMOY  BOSU.

 Will  the  Mimster  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state

 (a)  whether  the  wagon  bwildmg
 industry  of  the  country  is  facmg  lay~
 offs,  and

 (b)  2f  so,  the  Teasons  for  the  same
 and  the  steps  being  taken  to  improve
 the  situation  there?

 THE  MINISTER  OF  STATE  IN  THE
 MINESTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE)  (a)  and  (b)  Lftorts  are
 being  made  By  the  Government  to
 yet  the  issue  in  correct  perspective  80
 that  ordering  of  wagons  38  not  con-
 tingent  on  ways  and  means  position
 of  the  Railways  at  a  given  time  it
 is  a  fact  that  there  is  real  apprehen-
 sion  of  large  scale  lay-off  otherwise.

 shortage  of  Baby  Food  in  Gujarat
 5568  SHRI  7  D  DESAI  Will  the

 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  state.

 fa)  whether  the  Government  are
 aware  that  there  is  acute  shortage  of
 baby  food  in  Guyarat,

 (b)  whether  the  Union  Government
 ate  going  to  inciease  the  quota  of  baby
 food  to  Gujarat,  and

 (९)  af  eo,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIZS  (SHRI  B,  P.  MAU-
 RYA)  (a)  Shortage  of  baby  food  has
 heen  reported  from  some  parts  af
 Wuyarat  in  February,  975
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 (9)  and  (c).  There  is  no  distribu-
 tion  control  on  baby  food  by  the  Cen

 tral  Government.  However,  the
 manufacturers  of  baby  food  have  been
 asked  to  rush  supplies  to  the  effected
 areas.

 Non  Production  of  Documentary  Film
 om  Culture  of  Tripura

 5569.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state.

 (a)  the  reasong  why  no  documen-
 tary  Alm  on  any  cultural  aspect  of
 Tripura  has  been  produced;  and

 {b)  whether  Government  have
 any  plan  to  produce  a  film  on  Riang
 tribal  dance  of  Tripura?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  A  documentary  film
 on  Tripura  which  is  intended  to  hgh
 light  the  various  aspects  of  cultural
 life  of  the  people  of  Tripura  includ-
 ing  Tribal  Dances  is  already  under
 production  by  the  Film  Division.

 (by  There  38  no  proposal  at  present
 to  produce  any  film  exclusively  on
 Riang  tribal  dance  of  Tripura.

 5570.  SHRI  BIBHUT!I  MISHRA,  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state;

 (a)  whether  the  Central  Govern-
 ment  have  allocated  a  fair  sum  of
 money  to  each  State  from  the  year
 1973  and  onward  to  help  indigent,
 landless  Scheduled  Tribes  and  Sche
 duled  Castes  people  to  fight  out  their
 ouses,  if  any  injustice  is  done  to
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 (a)  reaction  of  the  people  to  this
 help?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR  F,  H.  MOHSIN):  (a)  to  (d).
 The  information  ig  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha  88  soon  as  it  is  received.

 Setting  up  of  Fertiliser  Plants  by
 IFFCO

 557l.  SHRI  RAJDEO  SINGH:  Will
 the  Minster  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  the  Indian  Farmer's
 Fertilizer  Co-operative  Organisation
 have  sufficient  know.how  or  resources
 to  start  and  run  big  Fertilizer  Plants
 in  the  country;

 (b)  if  so,  whether  besides  two  in
 Gujarat-Kalol  plant  and  Kandla  and
 the  third  one  at  Phulpur  in  Allsha-
 bad  District,  any  more  aie  to  be  start-
 ed  in  the  country,  and

 (c)  what  material  wil)  be  the  feed
 or  raw  materia]  for  the  pliant  at  Phul-
 pur?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  GUPPLIES  (SHRI  A.  C.
 GEORGE)  (a)  Yes  Sir.

 (b)  In  addition  to  the  plants  al-
 ready  completed  at  Kalol  and  Kandla,
 IFFCO  have  plans  to  set  up  only  two
 more  plants  in  the  Fifth  Plan,  one  at
 Phulpur  and  the  second,  a  Phosphoric
 Acid  Plant  at  Kandla,

 (e)  The  feedstock  for  the  Phulpur
 Plant  will  be  Fuel  On.

 5572.  SHRI  SAT  PAL  KAPUR:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  in  the  general  body
 meeting  of  delegates  of  the  Central
 Government  Employees
 Co-operati  Limited,  ol ve  Society
 Delhi  on  the  28th  May,  191  9  decision
 wes  taken  to  form  Advisory  Commit-
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 tees  for  various  consumer  stores  run
 by  it  im  the  Capital  and  associate
 Directors  and  delegates  with  it  to  en-
 ware  smooth  functioning  of  these
 branch  stores;

 (b)  if  ‘BO,  whether  the  said  Com-
 mittees  have  been  set  up  and  if  so,
 when;

 (९)  the  number  of  times  with  dates
 when  the  meetings  of  these  Advisory
 Committees  were  held  in  respect  of
 each  branch  store  so  far  and  the
 extent  to  which  the  suggestions  made
 therein  were  honoured  and

 (d)  the  reasons  fo-  not  holding  the
 meetings  of  the  Advisory  Committees
 frequently?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  DE-
 PARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  OM  MEHTA)
 (a)  Yes,  Sir  The  meeting  was  held
 on  the  28th  June,  974  and  not  on  the
 28th  May,  l974

 (b)  Advisory  Committees  were  set
 up  in  July,  974  for  22  out  of  the  24
 Branch  Stores  of  the  Society

 (९)  and  (8)  The  irformation  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House

 Allocation  of  Cement  to  Punjab
 5573  SHRI  RAGHUNANDAN  LAL

 BHATIA  Will  the  Minister  of  IN-
 DUSTRY  AND  CIVIL  SUPPLIES  be
 pleased  to  state

 (a)  the  allocation  of  cement  to
 Punjab  during  the  year  I974-75;  and
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 (9)  the  quantity  of  cement  actually
 supphed  during  that  quarter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  छ  P,  MAU-
 RYA)  (a)  and  (b)  A  quantity  of
 472  lakh  tonnes  of  cement  was  allo-
 cated  under  ‘State  quota’  to  Punjab
 during  the  year  1974-75  The  quantity
 actually  Lifted  during  the  period  April,
 3974  to  February,  975  was  3.09  lakhs
 tonnes  The  figure  regarding  the
 quantity  Hifted  in  Marcn,  975  is  not
 yet  available,

 Loss  due  to  power  cut  Imposed  on
 Industries  and  Agriculture  in

 Punjab

 5574  SHRI  RAGHUNANDAN  LAL
 BHATIA  Will  the  Minister  of  ENER-
 GY  be  pleased  to  state

 fa)  the  percentage  of  power  cut
 imposed  on  industries  and  agriculture
 in  Punjab  during  the  last  quarter;  and

 (b)  the  loss  m  produchon  due  to
 this  power  cut?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD)  fa)  A
 Statement  giving  the  required  imfor-
 mation  is  attached

 (b)  It  is  not  posible  to  assess  the
 loss  in  production  due  to  the  shortage
 of  power  alone  as  many  other  factors
 are  also  involved

 Statement
 Statement  showing  the  power  units  wt  force  in  Pumab  dunng  January  7975  to  March,  t975.

 Januray,  1975  February,  7975  March,  7975

 Industry  Agricul-  ss  Industry  Agncul-  Industry  =  Agruui-
 ture  ture  ture

 ma  m  to  of  Supply  70%  to  s  10%  to  Supply *
 ३०

 30%
 ghrs  a  50°,  shee,  a  50%  hours  3
 dav.  day  day.
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 Setting  up  of  Dovelepment  Projects  in
 Orissa.

 ‘8575.  SHRI  SHYAM  SUNDER
 MOHAPATRA;  Will  the  Minister  of
 PLANNING  he  pleased  to  state:

 (a}  whether  any  flood  cantrol
 Project  for  Balasore  and:  Mayurbhanj
 in  Orissa  has  been  included  in  the
 Fifth  Plan;

 <b)  whether  any  big  industry  has
 ajso  been  included;  and

 (c)  the  major  developmental  pro-
 jects  and  industries  included  for  Orissa
 in  the  Fifth  Plan?

 THE  MINISTER  OF  STATS  IN  THE
 MINISTRY  OP  PLANNING  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to
 (ce).  Fifth  Five  Year  Plans  of  States
 including  that  of  Orissa  have  yet  to
 be  Analised.  However,  a  statement  is
 lald  on  the  Table  of  the  House  Indi-
 cating  the  major  developmental  pro-
 jects  under  Irrigation,  Flood  Control,
 Power  and  Industries  sectors  tenta-
 tively  included  in  the  draft  Fifth  Five
 Year  Plan  of  Orissa.

 Statement

 Irrigation

 i.  Mahanadt  Delta.

 2.  Balandi,

 3.  Anandpur  Barrage.

 Flood  Coniral

 _  3  Rangali  Multipurpose  Project.

 Power

 Generation  Project
 Sontioning

 i.  Balimela  Dam,

 2.  Balimela  Power  Project.

 New

 &  Talchar  Thermal  Expansion
 ,  Station,

 @  Rangoli.

 6  Upper  Kolab,
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 Industry

 .  Hive  Cement  Warts,

 a  Kalingg  Iron  Worke—Spun
 Pipe  Plant  and  Foundry.

 cs  Inget  Casting  Plant,  Hirakud.

 ch  Proporzi  Planj,  Hirakud,

 5.  Chrome  Chemicals.

 6.  Calcium  Carbide  Plant.
 7  Tyre  and  Tube  Factory.

 है,  Ferro-Vanadium.
 9  Jute  Mill.

 i0.  Paper  Plant.

 ll,  Co-operative  spinning  mull

 Mmeral  Development
 Lk  Daitari  Iron  Ore  Project,

 2  Gandhamardan  Iron  Ore  Pro-
 jecta,

 Pa  Sukinda  Nickel  Project.
 4,  Sargipalll’  Lead  Project.

 उत्तर  प्रदेश  में  पोस्टमास्टर ों  को  नियुक्ति

 5876.  थी  भहावीप[क  सिंह  wrey  :

 क्या  संचार मंजी  यह  बसाने  की  &....
 करेंगे  कि

 (क)  क्‍या  उतर  प्रदेश  में  बाथ
 पौ स्ट मास्टरों  के  पदों  पर  ऐसे  ब्यक्ति

 निकुंज  किये  गये  हैं  जो  भारतीय  इंच  संहिता
 की  धारा  379  के  ग्रस्तगेत  जेल  काट  चके
 है  ,

 ्)  मंदि  हां  तो  उसकी  जिसे गार
 संक्या कया है धौर गया  है  कौर  क्‍या  एटा  ज़िले के  शोज
 पोस्ट  फिन  के  पोस्टमास्टर  के  सम्बन्ध
 मे ंभी  शिकायतें  मिनी  हैं;  चौर
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 (ग)  यदि  हाँ,  तो  इसके  तथ्य  क्‍या
 हैं  कौर  इस  सम्बन्ध  में  क्या  कार्यवाही  की
 गई  है  ?

 संचार  मंत्रो  (ड7०  कंकर  दयाल  शर्मा)
 (क)  और  (@).  दूसरा  कोई  मामला
 जानकारी  में  नहीं  थमाया  है  !  तथापि
 डोलना  (एटा  जिला)  के  ति भागे तर
 शाखा  पोस्टमास्टर  के  एक  मामले  में  उसकी

 नियुक्ति  के  बाद  भारतीय  ईंट  संहिता
 की  धारा  379  के  अधीन  उसके  विरुद्ध
 दोष  सिद्धि  की  एक  शि कराया  प्राप्त  हुई
 थी ।

 (ए)  बोलता  का  विवाहेतर  शाखा
 पोस्टमास्टर  3-4-72  को  कागजी  तौर
 पर  तिगुना  किया  गया  था  n  नवम्बर
 974  में  माननीय  सदस्य  की  बोर  से

 एक  टिकाया  प्राप्त  होने  पर  मिल  भ्रधोक्षक
 से  मामले  का  जाच  की  बार  यह  पता  चला  कि
 अन्य  is  व्यक्तियों  के  साथ  थोपना  के
 विवाहेतर  पावा  पोस्टर  स्टर  के  विरुद्ध
 6-3-74  को  दोष  मिट्  हूँगा  ा 1
 झपीलोय  न्यायालय  के  निर्णय  तक  के  लिक
 चिभाविर  जाता  पोस्टमास्टर  को  काम  से
 हटा  दिया  गया  |

 Investment  in  Foreign  Cigarette
 Companies

 ‘5877,  SHRI  BHALJIBHAI  PAR-
 MAR.  Will  the  Miniater  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  the  original  equity  and  present
 equity  in  foreign  exchange  of  all  fore-
 ign  owned  (over  26  per  cent  equity)

 =
 manufacturing  companies;

 (a)  the  amounts  capitalised  from
 ut  of  resources  and  surplus  or  other

 THE  MINISTER  OF  STATE  IN
 WHE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  and  (b).  The  requi-
 site  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Sale  of  Cigarettes  manufactured  by
 Foreign  Companies

 5578.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  INDUS~
 TRY  AND  CIVIL  SUPPLIES  be
 pleaseq  to  state:

 (a)  the  sale  in  quantity  and  value  of
 eigarettes  of  internationay  brand  names
 used  by  majority  foreign  owned  ciga-
 rette  manufacturing  companies  in  the
 years  972—l974,  year-wise,  and

 (b)  the  total  sale  in  quantity  and
 value  of  cigarettes  of  each  cigarette
 eompany  in  the  years  972—-74;  and
 the  percentage  of  each  of  them  in  the
 eountry's  total  sale  of  cigarettes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 €IVIL  SUPPLIES  (SHRI  B,  P.
 MAURYA):  (a)  and  (b).  No  statis-
 tics  are  maintained  in  this  regard  in
 the  Ministry.

 Use  of  Map  on  Cigarette  Packets

 5579.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  map  of  India  is
 printed  on  every  cigarette  packet  of
 “India  Kings”;

 (by  whether  the  way  of  the  empty
 packets  are  strewn  all  around,  crush-
 शत  under  feet  and  mutilated  amounts
 to  ill-treatment  of  the  country’s  map;
 and

 (c)  what  stepg  Government  intend
 to  take  to  stop  use  of  the  country’s
 map  and  name  im  such  consumer  pro-
 ducts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 The  matter  fs  under  examination.
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 eae  Sent  sone
 ‘SRB.  SHRI  BHALNBHAI  PAR-

 MAR:  Will  the  Minister  of  INDUS.
 TRY  AND  CIVIL  SUPPLIES  be
 Pleased  to  state:

 {a}  the  paid  up  capital,  foreign  and
 Indian,  reserves  and  surplus,  fixed
 deposits  from  public  loans/sharehold-
 ers  loang  from  banks  in  India,  other
 unsecured  loans/debentureg  original
 book  value  of  plant  &  machinery  and
 other  fixeg  assets  (separately);  turn-
 over,  profits  before  tax  and  after  tax,
 for  the  years  i970,  973  and  974  of
 each  of  the  majority  foreign  owned
 cigarette  companies  in  India;

 (b)  the  implications  on  the  foreign
 exchange  resources  of  the  country  in
 future  of  increase  in  assets  of  these
 foreign  companies;  ang

 (c)  the  steps  taken  by  Government
 in  thig  regard  and  how  they  intend
 to  reduce  present  ang  future  liabilities
 of  the  country  in  respect  of  remittan-
 és  in  future  by  these  companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  The  requisite  infor-
 Mation  ig  available  in  the  Annual  Re-
 ports  for  the  years  1970,  973  and
 3974  published  by  the  respective  com-
 panies.

 (b)  and  (6),  The  activities  of  the
 foreign  companies  having  more  than
 40  per  cent  foreign  equity  holding  is
 being  reviewed  under  the  provisions
 of  the  Foreign  Exchange  Regulation
 Act,  1073,  by  the  Reserve  Bank  of
 India,

 Supply  of  power  to  Madhya  Pradesh
 by  Uttar  Prades,

 $68i.  SHRI  RANABAHADUR

 faa प

 te

 96  , 18  pak
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 (a)  whether  Madhya  Pradesh  has
 recently  faced  acute  shortage  of  power
 dug  to  the  fallure  of  two  generators;
 and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)  and
 (b).  One  turbine  at  Amarkantak
 Power  Station  wag  on  forced  outage
 during  December,  1974,  which  resulted
 in  load  shedding  during  the  peak
 hours.  The  unit  has  been  put  back
 into  service  {n  February,  1978,

 Check  on  profits  of  foreign  Cigarette
 manufacturing  Companies

 5583,  SHRI  SOMCHAND  SOLAN-
 KI:  Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 State:  ‘

 (a)  whether  Government  have  stu-
 died  the  cost  and  profit  structure  of
 cigarette  companies;

 (b)  whether  Government  intend  to
 study  in  depth  through  the  Industrial
 Cost  and  Price  Structure  Bureau  the
 profit  margin  of  foreign  owneg  com-
 panies  in  thelr  brands  of  cigarettes
 above  one  rupee  sale  price  per  i0
 cigarettes  to  check  exploitation  of  the
 public:  and

 (९)  the  steps  Government  propose
 to  take  to  restrict  the  profits  of  the
 foreign  owned  cigarette  manufactur-
 ing  companies  in  India?

 THE  MINISTER  OF  STATE  IN
 THR  MINISTRY  OF  INDUSTRY  AND
 CIVIL  (SHRI  8.  PF.
 MAURYA  [ि  an (a)  Sir,

 (by  No,  Bir.
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 (eo)  The  activities  of  companies  hav-

 ing  more  than  40  cent  foreign
 equity  capital  are  review  by
 the  Reserve  Bank  of  Indig  under  the
 provisions  of  the  Foreign  Exchange
 Regulation  Act,  ‘1973,

 Use  of  international  brand  names  by
 Cigarette  Cos.  in  domestic  market

 5584.  SHRI  SOMCHAND  SOLAN-
 KI:  Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  some  cigarette  compa-
 nies  print  on  their  packets  with  in-
 ternational  brand  names  such  text  as
 to  suggest  that  the  contentg  of  the
 packets  are  the  property  of  foreign
 parent  companies  or  their  successors;

 (b)  the  steps  being  taken  under
 Foreign  Exchange  Regulation  Act
 against  the  cigarette  manufacturing
 companies  regarding  the  use  of  inter-
 mationa,  brand  nameg  in  domestic
 market;

 (c)  whether  cigarette  companies
 with  over  26  per  cent  foreign  equity
 have  taken  permission  of  Licensmeg
 Committee  for  marketing  new  articles
 -—new  brands  of  cigarettes,  under  In-
 dustrial  (Development  and  Regulation)
 Act;  and

 (d)  whether  if  is  necessary  in  non-
 essential  industry  like  cigarettes  to
 permit  trade  marks  of  international
 brand  names  for  use  in  domestic  mar-
 ket;  if  not,  steps  Government  propose
 to  take  to  stop  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND  CI-
 VIL  SUPPLIES  (SHRI  B.  P.  MAUR-
 YA):  (a)  A  few  popular  brands  of
 cigarettes  are  sold  in  packets  beering
 an  inscription  that  thelr  contents  are

 &  Section  29  (4)  (oy  of  the  For-
 eign  Exchange  Regulation  Act,  973
 which  is  administered  by  the  Minis-
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 try  of  Finance,  provides  that  any
 branch  of  a  foreign  company  or  a
 company  having  a  non-resident  inter-
 est  of  pver  40  per  cent  shall  require
 the  permission  of  the  Reserve  Bank
 of  India  for  permitting  its  trade
 marks  to  be  used  by  any  other  per-
 son  or  company  for  any  direct  or  in-
 direct  consideration.  The  Act  viso
 provides  that  where  permission  te
 use  any  such  trade  mark  was  grant-
 ed  before  its  coming  into  force  Le.
 Ist  January,  974  am  application
 should  be  made  to  the  Reserve  Bank
 of  India  for  permission  to  continue  to
 permit  the  use  of  the  trade  mark
 within  the  prescribed  period.  In  the
 light  of  these  provisions  of  the  Act,
 necessary  action  will  be  taken  by  the
 Reserve  Bank  of  India.

 (eo)  The  provisions  of  the  Indus-
 tries  (Development  &  Regulation)
 Act,  95]  do  not  envisage  any  per-
 mission  being  obtaineg  for  marketing
 products.  However,  the  cigarettes
 manufacturing  companies  with  over
 26  per  cent  foreign  equity  have  either
 obtained  Registration  Certificate,  or
 licences  under  the  provisions  of  the
 Act  for  manufacturing  cigarettes  and
 new  articles.

 (a)  The  use  of  foreign  owned  in-
 ternational  brand  names  {s  regulated
 by  the  provisions  of  section  28  aM
 (C)  and  (3)  of  the  Foreign  Exchange
 Regulation  Act  and  sections  48  and  49
 of  the  Trade  and  Merchandise  Marks
 Act.  1958.  In  addition  to  the  previ-
 Mong  contained  in  the  Foreign  Ex-
 change  Regulation  Act,  1973,  the
 Trade  and  Merchandise  Marks  Act,
 1958,  provides  for  registration  of  li-
 censeesof  Trade  Marks  as  registered
 users.  The  Registration  of  a  Licen-
 sees  of  a  trade  mark  as  its  registered
 user  is  granted  only  after  considering
 the  interest  of  the  general  publie  and
 development  of  indigenous  industry,
 trade  or  commerce  in  the  country.  At
 the  time  of  granting  approval  for  a
 foreign  collaboration  a  condition  is
 inveriably  laid  down  that  the  Indian
 manufacturer  will  not  use  foreign
 trade  marks  on  goods  intended  for
 gale  in  the  internal  market.
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 Capital  of  Vasix  Sultan  Tobacco  Ltd

 ‘5585.  SHRI  SOMCIIAND  SOLAN-
 KI:  Will  the  Minisier  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  (०
 state:

 (a)  the  number  and  value  of  import
 licenceg  recommended  for  ray  mate-
 rials,  spares,  machinery  and  other
 items  to  various  cigarette  companies
 during  the  years  972-—74

 (9)  the  structure  of  paig  up  share
 capital  of  India  Tobacco  Company
 Limited  and  Vazir  Sultan  Tobacco
 Company  Limited,  who  are  the  major
 shareholders  and  their  shareholdings;

 {c)  the  total  assets  of  the  three
 majority  foreign  cigarette  companics
 in  1957,  965  and  974  (at  original
 cost);

 (d)  whether  such  increase  was
 permitted  by  Government  under
 Foreig,,  Exchange  Regulation  Act  or
 any  other  Act;  ang

 (९)  whether  between  195764,  the
 gross  profits  of  the  majority  foreign
 owned  companies  have  increased  400
 per  cent  if  so,  the  steps  Government
 propose  to  take  to  keep  them  in  limits
 and  check  exploitation  of  the  public
 by  these  companies?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  8B.  P.
 MAURYA).  (a)  The  requisite  infor-
 mation  for  the  year  ‘1972-73,  and  1973-
 74  is  given  in  the  Statement  laid  on
 the  Table  of  the  House,  [Placed  in
 Library.  See  No.  LT-9388/75).

 (by  Paid  up  capital  of  India  Tobac-
 oo  Co,  Ltd.  as  on  Ist  January,  974  is
 He.  18,95,00,000  divided  into
 1,89,90,000  ordinary  shares  of  Rs.  70
 each,  Major  shareholders  the
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 company  and  their  holdings  as  on  Ist
 January,  974  are  ag  follows;—

 we  Names  Ne.  of  shares  held

 Tobacco  Manufacturers
 (India)  Ltd.,  U.  K.  103,215,894

 Tobacco  Investments  Ltd., U.K.  :  33,07  086

 Rothmans  International
 Lred..  U.K  ($137,020,

 Paid  up  capital  of  Vazir  Sultan  To-
 baceo  Co.  Ltd.,  ag  on  Ist  January  974
 is  Re.  2,00,00,000  divided  into
 2000000  ordinary  shares  of  Re,  20
 each  The  major  shareholders  of  the
 company  and  their  holdings  as  on  Ist
 January  974  are  as  follows:—-

 Names  No.  of  shares  held

 -
 Raleigh  Investment  Co.

 Id,tukK  BLRy  ४५२

 Tobacco  Manufacturers
 IInd  T  td.  UL  K  (3512,242

 The  Governor,  Andhra
 Pradesh  .  4,76,6  6

 Jdfe  Insurance  Corpora-
 non  of  Indra  WAgBt2B

 Tobacco  Investments  Lud.,
 U.K.  .  99,860

 ne

 tt)  No  statistics  are  maintained  an
 this  regard  in  the  Ministry.

 (ay  Boeg  not  srise.



 137  Writter,  Answers

 Setting  ap  of  Field  Publicity  Units  in
 Hilly  States/Regions  in  the

 Fifth  Plan

 $586.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  any  priority  hag  been
 given  for  the  setting  up  of  Field  Pub-
 licity  Units  In  the  hilly  States/regions
 of  the  country  in  the  Fifth  Five  Year
 Plan  jin  view  of  the  lack  of  communi-
 cations  ा  these  areas;  ang

 (b)  if  1,  the  names  of  the  Field
 ‘Publicity  Units  proposed  to  be  set

 up  in  these  States/regions  during  the
 Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  Planning  Com-
 mission  has  approved  the  setting  up
 of  some  new  units  during  the  Fifth
 Plan  period.  While  setting  up  new
 units,  priority  is  given  to  backward
 areag  including  hilly  regions.

 (b)  Location  of  new  units  would
 be  finalised  keeping  in  view  the  above
 consideation  and  availability  of
 funda.

 Setting  ap  of  Radio  Stations  in  hilly
 States/Regiong  ip  the  Fifth  Pian

 5587.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  any  priority  ha<«  been
 given  for  the  setting  up  of  Radio
 Stations  in  the  hilly  States/regions  of
 the  country  in  the  Fifth  Five  Year

 |  Plan  in  view  of  the  lack  of  communi-
 ‘  cations  in  these  areas;  and

 (b)  if  80,  the  names  of  the  Radio
 Stations  proposed  to  be  set  up  in  these
 States/regiona  during  the  Fifth  Five
 Year  Plent

 DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND

 [BROADGAMTING  (SHRI  DHARAM
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 BIR  SINHA):  (a)  and  (b).  Yes,  Sir.
 Government  attaches  considerable
 importance  to  the  provision  of  broad-
 cast  coverage  to  hilly  areas.  Radio
 stations  are  already  functioning  at
 Leh,  Srinagar,  Jammu,  Simla,  Shillong,
 Kohima,  Imphal,  Tawang,  Tezu,
 Passighat  ang  Aizwal.

 Setting  up  of  a  high-power  Radio
 Station  at  Najibabad  to  cover  hilly
 regions  of  Garhwal  and  Kumaon  and
 upgrading  the  power  of  the  transmuit-
 ters  at  Aizwal,  Srinagar  and  Shillong
 are  under  implementation.  The  es-
 tablishment  of  a  high-power  radio
 station  at  the  capital  town  of  Aruna-
 chal  Pradesh  has  been  approved.  Its
 implementation  will,  however,  dep-
 end  on  the  progress  of  development
 of  the  capital.

 Setting  up  of  wireless  telegraph  offices
 in  remote  areas  of  Himachal  Pradesh

 5588  PROF.  NARAIN  CHAND  PA-
 RASHAR;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state.

 {a)  whether  the  P&T  Advisory
 Committee  for  Himachal  Pradesh  at
 its  meeting  in  June,  974  at  Simla
 approved  the  setting  up  of  Wireless
 Telegraph  Offices  for  4  villages  in
 remote  areas  of  the  State  during  1974-
 75,  1975-76

 fb)  af  so,  whether  the  Wireless
 Telegraph  Offices  sanctioneq  for  2
 villages  each  i,  Chambg  and  Lahaul
 Spit:  Districts  of  Humachal  Pradesh
 have  since  been  opened;

 (c)  af  not  the  likely  date  by  which
 they  would  be  opened;

 (ay  whether  the  Wireless  Telegraph
 Offices  for  Jangal  Beri  in  Hamirpur
 District  and  Bharoli  Kalan  in  Bilaspur
 Thstrict  have  since  been  sanctioned;
 and

 (e)  if  so,  the  likely  dates  by  which
 they  would  be  opened?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  No,  Sir.  However,
 during  the  P&T  Advisory  Committee
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 tmaéeting  held  at  Simla  in  June,  7974
 at

 4
 pdinted  ot  by

 he  eiGartnaet that  6  stations  namely,  ~
 Dharditwala,  Baérot,  N

 for  collection  of  wireless  stationg  In
 order  to  determine  the  feasibility  of
 aetting  up  of  wirelesa  telegraph  offi-
 ces  at  these  places.

 (b)  The  installation  of  wireless
 equipment  at  Wdeipur  station  in
 Chamba  District  will  be  taken  up  goon
 after  the  building  fs  provided  by  the
 State  Government  There  ts  no  other
 station  out  of  the  remaining  five  sta-
 tions  either  in  Lahaul  Spiti  district  or
 Chimb’  district,

 {c)  The  wireless  telegraph  station
 at  Udaipur  is  expecteg  to  be  opened
 by  March  1976,

 (d)  Estimates  for  Jangal  Beri  and
 Bharoli  Kalan  have  been

 (e)  The  two  stations  at  Jangal  Beri
 and  Bharoli  Kalan  are  expected  to
 be  opened  by  September,  976

 Sunder  ०
 fae

 and  Mandi-
 Shnis  Lines

 8589  PROF.  NARAIN  CHAND  PA-
 RASHAR  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  any  complaint  regard-
 ing  the  breakdown  on  Sunder  Nagar-
 Nangal  ang  Mandi-Simla  telegraph
 lineg  in  Himachal  Prades,  has  been
 brought  to  the  notice  of  Gcvermment;

 (b)  the  causes  of  the  breakdowns

 88  @  result  of  these  breakdowns;  and

 (९)  the  steps  taken  to  ensure  the
 regular  working  of  these  lines  and  the
 mature  of  the  stepg  taken?

 Written  dAuaters  640

 (b)  The  ‘ttedk-Howtis  on  the  tele
 graph  tines  Were  caused  By  fiying

 pase
 pieces

 =
 resiilt  of  blasting

 ruptions  caised  Were  as  io!

 i,  Sunder-Nager-Nangal  telegraph
 line  wag  interrupted  from  4th
 to  7th,  २407  to  l6th,  23rd,  24th,
 26th  and  27th  March,  S.

 2  Simnla-Mandi  telegraph  line  re-
 mained  interrupted  for  a  dura-
 tion  of  8  to  6  hours  daily  on
 ard.  6th,  7th,  i2th,  4th  and
 8४  March,  ‘1975.

 (e)  The  concerned  maintenance
 staff  have  been  directed  to  keep  a
 close  watch  on  the  performance  of
 the  lines  and  take  prompt  action  for
 restoration  of  communication  in  case
 of  mterruptions.

 Licence  to  set  up  Wax  Factory  by
 Tranvancere  Cochin  Chemicaly

 8590  SHRI  WN  SREERANTAN
 NAIR  Will  the  Minister  of  INDUS-
 TRY  AND  CIVIL  SUPPLIES  be
 pleased  to  state:

 (a)  whether  the  Tranvancore  Cochin
 Chemicals  Limited,  Udyogamanda!
 hag  applied  for  grant  of  Industrial
 Licence  for  s¢ttin,

 Aue  ot
 of  g  Chiorina’-

 ed  Paraffin  Wax  *pactory  in  1970;

 (b)  whether  the  Central  Govern-
 ment  have  taken  any  decison  on  the
 above  application;  and

 (c)  if  not,  the  reasons  for  the
 delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  8.  P,  MAUR-
 YA):  (a)  to  (c).  #  appears

 —  te
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 बुरहानपुर  से  भोपाल  तथा  इंदौर  तक  की
 टेलीफोन  साइन

 $591.  की  गंगा  चरण  बोधित  :

 क्या  संचार  मारी  यह  बताने  की  कपा
 करेंगे  कि

 (क)  क्या  बुरहानपुर  से  भोपाल  तथा

 इन्दौर  (मध्य  प्रदेश)  की  टेलीफोन  लाइन
 अक्सर  खराब  रहता  है.  और

 1६8  यदि  हा  तो  इसके  क्या  कारण
 है?

 संचार  मंत्री  (डा०  बाकर  दयाल  द्वारा  ):

 (क)  कौर  (ख)  lea)  बुरहानपुर-  भोगल
 दे  जी फोन  लाइन  संतोषजनक  ह ६  से  काम
 कर  रहाहै

 ?

 (2)  दुरहानपुर-इन्दौर  टेलीफोन

 साइन  पर  सूर्य  छा  से  नामबर  के  तार  की
 जोरी  के  कारण  व्यवस्थान  पड  जाते  है  ।

 हर  निमाड़  खिले  में  पो०  बाई०  tte  के  लिए
 शहजादे-पत्

 $592.  भी  गंगा  चरण  दीक्षित  :

 क्या  लें चार  मंत्री  यह  बताने  की  कया

 करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  पृ  निभाई

 जिनमें  31  दिसम्बर  974  की  भी  0  वाई  0

 Ho  aa  नान  भो0  धाई0  टी0  योजना
 के  प्रस्वर्भंत  कितने  भेदन-यत्र  विचाराधीन

 =)

 mae

 )  3  मार्च,  7975  तक  समी
 को

 को  हखौफोन  कनेक्शन  देने  के

 लिए
 चार

 ए  का  क्या  कार्रवाई  करते  का

 विचार  है;  जौर
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 (+)  क्या  पूर्वा  डिमाड  जिले  के
 स्किल  में  टेलीफोन  के  पुत्रों  शौहर  सहायक
 पुर्जों  की  देर  से  सप्लाई  करने  के  परिणाम
 स्वरूप  उपभोक्ताओं  को  असुविधाएँ
 ६: 1  रही  हैं  ?

 संचार  मंत्रो  (डा०  शंकर  दयाल  वर्मा)  :

 (क)  को0  वाई 0  टी  0-8

 गैर  को0  बाई0  Z0-367

 (a)  खंडवा  एकसचेज  की  क्षमता
 में  00  लाइनों  को  और  बुरहान  पुर
 एक्सचेंज  की  क्षमता  में  200  लाइम  की

 बुद्धि  करने  को  योजना  बनाई  गई  है।
 अपेक्षित  अतिरिकत  एक्सचेंज  'उपस्कर  शप्त
 होन  पर  टोना  कनेक्शनों  की  बकाया
 माग  यथा  समव  शीघ्र  और  अ्रधिक  से
 अधिक  संख्या  में  पुरी  कर  दी  जाएंगी।

 (ग)  जी  नहीं  r

 महाकोशल  क्षेत्र  (म०  we)  में  उद्योग
 की  स्थापना

 5593.  भरी  गंगा  चरण  दीक्षित  :  क्या
 उद्योग  और  नागरिक  प्रति  मती  यह  बताने
 की  छुपा  करेगे  कि

 (क  )  क्या  केन्द्रीय  सरकार ने  महाकोशल
 क्षेत्र  (मध्य  प्रदेश)  में  कोई  उद्योग
 स्थापित  करने  के  किसी  प्रस्ताव  पर  इस  बीच
 विचार  किया  है,  और

 (@)  यदि  हा,  तो  किस  स्थान  पर  ?

 उचोष  कौर  नागरिक  क्ति  मंत्रालय  सें

 राज्य  मंत्री  भी  Qo  te  gent  )  Li

 (ay  धौर  (@)  विशेष  रूप  से महाकोशल
 क्षेत्रों  स्थापित  किय  जाते  चले  रगों
 के  बारे  में  जानकारी  उपलब्ध  नहीं  हैं

 किन्तु  पांचवी  योजना  के  प्रारूप  मे  सम्मिलित
 मध्य  प्रदेश में  स्थापित  किए  जाने  वाले  केन्द्रीय



 143  Written  Answers

 whe  औद्योगिक  खतीब  परियोजनाओं  के
 नाम  उनके  स्थापना-स्थल  सहित  नीचे  जिसे
 जाते  हैं:-+-

 APRIL  9,  का

 परियोजना  का  नाम  स्थान

 .  भिलाई  एक्‍्सर्पन्शन  भिलाई

 2.  कोरबा  एल्युमिनियम
 प्रोजेक्ट  कोसना

 3.  बैलाडिला  सायरन
 कौर  प्रोजेक्ट  एण्ड
 पेशी टाइ जेशन  प्लाट  बे साडी सा

 re  भींडर  सीमेंट

 परियोजना  मोहर

 5.  नीम॑च  में  सीमेंट  ती मंच
 परियोजना

 6.  नेपा  मिसल-एक्सपसशन
 एण्ड  ऐफ्लुएण्टट्रीटर्मेंट
 प्लांट  नेपानगर

 Me  कोरबा  फर्टिलाइजर
 प्रोजेक्ट  कोसना

 8.  होगी  इलेक्टीकल
 प्रोजेक्ट  भोपाल

 9.  सिक्योरिटी  पेपर
 भूमि-माउल्डकवर

 मेन्यू  फंच  रिंग  प्लांट...  हापावास

 i0.  बैंक  नोट  प्रेस  देवास

 il.
 फैक्टरी-प्रे  भ्रामरी  अबस पुर
 हो  सहित
 विस्तार  t

 Written  Anatters  =  i”

 aut  fees  को  कर्मचारियों  जौर  प्रेरकों
 के  बीच  सम्बन्ध

 5594.  भी  चंगा  चरण  दीक्षित
 क्या  उपयोग  और  सान रिक पूति  मंत्री  यह
 बताने  की झपा  करेंगे  कि  :

 (क)  क्या  नेपा  मिल्स  के  प्रबन्धकों  शौर

 यहां  की  मान्यता  प्राप्त  मजदूर  यूं नियम
 के झापम  के  सम्बन्ध  दिन  प्रात  दिन
 बिगडते जा  रहे  हैं  जिससे  वहां  का  बाता-
 वरण  कपड़ो  विस्फोटक  हो  गया  है  ;

 (@)  क्या  यूनियन  ने  हस  झा शय  की
 शिकायत  सरकार  के  पास  भेजी  है;  कौर

 (ग)  बढि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है?

 उद्योग  ौर  नागरिक  भर्ती  मंत्रालय  में
 राज्य  मंत्री  (श्री  ato  पी०  सौर्य  )  :  (क)
 शौर  (ख):  जी,  नही  t

 (ग)  प्रश्न  gr  नहीं  उठता  1

 सूचना  शौर  प्रसारण  संतरा लय  के  धीन
 विभागों  हारा  पत्र-ब्याहकर  और

 टिप्पणीं  में  हिन्दी  का  प्रयोग

 $505.  ची  quec  पिंड  :  क्या

 सुचना  और  प्रसारण  मंत्री | $  बताने  की
 कृपा  sti कि  :

 (क)  संचालन  के  ऐ  से  कितने  विभाग है
 सो  भ्र पने  प्रधान  कार्यालयों  कभी  भी
 झपने  ca,  परिणत,  आपस  शादी  अंग्रजी  में
 भेजते  हैं;

 (@)  दम  विभागों  में  फंसे  कितने
 प्राधिकारी  प्रोर  कर्मचारी  हैं  जो  फाइलों  पर
 अपनी  टिप्पणियां  प्रंग्रे़ी  में  लिखते  हैं;

 ()  क्या  इस  अधिकारियों तथा  कर्म-
 बारियों  को  अपने  शी  कारणों में  हिन्दी  का

 ्

 करते  के  लिए  सरकार  ते  कोई  हिदायतें
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 (w)  यदि  हां,  तो  उन  हिदायतों  का

 बालन न  होने  के  क्या  कारण  हैं  शोर  इस
 शम्भन्ध  में  कया  कार्यवाही  की  गई  है;  बौर

 (3)  भागे  क्‍या  कदम  उठाये  जाने  का
 विचार  है  जिससे  इन  विभागों  मैं  टिप्पणिया
 लिखने  तथा  समस्त  पत-व्यवहार  में  हिन्दी
 का  हरी  प्रयोग हो?

 सूचना  कौर  प्रसारण  मंत्रालय  में
 उप-मंत्री  (शो  अमीर  सिह):  (क)  से

 (३)  प्रेरित  सूचना  एकल  किया  रही
 है  कौर  यथा  समय  सदन  को  मेज  पर
 इस  दी  जायेगी।

 कार्यालयों  में  हिन्दी  में  किए  गए  काम  को
 देखने  के  लिए  निरीक्षण  किया  जाना

 5596.  आओ  सुधाकर  पांडे  :  क्या  सूचना
 कौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  हे

 (क)  क्‍या  मता लय  के  अधिकारी  झपने
 अधीन  कार्यालयों  का  जब  निरीक्षण  बरते

 हैंतो  यह  भी  देखते है  कि  इन  कार्यालयों  मे
 सची  काम  सरकार  की  नीति  के  भ्र मु सार  हिन्दी
 बेंहोरहा है;

 (ख)  गत  वर्ष  कितने  भ्र धि कारियों
 मे  ऐसे  निरीक्षण  किये  तथा  निरीक्षण  किये
 गये  कुल  कार्यालयों  की  साया  कितनी  है;

 (जे)  निरीक्षण  रिपोर्टों  से  विदित  स्थिति
 सामान्यत,  क्‍या  है;  और

 (ब)  जित  कार्यालयों  में  कभी  भी  हिन्दी
 का  प्रयोग  नहीं  हो  रहा  है  वहां  स्थिति

 सुधारते,  के  लिए  क्‍या  कदम  उठाये  गये

 हैं?

 शुष्मा बौर  अकारण  संजय  में  उपमंत्री

 पौ  बलवीर  सिह)  (क)  से  (थ)  सुचना

 बुक  जा  रही  हैं  शौर  बया  समय

 खरग  को  बेंज  पर  रख  दी  जायेगी

 CHAITRA  18,  3897  (SAKA)  Written  Anawere  1 146

 we  1974  में  पता  लगाये  मए  |. ड  झस्त्रास्म
 कारखाने

 5597.  श्री  हुकम  शायद  कछवाय  :  क्या

 गृह  मन्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  974  के  दौरान  देश  ब्याही
 छापों  के  बाद  लगभग  कितने  झवंघ  शस्त्रास्त्र

 का  रखानों  का  पता  लगाया  गया  है  ;

 (@)  इस  सम्बन्ध  में  राज्यवार  कितनी
 गिरफ्तारियां  की  गई;  अर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या

 कार्य  वाही  की  है  ?

 गृह  संत्रालधय  में  उप-मंत्री  (शची  Ue
 एच०  मोहसिन)  :(क)  से  (ग).  अपेक्षित

 सूचना  एकत्रित की  जा  रही  है  कौर  प्राप्त  होने
 पर  सभा  पटल  पर  रख  दी  जाएगी  1

 Purchase  of  Telecommunication  Equip-
 ments  by  Kerala  Circle  from  open

 market

 5598.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  which  are  the  items  of  telecom-
 rounication  equipments  being  purchas-
 ed  by  the  Kerala  Circle  from  the  open
 market  and  the  reasons  therefor;  and

 (b)  whether  the  Government  are
 aware  that  this  policy  has  been  delay-
 ing  the  supply  of  materials  consider-
 ably  and  if  so,  the  action  taken  there-
 on”

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  Owing  to  shortages  of
 supphes  from  Store  Depots,  the
 Kerala  Circle  has  been  purchasing
 wooden  poles,  galvanised  iron  wire
 and  some  pole  line  hardware  ‘much  =
 U-backs,  straining  screws  and  a  few
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 other  miseellaneous  items  from  the
 local  market  to  enable  completion  of
 priority  works.

 (b)  Recourse  to  local  purchase  is
 taken  not  only  to  avoid  delay  but  also
 to  hasten  completion  of  priority  works.
 There  is  no  question  of  such  purchase
 causing  dalay  to  supplies.

 कोप्मापरेटिय  शुगर  मिल  लिमिटेड,
 सलारस  को  हुआ  घाटा

 5599.  श्री  हुकम  च्चम्द  कछवाय  :  क्‍या
 उघोग  और  स्तरीय  पूर्ति  मंत्री  यह  बताने
 की  कृपा  करेंगे कि  :

 (क)  मध्य  प्रदेश  के  मरता  जिले  में
 कोआपरेटिव  शूगर  मिल्स  लिमिटेड,  कैलारस
 को  शव  अपने  उत्पादन  से  कितना  बाधित
 घाटा  हुआ  है  तथा  चाहे  के  क्या  कारण

 हैं;

 ि)  महू  सुनिश्चित  करने  के  लिए
 आगामी  वर्षों  मे ंमिल  को  भाटा  न  हो
 सरकार  ने  क्‍या  कार्यवाही  को  योजना  बनाई

 हैं;

 (ग)  क्या  प्रबन्धकों  कौ  फिजूल,
 यात्रा  भतों  के  रूप  में  अत्यधिक  व्यय,
 आवश्यक  मात्रा  में  मन्ना  उपलब्ध  a  होना
 तथा  अधिक  शंध्या  में  कर्मचारियों  का  होता
 चाटे  के  कारण  हैं;  भौर

 (भी)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकारें  ने  क्या  उपचारात्मक  उपाय
 किये  हैं?

 शबो  कौर  नागरिक  है  मंत्रालय

 में  om;  मंत्री  (थी दन  सी०  जाया:.
 (के)  से  (व).  मध्य  प्रवेश  सरकार  से

 सुचना  एकल को  जा  रही  है  कौर  पस्त
 होने  पर  संभा-याण पर  रख  दी  जाएगी  ।

 APRIL  $  975  Written  Answers
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 5600.  वन्दना  &  N.  MISHA:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  the  details  of  power  disputes
 between  Rajasthan,  Punjab  and
 Haryana;  and

 (9)  the  cases  which  were  consider-
 ed  in  the  zonal  conference  and  the  pro-
 gress  made  in  each  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)  and
 (b).  The  mayor  power  disputes  between
 Rajasthan,  Punjab  and  Haryana  relate
 to:

 i)  Sharing  of  power  from  Bhakra
 Nangal  Complex,

 (un)  Anandpur  Sahib
 Scheme;

 (in)  UBD.C  Hydel  Scheme;

 (iv)  Mukerian  Hydro  Scheme,  and

 (v)  Thein  Dam  Project.

 Out  of  these,  item  (४)  above  was
 considered  in  the  Northern  Zonal  Con-
 ference  held  in  July,  i972,  In  addi.
 tion,  another  item  which  was  discuss-
 ed  was  Haryana’s  share  of  power  in
 Central  Generation  Projects  (Badar-
 pur  Thermal  Power  Station  and  Rana
 Pratap  Gagar  Atomic  Power  Plant).
 Efforts  are  being  made  to  resolve  the
 various  disputes  by  mutual  discus
 gions.

 Hydel

 frase  के  लिए  wer  ser  aw  को
 wreftrent?

 $691.  ह ३  सिंक :  क्या

 तोर  बौर  नागरिक  [।  मंत्री यह  बताने  फी

 छुपा  करेंगे कि  :

 (क)  क्‍या  जागृति”  नामक  अंबवा  से

 प्रकाशित  होते  बाली  समाचार  पत्ता  के

 i6  फरवरी,  4075  के  झक  में
 |  प्रकाशित
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 शी  मोहन  भाटिया  के  इस  झाश्वासम  को  भोर
 दिलाया  गया  है  कि  निर्यात  के  मामले  में  ग्राम
 उद्योग  क्षेत्र  को  प्राथमिकता  दी  जायेगी;
 और

 (ख)  यदि  हा,  तो  इस  क्षेत्र  को किस  सीमा
 सभा  प्राथमिकता  देने  की  सरकार  योजना
 अना  रही  है?

 उद्योग  कौर  नागरिक  पूर्ति  मंत्रालय  में
 राज्य  मंत्री  [ie  fe  भौम  ):  (क)
 जागृति  मे  i6  फरवरी,  975  को  प्रकाशित
 रिपोर्ट  मे  किसी  आश्वासन  का  उल्लेख

 नही  है।

 (ख)  प्रश्न  हो  नहीं  अठवा  ।

 मृत्युदंड | ड  प्राप्त  कैदियों  को  क्षमादान

 5602.  शी  भारत  सिह  चौहान :  कया

 यह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  भूतपूर्व  राष्ट्रपति  श्री  वी०  वीक

 गिरि  के  राष्ट्रपति  काल  से  जज  तक  कितने

 मृत्यु  दण्ड  पाने  वाले  कैदियों  को  क्षमा  दान
 दिया  गया  है  ;

 (ख)  क्या  दिल्ली  के  युवा  इंजीनियर

 मुत  भूषण  गुणा  का  नाम  भी  क्षमादान

 के  लिए  विचाराधीन  है  ,

 (ग)  क्या  सर्वोच्च  न्यायालय  के  भूतपूर्व

 मुख्य  स्थायाधीश  श्री  सीकरी  ने  निर्णय  दिया

 जो  कि  यदि  मृत्यु  दढ  को  सजा  देने  के  पश्चात्‌
 बीच  बचें,  सेड  अधिक  हो  जाये  कौर

 किसी  कारण  से  अ्रभियुक्त  को  फांसी  नहीं
 ही  जा  सके,  तो  फांसी  का  आदेश  निरस्त  हो
 आता  है;  भौर

 गच)  क्या  डक्स  निर्णय प्र् मृत  भूषण  पर

 लागू  होता  है  ?

 मंत्रालय  में  उपमंत्री  (a  GT

 (क)  मृत्यु  दण्ड  83

 | अन  न्  |  ‘STC  में  परिणित

 की  गई  है  भोर  भूतपूर्व  राष्ट्रपति
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 गिरी  के  राष्ट्रपति  काल  से  कब  तक  एक  मामले
 से  मृत्यु  दण्ड  क्षमा  किया  गया  है  1

 (ख)  जी  हा,  श्रीमान्‌  ।

 (ग)  स्पष्ट रूप  से  यह  संदर्भ  विवियान
 रोडिक  बनाम  पश्चिम  बंगाल  राज्य  (ए  आई
 कार  97]  उच्चतम  न्यायालय  i564)  के
 मामले  में  उच्चतम  न्यायालय  के  निर्णय  का  है
 जिस  में  न्यायालय  ने  धारित  किया  है  कि
 अभियुक्त  के  मामले  को  निपटाने  में  अत्यधिक
 विलम्ब  अपील  कर्ता  के  लिए  स्वत  मूल  सजा
 से  कश्त  आजन्म  कारावास  को  सजा  देने  के  लिए
 पर्याप्त  कारण  है  शौर  दर  प्रक्रिया  सहित
 की  घारा  402  के  अधीन  राज्य  सरकार
 के  दया  निर्णय  के  लिए  नही  छोड़ना  चाहिए।
 न्यायालय  ने  यह  धारित  नहीं  किया  कि  5  वर्ष
 बीतने  पर  दण्ड  विधि या हा  हो  जाएगा।

 (घ)  उपरोक्त  (ग)  भेदिए  गये  उत्तर
 को  देखते  हुए  यह  प्रश्न  नहीं  उठता।

 भिक्षुकों  के  रूप  में  झपकाए  करने  वाले
 व्यि

 5603.  श्री  गहादीपक  सिह  तत्व  :
 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेगे
 कि.

 (=)  क्या  भारत  में  अनेक  व्यक्ति

 शिक्षको  के  रूप  में  भ्रमरा  करते  हैं,  कौर

 (ख)  यदि  हा,  तो  ऐसे  प्रहरियों को  रोकने

 के  लिए  क्‍या  कदम  उठाये गये  हैं  ?

 गुह  मंत्रालय  सें  उपमंत्री  (शी  एफ०

 एच०  मोहसिन  )  :  (क)  धौर  (ल).
 भीख  मानने  की  भाड ़मे  भ्र परा वध के  इक्का

 दुक्का  मामले  कभी  कभी  हो  सकते  हैं  t

 प्राविधियों  के  विऋद्ध  पुलिस  द्वारा  उपयुक्त

 कानूनी  कार्रवाई  की  जाती  है  1
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 Paper  Industry  in  Baharaich  (U.P.)

 5604.  SHRI  8.  R,  SHUKLA;  Will  the
 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  state:

 (a)  whether  Baharaich  district
 (Uttar  Pradesh)  is  being  considered

 ag  8  suitable  area  for  starting  a  paper
 manufecturing  industry;

 {b)  whether  the  Forest  Minister  of
 U.P.  gave  out  a  public  statement  that

 auch  an  industry  wil)  be  started  there;
 and

 (c)  whether  Central  Government  are
 standing  in  the  way  of  starting  such
 an  industry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P
 MAURYA):  (a)  There  :s  at  present
 ne  proposal  to  set  up  a  paper  factory
 in  Baharaich  District.

 {b)  No,  Sir.

 {c)  Does  not  arise.

 दिल्‍ली  %  जनता  मार्च  के  लिए  विभिम  राज्यों

 से  पुलिस  सहायता

 $605.  शी  भारत  सिह  चौहान  :  क्‍या

 ae  मंत्री  यह  बताते की  कृपा  करेंगे
 कि  :

 (क)  दिल्ली  में  6  मार्च,  975  के  जनता

 मार्च  के  सिलसिले  में  किन-किन  २  ज्यों  से

 पुलिस  सहायता  मांगी  गई  थी;  कौर

 ख)  इस  मार्च  के  कारण  पुलिस  पर

 कुल  कितना  व्यय  किया  गया  ?

 शाह  मंत्रालय  सें  शपभंत्री  (को  Yee

 que  मोहसिन )  :  (क)  हरियाणा  शौर

 राजस्थान  राज्यों  से  पुलिस  सहायता  मांगी

 गई  थी  1

 ख)  चे  के  वास्तविक  कड़े तब हब  ही

 आलू  हो  सकेंगे  जब  सम्बन्धित  राज्य  सर-

 कारों  हारा  व्यवकलन  लेखा  प्रस्तुत  किया
 जाएगा  4

 APRIL  9,  978  Written  Answers  by  «
 Parts  of  I.N.A,  Memorial  Monument  of

 Singapore

 5606.  SHRI  SAMAR  GUHA:  Will  the Minister  of  HOME  AFFAIRS  be  pleas. ed  to  state:

 (a)  whether  fresh  effort  will  be
 made  to  bring  the  parts  of  the  INA
 Memorial  Monument  that  was  dedi-
 cated  in  memory  of  martyrs  who
 sacrificed  their  lives  in  the  war  of
 Indian  independence  by  Netaji  Subhas
 Chandra  Bose  at  Singapore  and  subse-
 quently  destroyed  by  the  British;

 (b)  whether  Shah  Nawaz  Khan
 brought  parts  of  this  demolished  me-

 eee
 and  left  them  in  his  Rawalpindi

 ome:

 (c)  whether  these  remnants  of  the
 demolished  carry  the  memory  of  uni-
 fied  struggle  of  all  communities  of
 united  India  and  unified  suffering  and
 sacrifice;

 (d)  whether  these  invaluable  historic
 materials  of  suffering,  sacrifice,  dedi-
 cation  and  emotional  integration  of
 the  martyra  will  be  brought  to  India
 for  their  preservation:  and

 (e)  if  so,  steps  likely  to  be  taken  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H,  MOHSIN):  (a)  to  (९),  As
 already  stated  in  reply  to  Unstarred
 Question  No.  3939  answered  on  20th
 March,  974  Shri  Shah  Newaz  Khan
 has  informed  that  a  small  piece  of  the
 memorial  plaque  of  the  Shahid  Me-
 morial  of  the  Azad  Hind  Fauj,  the
 foundation  of  which  was  laid  by
 Netaji  Subhash  Chandra  Bose  some-
 time  in  945  came  in  his  possession  in
 1946,  and  that  he  had  left  this  portion
 of  the  plaque  with  his  family  members
 in  Rawelpind!.  Later  on,  his  family
 members  had  to  migrate  to  India,
 Bfforts  to  trace  the  relic  and  to  bring
 if  back  to  India  will  be  initiated  only
 after  relations  with  Pakistan  are  nor-
 malized.
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 8607,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  Whether  Calcutta  Telephones
 have  undertaken  reorganization  of  its
 administrative  structure  with  a  view
 to  improve  operationa}  efficiency  of
 Calcutta  telephones;

 (9)  if  go,  the  facts  thereabout  and
 the  resulis  achieved  thereof:

 (९)  whether  the  promises  made  in
 Tegard  to  setting  up  of  additiona)  tele-
 phone  lines  and  supply  of  spare  parts
 and  giving  certain  facilities  to  the  em-
 ployees  have  been  fulfilled;  and

 (d)  if  so,  the  facts  about  the  extent
 of  fulfilment  of  these  promises?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  «DR.  SHANKER  DAYAL
 SHARMA)  (a)  Yes  Sir

 (b)  For  operational  and  muintep-
 ance  activities  Caleutta  Telephones
 System  has  been  decentraliseq  into  4
 Major  and  2  minor  zones  with  Area
 Managers,  Incharge  of  each  zone.  The
 headquarter  of  each  Area  Manager  is
 located  in  the  area  concerned.  They
 are  responsible  for  complete  mainten-
 ance  of  both  internal  and  =  external
 plants,  They  are  also  responsible  for
 certain  commercial  and  administrative
 functiong  earlier  centralised  in  the
 Headquarters  office.  The  reorganisa-
 tion  hss  not  yet  been  fully  impletent-
 ed,  The  changes  so  far  effected  have.
 however,  already  resulted  in  prompter
 handling  of  subscribers’  complaints,
 reduction  in  number  of  complaints  and
 increase  in  number  of  effective  calls.

 (e)  and  (d).  (i)  Setting  up  of  addi-
 tional  telephone  liwes.-0500  lines  were
 Proposed  to  be  commissioned  during
 974.75  in  Calcutta  Telephones  out  of
 which  9500  lines  have  been  commis-
 sloned  during  this  period  and  the  bal-
 ance  will  be  commissioned  shortly.
 The  expansion  programmes  for  the
 futege  years  is  also  being  drawn  up.
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 (ii)  Supply  of  spare  parts—The

 position  of  supply  of  spare  parts  for
 exchange  equipment,  telephone  instru.
 ments  and  PBX  and  Manual  Boards
 has  improved  except  for  some  items.
 The  matter  has  been  taken  up  with
 the  suppliers  for  improving  supplies.

 (ni)  Shortage  of  maintenance  staff.-
 There  is  some  shortage  of  mainten-
 ance  and  operative  staff  in  different
 cadres  partly  due  to  the  financial
 stringency.  Efforts  are  being  made  to
 make  up  the  shortages

 Utilisation  of  hot  springs  of  West
 Bengal  and  Chhotanagpur  Area  of
 Bihar  for  production  of  Electricity

 3008  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state

 (५)  whether  hot  springs  of  Weat
 Bengal  and  Chhotanagpur  area  of
 Bihar  will  be  utshseq  for  harnessing
 the  thermal  energy  for  production  of
 electricity;  and

 (७)  if  so,  the  steps  taken  for  utilis-
 ing  the  thermal  energy  of  natural  hot
 springs  in,  West  Benga!  and  Bihar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)‘and
 (b).  The  programme  for  developing
 geo-thermal  power  १५  still  largely  in
 the  R  &  D  stage.  Asa  part  of  this
 programme.  a  UNDP  project  has  been
 taken  up  for  conducting  explorations
 in  Manikaran  area  of  Himachal  Pra-
 desh  and  in  the  Western  Ghats  of
 India.  In  addition,  explorations  are
 being  carried  out  in  the  Puga  Valley
 in  Ladakh,  These  areas  appeared  to
 be  the  mest  promising.  There  are
 possible  sites  for  developing  geo.
 thermal  energy  in  West  Bengal  and
 Bihar  also  and  exploration  work  on
 these  sites  would  be  taken  up  on  the
 basis  of  the  experience  gained  on  the
 sites  already  taken  up.
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 5608,  SHBI  VIJAYPAL  SINGH:
 Wilt  the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  the  Delhi  Cooperative
 Societies  Act  lays  down  in  Section
 31(8)  that  a  person  shall  be  disquali-
 fied  for  election  to  the  post  of  Presi-
 dent,  Vice-President,  Secretary  and
 Treasurer  if  he  has  held  any  such
 office  of  the  Commuttee  of  a  Society
 during  two  consecutive  terms,  either
 in  ful  or  in  part;

 (b)  if  so,  whether  the  period  after
 6th  March,  973  of  the  Treasurer  of
 the  Government  of  India  Press  Co-
 operative  Thrift  and  Credit  Society
 Limiteg  shall  be  taken  as  the  third
 consecutive  term;  and

 (९)  if  so,  whether  any  directives
 have  been  issued  to  the  Society  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  G.
 GEORGE):  (a)  Yes,  Sir.

 (9)  The  person  elected  on  ist  March
 973  as  the  Treasurer  of  the  Society,
 was  again  elected  to  the  same  office
 in  the  subsequent  elections  held  on
 28th  September,  lA73  and  289
 October,  1974,  The  Delhi  Administra-
 tion  has  reported  that  the  complaint
 received  about  alleged  irregularities
 committed  in  the  election  held  on
 28th  October,  1974,  is  under  inves-
 tigation.

 ६०)  No,  Sir,

 Raid,  tor  episure  of  groundnut  stocks
 from  Farmers  in  Sanrashtrs  in

 ‘S810.  SHRI  ARVIND  M.  PATEL:
 SHRI  0,  P.  JADEJA:

 a
 ik  the  Minister  of  INDUSTRY

 CIVIL  SUPPLIES  he  pleased  to

 APRIL  9,  ॥#  '  Written  Anowers'  46

 (a)  whether  any  raid  has  been  made
 an  the  houses  of

 freee
 in  Saurash-

 tre  Segion,
 in  Gujarat  to  seize  the

 wt  stocks;

 (b)  Hf  my  the  quantity  of  groundnut
 acized  from  each  farmer;  and

 (ec)  the  number  of  persone  arrested?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  (a)  to  (c).  As  reported
 by  the  State  Government,  94]  raids
 were  carried  out;  in  all,  20,134.74
 quintals  of  groundnut  stocks  were
 seized  and  578  persons  arresed.

 Applications  for  Licences  for  setting
 ap  Industries

 50l].  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 INDUSTRY  AND  CIVIL  SUPPLIES
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Que  tion  No.  35  on  26th
 February,  975  regarding  pending
 applications  from  Madhya  Pradesh
 for  Jetters  of  intent‘licencea  anc
 state:

 (a)  the  names  of  parties  who  have
 apphed  for  26  licences  and  the  pur-
 Poseg  for  which  the  licences  are  sought,
 the  places  where  industries  are  to  be
 set  up,  the  details  of  receipt  of  appli-
 cations  in  this  Ministry;  and

 (h)  the  progress  made  and  the  time
 by  which  fina]  decision  would  be  taken
 in  each  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  3B.  P.
 MAURYA):  (a).  Of  the  26  applica-
 tlons  referred  to  in  reply  to  Unstar
 red  Question  No,  335  (Lok  Sabha)  on
 26th  February,  ‘1975,  only  I6  are  still
 pending.  A  statement  given  details
 of  the  pending  applications  is  laid  on

 the  Table  of  The  House,  [Placed  in
 Library.  See  No.  LT-9389/75).

 (b).  The  applications  are  at  various
 tiages  of  consideration  and  every
 effort  is  peirig  made  to  dispose  of
 these  application,  as  aarly  43  possible.
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 of  Pewee  to  Aluminium
 Projecin  in  U.P.  and  Karnataka

 §62.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  taken  any  decisions  regard-
 ing  the  rates  at  which  power  would  be
 supplied  to  aluminium  projects  in
 Utter  Pradesh  and  Karnataka;

 (9)  if  30,  the  main  features  thereof;

 (९)  what  is  the  decision  in  regard  to
 supply  of  power  to  BALCO  in  MP.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF
 SIDDHESHWAR  PRASAD):  (a)  No,
 @ir.

 (b)  Does  not  arise.

 (e)  Madhya  Pradesh  Government
 have  agreed  to  supply  bh  MW  of
 power  from  April.  7975  for  the  com-
 shissioning  of  the  first  potline  of  the
 Korba  smelter  of  Bharat  Alumimium
 Co,,  Ltd.

 Setting  up  of  Hyde]  Power  Project  on
 River  Indravati  at  Bastar,  M.P.

 56i3.  SHRI  NITIRAJ  SINGH  CHA-
 UDHARY:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  have  sent  a  proposal
 to  Government  for  setting  up  of  a
 hydel  power  project  having  an  instal-
 led  capacity  of  240  M.W.  on  the  river
 Indravati  in  the  Bastar  District;

 (b)  if  so,  when  it  was  sent;  and

 ६९)  the  time  by  which  jt  is  likely  to
 be  approved  by  the  Central  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (a)
 Yeo,  Sir.

 fh)  and  (©).  The  proposal  was
 received  in  Augyst,  1970,  Tt  was
 examined  in  the  Contral  Electricity
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 Authority  and  the  State  Government
 has  been  requested  to  make  suitable
 modifications  and  submit  a  revised
 scheme  report,

 Growth  Centres  in  Backward  Districts
 of  Orissg

 ‘5614,  SHRI  GAJADHAR  MAJHI-
 Will  the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  recommended  to  the  Cen-
 tral  Government  to  have  a  Growth
 Centre  in  every  backwarg  district;

 (b)  whether  the  Centra]  Govern-
 ment  propose  to  give  subsidy  to  such
 centres;  and

 (c)  if  so,  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  P.
 SHARMA):  (a)  No,  Sir.

 (b}  and  (८)  The  Industries  to  be
 set  up  in  the  industrially  backward
 districte/areas  selected  to  qualify  for
 the  Central  Scheme  of  Investment
 Subsidy  only  are  eligible  for  the  In.
 vestment  Subsidy.

 Functioning  of  S.T.D.  services  in
 Gujarat

 §65.  SHRI  ए,  G.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 ta)  the  number  of  cities  in  Gujarat
 where  S.T.D.  services  obtain  at  present
 and  the  places  with  which  they  are  so
 connected;

 (b)  whether  these  services  are  funt-
 tioning  properly  and  efficiently;

 (९)  whether  any  expansion  in  the
 above  services  is  to  be  effected  in  the
 year  1975-76;  and

 (a)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  Five  cities  in  Guja-
 rat  State  viz,  Ahmedabad,  Gandhi.
 nagar  Baroda,  Surat  and  Rajkot  have



 459  Written,  Anewera

 S.T.D.  facilities  at  present.  The  sta-
 tions  accessible  to  them  on  &.T.D.  are
 48  under:

 Station  Accessible  to

 0)  On  fit,  tame  bass

 Ahmedabad
 Gandhinagar,

 ,  Baroda,  Surat,
 Rajkot,  bay  क  Poona  and

 hu

 Gandhinagar  Ahmedabad,  Surat,  Bombay
 and  Poona.

 Surat  Ahmedabad,  Baroda,  Gandh
 nager,  Bombay  and  Poona:

 a
 Ahmedabad  and  Surat

 Rajkot  Ahmedabad

 (a)  On  expemmental  basis  during  concessi-
 onal  parnod  from  r900  hrs  to  0800  hrs  on
 ‘week  days  and  all  ume  on  holidays  only

 Ahmedabad  Connected  to  Jaipur,  Agra,
 Chandigarh,  Jullundur,
 Madras,  Coimbatore,  Ban-

 galore  Medura:  Nagpur
 (une  way  only)

 Surat

 (b)  The  traffic  has  outstripped  the
 capacity  of  the  cucults  The  sevice
 quality  fas  to  be  improved  and  to
 this  end  augmentation  of  the  Ahme-
 dabad—Bombay  Coaxial  System  has
 been  planned  Additional  capacity
 will  also  become  available  on  com.

 pletion  of  the  Delhi—Bombay  Micro-
 wave  system

 (९)  and  (d)—Some  of  the  existing
 routes  viz.  Gandhimagar—Ahmeda.-
 bad  and  Ahmedabad—Rajkot  will  be
 expanded  in  1975-76,  Further  relief
 to  other  routes  will  become  available
 progressively  on  completion  of  the
 Dethi—Bombay  Microwave  system  and
 augmentation  of  Ahmedabad—Bombay
 route  during  1976-77,  The  following
 new  routes  are  also  proposed  to  be
 wommissioned  in  1075-76:

 Gandhinagar—Rajkot

 Ahmedabad—Nadiad

 Abinedabad—Mehsana  *

 APHIL,  a  3976

 $616.  Tto  लक्ष्य न  वग  पांडेय  :
 गया  संचार  मती  यह  बताने  की  छुपा  करेंग
 कि

 (क)  क्या  मंदसौर  (मध्य  प्रदश)  जिले  के
 अनेक  बड़े-बढें  शहरों  मे  टेलीफोन  सुविधा
 उपलब्ध  नही  हैं,  और

 (@)  मदि  हा,  ता  कहा-कहा  से  सांसें-
 जनक  टेलीफोन  अथवा  एक्सचेंज  की  भाग
 की  गई  है  कौर  मागो  को  पूरा  करन  में  बिलम्ब
 केन्या  कारण  हैं  ?

 संचार  सोडा  शंकर  दयाल  कर्मा  ):

 (क)  मंदसौर  जिले  मे  सभी  तहसील  ध्रौर
 खण्ड  मुख्यालयों  ौर  उन  स्याना  में  जहा
 5000  से  ज्यादा  को  भझाबादी  है  टेलीफोन

 सुविधाएं  पहले  ही  दे  दी  गई  हैं  ।

 (@)  प्रश्न  ही  नहीं  उठता  ।

 टेलीफोन.  एक्सचेंज,  साथरा

 $3i7.  Ste  लक्ष्मीनारायण  पांडेय:

 क्या  क  चमली  मह  बताने की  कृपा  करेगे

 कि

 (क)  क्या  जावरा  (जिला  रतलाम)
 स्थित  टेलीफोन  एक्सचेंज  में  कोई  टेलीफोन

 सुपरवाइजर  नही ंहू  ;

 थि)  क्या  उक्त  एक्सचेंज के  लिए
 यह  पद  स्वीकृत  है;  धौर

 (पर)  यदि  हां,  तो  मैकगुंती  मे
 करने

 के  क्यो  कारन  हैं  7
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 संचार  मंत्री  (डा०  संकर  बयान  शर्मा  )४
 (क)  जावरा  के  टेलीफोन  एक्सचेंज  में  कोई

 सुपरवाइजर  नहीं  है  1

 (ख)  इस  एक्सचेंज  के  लिए  ऐसा
 कोई  पद  स्वीकृत  नहीं  है  t

 (ग)  उपर्युकऋ  (ख)  को  मद्देनजर
 रखते  हुए,  श्रबन  ही  7ही  उठता  ।

 मध्य  प्रदेश  और  राजस्थान  के  लिए  राशि
 का  नियतन

 5619.  डा०  लवसोतारायण  पांडेय  :
 क्या  योजना  मंत्री  यह  बताने  वी  कृपा  करेगें
 पार

 (क)  पांचवी  पंचवर्षीय  योजना  के
 प्रथम  वध  के  लिए  योजना  आयोग  ने  मध्य
 आदेश  बीर  राजस्थान  के  लिए  स्तिति  धनराशि
 निर्धारित  की  है  ,  और

 (ख)सम्बन्धित  राज्य  सरकारों  ने
 उक्त  योजना वर धि  के  लिए  किलनी  धनराशि

 को;  मजूरी  दी  है  ?

 पोता  मं तबा सय  ca  राज्य  मंत्रों  (६ |

 क्या  चरण  शुक्ल  )  (क)  शौर  (ख)
 योजना  प्रयोग  द्वारा  यथा  संशोधित  मध्य
 प्रदेश  और  राजस्थान  की  राज्य  विधिक
 योजना भों  1974-75  के  सम्बन्ध में  परिव्यय
 और  वित्तीय  व्यवस्था ये  नीचे  दी  जा  रही
 हे?

 नील  आज  ee

 (करोड़  रुपये  में)

 मध्य  प्रदेश  राजस्थान

 केन्द्रीय  सहायता.  53.32  57  30

 शहरों  के  अपने
 सेने  धन  98.93  38.26

 जोह  श्वीहत
 योजना  बरिस्‍्यण  152.25  95.56
 ma  TAA
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 PLB.  Releases  in  West  Bengal

 5620.  SHRI  SAKTI  KUMAR  SAR.
 KAR:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  PIB  releases  are  being
 sent  to  all  the  dailies  and  wecklies
 published  in  West  Bengal  from  its
 Calcutta  office,  and

 (b)  af  so,  the  name  of  the  dailies
 and  weekhes  receiving  the  PIB  re-
 leases  and  the  names  of  the  news-
 Papers  which  use  these  releases?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  and  {(b):  A
 statement  giving  the  names  of  dailies
 and  weeklies  receaving  P.I.B.  mate-
 rial  is  laid  on  the  Table  of  the  House,
 [Placed  im  Library.  See  No  LT-
 9390  75}  The  materral  is  sent  to  all
 papers,  peniodicals  who  ask  for  at  and
 is  used  by  most  recipients  No  sepa-
 rate  list  s  maintained.

 Newsprint  Requirement  ef  ‘Sauibad’
 Tripura  Daily

 ‘5621  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 Pleased  to  state:

 (a)  whether  Tripura’s  premier
 daily  “Sambad”  hag  increased  its  gize
 and  thereafter  applied  for  the  re-
 quired  newsprint;

 {b)  whether  the  required  news-
 print  has  not  been  supplleg  as  yet;
 and

 {c)  if  80,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  a)  Yes,  Sir.  The
 publisher  has  sent  a  request  for
 allocating  newsprint  on  the  basis  of
 increased  size.
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 (9)  No  newsprint  has  yet  been  al-
 lotted  on  the  basis  of  the  revised
 page-area.

 (a)  The  publisher  has  been  advised
 to  furnish  consumption  particulars
 for  the  period  Ist  October,  974  to
 Sist  March,  975  under  Newsprint
 Allocation  Policy  duly  certified  by  the
 Chartered  Accountants.  On  receipt
 of  this  document,  his  request  will  be
 considered.

 Political  Pension  to  Persons  from
 Cachar

 5622,  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  number  of  persons
 from  Cachar,  Assam  have  applied  for
 Political  pension  using  false  certi-
 ficates;

 (b)  the  names  of  the  persons  re-
 cerving  political  pension  from  the
 district  of  Cachar  upto  date;

 (९)  the  action  taken  to  verify  each
 application;  and

 (d)  the  names  of  persons  whose
 applications  are  under  consideration?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN}:  (a)  No  spe-
 cifle  case  has  come  to  notice,

 (b)  to  (a):  So  far  about  982  cases
 have  been  approved  for  the  grant  of
 pension  280  applications  are  under
 consideration.  It  will  involve  con-
 siderable  time  and  Iabour  to  furnish
 the  names  of  all  such  freedom
 fighters.

 Only  those  applications  where  ap-
 plicants  are  not  in  a  position  to  fur-
 nish  documentary  evidence  in  support
 of  thelr  claims  are  forwarded  to  the
 concerned  State  Government  to  get
 the  particulars  of  the  freedom  fighter
 wertfied  by  State/District  leve)  Com-
 mittee  and  to  furnish  their  report/
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 Irregularities  by  M/s.  Bombay
 Dyeing  Lta

 5623.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  INDUSTHY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  the  number  ang  nature  of
 various  irregularities  committed  by
 M/s.  Bombay  Dyeing  Co.  Ltd,  during
 the  last  three  years;  and

 (b)  the  action  taken  by  Govern-
 ment  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  8B.  P.
 MAURYA):  (a)  and  (b).  As  per  the
 records  of  the  Registrar  of  Compa-
 nies,  Maharashtra  the  company  does
 not  appear  to  have  committed  anv
 irregularity  in  complying  with  the
 provisions  of  Companies  Act,  4956
 during  the  last  three  years.

 The  Ministry  of  Commerce  have
 reported  that  it  was  brought  to  the
 notice  of  the  Textile  Commissioner
 that  the  undertaking  had  produced
 gingham  check  fabric  for  export
 while  this  item  had  been  =  reserved
 for  the  hand-loom  sector  and  wu:
 banned  for  export  by  the  mill  sector
 The  Ministry  of  Commerce  are  takin:
 appropriate  action  in  the  matter.

 Encroachment  by  Nagag  in  Assam

 5824,  इन्तहा  R  8.  PANDEY:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  several  hundred  Nag:
 have  resorted  to  large  scale  encriach-
 ment  in  Tiru  Hilly  and  the  easie!!!
 extremity  of  the  Deasol  reserved  fo
 est  in  Sibyagar  district  in  Assam;  an’!

 (b>  if  a  the  action  taken  by  Go'-
 ernment  in  thig  regard?

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  WH.  MOHSIN):  (a)  end  (b).
 There  have  been  some  complaints  oO

 encroachment,  by  Neges  in  the  Tirv
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 Hills  reserve  forest  and  Dessoi  valley
 reserve  forest.  Assam  Government
 are  in  touch  with  the  Nagaland  Gov.
 ernment  in  this  regard.

 Supply  of  Power  to  Cement  Units

 5625,  SHRI  R.  8,  PANDEY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 tate:

 (a)  whether  Government  has  been
 urged  to  intervene  in  making
 available  adequate  power  to  cement
 units  in  the  country  whose  produc-
 ion  is  in  the  export  pipeline;  and

 (8)  if  so,  the  decision  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDSHESHWAR  PARSAD):  (a)  Yes,
 Sir.

 (ob)  In  February,  975  it  had
 been  agreed  that  Andhra  Pradesh.
 subject  to  clearance  from  Tamil
 Nadu  Governnment,  would  supply
 about  3.4  millon  units  of  energy
 to  Tamit  Nadu  during  the  next
 8  weeks  to  enable  the  cement  factories
 to  meet  their  export  commitments
 The  matter  is  being  followed  with  the
 Government  of  Tamil  Nadu  and  the
 Government  of  Andhra  Pradesh.

 Setting  up  of  Anciary  Industries
 Near  Industries  in  Rajasthan  to

 absorb  Educated  Unemployed

 5626,  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  the  number  of  unemployed  per-
 gons  in  Rajasthan  at  present;

 {b)  the  steps  so  far  taken  for
 getting  up  ancillary  industries  near
 each  big  industry  in  Rajasthan  to  ab-
 sorb  unemployed  educated  men,
 particularly  technical  hands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHUKILA):  (a>
 According  to  the  J.ive  Register  of

 ९  Exchanges,  the  number
 Gf  job  seekers  in  Rajasthan  88  on  30th
 dure,  04  was  .75  lakhs.
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 (b)  According  to  the  Draft  Fifth
 Plan  of  Rajasthan  State  Government
 the  Rajasthan  Industrial  &  Mineral
 Development  Corporation  will  under-
 take  work  on  5  functional  industrial
 estates,  including  |  for  units  ancillary
 to  the  Scooter  Projyert  which  wag  ex-
 pected  to  go  into  production  by  the
 end  of  1974-75.

 The  Instrumentation  Ltd,  Kotah,
 is  already  purchasing  a  xuinber  of
 components  from  ancillary  units.

 The  Central  Smaly  Industries
 Development  Organisation  through
 its  ntework  of  Small  Industries
 Service  Institutes  (including  one  at
 Jaipur),  iw  assisting  the  Stale
 Governments  and  large  industries
 in  setting  up  of  ancillary  units
 in  the  vicinity  of  large  industrial
 undertakings  by  conducting  techno-
 economic  surveys,  provision  of  techni-
 ca]  guidance,  constitution  of  State
 Ancillary  Industries  Committees,  orga-
 nisation  of  seminars  and  exhibitions,
 etc.  With  a  view  to  assisting  small
 scale  units  to  establish  contacts  with
 large  units  and  to  develon  ancillary
 relationship,  a  Sub-Contractmg  Ex-
 change  is  being  set  up  in  the  Smali
 Industries  Service  Institute,  Jaipur.

 Under  the  [alf-a-Millwon  Jobs  Pro-
 gramme  which  was  taken  up  in  1978~
 74  the  State  Government  of  Rajasthan
 were  released  Central  assistance
 amounting  to  Rs.  207.27  Iskh3  for
 various  schemes  including  those  for
 setting  up  of  small  industries  by
 technically  qualified  unemployed  per-
 sons  and  for  setting  up  industrial
 estates

 Under  the  Employment  Promotion
 Programme.  1974-75,  schemes  of  a  total
 outley  of  Rs.  85  lakhs  have  been
 sanctioned,  which  relate  to  setting  vp
 of  small  industries  by  the  educated
 unemployed  including  technically
 quahfied  persons,  and  setting  up  of
 industrial  estates,
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 Electrification  of  ‘Villages  In  Maha-
 rashtra  during  Last  Three  Years

 5627,  SHRI  SHANKERRAOQ  SA-
 VANT:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  the  total  number  of  villagey  in
 Maharashtra  which  have  been  electri-
 fleg  during  each  of  the  last  three

 years  with  the  financial  assistance  of
 the  Rural  Electrification  Corporation
 and  the  extent  of  the  financial  assis-
 tance  in  cach  of  these  three  years;

 {b)  whether  2ural  electrification  in
 Maharashtra  ig  being  slowed  down;
 and

 (९)  if  so,  the  .easons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.
 SIDDHESHWAR  PRASAD):  (8)  The
 number  of  villages  in  Maharashtra
 electrified  with  the  financial  assistance
 of  Rural  Electiification  Coipoiation
 Lid.  and  the  amounts  disbursed  by  the
 Corporation  to  Maharashtra  State
 Electricity  Board  during  each  of  the
 jast  3  years  are  as  under.—

 Year  No.  of
 villages  कए्जाइकत
 electrified  |: |

 rural
 ectrifi-
 gation

 Corpora-
 tion

 ’  ee
 (Rs.  in  crores)

 "972-73  .  476  4°64

 «973-74  '  7%4  5°20

 1974-75,  नि  545t  605

 *Upto  the  erd  of  February,  OTS.
 {b)  and  (oe).  There  is  no  slowing

 down  of  rural  electrification  works  in
 Maharashtra.  Therg  are  35,85i  villages
 in  the  State.  16,933  villages  had  been
 electrified  upto  313.1974,  Additions!
 1,810  villages  had  been  electrified
 during  the  period  from  April,  974  to
 January,  ‘1078,  The  progress  has  been
 satisfactory,
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 Production  and  Limpert  of  Heavy
 Water

 5628.  SHRI  SHANKERRAO  SAV.
 ANT:  Wih  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  quantity  of  heavy  water
 Produced  indigenously  and  imported;

 (b)  the  names  of  the  countries
 from  which  imported  and  the  quantity
 imported  from  each  country;

 (oe)  whether  Canada  has  stopped
 supply  of  heavy  water  to  Indig  and  if
 80,  since  when;  and

 (d}  the  arrangements  made  to  get
 heavy  wate;  frum  other  sources?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 SPACE,  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLOGY  (SHRIMATI  INDIRA
 GANDHI)

 tonnes

 (a)  Indigenously  I37°  770

 Produced  (Ce
 to
 arch

 डिज़ाइन)

 Imported.  98

 (b,  Canuda  .  vs

 uU  Ss.  Ss.  R  ‘  .  to

 (c)  and  (d).  Canada  has  recently
 suspended  export  of  equipment/mate-
 rials  for  our  nuclear  programme
 Talke  are  going  on  with  Canadian
 authorities  with  a  view  io  resuming
 cooperation  in  nuclear  programmes.

 Criteria  for  Determining  Backward-
 ness  of  a  Regien

 6629.  SHRI  SHANKERRAQ  SAV-
 ANT;  Will  the  Minister  of  PLANNING
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  3082  on
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 l3th  Mareh,  975  regarding  criteria
 for  indentification  of  economicelly
 backward  areas  within  Stateg  and
 state:

 (a)  whether  facilities  for  surface
 irrigation  and  existence  of  all  weather
 roads  are  not  included  in  these
 criteria;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 set  of  i5  criteria  suggested  to  the
 State  Governments  for  identifying
 thelr  economically  >ackward  areas
 include:—

 a)  percentage  of  gross  irrigated
 area  to  nef  sown  areas;  and

 (i)  mileage  of  surfaced  roads—

 (a)  per  000  square  miles  and

 (b)  per  lakh  of  population.”
 These  criteria  take  into  account  fact-
 litles  for  surface  irrigation  and  all
 weather  roads,

 (b)  Does  not  arise.

 Hydel  Projects  Fed  by  Monsoon  and
 Snow  Water

 5630.  &पता  SHANKERRAO  SA-
 VANT:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (8)  the  names  of  hyde)
 which  are  fed  both  by  the
 Water  and  snow  water;

 (by  the  energy  capacity  of  each  of
 them;

 {e)  the  hydel  projects  which  are
 complete  and  those  which  are  atill  to
 be  campleted;  and

 Py
 the  hyde!  projects  which  serve
 double  purpose  of  supplying

 energy  and  irrigation?

 THE  DEPUTY  MINISTER  IN  THE
 MINIBTRY  OF  ENERGY  (PROF

 @)  cong!
 PRASAD):  (a)  to

 a),  Statements  containing  the

 projects
 monsoon
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 information  are  laid  on  the  Table  of
 the  House.  [Placed  nm  Library.  See
 No,  LT-939/75)

 Memorandum  Against  Management  of
 Indian  Oxygen  Ltd.

 ‘5631,  SHRI  JHARKHANDE  RAI:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  Prime  Minister  hag  re-
 ceived  any  memoranda  dated  Ist  May,
 3974  and  l8th  January,  975  from  the
 Ail  India  Indian  Oxygen  and  Acety~
 lene  Employees  Federation  com-
 planing  ayvamst  irregular  functions
 and  activites  of  Management  of
 Indian  Oxygen  Ltd.;  and

 (b)  if  so,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  Copies  of  the  Fede-
 ration’s  Memorandum  dated  the  ist
 May,  974  addressed  to  the  President
 ang  Prime  Minister  of  India  and
 another  Memorandum  dated  the  I8tr
 January,  975  addressed  to  the  Prime
 Minister  have  been  received.

 (b)  The  maim  demand  in  the  Memo-
 randum  is  for  the  take-over  of  the
 Management  contro]  and  national:
 tien  of  the  company.  Governm::.t
 has  no  such  proposal  under  considet-
 ation  at  present.

 Remittances  by  Indun  Oxygen  Limited

 5632.  SHRI  JHARKHANDE  RAT:
 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased
 to  state:

 (a)  whether  remittances  made  by
 Indian  Oxygen  Limited  in  respect  of
 areas  of  Research  and  Development
 fees  arising  from  the  Agreement
 which  expired  on  30th  September,
 3969  was  duly  approved  by  Govern-
 ment;
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 (b)  whether  the  new  Division  of
 Development  and  Technology  estab-
 lished  by  Indian  Oxygen  Limited  at
 Calcutta  was  approved  by  Govern-
 Ment;  and

 (e)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  Yes  Sir.

 (b)  and  (९),  The  firm  has  not  so  far
 submitted  an  application  for  the  re-
 cognition  of  their  Research  and  De
 velopment  Laboratory  at  Calcutta,

 Soviet  Planners’  Visit  to  India

 5633,  SHRI  JHARKHANDE  RAI-
 SHRI  C  K  CHANDRAPPAN:
 SHRI  R  V  SWAMINATHAN:
 SHRI  SARJOO  PANDEY:
 SHR.  SHANKAR  DAYAL

 SINGH:
 Will  the  Minister  of  PLANNING

 be  pleased  to  state:

 (a)  whether  a  team  of  Soviet  Plan-
 ners  visited  India  recently:  and

 725)  if  go,  the  broad  features  of  the
 discussions  held  and  the  outcome
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  In  pursuance  of  the  objectives
 of  the  Joint  Planning  Group,  there
 was  exchange  of  information  and  ex-
 perience  on  the  following  topics:-—

 (i)  Methodology  and  Techniques
 of  Annual,  Medium-term
 long-term  planning;

 (ii)  Organisation  of  the  Statistical
 bese  for  Planning  and  Plan
 Accounting;
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 (ii)  Planning  of  the  Structure  of
 *  Fel  and  Power  Balance;

 (iv)  Methods  and  Principles  of
 Evaluating  Prespectives  of
 Production  Cooperation  bet-
 ween  India  and  U.S.S.R.

 Transfer  of  Froperty  by  former  ruling
 Seindia  Family

 5635,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  former  ruling  scin-
 dia  family  of  Gwalior  hag  transferred
 some  unauthorised  property  6  the
 ‘Scindia  Charitable  Trust’  and  have
 shifted  the  registered  office  of  the

 Trust  to  Delhi  to  save  action  agaimst
 it  under  the  M.P.  Public  Trust  Act;

 (b)  if  so,  the  full  facts  thereof  and
 the  action  taken  or  proposed  to  be
 taken  by  Government  against  the  for-
 mer  Ruler  of  Gwalior  in  this  connec-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM  MEHTA):  (a)  and  (b).  The  Gov-
 ernment  of  Madhya  Pradesh  have
 intimated  that  the  former  ruler
 of  Gwalior  formed  Scindia  Deva-
 than  Trust  on  14th  Jume,  952
 and  registered  the  Trust  deed  under
 the  Indian  Registration  Act.  Some
 properties  not  included  in  the  list  of
 private  properties  of  the  ex-Ruler
 drawn  up  at  the  time  of  merger  of
 the  State  were  also  transferred  to  the
 Trust  by  late  Shrj  Jiwaji  Rao  Scindia
 MP.  Public  Trust  Act,  96]  came
 into  force  in  Madhya  Bharat  region
 in  1960.  On  4th  July,  968  State
 Government  granted  exemption  under
 Section  36  of  this  Act  to  the  Trust
 from  all  the  provisions  of  the  Act
 including  exemption  from  registra-
 tion.  In  1969,  another  valuable  pro-
 perty  known  an  Mahurkat-ka-Bada
 was  unauthorised'y
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 the  Trust.  On  18th  March,  1971,
 State  Government  rescinded  the
 Order  regarding  exemption  from  the
 provisions  of  the  Act.  The  Trustees
 filed  a  Writ  Petition  in  Madhya  Pra-
 desh  High  Court  against  the  order
 which  was  dismissed  in  ‘1973.  There-
 after  the  Principal  office  of  the  Trust
 was  shifted  to  Delhi  to  avoid  regis-
 tration  in  Madhya  Pradesh,  The  State
 Government  are  seeking  legal  opinion
 for  taking  suitable  action  against
 changing  headquarters  of  the  Trust,
 not  registering  it  in  Madhya  Pradesh
 and  for  dispossessing  the  Trust  from
 properties  illegally  transferred  to  it
 by  the  ex-Ruler.

 Facilities  for  Directors  of  Central  Gov-
 ernment  Employees  Consumer  Coope-

 rative  Society  Lid.,  New
 Delhi

 5636.  SHRI  SHASHI  BHUSHAN:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  the  duties  and  functions  of  the
 non-government  Directors  of  the  Cen-
 tral  Government  Employees  Consumer
 Cooperative  Society  Limited;  New
 Delhi;

 (b)  the  facilities  provided  to  the
 Directors  so  elected  by  the  delegates;
 and

 (c)  the  facilities  provided  or  pro-
 posed  to  be  provided  to  the  delegates
 so  that  they  could  serve  their  consti-
 tuents  in  a  better  way?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS,  DEPARTMENT  or
 PERSONNEL  AND  ADMINISTRA-
 TIVE  REFORMS  AND  DEPART-
 MENT  OF  PARLIAMENTARY  AF-
 FAIRS  (SHRI  OM  MEHTA):  (a)  The
 bye-laws  of  the  Society  lay  down  in
 detail  the  powers  and  duties  of  the
 Board  of  Directors.  The  Board  in-
 cludes  both  government-nominated
 ahd  elected  Directors.  No  duties  and
 functions  have  been  laid  down  sepa-
 rately  for  the  non-government  Dir-
 ectors,  that  ia,  the  elected  Directors.

 CHAITRA  19,  897  (SAKA)  Written  Answers  I74

 (9)  No  special  facilities  have  been
 provided  to  the  elected  Directors,

 (c)  No  facilities  have  been  provid-
 ed  to  the  delegates,  nor  is  there  any
 proposal  to  provide  any  facilities.

 Setting  up  of  an  Atomic  Power  Plant
 in  Eastern  India

 5637.  SHRI  N,  E,  HORO:
 SARDAR  SWARAN  SINGH

 SOKHI:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  shelved  the  proposal  for
 setting  up  an  Atomic  Power  Plant  in
 Eastern  India;  and

 (bp)  if  so,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF
 SPACE  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLOGY  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Having  re-
 gard  to  the  ecsy  availability  of  coal
 in  the  Eastern  Region,  Government
 has  given  priority  to  other  regions
 which  jack  such  resources,  for  setting
 up  of  atomic  power  stations.  How-
 ever,  the  matter  would  be  reviewed
 at  the  appropriate  time  if  the  neeq  is
 established  hy  the  following:

 (i)  Priority  in  terms  of  the  over-
 all  national  policy.

 (ii)  Projection  of  the  regional
 demand  for  electrical  energy
 over  a  long  time  horizon.

 (iii)  The  most  desirab'e  mix  of
 thermal,  hydel  and  nuclear
 stations  to  meet  the  demand
 over  a  specified  time  period.
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 स्थावर  (राजस्थान  )  मे  सं  भेंट  का
 कार खाता

 5638.  थमी  लालजी  भाई:  कया
 उद्योग  जोर  नागरिक  पति  मती  यह  बत  ने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  केन्द्र  सरकार  ने  राजस्थान
 सरकार  की  सिफारिश  पर  ब्यावर  में  एक
 मोमेंट  क  रख!ने  को  स्थापना  करने  के  लिए
 सहि  जैन  उपचार  को  ल  एसेंस  दिया  था

 (ख)  क्या  सरकार  ने  उसी  क्षेत्र  मे ंचुना
 पत्थर  खान  भी  पट्टे  पर  दी  थी  परन्तु  सीमेण्ट

 कारखाना  स्थापित  न  किए  जाने  के  कारण
 लाइसेन्स  रह  कर  दिया  गया  था  ,

 (ग)  क्या  उक्त  फर्म  ने  उन  खाना  से

 काफी  माता  में  चूना  पत्थर  निकाल  कर  बेचा
 कौर  लाखों  रुपये  कमाये,  और

 (घ)  यदि  हा,  तो  इस  सम्बन्ध  में  तथ्य

 क्या  है  और  सरकार  ने  दोषी  व्यक्तियों  के

 विद्ध  क्या  कार्यवाही  की  है  ?

 उद्योग  और  नागरिक  पूर्ति  मंत्रालय  में

 राज्य  मंत्री  भी  dito  पो०  सोया:  (+)
 राजस्थान  सरकार  की  सिफारिश  पर  साहू  जैन

 समूह  के  जयपुर  उद्योग  लि०  को  ब्याज  र  मे

 एक  सीमेन्ट  उद्योग  स्थापित  करने  के  लिए
 5  .0  77  को  “कार्य  चालू  रखने  के  लिए”

 (सी०  को  भरी)  लाइसेन्स  जारी  किया

 गया  था।

 (ख)  जी  ,हा।

 (ग)  कौर  च)  राजस्थान  सरकार
 से  जानकारी  ह  ढ्ठी,  की  जा  रही  है  और
 सभा  गटल  पर  रख  दी  जायेगी  1
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 Crary  ुचेन्यू  ह...  गई  दिल्‍ली में  लिखे
 सदस्यों  को  बोले  की  सप्लाई

 5639.  शनी  लालजी  भाई:  कया
 wat  मनी  यह  बताने की  कृपा  करेंगे  कि

 (क)  क्या  साऊथ  एवेन्यू  स्टोर्स,
 नई  दिल्ली  मे  संसद्  सदस्यों  को  सप्लाई  बया
 जा  रहा  पत्थर  का  कोयला  शर  लकडी  का
 कोयला  पानी  में  भिगो  कर  वजनी  बना  दिया
 जाता  है  भौर  उसका  कारण  बताते  हैं  कि  -  हू
 शोध  से  गीला  होता  है,  और

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  मे  सरकार
 का  क्या  कार्यवाही  करने  का  विचार  हैं  ?

 ऊर्जा,  मंत्रालय  में  उपमंत्री  (प्रो
 सिद्धेश्वर  प्रसाद)  (क)  दिल्ली  प्रशासन  के
 खाद्य  और  पूति  आयुक्त  को  ऐसी  कोई  शिकायत
 नही  मिली  है  कि  सोफ्ट कोक  (घरेलू  कोयले)
 को  पानी  में  भिगो  करके  सप्लाई  कया  जा
 रहा  हैं  जहा  तक  लकडी  के  कोयले  की  सप्लाई
 का  सम्बन्ध  है  उसके  वितरण  कौर  कय-
 विक्रय  पर  कोई  नियंत्रण  नही  है  ।

 (@)  प्रश्न  नहीं  उठता

 Applications  for  Telephone  connections
 in  Punjab

 6640.  SHRI  REGHUNANDAN  LAL
 BHATIA  Wil  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state

 (a)  whether  a  large  number  of  ap-
 pheations  for  telephong  connection
 are  pending  in  Punjab;  and

 (9)  if  so,  the  number  of  applica-
 tions,  category-wise,  on  the  waiting
 list  of  new  telephone  connections  in
 Punjab  as  on  Ist  March,  1975?

 THE  MINISTER  OF  COMMUNI-
 CATION  (DR.  SHANKER  DAYAL
 SHARMA).  78)  ang  (b).  The  number
 of  applications  category  wise  on  the
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 waiting  list  for  new  telephone  con-
 nections  in  Punjab  as  on  lst  March,
 1975  is  given  below:—

 oOYT  Special  General  Total

 2848  2827  79I0  235185

 Opening  of  Post  and  Telegraph  Offices
 in  Panjab

 ‘5641,  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state
 the  number  of  Post  and  Telegraph
 offices  proposed  to  be  opened  in  Pun-
 jab  during  1975-76.  together  with  the
 names  of  the  places  and  the  number
 of  places  in  Punjab  where  the  State
 Government  has  requested  for  the
 opening  of  Post  and  Telegraph  offices?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR.  SHANKER  DAYAL
 SHARMA):

 Post  Offices.—The  number  of
 Post  offices  to  be  opemed  and  their
 names  will  depeng  on  the  justi-
 fication  of  each  case  in  accord-
 ance  with  the  general  policy  for
 opening  of  Post  Offices,  which  is
 under  review  No  request  from  the
 State  Government  for  opening  post
 offices  or  Telegraph  Offices  is  under
 consideration.

 Allotment  of  Tractors  on  privrity  basis

 5042,  SHRI  PRABODH  CHANDRA:
 SHRI  RAM  PRAKASH:

 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  Goverrmec:.t  heve  for-
 mulated  any  scheme  for  priority  allot-
 ment  of  tractors  in  the  country;  and

 (b)  if  80.  the  fucts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  (a)  Yes.  Sir.  Govern.
 ment  have  formulated  a  scheme  for
 priority  allotment  of  agricutural
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 tractors  against  inward  remittance  of
 foreign  exchange.

 (b)  The  above  scheme  is  applicable
 to  the  following  categories  of  per
 sons  :—

 (i)  Indian  Nationals  who  have
 returned  to  India  from  ab-
 road.

 (ii)  Relatives  of  Indians  residing
 abroad  when  they  have  re-
 ceived  foreign  exchange  re-
 mittanczs  from  the  latter  for
 the  purpose  of  purchasing  a
 tractor,

 The  other  conditions  that  are  to  be
 satisfied  by  the  applicants  are  given
 below:—

 (i)  An  individual  should  have
 brought  in  or  obtained  for-
 eign  exchange  equivalent  of
 at  least  Rs.  45,000/-  for  0
 tractor  upto  40  HP  ang  Rs.
 55,000/-  for  a  tractor  above
 40  HP.  He  will,  however,
 pay  to  the  dealer  the  actual
 cost  of  the  tractor.  One  can
 apply  for  one  tractor  only.
 The  following  makes  of  trac-
 tors  are  at  present  available
 under  the  above  scheme:——

 l,  Massey  Fergusan-—035  35  HP
 2  International  B-275/276  35  HP
 3.  International—434  44  HP
 4.  Escorts—335  and  3036  35  HP
 5,  Ford—3000  44  HP
 6.  HMT—Zetor—25]]  25  HP

 (ii)  The  individual  should  not
 have  brought  any  tractor  from
 abroad.

 (iii)  The  appicant  should  not  have
 booker  with  any  dealer  in
 India  for  supply  of  a  tractor
 to  him  In  case  he  ha:  book-
 ed  any  such  order,  he  should
 get  it  erncelled  and  the  can-
 cellation  certificate  obtained
 from  the  dealer  may  be  fur-
 nished  along  with  the  appli-
 cation,  while  applying  for  a
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 tractor  under  the  above  THR  MINISTER  OF  STATE  IN
 acheme  THE  MINISTRY  OF  INDUSTRY

 {iv)  The  applicant  should  not  have
 taken  delivery  of  a  new  trac-
 tor  from  any  source  m  India
 during  the  last  four  years.

 (v)  The  appticant  will  have  to
 give  an  undertaking  that  he
 will  not  resell  the  tractor  so
 allotted  to  him  before  two
 years  elapse.

 (vi)  The  foreign  exchange  credit-
 ed  to  a  ‘non-convertible  ac-
 count’  under  this  scheme  will
 not  be  allowed  to  be  retrans-
 ferred  abroad.

 The  applicants  shouid  remit  the
 required  foreign  exchange  to  a  “non-
 convertible  Account"  to  be  opened
 with  any  Scheduled  Bank  in  India
 dealing  in  forrign  exchange  and  sub-
 mit  ther  applications  for  allotment
 of  a  tractor  to  the  Bank  The  Banks
 will  forward  the  same  to  the  Depart-
 ment  of  Heavy  Industry  for  issue  of
 priority  release  orders  The  release
 orders  will  be  sent  to  the  applicants
 directly  by  the  Department  of  Heavy
 Industry  by  registered  post  The  in-
 tending  applicants  are  required  to
 contact  any  cf  the  Scheduled  Bank+
 sn  the  country  for  the  form  of  appli-
 cation  and  the  procedure  fer  opening
 an  account  with  them.

 The  above  scheme  came  into  force
 with  effect  from  lst  February,  3975

 Production  of  Polyester  bated  Medical
 X-Ray  Film  by  Hindustan  Photo  Films

 5643.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  Hinduztan  Photo  Films
 has  developed  recently  »  vrototyne
 Polyester  based  medical  X-ray  film
 for  machine  processing;  and

 (b)  if  so,  the  extent  of  foreten  ex-
 change  saving  per  veer  when  6  item
 ‘would  be  commercialty  produced?

 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  Yes  Sir

 (b)  It  is  too  early  to  assess  the
 exact  saving  in  foreign  exchange  till
 commercial  production  48  stabn'ised.

 Development  of  Tribal  Areas  of  West
 Bengal

 5644.  SHRI  TUNA  ORAON-

 SHRI  GADADHAR  SAHA:

 Wall  the  Minister  of  PLANNING
 be  pleased  to  stvte:

 (a)  whether  any  schemes  fer  the
 coordinated  development  ocr  tribal
 ateas  in  West  Bengal  have  been  pre-
 pared  and  aunmilted  by  Wert  bengal
 Government  ‘er  imiplementeti-n  un-
 der  the  Fifth  Fiv>  Year  Plan,

 (b)  ४६  go,  the  ny  330  features  there-
 of,  and

 (९)  tee  Centtu)  Government  s  dec:-
 yon  thereun’?

 THE  MINISTER  OF  STATE  In
 THE  MINISTRY  OF  PLANNIN(
 (SHRI  VIDYA  CHARAN  SHUKLA,
 (a)  Yes,  Sir

 (b)  In  the  sub-plan  prepared  ४
 the  West  Hengat  Government  fo.
 tribe]  areas,  cunsiderable  attention  |
 pioposed  to  be  given  to  the  elimina
 tuon  of  exploitation  of  tribal  peopl
 Measures  woud  be  taken  to  chec!
 land  $alhenation,  indebtedness  and
 mal-practices  im  the  exchange  of
 agriculture  and  forest  produce.  The
 cconomic  deve'opment  programm:
 “sould  be  based  mainly  on  agricultur
 and  allied  activities.  The  sub-plan
 area  being  prone  te  =  recurrin:.
 droughts,  maximum  efforts  would  0
 made  for  the  cevelopment  of  wate:
 resources  and  cu'tivation  of  =  di‘
 crops.  Agriculture  programmes  woul:
 be  oriented  so  as  to  increase:
 income  to  cultivators.  EMforts  would
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 be  made  to  induep  a  change  in  their
 traditional  way  of  agriculture.  Pos-
 sibility  of  growing  new  crops  like
 soyabeen,  cotton,  linseed,  papaya  and
 potatoes  etc.  would  be  explored.
 Emphasis  for  creation  of  additional
 employment  potential  through  en-
 couragement  of  cottage  and  small
 ecale  industries—both  based  on  agro
 and  minor  forest,  as  well  as  by  en-
 gouraging  poultry  keeping,  duck  and
 goat  rearing  etc.  would  be  given.
 Steps  for  improvement  of  cattle  wealth
 and  development  of  inland  fisheries
 would  be  taken  up.  These  activities
 would  be  supported  by  training  pro-
 grammes.  The  existag  credit-cum-
 marketing  orgorization  wou'd  be
 strengthened.  Programmes  of  general
 education,  medica)  health  and  drink-
 ing  water  supuly  would  also  be  in-
 cluded.  Administrative  organization
 in  tribal  area;  would  be  suitably
 niodified  and  strengthened  with  a
 view  to  meet  the  needs  of  the  tribal
 people.

 (c)  The  sub-plan  is  being  revised
 in  the  light  of  the  comments  made  by
 the  Planning  Commission  at  the  time
 ef  discussions  cn  Annual  Plan  for
 1975-76,

 Promulgation  of  Ordinances

 5645.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 fleased  to  stzie:

 (a)  whether  the  CGo.ernment  have
 carried  out  or  intend  to  carry  out  a
 review  of  the  exercise  of  the  crdi-

 nance  making  power  of  the  President
 and  Governors  in  the  25  years  of  the
 Republic:

 (b)  if  not,  the  reason  for  not  doing
 thin;

 {e)  the  total  numbcr  of  ordinences
 issued  by  the  Governors  in  the  various
 States  and  the  Prestdent  after  March,
 297l:

 {d)  how  many  of  these  ordinances
 have  been  replaced  by  Acts  of  the
 Legislatures  end  how  many  have  bees
 allowed  to  lapse;  and
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 (e)  how  many  of  these  ordinances
 have  been  re-promulgated  and  each
 for  how  many  times?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No  Sir.

 (9)  No  occarion  has  arisen  so  far
 recessitating  such  a  review.

 (c}  to  (e).  The  President  promul-
 gated  50  Ordinances  during  the
 period  between  April,  i97!  and
 March,  1975.  Only  two  of  these  Ordi-
 nances  have  lapsed  and  the  rest  have
 been  replaced  by  Acts.

 The  information  in  regard  to  the
 Ordinances  promulgated  by  Gover-
 nors  is  being  collected  and  wil)  be
 laid  on  the  Table  of  the  House.

 Assault  on  Harijan  Girls  at  Tilambatar
 under  Sarwan  Police  Station,  Santhal

 Pargana,  Bihar

 5646.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  -f  HOME  AFFAIRS  be
 pleased  to  state:

 fa)  whether  the  Prime  Minister  has
 received  any  complaint  about  the  as-
 sault  on  two  minor  Harijan  girls  by
 two  persons,  incluting  one  policeman
 at  Tilambatar  under  Sarwan  Police
 Station,  Santhal  Pargana,  Bihar;

 tb)  whether  any  inquiry  was  held
 by  the  Deputy  Superimtendent  of
 Police  or  any  other  police  officer;

 (en  if  so,  the  results  thereof;  and

 (d)  the  penal  or  other  action  taken
 against  the  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 tb)  to  (d).  Facts  are  being  ascer-
 tained  from  the  State  Government.
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 Index  of  Radustrial  Production

 8647.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  what  was  the  index  of  indus-
 trial  production  in  each  of  the  2
 monthy  of  974  compared  to  the  index
 in  the  corresponding  months  in  the
 previous  year;  and

 (b)  whether  the  index  of  industrial
 production  is  expected  to  rise  in  the
 year  i9757

 THE  MINISTER  07  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 AND  CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  The  attached  State-

 APRIL  oy  975

 2970)  compiled  by  the  Central  Statis-
 tical  Orgenisatiun,  for  each  of  the  i2
 months  of  973  and  for  those  months
 of  974  for  which  data  are  availabiec,

 (9)  Present  trends  in  production
 in  a  number  of  key  sectors,  such  as
 power,  coal,  steel,  etc,  indicate  that
 the  index  of  industrial  production  in
 the  year  975  may  be  higher  than
 that  in  I974.  The  precise  behaviour
 of  the  index  during  the  current  year
 is,  however,  dependent  on  a  number
 of  factors,  e  g.  availability  of  agricul-
 tural]  raw  materials,  about  which  it
 is  not  possible  to  be  definitive  at  the
 present  stage

 Statement

 Index  of  Industral  production

 Months  Index  (Base  :  7960  Revised  Index  (Base  :  I970
 T00!  00

 973  I974*  1973  l974  *

 January  .  .  .  207  4  260  ik  &  Wy  3

 February  हे  न  :  मु  .  पकड़  I¢6+2  23  a3,  5

 March  .  .  +  नि  .  Fi  11  3  270  3  420,  9  i22  7

 Apri.  .  .  I8R  #  Aigt  3  307  3  ich  6

 May  वि  नि  ‘  +  790  7  202  6  209  §  uet

 jure  .  .  .  .  .  i92  2  Boz  4  T0°E  873

 July  .  oe  eee  et  799  7  mrs  774  3  n7y

 August,  नि  नि  ५  .  नि  204  9  NLA.  ry  .  §  2

 September.  .  .  .  399  3  N.  A.  27  rLy  t

 October  .  .  .  >  194  2  0  9

 November  ~  8  ५  न  ‘  206°  hi  IB  &

 Deember  6  5  +  ett  2239  23°§

 NN.  A=Not  Available.

 Souncs=(Central  Statistical  Orgaristion,  Ministry  of  Planning,

 *w  Provisional.
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 Supply  of  Power  to  Industria]  Units  in
 Dethi

 5648  SHRI  8  A.  MURUGANAN-
 THAM  Will  the  Minister  of  ENERGY
 be  pleased  to  gtate

 (a)  whether  the  power  supply  to
 industrial  units  in  the  Capital  has
 been  cut  recently,  ang

 (9)  af  so,  the  reasons  thereof?
 THF  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  ENERGY  (PROF  SID-
 DHESIIWAR  PRASAD)  (a)  and  (b)
 In  order  to  assist  the  neighbouring
 States  vhich  are  facing  acute  shortage
 of  power  १5  per  cent  power  cut  has
 been  .mpmed  on  the  power  supply  to
 all  the  industria]  units  m  the  capital
 with  sunctioned  load  cf  more  than
 50  KWs

 Indo-Australian  Agreement  for  Co-
 operation  in  the  Field  of  Science

 and  Technology

 5649  SHRI  0  JANARDHANAN
 Will  the  Minister  of  PLANWING  be
 pleased  to  state

 fa)  whether  a  five-year  agreement
 ha,  been  signed  with  Australia  on
 cooperation  in  Science  ang  Techno-
 logy,  and

 (b)  uf  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STAIE  IN  lHE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHURKIA)  (a)  Yes,
 9  five-year  agreement  vetweer,  the
 Government  of  India  and  the  Govern-
 ment  of  Austraha  m  the  ficld  of
 Science  and  Technology  was  signed  on
 the  26th  February  975  in  New  “Delhi

 (9)  The  agreement  imvohes  €x-
 change  of  Scientific  and  Technicel  in-
 formation,  Documentatiun,  Exchange
 of  Sclentists  and  other  p.rsonnel  eng-
 Aided  in  Scientific  and  Technical  Re-
 search  and  Training  and  Joint  Rese-
 arch  Programmes  on  probleme  of
 mutual  imferest.  The  agreement  also
 provites  for  establishment  of  direct
 contadis  between  scientific  and  tech-
 nical  organization,  of  both  countries.

 प्रधान  मंत्री  सहायता कोय  के  लिए  प्रायोजित
 फिल्म  अभिनेता  क्रिकेट  मंच  से  प्राप्त  कल
 राशि  और  जाली  टिकटों  की  हद

 5650  श्री  भवनेश  क्या  सूचना  औ:
 प्रसारण  मत  यह  दलाने  की  कृपा  करेगे
 कि

 (क)  प्रधान  मंत्री  सहायता  कोष  के
 लिए  नेशनल  स्टेडियम  3  अक्टूबर,
 974  को  आयोजित  फिर  अभिनेता

 क्रिकेट  टैस्ट  मैच  के  माह  मे  से  कितनी  धन
 राशि  प्राप्त  हुई,  और

 (ख  जाली  टिकट  बेचने  पकड़े  गये
 व्यक्तियो  वे  विऋद्ध  क्या  वार्यबाही  की
 गई  7

 सूचना  शी  प्रसारण  मंत्रालय  में  उप-मंत्री

 (श्री  म  बीर  सिह  )  (क)
 टिप् टोको  बिक्री  से  कुल  283  535  00
 रुपय  की  राशि  प्राप्त  हई।  स्टे  यम  मे
 व्यवस्था  करने,  छपाई  कौर  लेखन  सामग्री,
 वाहन  एवं  परिवहन  तथा  विविध  मदों  पर
 किये  गये  i749:  रुपय  8  पैसे  के  खर्च  को
 घटाने  के  पश्चात्‌  2,66,043  रुपये  92
 पैसे  को  राशि  प्रधान  मंत्री  के  राष्ट्रीय  सहायता
 कोप  में  जमा  कराई  गई  है  1

 (ख)  पुलिस  जाच  जारी  है  i  सेन्ट्रल
 फारेसिक  साहस  लेबार्टरी  की  रिपोर्ट
 की  प्रतीक्षा  की  जा  रही  है।

 तिलक  नगर  थ. ने  के  सब-उन्त्पेक्टर  के  विऋद्ध
 आरोप

 565]  श्री  झम्बेश *  क्या  बह
 मत्री यह यह  बताने की  कृपा  करेगे  कि  -

 (क)  क्‍या  दिल्‍ली  के  उपराज्यपाल  को

 हाल  ही  में  कोई  ऐसी  शिकायत  मिली  है
 जिसमे  तिलक  नगर  थाने  के  पुलिस  सब-

 इंसपेक्टर  अन्य  अवांछनीय  तत्वों  से  मिल

 कर  श्री  बोध  राम  नामक  व्यक्त  की  अक्टूबर,
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 के  महीने  में  विष्णु  माइन  नई  दिल्ली  में

 हत्या  करने  का  आरोप  लगाया  गया  है;
 कौर

 (ख)  यदि  हां,  तो  सरकार  इस  सम्बन्ध
 में  क्‍या  कार्यवाही  कर  रही  है  ?

 गृह  मंत्रालय  सें  उपसंत्री  (श्री  एफ०
 एच०  मोहसिन)  :  (क)  कौर  (ख).  दिल,
 के  उप  राज्यपाल  को  सम्बोधित  एक  शिकायत
 प्राप्त  हुई  थी।  इसका  सम्बन्ध  श्री  बोध  राम
 की  ह्त्या  के  बारे  मे  थाना  तिलक  नगर
 भें  भारतीय  दण्ड  सहित  की  धारा  302/

 147/148/149  के  ५धीन  दर्जा  एक  मामला

 एफ०  ग्राम  प्यार  सख्या  864,  दिनांक
 7  अक्तूबर,  1974  से  था।  मामले  की

 जांस  करने  के  लिए  एक  सब  डिवीजनल

 मैजिस्ट्रेट  प्रतिनियुक्त  किया  गया  है  ।

 Closing  of  Post  Offices

 5652.  SHRI  B.  ४,  NAIK,  Will  =  the
 Minister  of  COMMUNICATIONS  |  be
 pleased  to  state,

 (a)  whether  the  Department  of
 Posts  and  Telegraphs  has  decided  to
 close  down  a  large  number  of  post
 offices  in  the  country  on  grounds  of
 lack  of  profits;  and

 {b)  if  so,  their  number?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  and  (b}  No  Post
 Office  is  closed  as  Jong  95  it  ts  alle  to
 provide  revenue  matching  its  cost.  In
 fact  post  offices  are  opened  and  con.
 tinued  even  when  they  incur  loss  pro-
 vided  they  fulfil  the  minimum  condi-
 tions  of  distance  from  the  existing
 post  offices  and  the  population  served
 by  them.

 The  existing  policy  admits  annual
 joss  upto  Rs.  §00/..  and  Rs.  750/-  in
 ordinary  rural  areas  and  Hs.  1000/~
 in  backward,  hilly  and  tribal  areas.
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 After  the  expiry  of  the  experimental
 periog  of  0  years  are  declared  per-
 manent  if  the  annual  loss  is  upto
 Rs.  240/-  Rs,  360/.  or  Rs.  500/-  ce-
 pending  on  their  distance  from  the
 nearest  post  offices,

 Even  when  the  loss  exceeds  the
 prescribed  maximum  limits  the  post
 offices  are  not  closed  if  an  interesied
 party  comes  forth  to  ray  the  Non-
 Returnable  Contribution.  The  whole
 policy  is,  however,  unde:  review.

 Opening  of  Television  Centres  in
 Fifth  Pian  ang  १.९.  जल  Commu-

 nity  T.V,  Sets  in  operation

 5853.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  ulensed  to  state:

 (a)  the  centres  programmed  for
 television  coverage  during  the  Fifth
 Five  Year  Plan;

 {b)  the  number  of  television  sets  in
 operation  in  this  country  at  present;
 and

 (९)  the  number  of  community  sets
 among  them?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  T.  V.  Centres  ut
 Delhi,  Bombay  (with  a  Relay  Cente
 at  Poona),  Srinagar  anc  a  transmitting
 station  at  Amritsar  re  already  func-
 tloning  at  present.  A  relay  centre  ut
 Mussoorie  to  telecast  programmes  from
 Delhi,  and  T.  V.  stations  at  Culcutts.
 Madras,  Lucknow  (with  o  relay  centre
 al  Kanpur),  and  Jullundur  (with  8
 relay  centre  at  Kasauli)  are  expectet
 to  start  functioning  during  the  Fifth
 Plun  period.  It  is  also  proposed  for
 the  sake  of  providing  continuity  of
 Television  services  started  as  a  part
 of  the  Satellite  Instructional  Telew-
 sion  Experiment  to  set  up  a  prediuc-
 tion  centre  at  Patna  with  transmission
 facilities  and  augment  the  existing
 programme  production  facilities  a!
 Cuttack  and  Hyderabad  and  also  0
 set  up  a  few  relay  centres  attached  to
 them,  depending  upon  the  availability
 of  resources,



 189  Written  Answers

 (b)  The  number  of  +  V.  hcences
 in  operation  as  on  30-4.l974  was
 2,35,861

 (६०)  I,670  T.  V  sets,

 Revision  of  Fifth  Plan

 5654  SHRI  B.  V.  NAIK:
 SHRI  P  G.  MAVALANKAR:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  whether  the  Fifth  Five  Year
 Plan  is  undergoing  a  revision,  and

 (b)  if  so,  the  time  by  which  the  re-
 vised  plan  wil)  be  published?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 VIDYA  CHARAN  SHUKLA),  ia)  Tbe
 Dratt  Fifth  Five  Year  Plan  wa»  for-
 mulated  in  terms  of  I972-73  prices
 end  in  the  context  of  econimic  situa-
 tion  obtarming  at  that  time.  Since
 then  there  has  been  a  sharp  rise  in
 prices  within  the  countr,  ‘lhe  Inter-
 national  prices  of  crude  oil  hive  re-
 gistered  «  four-folq  increase  There
 has  also  heen  very  sharp  increase  in
 the  prices  of  various  imported  raw
 materials  and  inputs.  These  deselop-
 ments  have  influenced,  t>  vary  ng  de-
 grees,  the  financial  and  physical  mag-
 nitudes  adopted  in  the  Draft  Fifth
 Five  Year  Plan  It  has  therefore,
 become  necessars  to  reasses,  the  re-
 sources  aNd  rvadjust  inter-ce  priorities
 within  the  frame  work  of  the  Draft
 Fifth  Five  Year  Plan  The  Planning
 Commission  is  ul  present  cugaged  mm
 carrying  out  the  necessary  exercises
 for  the  ahove  purposes

 (b)  On  completion  of  the  exercises
 presently  being  undertaken  the  Fifth
 Plan  will  be  finalsed  and  pubhshed

 Atemle  Stationg  use  more  Energy
 than  they  produce

 $659,  SHRI  5  V.  NAIK  Wil  the
 Minister  of  ATOMIC  ENERUY  be
 pleased  io  state:
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 (a)  whether  Government  have  seen
 the  article  in  the  National  Herald
 dated  the  18th  March,  975  under  the
 caption  “Do  atommec  power  stations
 use  up  more  energy  than  they  pro.
 duce”,  and

 (b)  uf  so,  their  reaction  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISIER  OF
 SPACE,  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLOGY  (SHRIMATI  INDIRA
 GANDHI;  (a)  Yes,  Sn

 (b)  The  article  appce:.  ta  be  con-
 cerned  mainly  with  the  proper
 methods  of  energy  and  resources  ac-
 counting  The  reference  therein  to
 “atomic  power  stztions  using  up  more
 energy  than  they  produce”  seems  to
 have  been  made  in  the  context  of
 undertaking  a  rapid  expansion  of
 nuclear  power  80  as  to  provide  a
 viable  alternative  to  power  generation
 from  coal  and  oil  It  hag  been  men-
 tioned  therein  that  this  apparent  short-
 fall  “arises  because  the  rate  of  acceler-
 ation  of  a  nuclear  power  progranime
 aimed  at  filling  the  enormous  projected
 energy  gap  requires  new  stations  to  be
 built  at  an  exponentially  increasing
 rate  with  the  result  that  the  enegy  out.
 put  of  the  stations  completed  is  never
 enough  to  meet  the  construction  and
 other  requirements  of  the  current
 buuiding  programme”  This,  however,
 doe,  not  imply  that  the  energy  output
 from  an  individua]  nuclear  power
 station  over  .ts  Ilfe-time  is  less  than
 the  energ,  required  tr  constructing
 and  operating  it  In  fact.  the  amount
 of  energ,  resutreg  to  produce  mate-
 nals  and  equipment  that  go  into  the
 eonstrvction  of  an  atomic  power
 station  together  with  the  enercy
 needed  ta  extract  manulacture  and
 reproces,  the  uranium  fuel,  con-titutes
 barel,  a  small  fraction  uf  the  total
 energy  output  from  the  station  ovef
 ate  life  A  study  made  in  this  behalf
 in  the  USA  shows  that  the  energy
 produced  by  a  nuclear  power  station
 (using  enriched  uranium  as  fuel)  in
 just  two  or  three  month.  of  its  full-
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 power  operation  ig  sufficient  to  off-set
 the  energy  required  for  setting  up
 and  operating  the  station,  Our  nu-
 clear  power  programme  is  based  on
 natural  uranium,  the  energy  require-
 ment  for  which  is  far  less  than  that
 for  enriched  uranium  and  as  such
 the  position  would  seem  to  be  even
 better  in  our  case,

 Electrification  of  Villages  in  Uttar
 Pradesh

 5656.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  ENERGY  be  pleaseg  =  to
 state,

 (a)  the  total  number  of  villages
 electrified  so  far  in  the  State  of  Uttar
 Pradesh;

 {b)  whether  Rural  =  Electrification
 Corporation  of  Indla  has  any  plan
 under  consideration  for  the  electrifi-
 cation  of  rural  areas  in  the  State  of
 Uttar  Pradesh;

 {ec}  af  so,  the  broad  outlines  of  the
 acheme;  and

 (d)  the  financial  implications  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.  SID-
 DHESHWAR  PRASAD):  (a)  There
 are  ‘112.624  villages  in  the  State  of
 Uttar  Pradesh,  30.434  villages  had
 been  electrified  upto  J]-)-2075.

 The  Rural  Electrifica-
 ion  Corporation  Limited  which  has
 been  set  up  in  the  Centrul  Sector,
 does  not  draw  any  plany  for  rural
 ‘elactrification  in  Btates.  Such  plans
 ‘re  drawn  by  fhe  Stale  Electricity
 Boards  themselves.  Assistance.  from
 ‘the  Corporation  is  given  tu  individual
 Btatey  depending  upon  the  number  of

 (by  to  (d).
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 Setting  up  of  a  Plant  tor  Gegsification
 '  of  Coal

 5057.  SHRI  s.  N.  MISRA;
 SHRI  D.  D.  DESAI:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 set  up  a  plant  for  gassification  of
 coal;  and

 (by  if  80,  the  broad  outlines  of  the
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ENERGY  (PROF.  SID-
 DHESHWAR  PRASAD),  (a)  and  (b).
 The  Government  is  considering  pre-
 posals  for  establishing  Low  Tempera-
 ture  Carbonmsation  plants.  some  of
 which  are  for  producing  domestic
 Coke  as  well  as  gas  A  royseul  for
 setting  up  such  a  plant  in  West
 Bengal  based  on  Run:ganj  coal,  is
 presently  under  consideration.

 Working  of  Scooters  mndia  Ltd.,
 Lucknow

 5658.  SHRI  s.  N.  MISRA,  जा  the
 Minister  of  INDUSTRY  AND  CIVIL
 SUPPLIES  be  pleased  to  astute:

 (a)  whether  Government  have
 since  jnquired  into  the  working  of
 Scooters  India  Lid,  Lucknow  since  it
 Was  set  up;

 (b)  whether  Government  have
 found  any  irregularities  in  its  work-
 ing  and  if  ‘80,  nature  thereof;  and

 (c)  the  step,  taken  by  Government
 to  improve  its  draw-backs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  ९.
 GEORGE);  (a)  The  yerformante  of
 Scooters  India  Limited  bas  all  along
 been  entirely  satisfactory.  Therefure.
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 carried  out  by  the  Ministry  periodi-
 cally.  No  specific  enquiry  hag  been
 ordered  into  the  working  of  Scooters
 India  Limited,

 (b)  and  (c).  Do  not  arise.

 Launching  of  Indian  Space  Satellite
 from  U  §.5.K,

 $659.  SHR{  द्  K  SANGHI;
 SHRI  SHANKAR  DAYAL

 SINGH:

 Will  the  Minister  of  87302  be
 pleased  to  state:

 (a)  whether  India’,  first  space  satel-
 lite  hag  been  sent  to  USSR  for  beng
 launched;

 (b)  whether  actual  launching  of
 the  satellite  will  be  dune  by  Indian
 space  engineers  ur  vy  the  Soviet:,  and

 (५)  whether  the  satellite  has  been
 prepared  wholly  by  Indian  engineers
 with  mdigenoug  material  and  uf  50,  the
 broad  features  of  progran.me  of  manu.
 facturing  such  saielhtes  duiug  lv75-
 78?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISIER
 OF  ELECTRONICS,  MINISIFR  OF
 SPACE,  MINISTER  OF  PLANNING
 AND  MINISTER  OF  SCIENCE  AND
 TECHNOLUGY  (SHRIMATI  INDIRA
 GANDHI)  (a:  Yes,  Sir

 (b)  Actual  launching  will  be  dune
 by  the  Russian  enginvers  but  our
 engineers  will  be  associated  will  the
 launching,

 te)  Yes,  Sir  Full  retals  ci  the
 satellite,  its  fabrication  ani  the  pos-
 sible  future  programme  ere  contrined
 im  the  Annual  Reports  cf  the  Depart-
 ment  of  Space  for  1973-74,  and  foi
 2974-75,  copies  of  which  are  available
 in  the  Parliament  Library,
 208  दा,
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 Manufacture  of  Compressors

 5660.  SHRI  N.  छू,  SANGHI:  Will
 tha  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  the  total  value  of  air  compres-
 sors  500  by  M/s,  Bharat  Pumps  and
 Compressors  Limited  and  the  total
 imported  content  of  these  compressors;

 ,  (b)  the  price  difference  between  the
 Imported  compressors  ang  the  com-
 Pressurs  manutactured  by  M/s.  Bharat
 Pumps  &  Compressors  Limuted;  and

 (c)  whether  any  other  company  has
 been  licensed  to  manufac!ure  three  or
 more  stage  compressars  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  (a)  Upto  March,  i975,
 Bharat  Pumps  &  Compressor,  Lid,
 had  produced  4]  Compressors  of  the
 value  of  Rs  226  lakhs  Of  the  com-
 pressors  produced  only  one  was  an
 air  compressur  which  had  been  so'd
 at  a  price  of  Rs  542  lakhs  The  am-
 Port  content  of  this  atr  compressor
 was  416  lakhs

 tb)  At  present,  BPCL  is  only  as-
 sembling  ond  testing  compressers  im-
 ported  from  their  crilaboraters  in
 CKD  or  SKD  cundition  The  prices
 of  the  compressors  as:cmbled  hy
 Bharat  Pumps  &  Comprcssors  Ltd,

 are  more  or  less  the  same  ag’  the
 prices  of  the  compressors  manufactur-
 ed  by  their  Collaborators

 (९)  Yes,  Sir  Two  units  in  the
 private  sector  and  one  unit  I,  the
 public  sector  have  ben  licensed  to
 manufacture  three  or  more  stage
 compressors.
 Atrocities  committed  by  the  Caste

 Hindus  on  Nav  Buddha  Harijans
 of  Dhakali,  Akola  District,

 Mabarashtra

 ‘5661  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Prime  Minister  has
 received  any  commumication  on  7977
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 December,  974  from  a  Member  of
 Parliament  about  the  atrocities  com-
 mitted  by  the  Caste  Hindus  on  Nav
 Buddha  Harijane  of  Dhekali,  Akole
 District,  Maharashtra;

 (b)  f  so,  the  facts  as  nafrated  in
 the  communication;

 (c)  whether  any  investigation  has
 been  made;  and

 (d)  af  so,  the  action  taken  against
 those  responsible  for  committing  and/
 or  instigating  the  atrocities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  OM
 MEHTA):  (a)  and  (b).  Yes,
 Sir.  The  Prime  Munster  has
 received  a  letter  dated  the  i9th  Dec-
 ember,  4394  from  the  Honourable
 Member  on  this  subject.  I¢  28  stated
 in  the  letter  that  Gopal  and  Babru-
 whar  Gawai,  two  brothers  belonging
 to  the  Buddhist  Community,  are  resi-
 dents  of  the  Village  Dhekal:  in  Akola
 District  of  Mabarashtra  Babruwahan
 and  his  wife  worked  on  the  farm  of
 one  Tukaram  Patil  in  the  Village  One
 Ginyanbai,  daughter  of  Gopal  Gawai,
 who  was  living  with  her  uncle  Babru-
 wahan,  also  worked  occarsionally  on
 the  farm  of  Tukaram  Patil  Tukaram
 Patil’s  son  Uddhay  became  intimate
 with  this  girl,  and  when  she  became
 pragnant  Gopal  and  Babruwahan
 went  to  Tuksram  Patil’s  house
 and  told  him  to  ack  his  son
 t%  merry  the  girl  Instead  of
 acceding  to  their  request  Tukaram
 Patil  filagd  a  bogus  case  of  encroach-
 ment  ageinst  the  Buddhist  brothers
 and  the  gitl.  The  case  was,  however,
 decided  in  favour  of  the  brothers.
 Tukeram  Pati}  bore  a  grudge  against
 the  brothers  and  directed  his  hench-
 men  to  blind  them.  His  orders  were
 eertied  out  By  his  henchmen  on  Pith
 September,  774  when  the  two  Buddh-
 ists  were  अनपिप्रधिकत  and  =  renderwi
 hind,
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 gent  in  the  discharge  of  their  quties
 in  this  case  have  been  suspended,  A
 sum  of  Rs  1,000/-  was  given  to  each
 of  the  two  neo-Buddhist  brothers

 Buddhist  brothers  from  the  National
 Relief  Fund.

 Starting  new  company  with  British
 Oxyren  Company  UK

 5662.  SHRI  VAYALAR  RAVI.  Will
 tha  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to  state:

 (a)  whether  there  ig  any  proposal
 to  start  a  new  company  im  India  with
 the  collaboration  of  the  British  Oxy-
 gen  Company,  U  K  ;  and

 (b)  if  so,  the  facts  thereof;  and  the
 Progress  made  in  this  matter  so  fer
 together  with  the  name  of  the  Indian
 collaborator?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  No  application  from
 any  Indian  firm  for  collaboration
 with  the  Britizh  Oxygen  Company
 Dany

 in
 ind

 pding
 wt  ha pany  dis  Ll

 Government

 ry  Dowy  not  arive.
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 Development  of  Bakery  Industry

 6663,  SHRI  ARUN  SETHI:  Will
 the  Minister  of  PLANNING  be  pleas-
 td  to  state:

 {a)  whether  the  Society  of  Indian
 Bakers  has  suggested  to  the  Planning
 Commission  a  ten  year  plan  for  the
 development  of  bakery  industry  for
 Inclusion  in  the  Fifth  and  Sixt},  Plans;

 (b)  if  so,  whether  it  hag  also  sug-
 gested  the  setting  up  of  a  bakery  re-
 search  station  to  help  the  industry
 polve  its  technica]  problems  relating
 to  the  use  of  varioug  indigenous  raw
 materials  for  baking.  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 {b)  The  Somety  of  Indian  Bakers
 has  supported  the  suggestion  of  the

 Working  Group  on  Agriculiural  Pric-

 ing,  Marketing,  Processing,  Storage
 and  Ware-housing  appomted  by  the

 Ministry  ug  Agriculture  for  the  for-
 mulatio;  of  Fifth  Five  Year  Plan  to

 set  up  a  Bakery  Research  Institute

 (ev  There  are  already  National
 Institutes,  Like  Central  Food  Techno-

 Institute,  Mysore,

 Of  India  undertaking  have  also  re-
 tly  approved  a  proposal  for  open-

 Ing  @  division  in  ites  set  up  for  under-
 taking  research  in  bakery  In  view  of
 this,  the  proposal  for  setting  up  of  3
 Bakery  Research  Institute,  as  recom-~-
 mended  by  the  Working  Group,  was
 not  inehaded  in  Fifth  Plan  pro-
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 Minimam  needs  programme  in  Orissa

 5664.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  the  amount  earmarked  to  be
 Bpent  during  the  current  financial  year
 under  the  Minimum  Needg  Program~
 me  in  the  State  of  Orissa;

 (b)  the  specific  items  selected  for
 execution  in  each  district  of  Orissa
 under  the  scheme;  and

 {c)  whether  Central  Government
 have  guggested  any  meang  to  involve
 people  at  the  grass  roots  to  make
 Planning  a  success?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  The  overall  size  and

 the  contents  of  the  National  Pro-
 gramme  of  Minimum  Needs,  which  is
 an  integral  but  distinct  part  of  the
 State  Annual  Plan  of  Orissa  for  the
 current  financial  year,  ara  in  the  pro-
 cess  of  being  finalised  in  th2  light  of
 the  recent  discussions  held  in  the
 Planning  Commission.

 (ce)  The  Central  Government  has
 always  emphasised  the  need  to  insure
 public  participation  in  the  Process  of
 Planning.  This  has  been  reiterated  in
 the  Draft  Fifth  Plan  also.  Attention
 is  invited  to  paragraphs  9.04  to  ‘9.187
 on  pages  lI5-lI6  of  the  Draft  Fifth
 Five  Year  Plan  (974—79)—Volume
 I,  copies  of  which  have  already  been
 placed  on  the  Table  of  the  House.

 राजस्थान  में  गांवों  में  बिजली  उपलब्ध

 किया  जाना

 5665.  श्री  सूख चन्द  मांगा  :

 क्या  ऊर्जा  मंत्री यह  जताने  की  कृपा

 करेंगे  कि  फोचवी  पंचवर्षीय  यानी  सें

 राजस्थान  के  कौ  -कौन  से  जिलों  के  किसने-

 कितने  प्राणों  में  बिजली  उपलब्ध  कराई

 जाएगी  ?
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 wat  मंत्रालय  में  उपमंत्री  (श्री
 सिद्धेश्वर  अन्नादि:  राजस्थान  राज्य
 बिजली  बोर्ड  ते  पांचवी  योजना वधि  के
 दौरान  6,000  गानों  को  विद्युतीकृत
 करने  का  भ्रान्ति  कार्यक्रम  बनाया  है।
 शनी  तक  जिलेवार  पाक-पृथक  ब्योरे  तैयार

 नहीं  किए  गए  हैं।

 झा थिक  दृष्टि  से  भ्रात्मनिर्भरता

 5666.  क्रि  मूल  सईद  कागा :  कया
 योजना  मंत्री  यह  बनाने  की  कृपा  करेगे  कि

 (क)  झा थिक  दृष्टि  से  आत्मनिर्भर
 होने  के  लिए  सरासर  ने  किस  प्रकार  की
 विदेशी  सहायता  कय  से  लेना  बन्द  तर  दिया

 है,  और

 (ख)  इस  मामले  में  क्या  प्रयास  किये
 गये  हैं  तथा  यह  उद्देश्य  क्र  तब  प्राप्त  हाँ

 जाएगा  |

 योजना  मंत्रालय  में  राज्य  मंत्री  (  श्री
 पिता  चरण  शक्ल  }e  (क)  और  दख)
 सरकार  ने  विदेशी  सहायता  लेनी  |  बन्द

 नहीं  की  है।  पार्थिव  सवा  लम्बी  की  प्राप्ति
 पांचवी  यानी  प्राप्त  मे  निर्धारित

 महत्वपूर्ण  उद्देश्यों  मे  स  एक  है.  ।  ये  जना
 में  परिकल्पना  को  गई  है  कि  1978-79
 के  भरत  तक  ऋण  मचा  प्रभार  +  छट  वार
 प्रत्य  प्रकार  को  विदेशी  मुद्रा  श्रावश्यकताओों
 में  अधिकत  राशि  की  पूति  हमारे  प्र पने
 संसाधनों  गेंहू,  जायेगी  ।  पाचवी  जन  या
 प्राण  भें  यह  भी  परिकल्पना  की  गई
 है  कि  i985-8»  तक,  ऋण  सेवा  प्रभारों
 सहित  हरी  विदेशी  मद्र  की  भ्रावश्यकताओों
 में  स ेअधिकत  राशि  ककी  है।[,  हम  पते
 संसाधनों  से  करने  की  सथ  भें  होंगे  और

 इस  प्रकार  पे याय ते  सहायता  प्राप्त
 करने  की  प्राशश्यकता  नहीं  रहेगी
 बहु खाल,  यदि  झाव काक  समझा  गातो
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 सामान्य  वाणिज्यिक  शर्तों  पर  विदेशी

 पूंजी  प्राप्त  करने  की  भ्रनुभति  दी  जायेगी।
 आन्तरिक  उत्पादन  मे  वृद्धिकर,  लिखित
 के  लिए  जोरदार  जर  निरन्तर  प्रयत्न  कर  और
 आयात  प्रतिस्थापन  +.।र्थ  क  म।  द्वारा,  स्वालस्बन
 के  उद्देश्य  की  प्राप्ति  की  जानी  है  1

 पाली  जिले  में  सार्वजनिक  देलोफोन  केग
 खोलना

 5667.  शी  साल  द...  डागा  :

 क्या  संचार  मंत्री  पट  बताने  की  क्
 करेंगे  कि

 (क)  गत  तीन  वर्षों  में  पाली  जिले

 (राजस्थान)  मे  कटा  कहा  सार्वजनिक
 टेलीफोन  केंद्र...  खाल  गए  और  आगामी
 प्चवर्षीय  बाजना  में  किन  स्याना  पर

 सार्वशनित्य  टेलीफोन  केन्द्र  खिलने  का

 विचार  है;  और

 (ख)  सार्वजनिक  टेलीफोन  धन्य

 खोलने  का  क्या  आधार  है  ?

 संचार  मंत्री  (gto  शंकर  दयाल  दरिया  )

 (7)  तीन  वर्ष  की  अवधि  के  दौरान

 यानी  सन्‌  972  से  974  तक  चली  जिले

 के  निम्नलिखित  स्थानों  पर  छह  सार्वजनिक
 टेलीफोन  घर  खोले  गए  हैं  ।

 l,  सिरियारी

 2.  कुशल  पुरा

 3.  देवली

 4.  नमाज

 5.  बेरा

 6.  मुद्रा
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 art  जिले  के  निम्नलिखित  स्थानों

 बर छवि  पंचवर्षीय  योजना  के  दौरान

 सार्वजनिक  टेलीफोन  खिलने  की  मजूरी
 दे  दी  गई  है  1

 i.  जा वली  (  खोला  जा  चला  है  )

 2.  कोसा लाव  (खोला  जा  चुका  है)

 3  जो जा वार

 4.  गुड़ा-रायडीह  पुर

 5  राजकपूर

 6.  मेदारी

 4  और  स्थानों  पर  सार्वजनिक  टेलिफोन

 बर  खोलने  के  प्रस्तावों  पर  इस  समय  विचार

 किय।  जा  रहा  है  ।

 (@)  घाटा  उठा  कर  तारघर  शौर

 सार्वजनिक  टेलीफोन  घर  खोलने  की  नीति

 को  निराश  करने  वाल  आदेश  की  एक  प्रति-

 लिपि  सना  पटल  पर  गण्खी  जाती  है  |

 (चस्वालम  से  स्पो  गई  देखिये  सस्य

 ह  टी०  9392:75)  है।

 संघ  लोक  सेवा  आयोग  को  भेजे  गये

 पुनर्नियुक्ति  के  मामले

 5668.  भी  मूल  शब्द  डागा :  क्या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  क  प्रप्रैल,  1972  से  31

 मार्च,  3973  तक  संघ  लोक  सेवा  आयोग

 केस  कौन-कौन  से  52  मामले  पुनर्नियुक्ति
 के  लिए  भेजे  गये  तथा  सम्बद्ध  प्राधिकारियों

 के  नाम  क्या  हैं;  कौर

 (खि)  उसको  पुनतियुकति  का  अवसर

 दिये  जाने  के  क्या  कारण  हैं  ;  तथा  पुत्र-

 नियुक्ति  के  erare  कया  है  ?
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 गृह  सवाल  कामिक  और  प्रशासनिक

 सुधार  विभाग  तथा  संसदीय  कार्य  विभाग
 में  राज्यमंत्री  (  श्री शोम  मेहता  t  (क)
 एक  विवरण  सभा  पटल  पर  रखे  दिया
 गया  है  ।  [प्रस् यालय  में  रखा  गया  av  देखिये

 संख्या  एल०  eo-9393/75}  !

 (a)  अधिवर्षता  की  राय  के  बाद

 पुन नियु कित  की  मजूरी  के  लिए  निर्धारित
 मानदण्डो  के  अनुसार  बहुत  ही  अ्रसाधारण
 और  आपवादिक  परिस्थितियों  को  छोड  कर,
 ऐसे  किसी  भी  प्रस्ताव  पर  साधारणतः ग्रा
 विचार  नहीं  किया  जाता  ।  इस  सम्बन्ध  से
 अधिकारी  विचार  यह  होता  है  कि  ऐसी  सुननी-
 यूनि  स्पष्टतया  लोक  हित  में होनी  चाहिए  और
 उसके  अलावा  निम्नलिखित  दो  शवों  मेरे

 एक  शर्ते  उससे  पूरी  होती  हो

 (i)  इस  कार्य  का  भार  सम्भालने  के

 लिए  =  अधिकारियों  को
 पर्याप्त  अनुभव  नहीं  है,  अथवा

 (ii)  सेवानिवृत्त  होने  वाला  अधिकारी
 उत्कृष्ट  योग्यता  रखता  है  t

 इसके  अलावा,  उपर्युक्त  दो  में  से  पहली  शर्त
 को  केवल  तभी  पूरा  हुआ  माना  जा  सकता
 है  जब  कि  किसी  खास  विशेषज्ञता  के  क्षेत्र
 मे  अधिकारियों  की  कमी  हो,  अथवा
 उसका  उत्तराधिकारी  मिल  पाना  सम्भव  ने
 हो,  या  वह  प्राधिकारी  किसी  ऐसे  विशेष

 महत्व  के  कार्य  अथवा  परियोजना  में  लगा

 हुआ  हो  जिस के  एक  या  दो  वह  में  पूरा  होने
 की  सम्भावना  हो  ।  इसके  अलावा,  सेवा
 में  बुद्धि  अथवा  पुनर्नियुक्ति  पर  विचार
 केवल  इस  झ्राधार  पर  ही  नही  किया  जाता  कि
 कोई  उपयुक्त  भ्रमणकारी  नही  मिल  रहा  है
 ज3  तक  कि  यह  निश्चित  न  हो  जाए  कि  उत्तरा-
 घि  र  के  चयन  करने  को  कार्रवाई  काफी

 पहले  की  जा  चूकी  है  किन्तु  न  a  fag
 कारणों  से  चयन  को  समय  पर  प्रति रूप  वही
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 दिया  जा  सका  ।  इ  पके  अतिरिकत,  ऐसे
 प्रत्येक  प्रस्ताव  पर  विचार  करने  के  लिए
 पर्याप्त  उच्च  स्तर  पर  बिस्कुट  कार्य  विधियां
 निर्धारित  की  गई  हैं  हा  तक  ऊपर  (क)
 में  उल्फ़त प्त  मामलों  में  पुनर्नियुक्ति  के
 कारणों  का  सम्बन्ध  है,  इन्हे  मोटे  तौर  पर
 निम्न  प्रकार  वर्गीकृत  किया  जा  सकता
 है  ४-

 (i)  नियमों  में  निर्धारित  भर्ती  के

 अनुसार  भ्र धि का  यों  का  उपलब्ध
 ते  होना  t

 (il)  लोक  हित  की  ग्रत्यावश्यकता  |

 (iii)  जहां  पद  के  लिए  भ्रपेक्षित  उच्च
 विशेषज्ञता  के  ज्ञान  तथा  अनुभव
 के  कारण  पुनर्नियुक्ति  आवश्यक

 हो  गई  हो  1

 Utilisation  of  Cauvery  Water  for
 Power  Generation  by  Kerala

 5669.  SHRI  C,  K.  CHANDRAPPAN:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  the  Kerala  Government
 is  keen  about  its  proposal  to  utilise
 Cauvery  waters  for  power  generation
 in  its  twe  hydro-electric  projects;  and

 (b)  if  80,  the  main  features  thereof?

 sent  the  following  twe  schemes:

 (i)  Manathody  Hydro  Electric  Pro-
 ject:

 It  envisages  the  creation  of  a  re-
 ,  |  ४
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 power  station  with  an  installed  capa-
 city:  of  200  MW.

 (iil)  Kerala  Bhavani  में,  E.  Scheme:
 It  envisages  west-ward  diversion  of

 the  waters  of  the  Bhavani  for  power
 generation.  The  scheme  envisages
 construction  of  a  6  meter  high  maso-
 nary  dam  and  a  power  station  with
 an  installed  capacity  of  00  MW.

 Indo  German  Agreement  for  mann-
 factare  of  Gas  Plant

 p
 5670.  SHRI  C.  K.  CHANDRAPPAN:  .

 Will,  the  Minister  of  INDUSTRY  AND
 CIVIL  SUPPLIES  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  an  agreement  for  manufacturing
 producer  gag  plant  has  been  signed
 between  Bird  Company,  Calcutta  and
 Reramische  Industries  Bedarfs,  West
 Germany  recently;

 (9)  if  80  the  factyg  thereof;  and

 (c)  the  reaction  of  Government's
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.C
 GEORGE):  (a)  to  (c).  A  proposal
 for  foreign  collaboration  has  been  re-
 ceived.  Tg  hag  beem  receiving  appro-  ,
 priata  consideration  of  the  Govern-
 ment.

 Activities  of  OLA.  in  Jamtara

 5671.  SHRI  BIBHUTI  MISHRA:  |
 Will  the  Minister  of  HOME  AFFAIRS  |
 be  pleased to  state:

 {a)  whether  Govermment’s  attention
 has  been  drawn  to  the  Searchlight  pub-
 lished  from  Patna  dated  26th  Feb-
 ruary,  1978,  page  8,  column  I  to  3
 under  the  heading  “C.I.A.  active  in
 Jamtara,  alleges  Congress  M.L.A.";

 (9)  if  so,  whether  Central  Govern-
 ment  have  received  any  report  from
 its  Central  Intelligence;  atid

 (९)  if  so,  the  facts  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (ce).
 Government  have  seen  the  relevant
 news  report.  Facts  are  being  ascer-
 tained.

 राज्यों  और  गांवों  में  टेलीविजन  सं दस
 लगाने  के  लिए  मानदण्ड

 5672.  श्री  विभूति  निभ  :  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे कि

 (क)  विभिन्न  राज्यों  कौर  ग्रामों  में
 टेलीविजन  लगाने  के  लिए  क्‍या  मानदण्ड
 बनाया  गया  है  ;

 (@)  क्‍या  28  फरवरी,  i975  तक

 बहुत  से  राज्यों  कौर  ग्रामों  की  सूची  में
 सम्मिलित  नहीं  किया  गया;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सभी
 क्षेत्रों  क ेलिए  एक  समान  नीति  अपनाने के
 लिए  क्या  कार्यवाही  करने  का  विचार

 है?

 सुचना  और  प्रसारण  मंत्रालय  में
 प  मो  (शी  धर्मवीर  सिह  )  :  (क)  भोर

 (ख)  .  इण्डियन  स्पेस  रिसर्च  झार्गनाइ-
 जेशन  उपग्रह  चार  टेल  बिजन  प्रयोग  के
 लिए  6  क्षेत्रों  के  ग्रामों  मे  2400  सीधे
 रिसेप्शन  सेट  लगाने  के  काम  में  लगी  हुई
 है  इन  ग्रामों  के  मन  चका  मुख्य  मापदण्ड
 बिजली  की  उपलब्धता,  भाषाई  निकटता,
 इंस् पा दि  थे  q

 दिल्‍ली,  श्रीनगर  तथा  बम्बई  के  वर्तमान
 टैलीविजन  केन्द्रों  के  सेवाद्ोत्रो  के  प्रन्दर  भी

 कुछ  सामान्य  सामुदायिक  टेलीविजन  सैट

 लगाए  था  हैं।  सामुदायिक  टेलीविजन  रोजना

 के  अ्र्वेबत  निकट  भविष्य  में  चालू  होने
 वाले  हैं,  |... ह  के  सेवा  क्षेत्रों  के  भ्रमर  भोर

 Whiter  ge  ant  का  ख़्याल  है  t
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 (ग)  सरकार  ग्रामीण  क्षेत्रों  में
 टेलीविजन  के  प्रभाव  तथा  उसकी  उपयोगिता
 बढ़ाने  के  माध्यम  के  रूप  में  सामुदायिक

 टेली  ब्ज्ञत  योजना  पर  बहुत  जोर  देती  है,
 परन्तु  केन्द्र  तथा  राज्यों  के  पस  उपलब्ध
 सीमित  धनराशि  के  कारण  इसका  झा कार

 सीमित  है

 दामोदर  घाटी  निगम  के झाघोम  चल  रहे
 मिडल  और  हाई  स्थल

 5673.  श्री  रामावतार  शास्त्री
 क्या  ऊर्जा  मन्नी  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  दामोदर  घाटी  निगम  के
 अधीन  पंचेत,  कोलार,  तिलैया  और  दुर्गापुर
 मे  मिडल  शोर  हाई  स्कूल  संचालित  हो
 रहे  हैं;

 (ख)  गया  पंचेत  मिडल  इंगलिश  स्कूल
 को  छोड  कर  मिडल  स्कूल  कोलार,  मिडल
 और  हाई  स्कूल  तिलैया  तथा  सिडल  और
 हाई  स्कूल  दुर्गापुर  मे  उर्द  भाषी  छात्रों  को  पढ़ाने
 के  लिए  चु  शिक्षकों  को  नियुक्ति  नहीं  की
 गई  है;

 (ग)  यदि  हा,  तो  इ्म्क  क्या  कारण
 हैं  ;

 (घ)  कया  निगम  के  स्कूलो ंमें  जो  स्नात-
 कोत्तर  शिक्षक,  हिन्दी,  श्रम्रेजी,  सर कृत,
 बंगला,  भूगोल,  राजनोति  शास्त्र.  भ्रम-शास्त्र,
 फिजिक्स,  केमिस्ट्री  आदि  हाने हूं  उन्हे
 सीनियर  स्कैल  दिया  जाता  है  भर  उर्दू  शिक्षकों
 को  जूनियर  स्केल  दिया  जाता  है;  शौर

 ($)  यदि  हा,  तो  इस  भेदभाव  की  नीति
 के  क्या  कारण  हैं  ?

 ऊर्जा  मंत्रालय  में  उपमंत्री  (को
 सिद्धदबर  प्रसाद:  क)  दामोदर  चढी
 निगम  पंचेत  और  मिलेगा  में  मेडिकल  शौर
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 हाई  स्कूल  चलाना  है  ।  दुर्गापुर  में  केवल

 हाई  स्कूल  है  तथा  कतार  में  केवल  मिडिल
 स्कूल  हैं  |

 ख)  पंचेत  के  मिडिल  शीर  हायर
 सैकण्डरी-दलों  स्कूलों  में  उद  के  अध्यापक

 है  ।  कानार  के  मिडिल  स्कूल  में  भी  उर्दू
 जानते  वाला  एक  अध्यापक  है  |  तिलया
 और  दुर्गापुर  के  स्कूलों  में  उर्दू  के  प्राध्यापकों

 की कई  गि नहीं  है  |

 (7)  जहां-कही  प्रा वश्य कता  है  वहा
 निगम  द्वारा  उद  के  भ्रध्यापक  नियुक्त  किए
 गए  हैं।

 प)  बिहार  शौर  पश्चिमी  बंगाल  में

 हायर  से  प्री  प्रणाली  को  समाप्ति  से

 पहले  नियुक्त  भाषा  प्राध्यापकों  वेतन  का

 उच्च  बे तन मात  निरन्तर  दिया  जा  रहा  है।

 हायर  सैकण्डरी  प्रणाली  की  समाप्ति  के  बाद,
 तिलैया  में उर्दू  अध्यापकों  भ्र ौर  संस  त  झ्र ध्या पक
 के  पद  स्नातक  अध्यापक  के  वेतनमान  में

 स्वागत  किए  गा  हैं  1

 (४)  भेदभाव  की  काई  नीति  नहीं
 बरती  जा  रही  है  ।

 Collaboration  propessla  with  Foreign
 Companies

 5674.  SHRI  NOORUL  HUDA:
 SHRI  RAJDEO  SINGH:
 SHRI  N.  FE.  HORO:

 Will  the  Minister  of  INDUSTRY
 AND  CIVIL  SUPPLIES  be  pleased  to
 state;

 ta)  the  number  of  collaboration
 Proposals  with  foreign  companies,  ap-
 proved  by  Central  Gevernment  in
 i974;

 (b)  how  many  proposaly  involve
 foreign  equity  participation  and  the
 amount  involved;  and

 (९)  the  names  of  countries  and  the
 tnajor  firms  (foreign)  involved?

 {HE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
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 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  (a)  The  totol  number  of
 foreign  collaboration  proposals  ap-
 proved  by  the  Government  of  India
 during  the  year  I974  is  359.

 (b)  Out  of  359  cases,  fifty-four  cases
 involved  foreign  equity  participation
 totalling  Rs.  669.34  lakhs.

 (c)  Quarterly  statements  of  foreign
 collaboration  proposals  approved  by
 the  Government  during  the  year  974
 indicating  the  name  of  the  Indian
 party,  the  name  and  country  of  the
 foreign  collaborator,  the  item  of
 manufacture  and  whether  the  pro-
 posal  also  involves  foreign  capital
 participation,  are  available  in  the
 Parl.ament  Library.

 Use  of  Language  in  Amam
 5675.  SHRI  NOORUL  HUDA:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  Prime  Minister  had
 received,  during  the  past  one  year,
 representations  from  linguistic  mino-
 rities  sy,  Assam  alleging  compulsary
 introduction  of  the  majority  language
 on  all  Lingwstic

 ang  A
 students

 studying  in  Secondary  Schools  against
 their  will  ang  consent  and
 alleging  discriminatory  syllabus  in

 _
 Schools  affecting  minority  stu-

 ta;

 (b)  whether  Union

 situation

 TARY  AFFAIRS  (HRI  OM
 MEHTA);  (४)  ta  (ec),  Representations
 have  been  revvived  alleging  coripul-
 sory  introduction  of  the  majority  lan-
 guage  in  Becondary  Schools  of  Assam
 and  further  alleging  discriminatory



 Re.  Shri  Morarji =
 Desai’s  ह.

 ytabus  In  the  Schools.  It  is,  how-
 wer,  understood  from  the  Govern-
 ment  of  Assam  that  the  status  quo  has
 seen  maintained  during  ‘1974-75,  The
 Central  Government  is  im  touch  with
 the  state  authorities  with  a  view  to
 finding  an  amicable  solution  to  the
 problem

 Riots  in  the  Capital

 5676.  SHRI  NOORUL  HUDA  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 १  (a)  the  total  number  of  incidents  of
 jeots  in  the  Capital  during  the  last
 khree  years,  and
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 (b)  the  total  number  of  meidents  of
 injury  and  deaths,  ransacking  and
 looting  of  shops  and  houses  due  to
 rioting  during  the  last  three  years,
 year-wise?

 2t0

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  (a)  and  (b)
 I20L  incidents  of  motng  occurred  in
 Delh)  duting  the  last  three  years  As
 a  result  38  persons  died  and  4650
 person-  received  injumes  2  houses
 and  70  shops  were  ransachea  ‘Year-
 wise  break  up  of  the  incidents,
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 RE.  SHRI  MORARJI  DESAIS'  FAST

 at  ay,  feat  (बाका)  प्रत्यक्ष

 महोदय,  श्री  मोरारजी  देसाई  के  अनशन  के
 बारे  में  हम  ने  जो  स्थगन  प्रस्ताव  दिया  था,

 ;उसका  क्या  सुधा?

 SHRI  JYOTIRMOY  BOSU  (Dia-
 ‘0nd  Harbour):  I  gave  notice  of  an
 |  adjournment  motion  on  Mr.  Morary

 Deest's  fast.  It  is  a  very  serious
 renter,

 SHRI  P.  हू,  DEO  (Ealahand):  I
 gage  notice  of  a  motion  on  Mr
 Moranji  Desai's  fast....

 SHRI  JYOTIRMOY  BOSU  He  has

 wa  ry,  लिये  :  राज  श्री  मोरारजी  देसाई
 के  अनशन  on  तीसरा  दिति  है,  हम  लोगो  ने

 ५
 के  अह्ले  ते  लिख  कर  दिया  है--हस

 .  |
 माथ  होता  चाहिए  कि  भाप  उसे
 ह

 SHRI  P  K.  DEO  Why  is  the  Gov-
 ernment  arrogating  to  itself  the
 powers  of  the  Election  Commission?
 There  should  be  a  discussior  There
 should  be  a  discussion  on  Mr  Morary)
 Desais  fast  There  are  thousands  of
 people  who  have  gone  on  fast
 throughout  the  country  (Interrup-
 thon)

 MR  SPEAKER  All  of  |v.  may
 Please  sit  down  When  all  of  }ou  are
 speaking  I  am  not  able  to  hear  any
 bedy  Order  please

 PROF  MADHU  DANDVATE
 (Rajapur):  We  have  given  different
 types  of  notices,  Sir.  We  only  request
 you  to  kindly  tell  us  in  which  parti-
 cular  form  you  will  permit  us  to  raise
 the  sssue.

 sit  weer  बिहारी  वाजपेयी  :  (ग्वालियर
 अध्यक्ष  जी,  मामला  बहुत  गम्भीर  है,
 भओोरारजी  भाई  के  अनशन  पर  सदन  विचार  न
 करें,  ऐसा  नहीं  हो  सकता  हमारी  मांग

 है  कि  भ्रम  काम  रोको  प्रस्ताव  स्वीकार  करे।

 मध्य  सही दय.  वह  तो  मैंने  नही  किया
 है
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 SHRI  JYOTIRMOY  &BOSU:  Mr.
 Morarji  Desai  has  already  lost  two
 pounds.  We  cannot  be  silent  specta-
 tors,  Government  is  resorting  to  all
 sorts  of  pretexts  and  they  have  mo-
 bilised  their  entire  propaganda  cam.
 paign,  their  television  and  radio
 network,

 SHRI  P.  K.  DEO:  Government  is
 absolutely  callous,

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 Mr.  Morarji  Desai  has  gone  on  fast
 only  to  safeguard  democratic  values
 of  our  country.  This  is  a  matter  of
 serious  concern  to  the  entire  House.
 (Interruptions)

 MR.  SPEAKER:  Please  sit  down.

 शाप  सब  इकट्ठा  बोलत ेहैं  जिस  से  समझने
 में  मुश्किल  हो  जाती  है।  कोई  क्या  कह
 रहा  है  कुछ  समझ म  नहीं  भाता।  जहां तक
 एडजारनमेण्ट.  मोशन  का  सवाल  है,  मैंने

 पहले  ही  दिन  उस  को  स्वीकार  नहीं  किया
 था  क्योंकि  इम  में  गवर्नमेंट  का  पूरा

 कायनिजेस्स  नहीं  जाता  है  !

 It  is  not  failure  of  the  Government
 if  somebody  goes  on  fast.  Hlow  can
 it  be  a  failure  of  the  Government  if
 somebody  goes  on  fast?  Will  all  of
 you  kindly  sit  down"  °

 SHRI  P.  K.  DEO:  We  want  to  know
 how  does  the  Government  propose  to
 deal  with  this  issue?

 SHRI  PILOO  MODY  (Godhra):  Are
 you  deliverately  twisting  the  issue?
 (interruptions)

 MR.  SPEAKER:  Mr.  Mody,  kindly
 sit  down.  Please  resume  your  seat.
 Nothing  will  go  on  record  so  long  as  I
 am  standing.  Please  sit  down.

 So  far  ag  fast  is  concerned,  as  I
 said,  it  ia  not  the  failure  of  the  Gov-
 ernment.  As  for  the  other  matter,
 about  Gujarat  elections,  you  had  a
 number  of  opportunities  and  you  had
 discussed  that,  if  not  once.  And  it
 hes  been  continuing  for  quite  some
 time,  Kindly  listen  to  me.  You  had
 pean  discussing  it.  It  ls  not  some-
 thing  which  has  abruptly  arisen,  It
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 wag  discussed  on  the  last  two  or
 occasions.  You  can  refer  to  it
 if  you  like  in  some  form  but  not
 the  form  of  an  adjournment,  This
 has  not  suddenly  arisen;  this  ig  a  con-'
 tinuing  matter.  You  can  refer  to  it  is
 some  form  and  not  in  the  form  of  an
 adjournment  motion.

 SHRI  ए,  5.  MAVALANKAR  (Abme-
 dabad):  What  as  happened  to  our
 calling  attention  notices?

 aft  ay  fend  भ्रध्यक्ष  महोदय,
 |

 धाप  पहले  मेरा  सुझाव  सुभ  लें।  बाप  इस
 के  बारे  में  ध्यान  सा कर्षण  का  नोटिस  मान
 लीजिए,  उसके  बाद  सरकार  का  जो  जवाब,
 जायेगा,  उस  को  हम  सोग  देखेंगे,  उस के
 बाद  श्राप  का मरो कों  प्रस्ताव  के  बारे  में  निर्णय
 दें  1

 अध्यक्ष  महोदय  :  इसी  क  म-रिको
 प्रस्ताव  नही  हरा  सकना  ।  फिर  ्  बेशक

 लिए  में  देखना  कि  कथा  रास्ता  शिव  ले  है।
 क्रि  अटल  बिहारी  बाजपेयी  इस  सारे

 मामले  से  एक  बुनियादी  सवाल  जड़ा
 हुमा  है--चुनाव  कब  होने  चाहिएं--यह  कौन  |
 तय  करेगा?  कया  -  हु  सरकार  तय  करेगी?
 क्या  सरकार  अपनी  पार्टी  के  हितों  के  हिसाब
 से  तय  करेगी  ?

 भ्रध्यक्ष  महोदय  :  देखना  यह  है  कि  यह
 मामला  कहां  तक  इस  हाउस  में  भरा  सफता  है  t  .
 जिस  मसले  को  बाप  उठा  रहे  हैं,  यह  मसला  |
 झाज  का  नहीं  है,  इस  पर  दो-तीन  दफ़ा  पहले
 भी  बहस हो चुकी है, हो  चुकी  है,  गुजरात के  बजट  पर
 भी  मह  मामला  पाया  भा,  उस  से  पहले
 भी  भागा  था,  कर  भागे  भी  शाप  उठाना

 चाहते  हैंतो  देखेंगे  कि  किस  तरह  से  उठ
 सकता  है।  लेकिन  एडजानेमेप्ट  मोज़न
 इस  पर  कैसे झा  सकता  है  1

 थी  झल  बिहारी  बाजपेयी  :  तब  प्राय

 इस  पर  चर्चा  का  मौका  दीजिए  ।

 eran  ayer:  sore  चर्चा  होने

 मे  यह  बात  खत्म  हो  जाती  है  तो  |...  के  लिए
 कोई  रास्ता  निकालेंगे।  ने  हमेशा  जीवित

 रहे,  सलामत  रहें,  हुजरे  नेता  हैं,  इस  में।
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 कोई  दो  रायें  तहीं  हैं।.  बाकी  जहां  तक
 बहस  का  सवाल  है,  अगर  बहस  से  मसला  हल
 हो  सकता  है  तो  मैं  उस  पर  विचार  कर  सकता
 हैं,  लेकिन  प्राय  ने  जो  कानून,  जो  प्रोसीजर
 बनाया  हुसना  है,  उस  के  मुताबिक  ही  चलूंगा
 जब  भी  मैं  अपनी  मर्जी  से  प्रोसीजर  के  बाहर

 जाता  हूं  तो  श्राप  मुझे  फौरन  प्वाइन्ट-बाउट
 करते  हैं  लेकिन  जब  ग्राम  की  मर्जी  होती  है
 तो  आप  कहते  हैं  कि  बेशक  बाहर  चले  जाइये-....
 तो  इस  के  लिए  कोई  रास्ता  निकालेंगे  q

 को  मोम  अहमद  झमोग  (श्री  नगर):
 स्पीकर  साहब  में  कभी  श्री  मोरारजी  भाई
 के  यहां  से  न  रहा  हूं  ।  मैंने  उन्हें  देख  साहब
 का  एक  खत  दिया  है,  जिस  में  शेख  साहब
 ने  उन  से  गुजारिश  की  है  कि  वे  अपना  फास्ट
 तके  कर  दे।  मैंने  मोरारजी  भाई  की  हालत  देखी

 है।  शेख  साहव  ने  अपने  खत  में  मोरारजी  भाई
 से  यह  भी  कहा  है  कि  इस  वक्‍त  वक्‍त  का  तकाज़ा

 बह  है  कि  डे साकरे टिक  इ  स्टीचूशन्ज़  को  स्टेशन  न
 किया  जाय,  लोगों  में  डेमोक्रेसी  की  भावना
 को  स्ट्रेक्चर  किया  जाय  t  मोरारजी  भाई  ने
 जबाव  में  कहा  कि  मैं  इसी  मकस॒द  के  लिये
 फस्ट कर  रहा  हूं  -  इस  लिये मैं  चाहता हूं  कि

 इस  मामल  पर  बहस  जरूर  की  जाय  ताकि
 चवर्नमेन्ट  को  भी  मौका  सिले  और  डायलोग

 हो  1  मोरारजी  भाई  फास्ट  कर  रहे  हैं  एक  खास

 क्यूं  के  लिये  हम  सभी  चाहते  हैं  कि  यह  फास्ट
 आत्म  हो  इसलिये  हम  सब  को  मदद  काम

 चाहिये  ताकि  यह  ट्रेजिडी,  इंटेल,  डेलीकेट

 सिचुएशन  जो  पैदा  हो  गई  है  यह  किसी  तरह
 से  खत्म  हो  ।  यह  किस  तरह  से  खत्म  हो  इस

 हुकूमत
 “.« चाहते  हैं  इसलिये  बह  हमारे  नुक्ते नजर  को  सुने

 जिस  से  बह  ट्रेजिडी  न  हो  -  इसलिये  शाप  रूल
 की  बंदिश  रहने  दीजिये  कौर  किस  तरह  से  यह

 a  मसला  हल  हो  इस  बात  को  जहर  ने  रख
 a  और  कोई  रास्ता  निकाले  1

 qe  महाशय  :  जी  हाँ,  में  ने
 भज्जी  तरह

 में  रख
 कर  ही  यह  न्‍्यवेशन  किया  हैं।

 Re.  Shri  Morar  ©  CHAITRA  1,  4097  (SAKA)

 की  मदद  करना

 Re.  Shri  Morar}i  2I4
 Desai’s  Fast

 SHRI  PILOO  MODY:  Mr.  Speaker,
 Sir,  adjournment  motion  has  been
 given.  Call  attention  motion  has  been
 given.  Motion  under  Rule  84  hes
 been  given.  Notice  under  Rule  377
 has  been  given.  I  do  not  know  how
 many  other  requests  are  there,  that
 do  not  fall  within  the  Rules,  for  being
 able  to  discuss  thig  particular  matter.
 By  turning  down  one,  you  seem  to
 give  no  consideration  to  the  other
 forms  in  which  it  is  sought  to  be  dis—
 cussed,  Are  you  suggesting  that  this
 subject  is  not  worth  discussing  at  all
 and  that  this  Parliament  should  take
 no  cognisance  of  this  fact?

 MR.  SPEAKER;  Who  suggested  it?

 SHRI  PILOO  MODY:  Every  con-
 ceivable  form  of  notice  has  been  given
 to  you.

 MR.  SPEAKER:  In  regard  to  ad-
 journment  motion,  I  gave  the  reasons
 for  that.  You  should  work  out  a  way.
 Yesterday,  you  had  nine  hours,  To.
 day,  let  us  do  some  other  business.  I
 am  not  against  reasonable  solution
 that  could  be  found  within  the  pro-
 cedure.  I  do  not  debar  expression  of
 your  opinion  in  thig  House.  After  all,
 I  am  also  bound  by  certain  things.
 Anything  done  today  may  be  quoted
 tomorrow.  You  will  never  spare  me.
 even  if  there  is  a  liftle  bit  slide  this
 side  sometimes,  I  assure  you  that  this
 is  not  the  intention  at  afl.  You  can
 rise  it  under  Rule  377..  I  have  no
 objection.

 SHRI  PILOO  MODY:  Then,  I  take
 it  that  you  will  work  it  out  with  us  as
 to  how  it  should  be  brought  up.  (In-
 terruptions)

 MR.  SPEAKER:  May  I  tell  you  one.
 thing?  Tomorrow,  if  you  want  some-
 thing,  then,  there  is  enough  time  afler
 the  business  is  announced.  But,  if
 you  want  Call  Attention,  it  can  come.
 only  next  week.  Otherwise....  Don't
 be  impatient.  Mr.  Bosu,  will  you
 kindly  change  your  habit  of  standing:
 when  I  am  standing?  Otherwise,  we
 wil]  not  have  the  long  list  of  the
 speakers  after  the  business  is  an

 nounced.  7
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 SHRI  INDRAIIT  GUPTA  (Alipur);
 Whatever  our  views  on  thig  may  be,
 it  is  definitely  a  matter  of  urgent  pub-
 lic  tmportance.  That  cannot  be  denied,
 To  take  it  up  as  one  of  the  items  fol-
 lowing  the  Minister's  statement  about
 next  week’s  business,  is  not  appro-
 priate.  Tomorrow,  the  only  techm-
 cal  difficulty  may  be  that  there  is  also
 a  shori  notice  question  That  short
 notice  question,  with  Mr,  Sathe’s  co-
 operation,  can  be  shifted  40  the  neat
 day,  and  you  can  admit  the  call  at-
 tention  motion  for  tomorrow  What
 is  the  difficulty?

 SHRI  VASANT  SATHE  ({aAhola):
 If  a  short  notice  question  is  asked  on
 this,  I  am  willng  to  accommodate

 SHRI  INDRAJIT  GUPTA:  That  can
 also  be  done,

 ही  |...  बिहारी  बाजपेयी  :  यक्ष  जी,
 अगर  गुजरात  के  चुनाव  के  बारे  मे  भी  ऐसा
 एकोमसोडेशन  दिखाये  तो  फिर  भ्रनशन  का  भी
 औ  कोई  हल  निकल  सकता  है

 MR.  SPEAKER:  You  agree  to  your
 short-notice  question  fixed  for  to-
 morrow  to  be  shifted?

 SHRI  VASANT  SATHE:  Yes,  it
 may  be  shifted  to  the  llth

 MR.  SPEAKER:  It  is  for  me  to  ad-
 just  the  date  I  cannot  commit  my-
 self.

 SHRI  VASANT  SATHE  My  only
 request  is  that  my  name  also  should  be
 included  in  the  calling  attention

 MR.  SPEAKER:  No  bargaining.

 की  अटल  बिहारी  बाजपेयी  :  अध्यक्ष  जी॥

 हम  सोम  4  बजे  तक  फिर  से  नोटिस दे  सके  यह
 साप  को  नियम  में  थोड़ी  ढिलाई  करनी  पढ़ेगी
 कयोंकि  राज हम  ने  ऐड जमे स्ट  मोशन  दिया था  q

 MR.  SPEAKER:  Notice  are  already
 there  and  they  have  to  be  ballotted.

 SHBI  PILOO  MODY:  There  is  an-
 Other  matter  also.  Yesterday  Mr.
 Sharad  Yadav  raised  the  matter  about
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 deletion  of  certain  portions  from  the
 newsreels  exhibited  in  M.P.

 MR.  SPEAKER:  I  have  allowed  it
 to  be  raised  under  Rule  377  by  the
 member  whose  name  came  first.  I
 think  it  is  Shr]  Laxminarayan  Pandeya,

 शो  रामावतार  शास्त्रों  (977;)
 अध्यक्ष  महिला  पानी  नही  मिल  रहा  है  .

 (ब्वगध।;न  )

 अध्यक्ष  महोदय  :  यह  ती  तो  ऐसा  ही  है,

 मेरे  घर  में  भी  पाती  नहीं  है,  बड़ी  मुश्किल  हों

 जाती  है  t

 gare  lea  पेश  (सावरिया।
 अध्यक्ष  महोदय,  मुझे  एक  सर्वामिशन  करना  है,
 कल  जो  मेरे  धारे  मे  सूचना  दी  गई  थी  कि  हमे
 किसी  मकान  में  लेजाया  गया  था  गिरफ्तारी
 के  बाद  यह  सूचना  गलत  थी  q  प्र हमद बाद  से  जो

 सूचना  भेजो  गई  थी  कि  गाय तयार  हवेली  के

 जिमखाना  हाल  में  २३।  गया  था  यह  सूचना
 बिल्कुल  वक़्त  थी  1  मुझे  जिमखाना  हाल  में

 नहीं  रखा  गया,  बल्कि  गायकवाड़  की  हवेली
 में  लेजा  केर  हम  सब  को  प्रोटीन  जिमखाना
 कोर्ट  मे  3  घंटे  तक  बैठाये  रखा  गया  ।

 अध्यक्ष  भमहोधय  :  भाप  मुझे  लिख  कर

 कीजिये मे  इस  बारे  में  सिनी  tack  cara  ea

 TE

 32.i8  bre.

 PAPERS  LAID  ON  THE  TABLE
 Ow  inpvstay  (Deva.orpMenr)  Ruxes,

 3४5

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.  MAL-
 AVIYA);  I  beg  to  lay  on  the  Table  a
 copy  of  the  OH  Industry  (Develop-
 ment)  Rules  i9T8  (Mindi  and  English
 versions)  published  in  Notification  No.
 G.8.R.  60(B)  in  Gazette  of  India  dated
 the  36th  March,  7768  under  gub-
 section  (8)  of  seciton  £34  of  the  Ol?
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 ता
 11 ड  Library.  See  No.  L'T-9377/

 IAS  (Frxaiion  of  Capre  STRENGTH)
 9TH  AND  l0TH  AMENDMENT  REGULATION,
 ३975  ano  TAS  (Pax)  4TH  AMENDMENT

 RULes,  975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA)  tz  to  Iny  on  the  Table
 a  copy  each  of  the  following  Notifica-
 tions  (Tint:  nd  Enghsh  versions)
 under  subse  tam  42)  uf  section  a  |
 the  AN  Incha  Services  Act,  1951: |

 (4)  The  Indian  Administrative
 Sciv.e  (Fixation  of  Cadre
 Strenwth)  Tenth  Amendment
 Remation,  1975.  pubnshtd
 in  Notification  "७  GS  R.
 365  on  Gazetie  of  India  dated
 the  om)  Marc!  2975

 (a>  The  Indiin  Adma.nuistrative
 Sersims  luxation  uf  Cadre
 ‘Str  cities  Ninth  Amencnient
 Reiiationg,  1975,  published
 in  Netieatien  Ne  GSR  469
 wm  Garette  of  India  doted  the
 the  22nd  “durch,  [¢74.

 an)  Th:  Indian  Administrative
 Svisice  (Pay)  Fourth  Amend-
 ment  Rules  I9T5  published  in
 Notfi  afien  Ni  G.S  RR.  376
 in  Guctte  of  India  dated  the
 2nd  March,  U875  [Pinced  in
 Librury,  See  No  LT-9378/
 75).

 Review  ann  Axxuv  Reeorr  or  Tan-
 wery  any  FOOTWEAR  CORPORATION  oF

 Invta  Ltp  KANFuR  For  1972-73

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  छे  r  MAU-
 RBA}:  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers
 (Hindi  and  Enelish  versions}  under
 sub-section  ren  of  section  6I9A  of  the
 Companies  Act,  956;—

 Papers  Laid  CHAITRA  I8,  2867  (SAKA)  Papers  Laid  28
 (i)  Review  by  the  Government  on

 the  working  of  the  Tannery
 and  Footwear  Corporation  of
 India  Limited,  Kanpur  for  the
 year  ‘1972-73,

 4)  .\nnual  Report  of  the  Tannery
 end  Footwear  Corporation  of
 In.  Lim.ted  Kanpur  for  the
 sear  1972-73,  along  with  the
 Aud.ted  Accounts  and  the
 commer‘s  of  the  Comptroller
 and  Auditur  General  thereon.
 [Placed  m  Library  See  No.
 LT  जरका गाहा,

 DELHI  MUnicrpat  Corrorstion  (PRE
 PARVIION  of  Etrctorat.  Rous}  Rurr3,

 975

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 {SHRI  का  HW  MOHSIN;  4  beg  to  lay
 on  the  Table  a  copy  of  the  Dethi
 Miunicips!  Corporation  (Preparation  of
 Electoral  Rol!s)  Rules  975  (Hindi  and
 Ensleh  verso!  ¢)  pubhshed  im  Noifica-
 jon  No  FL  2300/73  LSG  in  Delhi
 Garette  dated  the  ]9th  March,  3975
 under  cuh--rctien  (2)  of  section  479  of
 the  Deh  Municipal  Corporation  Act,
 W947.  [Place}  का  Library  See  No
 LT  atge  77]

 ६8६४  Trete  sted  (ann  AMP  DMENT)
 Rurres  I973  ann  Centra.  Demanps
 fon  Greta  oo  FApresprcr  eps  on  Isnt  ६७
 Doers  ant  Troicraris  DepanTMEevr  FOR

 ‘1975-76

 THE  DEPUTY  MIN'STER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  4
 heg  to  Lv  on  the  Table:

 (hs  A  एयर  of  the  Indian  Tele-
 graph  «Second  Amendment)
 Rules  975  (Hindi  and  English
 versions)  pubhshed  in  Notifi-
 eaten  No  GSR  342  in
 Gazette  of  India  dated  the
 ith  March,  975  under  sub-
 section  (5)  of  section  7  of  the
 Indian  Telegraph  Act.  1885,
 [Placed  in  Library.  See  No.
 LY.938i/75].
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 {Shri  Jagannath  Pahadiaj.
 (2)  A  copy  of  the  Demands  for

 Grants  for  exenditure  of  the
 Central  Government  on  the
 Indian  Fosts  and  Telegrahs
 Department  for  1975-76  (Hindi
 and  English  versions).  {Plac-
 ed  in  Library.  See  No.  LT-
 9382/75).

 NOTIWICATION  UNDER  R&EQUISITIONING
 AND  ACQUISITION  OF  IMMOVABLE

 Prorenry  Act,  952

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORES  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No,  8  O.  885  (Hindi  and  English
 versions)  published  in  Gazette  of  Indla
 dated  the  22nd  March,  975  under  sub-
 section  (2)  of  section  ॥7  of  the  Re-
 qusitioning  and  Acqgusition  of  Im-
 movable  Property  Act,  1982.  [Placed
 in  Library.  See  No.  LT-9383/76}.

 ara  निहारा  बाज पेयों  (ग्वालियर)  :

 झच्यक्ष  महोदय  जो,  इस  का  हिन्दी  कहा  है  ?

 भ्रष् पक्ष  महोदय  :  इस  में  हिन्दी  है  ।

 शो  ग्रस्त  बिहार।  वाजपेयी  मुझे  कीजिये

 भगत  मामद्ध में  याब  साहब  की  मुन्ने  खबर

 लेनी  है।

 Crertirigzo  Accounts  of  Inpian  INSTI-
 TuTe  or  TECHNOLOGY,  KANPUR  FOR

 397i-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  I  beg  tu  lay  on
 the  Table—

 ria)  A  copy  of  the  Certified  Ac-
 counts  (Hindi  and  English
 versions)  of  the  Indian  In-
 stitute  of  Technology,  Kanpur
 for  the  year  ‘1971-72  along  with
 the  Audit  Report  thereon,
 under  sub-section  (4)  of  suc-
 tion  23  of  the  Institutes  of
 ‘Technology  Act,  1961,
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 (ii)  A  statement  (Hindi  and  है
 glish  versions)  showing  rea-
 songs  for  delay  in  laying  the
 above  Accounts.  {Placed  in
 Library.  See  No.  LT-9384/
 76).

 श्री  अदल  विहारी  वाजपेयी.  इस  में  हिन्दी
 कहां  है?  इस  में  कि  लिखा  है  कि  उप युग  7  ले  जे
 सभा  पटल  पर  रखने  में  हुए  विलम्ब  के  कारण
 बतान जाला  एक  विवरण  |

 मध्यक  महोदय  :  अनाप  अग्रेज़ी  को  प्रिये
 उस  मैं  है।  हिन्दी  किसी  तरह  में  रह  गया होगा

 श्री  पटल  बिहारी  वाजपेयी  क्‍या  हिन्दी
 कौर  अंग्रेजी  मे  अलग  अलग  लिखा  हाता  है  I

 2.20  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  CLOSURE  OF  JAWAHARLAL
 Nenku  UNIveRsiTy

 SHRIS  M.  BANERJEE  (Kanpur):
 Sir,  I  call  the  attention  of  the  Minister
 of  Education,  Social  Welfare  and
 Culture  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  staiement  there-
 on:

 “The  reported  closure  of  Jawaher-
 lal  Nehru  University  and  the  steps
 taken  by  the  Government  in  this
 regard.”

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  s.  NURUL  HASAN):  The
 Students’  Unien  of  the  Jawaharlal
 Nehru  University  had  sent  to  the
 Vice-Chancellor  a  memorandum  dated
 the  l4th  October,  1974,  which  was
 referred  by  the  letter  to  a  Group
 comprising  students  and  feculty  mem-
 bers  which  made  detailed  recom-
 mendations  on  it,  The  recommen-
 dations  were  under  conslderatian
 of  the  Academic  Council  and  other

 22  proposals  to  the  Vice  Chanoallor  un
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 March  4,  ‘1975.  The  Vice-Chancellor
 'veferred  these  proposals  to  a  Com-
 mittee  of  Deang  and  students.  The
 Committee  did  not  make  recommenda-
 tions  on  two  of  the  issues  which  were
 already  under  the  consideration  of  the
 Academic  Council,  namely,  the  estab-
 lishment  of  a  statutory  body  to  eva-
 luate  grades  and  representation  of  the
 students  on  the  Executive  Council.
 While  the  Academic  Council  wag  dis-
 cussing  these  issues  on  April  4,  1975,
 he  meeting  was  adojurned  on  a  mo-

 tion  of  the  President,  Students  Union
 rfo  enable  the  students  and  Faculty  to
 "have  further  discussions.

 Before  the  adjourned  meeting  of  the
 Academic  Council  coulgd  take  place
 and  even  before  consultations  on  the
 question  of  the  setting  up  of  statutory
 body  to  go  into  the  question  of  grad-
 ing  could  be  held,  a  section  of  the
 leadership  of  the  Students  Union  re-
 sorted  to  direct  action  On  the
 morning  of  April  7,  975  it  was  dis-
 covered  that  a  group  of  students  had
 blocked  entry  to  the  administrative
 office  of  the  University  According  to

 ‘the  University  authorities,  the  con-
 |  tention  of  the  students’  Jeaders  was

 that  unless  two  of  their  demands,
 namely.  the  establishment  of  the  sta-

 tutory  body  mentioned  earlier  and  the
 ’supply  of  good  food  at  Rs  i90  pm.
 .were  granted,  the  administration
 would  not  be  allowed  to  function

 In  view  of  the  fact  that  the  Uni-
 versity  wag  not  hong  allowed  to
 function  by  the  students,  the  Vice-
 Chancellor,  in  consulation  with  the
 ‘Rector,  the  Deang  of  Schools  and  the
 Dean  of  Students  decided  to  close  the

 |  University  sine  die.  Students  have

 |  been  asked  to  vacate  the  hostels.

 The  closure  of  the  University  and
 hother  steps  taken  by  the  Vice-Chan
 cellar  were  reported  by  him  to  the
 Executive  Council  at  its  adjourned

 held  on  April  w  1975.  The
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 The  University  authorities  are  keen

 that  it  should  reopen  as  soon  ag  con~
 ditions  are  restored  for  its  proper
 functioning.

 It  is  unfortunate  that  the  experi-
 ment  of  student  participation  in  the
 affairs  of  the  University  undertaken
 in  the  Jawaharla]  Neshru  University
 is  sought  to  be  jeopardized  by  the  un-
 thinking  action  of  a  section  of  student
 Jeadership  No  University  can  func-
 tion  normally  when  intimidation  re-
 places  dialogue  and  arguments  are
 given  up  in  favour  of  pressure  tactics.
 Government  earnestly  hope  that  the
 general  body  of  the  students  will  join
 the  teaching  community  in  ensuring
 that  the  University  begins  to  function
 normally

 SHRI  S.  M  BANERJEE:  Suir,  I
 have  heard  the  statement  with  rapt
 attention  I  am  one  of  those  who
 want  that  there  should  be  no  trouble
 in  untversities,  especially  in  a  univer-
 sity  associated  with  the  name  of  the
 late  lamented  Jawaharlal  Nehru,
 which  is  so  dear  to  us  I  have  also  read
 the  statement  issued  by  my  hon  fri-
 end  Dr  Nag  Chaudhuri  for  whom  I
 have  great  regard  and  other  profes-
 sor,  of  the  University  who  are  near
 and  dea:  to  mc  According  to  the
 mumister’s  statement,  the  two  demandg
 which  are  pending  ate  the  establish-
 ment  of  a  statutory  body  and  the  sup-
 ply  of  gong  feod  at  Rs  00  per  month
 and  unless  these  two  demand:  were
 granted.  the  adnunistration  would  not
 be  allowed  to  function  The  demand
 for  good  food  is  a  genuine  demand.
 You  know  the  incomes  of  the  varents
 of  these  students  Thev  are  not  the
 sons  Of  Birlas  or  Tatas  or  Ministers.
 They  come  from  middle-class  families.
 They  want  that  through  some  subsidy
 they  should  he  given  sood  teod  at
 Rs  200  per  month  Let  them  with-
 draw  the  subsidy  from  the  parliament
 catering  «stem  because  Members  of
 Parliament  are  well  looked  after,  paid
 well  and  clad  well.  But  you  are  80
 king  and  you  are  giving  this  subsidy
 for  the  food  served  to  MPs.  77  the
 students  want  some  good  food  at
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 [Shri  8.  M,  Banerjee].
 Re.  00  per  month,  should  not  this
 demand  be  considered  sympathctical-
 ly?

 The  closure  of  this  university  8  most
 unfortunule,  because  if  I  healg  the
 munister  aright,  he  said  that  the  Vice-
 Chancellor  took  this  decision  relu-
 ctantly,  if  the  students  wanted  to  have
 their  demands  discussed  and  started  a
 dharna  af  a  particular  place,  slould  it
 warrant  the  closure  of  the  university
 and  extreme  action  like  closing  the
 mess?  I  am  told  the  mess  is  xoing  tu
 be  closed  and  messagcs  have  been
 sent  to  the  parents  and  guardians  of
 students  including  girls  to  take  away
 then  watds  Order,  have  been  given
 to  vacute  the  hostel,  If  they  use  the
 police  and  the  CRP  to  foree  the  stu-
 dents  to  vaccate  the  nostel  what  will
 happen  to  the  campus?  What  will
 happen  to  the  oud  name  of  the  गान
 situation  numed  aiter  the  late  lament-
 ed  Jawnurltal  Nehiu’  I  request  the
 minister  tu  see  that  no  uctons  of  that
 kind  are  taken  to  vaccite  the  no  tel.  to
 close  the  mess  ari  so  un  =  Tuese  steps
 are  bound  te  aggiavute  the  ‘uation
 I  met  some  of  the  student,  aud  they
 are  prepared  for  a  dialugue  Why
 should  not  the  university  autrorities
 stait  a  dialogue?  The  statement  says:

 “No  univer  ity  can  funct  cn  nor-
 milly  when  intimidation  replares
 diglovue  ula  argument,  ३७  given
 up  in  faton:  of  prossure  ta  tice  ”

 The  simt  thing  Was  oid  durng  the
 railway  stoke  The,  wanted  to  have
 @  dialogue,  but  thiv  arrests]  Mr.
 George  Fernandes  Do  they  vant  a
 siralar  thing  to  happen  here”  1  re-
 quest  the  Minister  who  nas  been  able
 to  solve  muny  complicated  problems,
 more  serious  in  nature,  more  sensitive
 in  nature,  not  to  precipitute  matters
 by  dictating  the  students  Megses
 should  not  be  closed,  Dialogue  should
 be  started  immediately  with  the  stu-
 dents.  I  would  request  him  with  all
 humility  at  my  command,  and  with  all
 honestly  at  my  command  not  to  stand
 op  aby  prestige,  Let  the  Vice  Chancellor
 ho  has  beer  awarded  Padma  Vibhu-
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 shan  recentiy—I  know  him  well;  he  is
 a  gop  of  a  worthy  father—come  for.
 ward  and  start  dialogue,  I  know  him
 from  the  days  when  he  was  Scientific
 Adviser.  He  was  one  who  used  to
 negotiate  for  hours  together  and  he
 was  never  tired  of  negotiations.  I  do
 not  know  why  in  this  particular  case
 such  a  hasty  action  or  unfortunate  ac~
 tion  hag  been  taken  I  quote  from
 the  statement  given  by  the  All  India
 Students  Federation  It  says  that
 dialogue  should  be  started  and  at
 should  be  started  immediately.  These
 two  things  are  very  clear.  ’

 Now,  my  question  is;  Whether  the
 hon  Education  Minister  will  intervenc
 info  the  matter  directly  or  througt

 the  Vice-Chancellor  or  through  =  th
 officials  so  that  the  matter  is  seltle:
 ummediately?  Whether  he  would  like
 to  continue  the  closure  uny  more  7
 he  would  request  the  Institute  Auth
 tities  to  see  that  the  University
 opened  immediately?  Whether  he  wi!
 give  an  assurance  —a  solemn  =  assur.
 ance—i0  this  House  that  no  step  vi
 he  taken  to  precipitate  action  and  th:
 students  will  be  allowed  to  stay  wher
 they  are  amd  messes  will  Le  continu
 el?  To  am  not  going  to  threaten  th:
 hon,  Minister  but  I  would  reque+t  hin
 to  answer  these  points.  L  wouk
 request  him  in  all  geriousness  to  kind
 ly  see  that  the  situation  is  not  aggra
 vated  any  further.  With  these  word:
 Il  would  request  him  to  answer  an
 settle  this  problem  also

 PROF  S  NURUL  HASAN:  My  hor
 friend  hag  raised  a  number  of  point:
 I  shall  make  a  brief  observation  an
 supply  information  on  most  of  them

 He  has  quite  rightly  drawn  th
 attention  of  the  House  to  the  fact  th.
 there  are  very  large  number  of  sti
 dents  belonging  to  middle  class  family
 and  that  food  given  to  them  should  |
 subsidised,  In  this  connection,  I  wou.
 beg  to  bring  to  his  notice  the  fact  thi
 the  Jawaharlal  Nehru  University

 a
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 families,  gives  a  number  of  scholar.
 abips  and  its  proportion  is  very  much
 Righer  than  it  has  been  possible  in
 other  Universities  to  provide.  50  per
 cent  af  the  students  in  the  pre-research
 courses  are  in  receipt  of  merit-cum-
 means  scholarships—that  is  to  say,
 weual  formula  of  Rs.  ‘500/-  income--
 and  these  students  apart  from  getting
 scholarships  ranging  from  Rs.  100/-  to
 Re.  110/  ,  are  charged  reduced  fees  as
 room  rent  and  other  charges  as  well
 as  freeship.  At  the  same  time,  so  far
 as  food  ig  concerned,  an  indirect  sub-
 sidy  is  given;  that  is  to  say,  the  kit-
 chen  staff  and  the  bearers  are  paid  for,
 not  by  the  students’  mesg  but  by  the
 University,  and  this  keeps  the  over
 head  costs  fairly  low.  In  addition  to
 this,  regular  supplies  from  ration  shops
 have  been  arranged  for  the  students.
 The  super  bazaar  supphes  a  number
 of  articles  of  essential  needs  to  the
 students  at  an  average  discount  of  5
 to  0  per  cent,

 SHRI  8.  M.  BANERJEE;  What  do
 they  pay  per  month?

 PROF.  8.  NURUL  HASAN:  I  was
 just  coming  to  that  The  menu  that
 has  been  asked  for  by  the  Students’
 Mesa  Committee  and  the  Students’
 Unien  cannot  certainly  be  accommoda-
 ted  within  Rs  00  I  would,  with  your
 Permission.  read  out  the  suggested
 menu,  which  has  been  asked  to  be
 supplied  within  Rs.  100,

 Breakfast:  eggs,  jam,  bread.  mak
 with  sugar  on  two  days,  eggs.  ghee,
 jam,  bread  and  milk  on  three  days:
 fruit,  ghee,  bread,  milk  and  vegetables
 on  one  day;  cutlets,  dosa,  sambar,
 vegetable  etc.  on  one  day.

 The  cost  of  this  comes  to  Rs.  .47
 per  breakfast,

 Lach;  vegetable  and  curl  for  three
 days;  vegetarian  for  two  days,  paneer.
 fish  for  one  day;  meat  pulao  and  purl
 for  one  day;

 ‘The  avetage  cost  of  lunch  per  day
 cons  to  Ke.  1a
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 Dinner:  egg  curry  one  dey;  mutton

 two  days;  vegetables  and  soup  two
 das;  vegetables  one  day;  soup,  cutlet
 ete.  one  day.

 The  average  per  day  comeg  ta
 Rs.  1.85,

 The  total  for  breakfast,  lunch  and
 dinner  comes  to  Rs  4,76  per  day  or
 Rs.  42.80  for  30  days  and  Rs.  47.56
 for  1  days.

 The  point  is  that  it  is  impossible  to
 supply  this  type  of  menu  within
 Rs.  100.  What  the  University  autho-
 rities  are  willing  to  do  ig  to  ensure
 that  nutritious  food  is  available  within
 Rs,  100.  But  it  cannot  be  the  parti-
 cular  menu  that  has  been  suggested.

 SHRI  S.  M  BANERJEE:  How  much
 did  they  spend  per  day  on  food  for
 Haji  Mastan?

 PROF,  S.  NURUL  HASAN:  I  can-
 not  talk  of  my  hon.  friend's  friends;
 he  can  speak  for  them.

 The  University  authonties  feel  that
 let  the  students  run  their  own  messes
 and,  whatever  may  be  the  cost,  let
 them  share  it  armong  themselves  The
 subsidy  in  the  form  of  staff  is  already
 available  to  the  students.  Ag  I  sub-
 mitted,  the  number  of  scholarshipg  is
 very  high.

 The  hon.  Member  referred  to  nego.
 thiations  He  wants  immediate  nego-
 thations.

 Just  as  I  was  coming  here,  I  heard
 that  the  Vice-Chancellor  went  to  his
 office,  and  @  group  of  students  started
 shouting  slogans  demanding  that  he
 should  go  back.  There  are  some  basic
 values  of  qa  university  system  Are
 we  going  to  forget  all  about  those
 values  in  the  name  of  negotiation?
 One  section  of  the  student  union
 Jeadurship  has  seid  that  it  will  make
 the  functioning  impossible.  Ig  the
 functioning  is  made  impossible,  what
 do  the  authorities  do  if  they  wish  to
 avoid  a  clash?  Therefore,  they  decid-
 ed  to  close  down  the  University.
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 sHhi-FYOTIRMOY  BOSU  (Diamond
 Harbouf).“That  is  not  true.

 PROF.  8.  NURUL  HASAN;  When
 his  turn  comes,  I  will  try  my  best
 to  satisfy  him.

 The  hon.  Member  has  referred  to
 the  teachers.  With  your  permiasion,
 I  would  read  out  the  resolution  the
 University  Teachers’.  Association  pass
 ed  yesterday:

 “The  General  Body  of  the  JNUTA
 urges  the  students’  union  bo:  lift  the
 gherao  of  Admiriistrative  Block
 and  ask  the  -Chancellor  to  open
 the  University  on  the  conditiag  that
 the  students  have  withdrawn
 gherao."

 On  the  question  of  re-valuation  ete,,
 they  have  made  their
 Further  on  they  say:

 “The  emergency  meeting  of  the
 Genera]  Body  of  the  JNUTA  de-
 plore  the  public  burning  of  the
 effigies  of  responsible  members  of
 the  teaching  and  adminustrative  staff
 and  considers  that  this  attitude  of
 the  students’  union  is  neither
 healthy  nor  helpful  for  restoration
 of  normal  life  an  the  campus."

 My  hon.  friend  also  referred  to  the
 statement  issued  by  the  All  India
 Students’  Federation.  The  demands

 og  the  Federation,  in  their  leaflet  isat.
 @q  this  morning  I  believe,  because  I
 have  got  8  copy,  are:

 (a)  an  immediate  Genural  Body
 meeting  to  discuss  and  review
 matters  as  a  mater  of  course.

 (9)  opening  some  sort  ‘of  dialogue
 with  ¢he  Teachers’  Agsocia-
 tion  in  right  earnest  as  tea-
 chera  form  an‘  important  ele-
 ment  of  the  situation,

 suggestions.

 |

 resorted  0,
 then  what  is  the  point  left  In  this
 very  useful  and  worthwhile  experi-
 ment  that  has  been  conducted?

 PROF.  s  NURUL  HASAN:  I  read
 it  out  in  my  own  statement  that  be-
 fore  the  Academic  Council  could
 take  a  view  of  this,  the  Academic
 Council  adjourned  on  the  motion  of
 the  President  of  the  Students’  Associa-
 tion.

 SHRI  8  R  DAMANT  (Sholapur):
 It  is  very  unfortunate  thet  an  instl-
 tution  pike  the  Jawaharlal  Nehru  Uni-
 versity  of  international  fame  and
 bearing  the  nance  of  our  great  leader

 gram,  to  parents,  particularly  about
 students,  to  withdraw  their

 v2
 J  E  Z  z  i



 oa

 न
 Fs

 ‘

 '

 ;  है

 ii Fe  pay ho inf  ae  RES दि

 a
 Pas
 Le

 J

 a

 a  88

 tl

 द्  8  ६6  Oiscuss  this  matter  with  him
 #0  that  the  students  hava  not  to  suffer
 by  shis  unnecessary  closure  of  the
 college?  Thirdly,  I  would  like  to  know
 whether  he  has  invited  the  leader  of
 the  students  to  expreas  thair  views
 for  bringing  about  a  kind  of  settle-

 PROF.  ‘5.  NURUE  HASAN:  I  think,
 ३  have  ‘not  been  able  to  make  my
 point  clear.  It  ‘is  my  fault.  I  would
 ike  to  clarify  thet  no  mess  charges
 ‘question  has  been  lingering  on  for  six
 motths,  -  The
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 The  Calcutta  University’s  total  allo-
 cation,  as  against  Rs.  3  crores,.  is

 much  bigger
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 are  numerous  cases—for  example
 G.  P.  Deshpande's  thesis  on  ‘China
 Foreign  Policy’  wes  rejected
 after  the  examiners  approved  it.

 T  do PROF.  s.  NURUL  HASAN:
 not  want  to  interrupt  him.  My  hon.
 friend  is  most  welcome  to  have  it  Hf
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 Their  demand  ig  for  a  Mess  rate
 of  Rs.  00  p.m.  for  a  balanced  menu.
 They  only  wanted  meat  three  times
 a  week.  The  research  students  want-
 ed  animal  proteins  of  six  ounces  three
 tumes  a  week;  that  is  all—whien  was
 settled  and  signed  last  year  by  the
 University  authorities.  Now  they
 want  Rs.  147/-  p.m.  Otherwise  they
 can  get  only  vegetarian  meals  and  no
 proteins  for  growing  brains  I  would
 say,  let  the  Prime  Minister  the  Edu-
 cation  Minister  and  the  Vice  Chancel-
 Jor  dine  with  the  students  and  share
 their  meals  for  six  months;  I  would
 like  to  see  how  they  will  enjoy  them

 I  would  request  the  Hon'ble  Mirns-
 ter—who  has  not  forgotten  that  he
 was  g  teacher  (but  by  his  actions,
 [  have  grave  doubts  about  it)—that
 this  dispute  should  be  settled  today,
 that  he  should  be  kind  enough  to  tft
 the  closure  without  any  pre-condi-
 tions.  If  you  ere  a  teacher,  you  are
 like  a  father;  but  you  are  behaving
 like  a  policeman.

 Also,  kindly  institute  9  prope  into
 the  corruption  and  allegations  Re-
 move  the  incompetent  men  and  women
 teachers.  And  let  there  be  no  Police
 force.  Please  don't  ring  in  the
 Police—either  in  plain  clothes  or  in
 uniform.

 Please  give  us  an  assurance.  We
 have  not  come  here  to  quarrel.  I
 would  request  you  humbly  to  kindly
 intervene  and  lift  tha  closure.  The
 students  are  your  children.  Le;  there
 be  no  repression  and  victimisation.

 PROF.  s.  NURUL  HASAN;  I  am
 dn  full  agreemen;  with  my  Hon‘ble
 friend  in  saying  thet  the  students
 should  be  looked  upon  as  children  and
 at  least,  I  would  like  to  flatter  my-
 melt  into  believing  that  I  have  never
 discriminateg  between  my  own  chil-
 dren  and  the  other  students.  But  the
 @iMienlty  arises  when  some  of  our
 @etinguished  political  collegues  de-

 bony
 to  utiliee

 ——  yond fempressiona  ™  for
 attainment  of  their  own  political  ends

 lal  Nehru  University  (CA)
 and  purposes.  For  them,  the  issue
 ceases  to  be  an  academic  one;  it  be-
 comes  a  straight  politica}  issue.

 tee  QT
 I  am  craving  your  indulgemre  again

 to  quote  from  a  leaflet  (whit.  bears
 yesterday's  date}  issued  by  the  Stu-
 dents  Federation  of  JNWJ—whith,  I
 understand,  78  linked  with  my  Hon'ble
 friend’s  political  party.

 33  hrs.

 SHRI  JYOTIRMOY  BOSU:  My
 party—yes.

 PROF.  8.  NURUL  HASAN:  Laucte:
 “It  is  also  urgently  necessary  to

 raise  the  whole  jssue  to  a  political
 plane.  JNU  was  createg  by  an  Act
 of  Parliament.  We  shall  get  the
 matter  of  the  democrafic  rights  of
 the  students  rassed  in  the  forums
 outside  the  campus.  oe

 SHRI  JYOTIRMOY  BOSU:  Whe+  is
 wrong  in  that?  ‘You  call  yourself  a

 professor.  \

 PROF.  S.  NURUL  HASAN:  The
 point  I  am  making  is  a  very  simple
 one,  that  80  far  as  the  hon.  friend
 is  concerned,  he  ig  ‘tet  interested  in
 the  academic  issue;  hé  :  Titerested
 in  raising  the  whole  issue  to  the
 political  plane.

 SHRI  NOORUL  HUDA
 Ig  that  your  conclusion?
 completely  wrong  in  fhet.

 SHRI  JYOTIRMOY  BOSU:  That  is
 why  they  came  to  see  the  Prime
 Minister.

 PROF.  S.  NURUL  HASAN:  Sé#éand-
 ly,  it  is,  I  think,  a  very  uncharitgh'+
 remark  to  make  that  .Jawaharial
 Nehru  Univermty  has  net  been  func-
 tioning  democratically.  In  fact,  the
 democratic  experiment  has  been  tried
 in  JNU  in  every  gphere  of  academic
 functioning,  whether  it  is  at  the  level
 of  the  cemtre  or  at
 School  Board  or  at

 au
 (Cachar):
 You  are

 FE
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 Academic  Council.  But  unfortunate-
 ly,  there  are  friends  who  instead  of
 using  the  academic  forum  with  to  use
 extrasacadamic  forums  and  attempt
 to  raise  the  issue  to  the  political
 Plane.

 What  is  the  protection  which  the
 University  has  when  various  political
 leaders  decide  to  use  this  community
 for  achieving  their  own  political  ends
 I  am  afraid  that  in  such  a  situation
 my  sympathies  will  be  enturedy  wth
 the  academic  community  which  in-
 cludes  the  teachers  as  well  as  the
 students,  and  it  is  to  that  to  which
 I  had  made  q  reference  I  deny  that
 Government  ordered  the  closure  of
 this  University.  This  was  a  decision
 of  the  university  authorities  them-
 selves

 He  has  raised  certain  academic
 ussues  I  would  be  taking  too  much
 of  your  time  if  I  were  to  go  into  the
 details  of  these  acadenue  :sues,  but
 all  that  I  want  to  say  is  that  if  friends
 like  my  hon  colleague  there  were  to
 keep  their  hands  off  these  institutions,
 they  will  be  run  much  better  than
 they:  are  at  the  moment.

 I  have  no  information  about  any

 the  Prime  Munster
 doors

 SHRI  JYOTIRMOY  BOSU:  There  is
 a  very  small  item.  The  subsidy  in
 8  year  totaly  Rs.  4.0  lakhs  out  of
 the  total  Central  grant  of  Re  3  crores.
 He  is  silent  about  thar  demand  for
 food  at  Bs.  00  a  month

 PROF.  8.  NURUL  HASAN.  As  I
 have  already  stated,  it  is  a  question
 which  hes  te  be  dealt  with  on  a  uni-

 Tt  cannot  be  dealt  with
 one  central only  8  at  é

 ‘othe  ‘aniveratiios.  Therefore,
 the

 प्रा
 af  subsidy  hag  also  two  be

 is  '  end  that  is  the  indirect
 subsidy  of  cost  of  staff.

 Aénkt  ry  उरी...  सात  of  Jotoukarlat  ‘236
 Nehia  University  (CA)

 SHR:  TYOTIEMOY  BOSU:  You
 have  net  replied  to  the  demand  of
 the  gtudents  that  if  they  wanted,  the
 examination  papers  should  be  exa-
 mined  by  outsiders.

 MR.  SPEAKER:  All  these  mutters
 can  be  taken  up  at  the  time  of  dis-
 cussion  of  the  Education  Ministry
 Demands.

 ष्  सतपाल  कपूर  (पटियाला)
 स्पीकर  साहब  मे  मिनिस्टर  साहब  के  इस
 पाया  साफ  न्यू  से  बिल्कुल  एग्री  करता  हु  कि
 दिल्‍ली  सुमित  सिटी  हो,  या  जवाहरलाल  नेहरू

 मूनिवरतिटी  हो  वहा  स्टूडेंट्स  की  दिक्कत  उतनी
 नही  है,  जितनी  कि  पोलीटिकल  पार्टी  ज  क।  हूँ
 इसलिए  पोलिटिकल  पार्टीज़  के  हम  तमास
 लोगो  को  भ्रामक  में  यह  तय  करना  चाहिए  कि

 हंसने  स्टूडेट्स  को  किस  हद  तक  अपने  सियासी
 मकसद  के  लिए  इस्तेमाल  करना  है।  हम  प्रगति
 डिमांड  रखते  हैं  कौर  स्टूडेट्स  को  उसके  लिए
 इस्तेमाल  करते  हैं।  इसलिए  राज  इस  बात  की
 ज़रूरत  है  कि  पोलिटिकल  पार्टी  झपने  लिए

 एक  मिनिमम  कोड  शरीफ  कॉन्डक्ट  बनाया  कि  वे
 कौन  कौन  से  इस्यूड़  पर  किस  तरह  बिहैव  करेगे  +
 जहा  सक  मिनिस्टर  सहि  के  इस  ब्यान
 का  ताल्लुक  है  कि  सरकार  इसमे  मोहलत,
 इन्टर विन,  नहीं  करना  चाहती  है,  बल्कि  वह
 चाहती  है  कि  यूनिवर्सिटी  अथारिटीज  इस  मामले

 को  डील  करें,  म॑  इससे  एग्री  नहीं  करता  हू  ।  मैं
 उनसे  बह  दरुस्त  करना  चाहूंगा  कि  बहू
 झपती  तरफ  से  पूरी  कोशिश  करें  घौर  अपने
 गुड़  भारतीय  यूज  करे  कि  यह  कासीस  टल
 जामे  ।  में  डा0  तग  चौधरी  को  जानता  हूं  t
 वह  हमारे  देश  के  माने  हुए  साइंटिस्ट  हैं,  अच्छे
 आदमी  हैं,  बड़े  भक् छे  एडमिनिस्ट्रेटर  हैं  कौर  उनकी
 कैपेसिटी  और  एडमिनिस्ट्रेटिव  कास़्टिक

 गिनकर निक

 t  चैकित  उसको  भी
 इस  बात  कौ  जरूरत  होगी  कि
 मिनिस्टर  साहब  पोलिटिकल

 होगी

 गड़ी  प्राचीन ie  ;  wane पोलिटिकल
 प्राइम  ज्यादा  है।  प्रसकोंहुल  करते  के  लि
 उसको  इस  मले  भें  बबन  देगा  ज्यादा  बकरी  है
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 मैं  श्री  ज्योतिर्मय  बसु  घोर  श्री  बनर्जी

 से  भी  यह  वरद्ावास्त  करूंगा  कि  उनकी  यह

 कोशिश  करती  चाहिए  कि  स्टूडेट्स  झपना  धरना

 वापिस  &  ले  कौर  जितनी  जल्दी  हो  सके  वहा
 पोलीटिकल  टेन्शन  को  दूर  किया  जा  सके,

 क्योकि  वहा  पर  स्टूडेट्स  टेशन  उतनी  नहीं  है,

 जितनी  पोलिटिकल  टेन्शन  हैं।

 प्रत्यक्ष  महिला  मानती  सदस्य  ने  क्वेश्चन

 तो  कोई  नही  पूछा  है  ।  उन्होने  सिर्फ  मश्वरे  ही
 दिये  है  t

 प्रौढ़  निकल  हम  मैं  उनके  मशवरों

 को  कीमती  समझता  हू।

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  If  Il  have  under-
 stood  the  students’  problem  in
 Jawaharlal  Nehru  University,  there
 ate  only  two  political  parties  which
 have  instigated  this  moyeinent'  cne
 is  the  CPM  and  the  other  is,  as  the
 students  have  told  me,  a  fraction  of
 the  BLD  led  by  the  former  Soctalists.
 If  our  friends  on  the  Opposition  can
 really  understand  the  problem  that
 the  students  have  to  be  taught  proper-
 ly  and  given  adequate  scope  for  learn-
 ang,  then  I  think  the  problem  in  the
 University  will  be  over

 The  students  have  two  demands.

 lal  Nehru  wermty  (CA)
 adjournment  till  Monday  But  what
 happened  on  Monday?  Unulaterally
 the  student  leaders  went  and  locked
 out  the  administrative  building  and
 said  that  they  were  on  the  movement;
 the  students  wing  of  the  CPM  declar-
 ed  that  this  movement  would  be
 taken  to  the  political  level.  There-
 fore,  it  is  something  political  and  not
 constructive,  not  educational

 I  have  heard  in  foreign  countries
 that  people  have  a  desire  to  come  and
 read  in  the  Jawharlal  Nehru  Univer-
 sity  It  ss  not  the  name  of  Pandit
 Jawharlai  Nehru  which  is  so  impor-
 tant,  but  the  ideals  of  the  University
 which  have  been  laid  down  are  very
 important  My  hon.  frend.  Mr.
 Banerjee,  has  said  that  the  name  of
 Jawharlal  is  so  dear  to  him  I  wish
 he  spoke  it  outside  times  without
 number  that  Pandit  Jawaharlal  was
 so  dear  to  his  Party

 It  is  a  new  type  of  examination
 system  that  they  are  going  to  have,
 the  semester  system.  Even  the  En-
 gineering  Colleges  have  started  adopt-
 ing  this  It  is  a  beaunuful  system;
 there  can  be  no  grievance  of  students
 getting  plucked  or  the  examination
 papers  being  handled  by  any  teacher
 who  wants  to  vicitimise,  this  is  a  good
 system  When  this  system  is  being
 practised,  I  do  not  think,  there  is  any
 need  for  a  demand  for  revalution.
 The  students  have  representation  at
 the  level  of  centre,  that  mean;,  the
 level  of  Department  They  have  also
 representation  at  the  level  of  school.
 They  brave  also  representation  at  the
 level  of  the  Academic  Council.  Let
 them  be  successful  in  the:  dealings
 with  these  bodies  and  when  they  come
 up  to  a  standard,  there  is  no  objection
 to  giving  them  representation  In  the
 highest  body

 As  far  as  the  demand  for  better
 food  and  menu  is  concerned,  I  think,
 morally,  I  am  one  with  the  :tudents,
 India  is  a  poor  country.  When  hon.
 Minister  was  reading  out  the  menu,
 some  of  us  probably  smiled  in  our
 sleeves.  Y  felt  ashamed  of  it  When
 we  cannot  givg  our  children  and
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 students  two  eggs,  or  a  fish  a  day,  or
 little  mutton  two  or  three  times,  why
 should  we  laugh?  It  is  a  poor  coun-
 try  and  our  attitude  and  behaviour
 has  become  the  attitude  of  the  poor
 man,

 We  want  good  food.  The  question
 is,  who  will  run  the  canteen.  I  will
 prefer  the  students  to  run  the  can~
 teen  and  manage  it.  Now-a-days,
 even  the  railway  canteen  has  ,'one  to
 the  dogs  ‘You  find  the  tea  and  other
 things  rotten.  It  seems  as  if  we  have
 all  become  thieves  and  dacoits.  Once
 I  saw  the  picture  Ham  Sab  Chor  Harn.
 All  of  us  have  become  immoral  be-
 cause  society  has  gone  down  to  the
 level  of  dishonesty.

 Let  the  students  run  the  canteen
 and  if  there  is  any  shortage  of  money,
 I  will  request  the  hon.  Minister  to
 subsidise  it  to  the  extent  that  the
 food  is  better  and  congenal  for  an
 atmosphere  of  learning.

 I  now  ask  a  question,  whether  the
 students  will  be  given  better  food
 than  what  they  are  taking  today  and
 if  there  is  any  financial  difficulty,
 whether  the  Minister  will  intervene
 and  use  his  good  offices  to  see  that
 some  subsidy  is  given.  Secondly,
 would  it  be  possible  to  invite  the  stu-
 dent  leaders  as  special  invitees  to  im-
 portant  meetings  of  the  Executive
 Council?

 PROF.  s.  NURUL  HASAN:  I  have
 already  answered  the  question  that
 the  pattern  of  subsidy  cannot  be
 decided  only  on  the  basis  of  one  uni-
 versity.  It  is  a  question  on  which
 an  overall  view  will  be  taken.
 Secondly,  Sir,  I  have  further  stated
 thet  50  per  cent  of  the  students  of  the
 pre-research  level  and  larger  propor-
 tion  of  the  research  level  are  already
 in  receipt  of  what  in  the  present  situa.
 tion  would  be  comparatively  reasona-
 ble  scholarship.  Therefore,  it  is
 not  that  all  the  students  are  being
 thrown  at  the  mercy  of  the  market
 mechanism.  Within  these  constraints,
 whatever  is  possible  is  being  done  to
 help  the

 —

 Recommendations  on  Cement
 Industry  (St.)

 COMMITTEE  ON  PRIVATE  MEM.
 BERS'  BILLS  AND  RESOLUTIONS

 Frrer-rovara  Rerorr

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  beg  to  present  the  Fifty.
 fourth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resclu-
 tions,

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Firry-SrvENTH,  FIFTY-EIGHTH  AND
 Frrry-Nivrs  Reports

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  I  beg  to  present  the  follow.
 ings  reports  of  the  Committee  on  pub.
 lic  Undertakings:

 (i)  Fifty-seventh  Report  on
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  their  Thirty-fourth
 Report  on  Indian  Telephone
 Industries  Ltd.

 (li)  Fifty-eighth  Report  on  action
 taken  by  Government  on  the
 recommendations  contamed
 in  their  Thirty-eighth  Repert
 on  the  Hindustan  Machine
 Tools  Ltd,

 (ili)  Fifty-ninth  Report  on  action
 taken  by  Government  on  the
 recommendations  contained
 in  their  Forty-seventh  Re-
 port  on  Modern  Bakeries
 (india)  Ltd.

 CEMENT  INDUSTRY

 THE  MINISTER  OF  STATE  IN  THE
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 cement  indugtry,  submitted  in  April,
 1974,  He  had  also  laid  on  the  table
 of  the  House  a  copy  of  the  Govern-
 ment  Resolution  setting  out  decisions
 of  the  Government  on  the  various
 Tecommendations  of  the  Commission.
 New  ex-works  retention  prices  for
 the  existing  cement  units  were  an-
 nounced.  In  regard  to  ex-works  re-
 tention  prices  for  (a)  units  holding
 industrial  licences/c.o.b,  licences  which
 were  in  the  process  of  being  set  up
 and  were  expected  to  come  into  pro-
 duction  shortly;  and  (b)  units  which
 were  not  expected  to  come  into  pro-
 duction  till  the  last  couple  ot  years  of
 the  Fifth  Plan  period,  it  was  stated
 that  the  recommendations  of  the  Com-
 mission  were  under  examination  of
 the  Government  and  that  decisions
 thereon  would  be  announced  separate-
 ly.  Decisions  on  these  matters  have
 since  been  taken  and  are  indicated  In
 the  Government  Resolution  issued
 today,  a  copy  of  which  is  lad  on  the
 table  of  the  House.  [Placed  in  Library.
 See  No  LT-9384/75.]
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 343.6  bre.

 ELECTIONS  TO  COMMITTEES

 (i)  Eeroaates  Comerrrer

 SHRI  R.  छू,  SINHA  (FAIZABAD):
 %  move:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  sub-rule  (i)  of  Rule  34]
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,
 thirty  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Estimates  for  the
 ‘term  beginning  on  the  ist  May,
 1975."

 MR.  SPEAKER:  The  question  Is:

 “That  the  members  of  this  House
 io  proceed  to  elect  in  the

 ame required  by  sub-rule  (I)  of  Ru
 ‘Sli  af  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
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 thirty  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Estimates  for  the
 term  beginning  on  the  ist  May,
 1975."

 Those  in  favour  will  please  say
 ‘Aye’.

 AN  HON.  MEMBERS:  Aye.
 MR.  SPEAKER:  Those  against  will

 please  say  ‘No’.

 If  the  ‘Aye’  is  even  a  littie  inaudi-
 ble,  I  will  declare  against  you.  Now,
 those  in  favour  will  please  say  ‘Aye’.

 SEVERAL  HON.  MEMBERS:  ‘Aye.’
 MR  SPEAKER:  Those  against  will

 please  say  ‘No’..  There  is  none.  So,
 I  think  the  ‘Ayes’  have  it.

 The  motion  3005  adopted.
 —

 (i)  Pustie  Accounrs  Commrrrer

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  move...

 SHRI  S  M.  BANERJEE  (Kanpur):
 Let  us  take  it  as  read  because  of  his
 bad  throat.

 SHRI  JYOTIRMOY  BOSU:  I  beg
 to  move:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  Sub-rule  my  of  Rule
 309  of  the  Rules  of  Procedure  and
 Conduct  of  Business  m  Lok  Sabha,
 fifteen  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Public  Accounts  for
 the  term  beginning  on  the  Ist  May,
 1975."

 PROF.  MADHU  DANDAVATE
 (Rejapur):  We  want  translation  in
 Hindi.

 MR.  SPEAKER:  The  question  is:

 “That  the  Members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  sub-rule  {l)  of  Rule
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 [Mr,  Speaker}
 309  af  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 fifteen  members  from  among  them-
 selves  to  serve  as  members  of  the
 Commitee  on  Pubhe  Accounts  for
 the  term  beginning  on  the  Ist  May,
 1975"

 The  motion  was  adopted.
 SHRI  JYOTIRMOY  BOSU:

 to  move:

 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha  do
 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Accounts
 of  the  House  for  the  term  beginning
 on  the  Ist  May,  1975,  and  do  com-
 municate  to  this  House  the  names
 of  the  members  so  nominated  by
 Rajya  Sabha”
 SHRI  S  M  BANERJEE  My  only

 amendment  is  that  we  recommend  to
 the  Rajya  Sabha  through  the  Centre

 MR  SPEAKER
 *

 The  question  is

 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  agree  fo  nominate  seven  mem-
 bers  from  Rajya  Sabha  to  associate
 with  the  Committee  on  Public  Ac-
 counts  of  the  House  for  the  term
 beginning  on  the  Ist  May,  1975,  and
 do  communicate  to  this  House  the
 names  of  the  members  so  nominated
 by  Rajya  Sabha”

 The  motion  was  adopted.

 I  beg

 (ai)  Comacrrres  on  Poustic  Unprs-
 TAKINGS

 SHRI.NAWAL  KISHORE  SHARMA
 (Dauss):  I  beg  to  move

 “That  the  members  of  this  House
 de  proceed  to  elect  in  the  manner
 Fequred  by  sub-rule  (l)  of  Rule
 $i2B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 Bfteen  members  from  among  them-
 selves  to  serve  ag  members  of  the
 ommittes  on  Public  Undertakings
 for  the  term  begimming  bn  the  lst

 may,  i975."
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 MR  SPEAKER:  The  question  is:

 ‘That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  aub-rule  (l)  of  Rule
 3i2B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  n  Lok  Sabha,
 fifteen  members  from  among  theme
 selves  to  serve  as  members  of  the
 Commuttee  on  Public  Undertakings
 for  the  term  beginning  on  the  Ist
 May,  1975."

 The  motion  was  adopted

 SHRI  NAWAL  KISHORE  SHAR-
 MA  I  beg  to  move:

 ‘That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  agree  to  nominate  seven  mem-
 bers  from  Rajya  Sabha  to  associate
 with  the  Committee  on  Public  Un-
 dertakings  of  the  House  for  the
 term  begmning  on  the  Ist  May,
 1975,  and  do  communicate  to  this
 House  the  names  of  tne  members  so
 nominated  by  Rajya  Sabha”

 MR  SPEAKER  The  question  1°

 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  agree  to  nominate  seven  mem-
 bers  from  Rayya  Sabha  to  associate
 with  the  Committee  on  Public  Un-
 dertakings  of  the  House  for  the  term
 beginning  on  the  lst  May,  1975,  and
 do  communicate  to  this  House  the
 names  of  the  memberg  so  nominated
 by  Rajya  Sabha”

 The  motion  was  adopted,

 23.49  bra,

 CONSTITUTION  (THIRTY.
 SEVENTH  AMENDMENT)

 BILL*

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K,  BRAMMANANDA
 REDDY):  I  beg  to  move  for  leave  to
 introduce  4  further  to  amend  the

 Tudia, Constitution
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 MR.  SPEAKER:  The  qiiestion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,

 SHRI  K  BRAHMANANDA  RED-
 DY:  I  introduce  the  BilL

 3.I93  ला,  seer  on

 MATTER  UNDER  RULE  377

 DELETION  oF  “Propie’s  Marck”  to
 PARLIAMENT  OF  FROM  INDIAN  News

 Review

 MR  SPEAKER.  Now  we  take  up
 the  next  item—Dr,  Laxm:  Narayan
 Pandeya,

 SHRI  PHOOL  CHAND  VERMA
 (Uyzain)  bid

 MR  SPEAKER:  I  am  not  calling
 you  Unless  regular  permussion  is
 given,  you  cannot  get  up

 Dr  Pandeya
 Blo  लक्ष्मी  नारायण  =  पाण्डेय

 ,[मंदसौर  )  झष्यक्ष  जा,  सरकार  द्वारा

 झाक  शवाणी  कौर  टेलीविजन  तथा  वृत्त
 चित्  का  अपने  हित  में  निरंतर  उपयोग

 किया  जा  रहा  है,  एक
 १

 रह  से  दलीय हित  का
 साधन  बनाया  जा  रहा  है  ।  इसी  लिए

 बहुत  समय  से  माग  की  जाती  रही  है  कि

 झरा काश वाणी  तथा  टेलीविजन  जैसे  केन्दों  को

 पब्लिक  कारपोरेशन  में  बदल  दिया  जाय  r

 हाल  ही  की  घटना  है,  जिस से  सरकार  का

 झज्जर  का  इरादा  शौर  दुर्भाव  स्पष्ट  होता  है
 कि  किस  तरह  से  वह  अपने  हित  में  उपयोग

 कर  रही  है  ।फिल्मी  डिवीजन  के  नागपुर
 कॉर्पाविय  से  एक  प्  निकला  है  जिसमें  कहा
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 जनता  मार्च  हुआ  था,  उस  भाग  को  वृत-चित्र
 में  से  बाहर  निकाल  दिया  जाय  ।  मैं  उस  पत्र

 को  पढ़  कर  सुनाता  हु--

 Ministry  of  Information  and  Broadcast-
 ing  Films  Division,  Nagpur

 No  N  B/H&RT/75

 Nagpur  dated  2nd  April  975

 To  Ms  Talkies

 Sub  Deletion  of  Item  No  2  News
 in  bref  covermg  ‘March  to
 Parhament’  (measuring  2255
 mtrs)  from  INR  3878

 Dear  Sir,

 The  film  INR  378  bas  been  supphed
 for  your  exhibition  in  the  week  in  i3/
 164  975

 Immediately  on  receipt  of  this  letter
 you  are  requested  to  delete  the  above
 item  from  the  Newsree]  and  send  us
 the  deleted  portion  by  Registered
 post/parce]  Please  treat  this  as  most

 important  and  very  urgent

 The  remaming  portion  of  INR  378
 should  be  routed  to  the  next  exhuibi-
 tion  on  the  date  as  per  standing
 routine  instructions.

 We  once  again  advise  you  to  dp  the

 needful  per  return  of  post

 Sd/  Branch  Manager
 Films  Division,

 भैया है  कि  अभी हाल मैं हाल  मैं  6  मार्च  कोको  Nagpur.

 करत  in  Gazette  of  India  Rxtre  ordinary,  Part  If,  Section  2,  dated  7
 $-4.{i5.
 ***Not  recorded,
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 [v0  weet  नारायण  बाग्बेय]
 अध्यक्ष  महोदय,  मैंने  इस  दत्त  चित्र

 का  स्वयं  देखा  है  जिस  में  वह  भाग  शामिल

 था।  इस  में  जय  प्रकाश  जो  के  नेतृत्व में

 हुए  6  मार्च  का  प्रबंधन  था  तथा  वहां  बाप

 का  जो  ज्ञापन  प्रस्तुत  किया  गया  तथा  हमारे

 उपराष्ट्रपति  श्री  जाती  को  जो  ज्ञापन  प्रस्तुत
 किया  गया  तथा  जनसमूह  को  चलते  हुए
 दिखाया  गया  था--  इस  सब्र  को  उसमें

 से  निकाल  दिया  गया  है।  मुझे  स्मरण  है
 प्रत्यक्ष  जी,  जब  कांग्रेस  की  रेली  हुई  थी

 तो  उस  का  बटा  लम्बा  चौड़ा  वृत्त
 चित्र  बनाया  गया  था,  उस  को  दिखाने

 में  सरकार  को  कोई  एतराज़  नहीं  था  लेकिन

 जनता  की  भावनाओं  को  प्रदर्शित  करने  वाले

 उस  भाग  को  दिखाने  में  सरकार  ऐवर जा

 &  केवल  उसी  भाग  को  निकाल  कर  शेष

 भाग  उस  में  रहने  दिया  गया  है  ।

 इस  लिये  मैं  माननीय  मंत्री  जी  से

 चाहूंगा  कि  वे  इसके  बारे  मैं  खेद  प्रकट  करें

 और  इस  का  स्पष्टीकरण  करे  कि  इस  प्रकार

 के  जनता  की  भावनाझों  को  प्रकट  करने  वाले

 प्रदेश  को  उस  बुत  चित्र  से  क्‍यों  निकाला

 अया  कौर  जो  भाग  उस  में  से  निकाला  गया

 है  उस  को  फिर  से  जोड़ा  जाय  1

 यहां  पर  बार  बार  मांग  की  जाती  है  कि

 आकाशवाणी  बौर  टेलीविजन  आदि  को  पब्लिक

 क्रारपोरेशन  में  बदला  जाय  1  चन्दा  कमेटी  ने

 भी  इसके  बारे  में  सिफारिश  की  भी,  मैं

 चाहता  हूं  कि  सरकार  तुरन्त  इस  प्  विचार

 कर  के  कार्यवाही  करे

 APRIL  a  973  *
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 THE  MINISTER  OF  INFORMA~

 TION  AND  BROADCASTING  (SHRI
 lL  K.  GUJRAL):  Mr,  Speaker,  Sir,
 for  dver  a  year  J  have  been  concerned
 about  induction  of  freshness  of  news
 in  our  newsreels,  Our  difficulty  is  as
 follows:

 Because  of  the  vast  spread  of  this
 country  and  the  difficulties  of  trans-
 port  of  newsreel  material  by  air  from
 all  centres  it  takes  us  about  a  week
 to  assemble  the  material  and  to  re-
 lease  it  so  that  a  number  of  hard
 news  items  which  feature  in  the  news-
 reel  are  already  a  week  old  on  the
 date  on  which  they  are  released,  The
 newsreel  then  starts  circulating  in
 the  country  and  even  though  we  make
 over  a  ३00  copies  of  each  edition  of
 the  newsreel,  a  particular  newsreel
 completes  its  full  run  in  the  country
 in  about  §  months.  But  that  time,  the
 news  clement  in  it  is  already  stale
 and  many  of  the  items  have  last  their
 topicalty.  I  therefore,  had  a  meeting
 in  the  Films  Division  in  Bombay
 some  time  back  and  advised  the
 Newsreel  Settion  of  the  Films  Divi-
 sion  to  get  away  from  hard  news  in
 newsreels  and  concentrate  on  coverage
 of  magazine  value.  Thig  meant  that
 we  should  stop  competing  with  news-
 papers,  radio  or  television  and  cover
 development  items  in  depth  which
 would  not  be  outdated  during  the
 entire  period  of  five  months  of  its  run.
 Early  this  month  the  Films  Division
 were  reminded  again  of  the  earlier
 instructions  of  the  Minister  and  it  was
 pointed  out  to  them  that  some  of  the
 latest  editions  of  the  newsreels  did
 not  follow  the  approach  which  I  had
 suggested,

 The  hon.  House  will  kindly  recall
 that  the  event  took  place  on  6th  March
 and  the  news  reel  was  in  circulation
 since  the  l4th  of  March.  Naturally,
 by  this  time,  it  had  lost  its  relevance
 and  news  value,

 that  all  the  newsreels  should  be  with-
 drawn  according  to  the  statement
 made  by  him—subject  to  my  verifica-

 tion  only  one  item  was  attended  to.
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 news
 stale  but  which  have  news  value.  I
 have  not
 that  my  hon.
 mind  the  fact  that  there  was  no  other

 He  should  have  appreciat-
 ed  the  fact  that  we  include  only  those
 news  in  the  news  reels  and  they  ave
 peen  circulated.  They  were  there  for
 three  weeks.  It  is  not  as  if  something
 wrong  was  done.

 at  फूल  कम्  बर्मा  (उज्जैन):  भ्रध्यक्ष
 जी,  आस्ट्रेलिया  की  जो  महिला  क्रिकेट  टीम

 आई  थी,  उस  के  टेस्ट  मैच  का  चित्र  उस  में

 रहने  दिया  गया  है,  जो  कि  इस  6  मार्च  के
 आयोजन  के  पहले  का  है,  उस  को  नहीं  काटा
 गया  है  !

 को  cree  बिहारी  बाजपेयी  (ग्वालियर):
 अध्यक्ष  जी,  मंत्री  महोदय  का  यह  बयान
 संतोषजनक  नहीं  है  1  मंत्री  महोदय
 लिपा-योति  कर  रहे  हैँ  यदि  ताजे  समाचार
 की  बात  है  तो  जिन्होंने  मार्च  नहीं  देखा  हूं
 उनको  डाक्यूमेंट्री  में  दिखलाने  में  क्या

 कठिनाई  थी

 कोइ  के०  गुजराल  :  वह  डा क्यू-
 मेरी  नही  है,  यह  न्यूज-रील  है  q  न्यूज-
 टील  और  डा क्यू  मगर।  म॑  फक  होता  हँ---
 इंत  बात  को  ग्रुप  मानेंगे  जिस  चीज
 की  न्यूज-वेल्यू  नहीं  रहती  है  उस  को
 दिखाने  में  क्या  लाभ  है  ।  जैसे  यूगोस्लाविया
 के  बाइस-प्रैसिडेस्ट  भाये  या  जैसे  भाप  का
 भ्रधिवेशन  हुमा  था  ये  भी  वह  उसमे  है,
 लेकिन  उन  की  न्यूज-वैल्यू  नहीं  है.  .  .

 बिहारी  वाज पेयों :  क्‍या  वह
 भी  निकाल दिया  है?
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 wife  के०  गुजराल :  नहीं,  यह
 दिखाया  जा  रही  हैं  आप  इस  के  लिये

 शुक्रिया  सदा  करें  लेकिन  बेसिक  बात  यह
 है  कि  स्यूजरील  को  न्यूज़  वैल्यू  होनी  चाहिये
 जिन  देशों  में  न्यूज रील  दिखाई  ज  ती  हूँ,  वहां
 दो  तीन  दिलों  में  लोगों  के सामने  झा  जाती
 हैं,  इस  लिये  उन  का  रेफरेंस  रहता  है  t
 लेकिन  हमारे  यहां  दो  तीन  महीने  पुराना
 दिखाई  जाय  तो  उस  का  रेलैवेंस  नहीं  होता  है  a
 इसी  '  लिए  हमने  पालिसी  बदलने  के  लिये
 कहा  था  कि  वे  न्यूज़  न  दिखाई  जाय  जिनकी
 डेटेड  बिल्लू  नहीं  है  ।

 कई  ऐसे  मामले  हैं--जैसे  एग्रीकल्चर
 है,  एजूकेशन  है,  या  पोलिटिक्स  के  मुताल्लिक़
 जिनकी  डेटेड  वेल्यू  न  हों  उनको  रखा

 जाए  ।  ऐसी  सभी  न्यूज  को  न  रखा  जाय
 ऐसी  बात  नहीं  है  किसी  एक  या  दो  को
 न  रखा  जाय  ।

 MR.  SPEAKER:  This  will  not  go
 on  record.  I  have  not  called  him.

 ara  बिना  इजाजत  के  खड़े  हो  जाते  है  1

 डा०  लक्ष्मीनारायण  पाण्डेय  :  भ्रध्यक्ष

 महोदय,  इस  पत्र  से  स्पष्ट  है  कि  यह  रील
 64-75 5  से  दिखाई  जाने  वाली  थी,  जब

 कि  पत्नी  महोदय  कह  रहे  थे  कि  महीना भर
 पहले  से  दिखाई  जा  रही  है  t

 were  महोदय  :  उन्होंने  6  प्रप्रैल  के
 लिये  ही  कहा  था  ।

 श्री  शरद  यादव  (  जबलपुर)  :  अध्यक्ष

 महोदय,  मैंने  इस  न्यूज़  रील  को  देखा  है  ।

 मुझे  एक  सिनेमाघर  के  मालिक  ने  बताया
 कि  इस  फिल्‍म  में  से  उस  भाग  को  काट  कर
 निकाला  जा  रहा  है।  इसको  निकालने  से

 दो  बातें  स्पष्ट  होती  हैं--इस  सरकार  का,
 कांग्रेस  सरकार  का  जय  प्रकाश  जी  के  साथ
 मतभेद  नहीं  है,  बल्कि  ब  तो  मन  भेद  हो
 गया  है।  उनके  साथ  जो  सुलूक  चल  रहा  है



 ६...  Bit  Introduced
 “

 ह...  का  ब्रा.  oe  er  oy  he

 यह  बन  | ड  ar  wer  रहा  है|  भो  होशंग
 उस  पत्र  |...  &  fiero गया  है,  उससे

 साफ  जाहिर  होता  है  कि  आम  जनता  की
 भावना  को  महीं  दीवाना ऋक् नो  हैं,  यहां
 सक  फि  वह  जात  जिसमें  आप  को  शो  पन
 दिया  गया  था,  कह  भी  निकाल  चिया  गया  है
 इसलिये  में  कहता  हूँ  कि  सरकार  यह  बसत

 श्पष्ड  करे  कि  ay  रीस  कार्स  कर  क्यों

 जा हरकी7 कौ  ?  बौर  जिस  शिकारी की  गलती
 से  लेता  हुआ  कसके  खिलाफ  प्रभी  तक
 क्या  कार्यवाही  हुई,  या  भागे  कोई  कार्यवाही
 उसके  खिलाफ  बाप  करेंगे,  यह  मैं  जानना

 चाहता हूं

 प्रो  wits  So  गुजराल  :  बुनियादी
 बात  यह  नहीं  है  कि  वह  फिल्म  कब  दिखाई

 जाएंगी  घौर  कब  नहीं  दिखाई  गई  i  सवाल

 यह  है  कि  बहु  फिल्‍म  उस  वक्‍त  के  लिये  भी
 जिस  वक्‍त  कि  उस  की  न्यूज़  वैल्यू  थी  ete

 वह  वैल्यू  तीन,  चार  सप्ताह  बाद  नही  रहती

 हैं  ।एक  दिन  पुरानी  खबर  दूसरे  दिन  बडी

 नहीं  जाती  है,  भौर  3,  4  दिन  बाद  उसकी

 कोई  वैल्यू  ही  नहीं  है  ।  पटेल  न्यूज़  की  कोई

 वैल्यू  नहीं  है।  गलती  यह  हुई  कि  सारी  न्यूज
 नीलों  को  विदृड्डा  नहीं  किया  गया  जब  कि

 इस्ट्रवशन्म  सारी  की  सारी  न्यूज़  रील  को

 बिंदा  करने  के  थे  ty

 हो  दारुण  यादव  उस  पदाधिकारी  के

 खिलाफ  बाप  ते  कोई  कार्यवाही  क्यो  नहीं
 की  ?

 SHRI  I.  K.  GUJRAL:  My  hon.  friend
 ty  new  But,  he  is  very  intelligent.
 Lat  him  also  understand  that  we  also
 wnderstand  things.  The  main  point  is
 that.  instructiong  were  that  only  news
 veels  which  do  not  have  relevance,  i
 the  news  value  sense,  should  be  with.
 drawn.  If  we  had  any  motive,  natural.

 iy,  we  would  not  have  continued  with
 the  showing  of  the  Jan  Sangh  Session.
 ‘They  did  not  withdraw  aceording  to
 the  instructions.  The  instructions
 were  bad

 withdraw  the  whole  thing.

 नैप निधि पु...  Oy  WEB  +  DEL  CR.  OF  gris  =  age
 and  Irrigation  »”  ‘1978-78

 ™  4  +  Cm
 SHRI  &.M,  BANERJEE’  “(Kanpur):

 Sir,  I-  want  to  make  «-submission.

 MR.  SPEAKER:  Not  now.

 SHRI  S.  M.  BANERJEE:  Sir,  you
 asked  me  to  make  it  afterwards.

 MR.  SPEAKER.  Don't  0७  it  every
 time,

 ‘13,32  bra,
 (Mx,  Deeuty-Spzarm  in  the  Chair].

 SHRI  s.  M.  BANERJEE:  Mr.  Deputy-
 speaker,  Sir,  4  am  raising  a  very  serious
 matter  You  are  aware  that  from  to-
 day,  for  eight  days,  in  Kanpur,  all  the
 industries  have  been  closed  because  of
 lack  of  power.  Sir,  because  of  this,
 more  than  one  lakh  of  industrial  wor-
 kers  are  on  the  streets.  Sir,  this  coo.
 cerns  the  Central  Government  and  they
 should  supply  power  to  the  State  Gov
 ermment  There  is  power  shortage
 there.  That  is  why  this  situation  hes
 arisen.  #  the  industrial  ygnits  have
 been  cloved  This  has  resulted  in  an
 extra-ordinary  situation.  9  would  re-
 quest  you  ask  the  Minister  to  make  a
 statement.

 43.33  bre.
 DEMANDS  FOR  GRANTS,  075-76-—-

 contd,

 MINISTRY  OF  ‘AGRICULTURE  AND
 IRRIGATION--Condd.  ५

 MR.  DEPUTY-SPEAKER:  Mr.  Net-
 have
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 0.  DAGK  “Pally:  It  hap-
 that  the  first  speakers  get

 30  and  later  on,  the  Mem.
 bers  participating  in  the  discussion  get
 only  ten  minttes.

 MR.  DEPUTY-SPEAKER,  I  am  only
 veying  the  request  of  your  chief”

 Whip.  It  is  your  Intra  party  matter.
 You  will  get  only  ten  minutes.

 SHRI  NATWARLAL  PATEL  (Meb-
 gana):  Mr.  Deputy-Speaker,  Sir,  thank
 you  for  giving  me  an  opportunity  to
 take  part  in  the  discussion  on  the  De-
 mands  for  Grants  in  respect  of  the
 Ministry  of  Agnculture  and  Irrigation.
 I  come  from  a  rural  area.  I  am  con-
 cerned  with  the  problem,  of  sgricul-
 turists.  Not  only  that,  Gir.  After
 coming  to  Delhi,  I  have  been  trying  to
 solve  the  problems  of:  agriculturists.
 Bir,  {  would  hke  to  request  you  one
 thing.  So  far  as  Gujarat  is  concerned,
 there  are  various  problema  relating  to
 agriculturists.  At  present,  so  far  as
 long  staple  cotton  growers  are  concern-
 ed,  they  are  suffering  a  lot  and  we  are
 trying  to  bring  this  to  the  notice  of
 the  hon.  Finance  Minister,  hon.  Agrt-
 culture  Minister  and  hon  Commerce
 Minister.  But,  up  till  now,  nobody  has
 paid  any  attention  to  these  problems.

 So  far  as  our  agriculturists  are  con.
 cerned,  in  the  past  they  used  to  grow
 short  staple  cotton,  Only  at  the  in-
 struction  of  the  Government  of  India
 they  switched  over  to  long  staple  cotten.
 At  that  time,  an  assurance  was  given
 by  the  Government  of  India  that  if  the

 price  support  But  at  present,  the  posi.
 tion  is  that  our  farmers  ere  having  to
 sell  their  cotten  below  cost  price.

 I  understand  that  so  far  as  this
 country  Is  concerned,  it  is  a  country  of
 agriculturists.  Not  only  that,  80
 cent  of  the  people  of  the  country  are
 livihg  in  villages.  They  are  all  concern
 ed  with  agriculture.  Everybody  living
 te  about  80  per  cent  of  the

 try.  earn  livelihood
 watieulture.  This  must  bp  eon-

 sidered  the  biggest  industry  of  the

 SAKA)  DG  (Min. of  Agri.  344 1  4  )
 ar
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 country  and  all  facilities  should  be
 given  to  the  farmers  to  pursue  this
 occupation  of  theirs.

 Before  (इ  came  to  this  House,  I  was
 under  the  impression  that  affer  compng  ,
 to  Delhi,  would  be-able  to  help  solve
 the  problems  of  the,  peasants  and
 farmers  There  are  many  hon,  mem-
 bers  whg,are  much  bothered  about  the
 problems  of  labour—I  am  happy  aboyt
 it;  there  ase  many  other  hon.  members,
 was  concern  themselves,  with  the  prob-
 lems  of.  industrey—I  am  very  happy
 about  :t;  there  are  gisc  many  other
 hon.  members  who  worry  themselves
 about  other  problems  Hut  there  are
 very  few  members  here  who  much
 worry  themselves  about  the  problems
 of  peasants  |  understand  at  fhe  time
 of  elections  we  go  fo  the  farmers  and

 ‘]  them:  ‘Vote  for  us;  when  we  go  to
 Delhi,  we  shall  be  able  to  solve  your
 problems’  So  far  as  this  House  is
 concerned,  I  understand  80  per  cent
 come  from  the  rural  areas.  They  are
 the  real  representatives  of  peasants.  I
 understand  if  they  fal  in  solving  their
 problems,  it  will  be  the  greatest  trage-
 dy  of  this  country—that  ‘we  aré  not  in  a
 position  to  solve  the  probléms  of  the
 peasanta  «

 As  regards  cotton,  I  know  Shri
 Shinde  is  a  vertern  co-operator.  So  far
 as  the  co-operative  movement  is  con-
 cerned,  he  is  aware  of  the  problems  of
 cotton  growers  In  Maharashtra  alsa,
 if  8  grown  as  in  Guyarat  and  other
 parts  of  the  country  So  far  as  the
 long-staple  cotton  growers  are  concern-
 ed,  this  year  the  crop  is  round  about
 १8  lakh  bales  Last  year’s  carryover
 stock  was  about  4  lakh  bales,  As
 against,  the  demand  at  present  is  only
 8-i0  lakh  bales.  So  Government  should
 either  enter  the  market  in  a  big  way
 and  lift  those  stocks  or  have  this  cot-
 ton  exported  I  think  there  must  be
 some  way  out  I  do  not  know  what  is
 the  way  out.  I  put  thi,  matter  before
 the  Ministry  If  there  is  any  éther
 method  besides  this,  i  would  hke  ta
 know  from  the  hon  Minister.  The
 hon  Minister  is  very  sympathetic  to
 the  problems  of  the  agticulturists.  So
 far  as  I  understand,  Shri  Shinde  is
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 agriculturists  should  never  be  ignored.
 So  far  as  irrigation  is  concerned,  I

 do  not  say  we  have  done  nothing,  but
 we  have  done  very  little.  I  will  give

 Narmada  issue.  So  far  as  the  problems
 of  Gujarat  farmers  are  concerned,
 their  solution  is  closely  connected  with
 the  Narmada  water  issue.  I  under-
 stand  not  only  the  people  of  Gujarat
 but  the  people  of  Madhya  Pradesh  and
 the  entire  country  are  concerned  with
 it.  If  this  issue  had  been  solved  15-20
 years  ago,  we  would  have  been  self.
 sufficient  in  these  States  in  respect  of
 foodgrains.  Today  we  are  having  to
 import  foodgrains  from  abroad.  Not
 only  that,  we  have  to  pay  the  price  they
 ask.  I  am  very  sorry  to  say  that  we
 have  to  pay  price  of  Rs.  200.  There  is
 mo  scope  for  negotiation  also  because
 we  have  to  feed  our  hungry  people.  in
 thig  context,  I  understand  the  difficulty of  the  Government  of  India.  We  pay more  for  importing  foodgrains,  wheat,
 but  we  do  not  give  a  remunerative  price
 to  our  farmers.  This  ig  such  a  simple
 Toatter  that  even  a  small  child  can
 underatand.  The  Agricultural  Prices
 Commission  have  fixed  the  price  of
 wheat  at  Re.  105.  In  this  they  are
 supposed  to  have  to  take  into  account
 the  cost  of  production.  But  I  under.
 stand  they  have  not

 .  ond
 “Gon  Pe

 SHRI  &  M,  BANERIES  (Kanpur):  ६
 understand  his  tine  was  only  for  79  ¢

 SHRI  NATWARLAL  PATEL:  The
 price  of  Rs.  05  is  not  remunerative.  हम
 far  as  Gujarat  is  concerned,  we  have  ta
 depend  on  tube-well  water  for  irriga-
 tion.  In  Haryana  and  Punjab  they
 have  canal  water  and  so  the  cost  of
 irrigation  is  less.  Still  in  Haryana
 and  Punjab  they  have  recently  raised
 the  cost  price  to  more  than  Rs.  108.
 Therefore,  the  remunerative  price
 should  be  Ra.  125,  This  would  be  a
 most  desirable  step  for  Government  ta
 take.

 Regarding  the  Narmada  waters  issue,
 it  is  no  use  further  dilating  on  it  now
 because  it  is  before  a  tribunal.  But  Tt
 hope  soon  the  mater  would  be  finalis-
 ed.  This  a  matter  of  life  and  death
 for  Gujarat.  By  solving  this  issue,  we
 can  save  the  people  of  Gujarat  from
 drought  and  severe  floods  also.

 So  fer  ag  the  present  §  irrigation
 projects  are  concerned,  some  are
 suffering  for  want  of  finance.  When
 we  plan  a  project,  we  must  have  in
 mind  the  means  to  provide  adequate
 finance  to  it.  We  start  a  scheme.  After
 two  years,  we  find  that  it  is  kept  hang-
 ing  for  want  of  finance  for  years  to-
 gether.  Ultimately,  it  is  a  great  loss
 This  is  a  crucial  point.  When  you
 Plan  a  project,  it  must  be  cent  per
 cent  with  the  financial  part  of  it
 adequately  taken  care  of.

 So  far  as  fertiliser  is  concerned,  the
 price  is  already  very  high.  I  learn
 from  reliable  sources—-I  do  not  know
 whether  it  is  right  or—~wrong  that  the
 Government  of  India  intend  to  increase
 the  price.  ॥  wish  to  tell  Shri  Shinde
 that  there  is  no  scope  to  increase-
 by  even  a  single  paisa.  If  it  is  raised;
 there  will  be  great  resemtment  among
 farmers,  I  understand  fertiliser  is  not.
 selling  due  to  the  already  high  price.

 MR.  DEPUTY-SPEAKER:  I  under
 stand  that  you  have  come  to  the  ek
 of  your  speech.
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 SHRI  NATWARLAL  PATEL,  So  far

 I  would  reiterate  my  request
 mn  regard  to  the  problem  of  the

 stock  of  long-staple  cotton,  some  way
 Th

 purpote
 problem  because  otherwise  our  growers
 will  be  put  to  a  lot  of  difficulties  and

 at  बौरना  सिह  राय  (महेदगढ़  )
 -

 जोह तर मू  डिप्टी  स्पीकर  साहब,  देश  की
 es  फीसदी  आबादी  देहातों  में  रहती  है,
 जिसमें  से  80  फीसदी  किसान  हैं  कौर  बाकी

 5  फीसदी  खेतीबाड़ी  के  मजदूर  हैं  या  किसान
 के  ऊपर  उन  की  रोज़ी  मुनहसर  है  a  इस

 लिहाज  से  एग्रीकल्चर  मिनिस्ट्री  की  बहुत
 बडी  क्‍्रहमियत  है  लेकिन  जो  काम  एग्रीकल्चर

 मिनिस्ट्री  ने  पिछले  28  सालों  में  किया  जबसे
 देख  आजाद  हुआ,  उस  को  देखते  हुए  मुझे
 कहते  हुए  ge  होता  है  किसान  की  हैसियत  में
 कि  अमर  किसानों  की  सब  से  बडी  दुश्मन
 कोई  चीज़  इस  देश  में  है,  तो  वह  एग्रीकल्चर

 मिनिस्ट्री  है।  इसने  किसानो  का  सत्यानाश
 करके  रक्ष  दिया  है  ।  एग्रीकल्चर  मिनिस्ट्री
 की  जिम्मेदारी  थी  कि  किसानों  के  मारे-

 'जिन्दगी  को  ऊपर  उठाया  जाए  कौर  शहरी
 और  देहाती  झाद्ादी  मे  जो  इम्तियाज  चल  रहा

 है  आमदनी  का,  उसको  कम  किया  जाए
 लेकिन इस इस  के  बरअक्स  पिछले  सालो  के  अन्दर

 देहाती  जिन्दगी  नरक  बन  गई  है  कौर  शहरी
 जिन्दगी  खुशहाली  से  भरी  हुई  है  ।

 की  सि  भूषण  (दक्षिण  दिल्‍ली)  :

 |... अ  नहीं  है  ।

 की  बोरे  सिह  रात:  बाप  जैसे  लोग

 ी  हैं  गे  वो  स्वत  के  ऊपर बैठे  हुए  हैं  +  पिछले
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 ष्थ्द  सालो  में  किसानों  की  रहन-सहन की
 हालत  गिरी  है  कौर  इसका  अन्दाजा  इस  बात
 से  होता  है  कि  चौथी  पच साला  प्लान  शुक
 होने  के  वक्‍त  औसतन एक  देहाती के  खर्च
 करने  को  ताकत एक  औसत  शहरी  के  मुकाबले
 में  24  फीसदी  थी  लेकिन  चौथे  पांच  साला
 प्लान  के  खत्म  होने  के  बाद  एक  देहाती  की
 हर  करने  की  क्षमता  आज  सिफ  हक  फीसदी

 रह  गई  है।  इस  तरीके  से  आमदनी  घटती
 जा  रही  है  और  किसान  को  कोई  उम्मीद  नजर
 नही  जाती  है  कि  एग्रीकल्चर  मिनिस्ट्री  जिस
 मकसद  के  लिए  काम  कर  रही  है  पिछने  इतने
 सालो  से,  वह  क्‍या  पूरा  होगा  -  |

 डिप्टी  स्पीकर  साहब,  जहां  तक  रूरल
 डवलपमेंट  का  ताल्लुक  है,  मुझे  यह  कहते
 हुए  शर्म  भाती  है  कि  देहाती  को  कब  भी  घटिया
 दर्ज  का  शहरी  समझा  जाता  है  1  इन्होंने
 जो  महकमे  बनाए  हैं,  कम्युनिटी  डवलपमेंट
 को  ले  लीजिए  जिसको  किसान  से  गहरा

 ताल्लुक़  है,  कोआपरेटिव  डिपाटमेंट  को
 ले  लीजिए,  अगर  मुझ  से  पूछा  जाए  तो  यह
 भ्रष्टाचार  के  सब  से  बड़े  प्रेम  हैं।  कम्युनिटी
 डवलपमेंट  के  महकमें  में,  कोआपरेटिव  रिपार्ट मेंट
 सें  कौर  लैंड  मॉरगेज  बैंक  में  बहुत  भ्रष्टाचार

 है भौर  मैं  भाप  को  चन्द  एक  मिसालें  देता

 zt

 मेरे  हल्के  के  प्रकार  एक  लैण्ड  मो  लगेज  बैंक

 में  पिछले  साल  एक  जीप  नई  खरीदी  गई  ।

 पिछले  एक  साल  में  इस  बैक  के  मैनेजिंग  डाइ-

 रेक्टर  ने  20  हजार  रुपया  तो  इस  की  मरम्मत

 पर  हम  कर  दिया  कौर  20  हजार  रुपया

 पेट्रोल  पर  फूक  दिया  ।  मेरे  हल्के  में  एक

 दूसरे  लैण्ड  मॉरगेज  बैक  का  मैनेजिंग  डाइ-

 रेक्टर  भी  इसी  तरह  से  पालिटिकल  पेट्रोनेज
 से  बना  हुभा है  उसने  अपने  ड्राइवर  के  नाम

 जैक  की  जमीन  सस्ती  बेच  कर  उस  पर  शीरानी

 बाच  लाख  की  कोठी  बना  ली  है।  पौर  वहां
 पर  सब  से  गन्दा  भूनकर  जो  देहाती  जिन्दगी

 का  है,  उस  को  बैठा  दिया  है  कौर  इन्स्पेक्टर  के
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 जरिए,  ऋोफ़्परेटिक  सोफ़िया  के  जरिए

 सारा  (पैसा  लूट  कर  वहाँ  खाया  जोता  है  ।

 डिप्टी  स्पीकर  साहब,  मैं  शिंदे  साहब
 से  अर्ज  करूंगा  कि  के  तरे  पुराने  किसान  हैं  शौर
 उनको को  काफ़ी  तजुर्बा है  सैरिस  ये  भ्र पना  मुंह
 खोलते हुए  डरते  है।  उनका  1... इ  देश
 के  पिछड़े  किसानों  के  लिए  भर  देश  के  लिए
 काम  में  नहीं  भाता  है।  उन  को  अच्छी  तरह
 से  मासूम  है  कि  राज  किसानों  के  साथ  क्‍या

 सलूक  हो  रहा  हैं।  एग्रीकल्चर  प्राइसेस
 कमीशन  किसानों  की  पैदावार  हडप  करने
 के  लिए  एक  एप्रोप्रियेशन  कमीशन  बना  सभा
 है  शौर  इन  का  फूड  डिपार्टमेंट  सिर्फ  एक

 लूट का  रिपार्ट मेंट  है।  जिस  तरह  से  किसानों
 को  पैदावार  की  कीमत  मुकरर  की  जाती  है,
 उस  में  कोई  हिसाब-किताब  नहीं  देखा  जाता

 है  कि  कितना  पैसा  किसान  का  खर्च  हो  रहा  है।
 किसान  से  अनाज,  रुई,  गन्ना  सस्ता  लेकर
 व्यापारी  शौर  कारखानेदार  बेहद  फायदा
 उठाने  है।  तब  कीमत पर  कोई  कडल  नहीं
 होता  ।  पिछले  साल  से  कीमत  बहुत  तेजी
 से  बढ़ी  हैं।  फर्टिलाइजर  का  बैग  प्रयास
 रुपये  में  मिला  करता  था  अब  सौ  रुपये में
 मिलता  है।  टैक्टर  के  टायरो  भर  ट्वूब्या
 के  ऊपर  काई  कण्ट्रोल  नहीं  है।  हालत  यह  है
 कि  दिल्ली  में  राज  ट्रैक्टर  की  ट्यूब  लेने  के  लिए
 झगर  हरियाणा,  पजाब  या  बोस्टन  यू  ०  पी  ०

 का  कोई  किसान  भावा  है  ता  जिस  यूं
 की  कंट्रोल  कीमत  सवा  दो  सौ  रुपये  है,  उसको

 साढ़े  सात  सौ  में  छूने  बाजार  में  मिलती  है  ।

 ट्रैक्टर  का  टावर  भी  किसान  को  लेना  होता
 है।  शायर  फैक्ट्री  से  वह  बारह सो  रुपये
 का  मिलता  है  लेकिन  2500  रुपये  में  भ्रम
 उसकी  विप्रो ही  रही  है।  इसके  ऊपर  कोई

 डीजल  किसान  को  नही  मिलता

 सर  किए  हैं।  पंजाब  में  ऐसे  केसिंग  हुए  हैं
 कि  शोज  को  जाहिर  लोगों  तैरते  आपको

 हैंगे  कद  लिया  है  +  इस  तरह  से  तो  खेती

 बारीकी की  अरक़ की  नहीं  हीं  सकती ti  सब
 से  जरूरी  गवीश  कह  है  कि  किसान  की  जो
 अरूरियांत  हैं  उनका  बाप'  हयात  रखें,  व  उनको

 मुकदमा  हों  कौर  प्रासानी  से  साथ  तथा  बाजार
 कीमतों  पर  मुहैया हों  ।  लेती  के  लिए  इंडस्ट्री
 के  बराबर  बिजली  तकसीम  की  जाये  |

 %  यह  भी  कहना  चाहता  हूं  कि  शहरी
 शौर  देहातों  इलाके  के  लोगो  के  इन्दर
 कोई  फर्क  नहीं  होना  चाहिए।  राज  हालत
 यह  है  कि  देहातों  में  चीता  प्राय  एक  आदमी
 को  दो  सौ  ग्राम  देते  हैं  लेकिन  शहरों  में  एक
 आदमी  को  श्राप  चार  सौ  ग्राम  देते  हैं  ।
 इतना  फरसे  छापने  देहाती  और  शहरी  जिन्दगी

 में  बना  रखा  है।  यह  भ्रामक  झपना  आइटम
 है,  इसके  लिए  फूड  मिनिस्ट्री  जिम्मेदार  है  t
 बाप  कह  सकते  हैं  कि  कपड़े  की  आपकी  जिम्मे-
 दारी  नहीं  है।  लेकिन  उसकी  भी  हालत
 यह  है  कि  एक  किसान  के  खानदान  को  देहात
 में  छ.  महीने  में  को  क्लाथ  सिर्फ  दस  मीटर
 मिलता  है  राशन  काई  पर  जबकि  शहरों  के
 प्रन्दर  कौर  छोटे  से  छोटे  कसबा  में  हर  माने
 दस  मीटर  ले  सकते  है  .

 एक  माननीय  सदस्य  :  बीस  मीटर ।

 शी  बी रेख सिंह सिह  राव:  जरूर  मिलता

 हीरा।  लेकिन  मुझे  तो  हरियाणा का  दूर्बा
 हैऔर वही

 ४7  रहा हूँ।
 में  हर  महीने दस  मीटर।..  '  है।  किसान

 क्या  वह  मेहनत नहीं  करता  है,  क्या  उसके

 कपड़े  जल्‍दी हते  नहीं  है?  इस  तरह  का  फक
 छापने  बना  रखा  है।

 सिट्टी  का  तेल  किसान  को  नहीं  भिन्नता  है।

 शहरों  में  सिलता है  राशन  कार्डों पर  1

 देहातों  में  वहीं  मिलता  हैं।  शूगर  शौर

 कपड़े  में  फेक  कर  रखा  है।  सीमेंट का  एक
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 जय  प्रायर  किसान  को  प्र पने  कुएं  या  ट्यूबवेल
 की  मरम्मत  के  लिए  लेना  होता  है  तो  वह
 उसको  ब्लैक  मार्केट  में  पचास  रुपये  करे  कम

 में  नहीं  मिलता  है।  इनके  कम्युनिटी
 डेवलपमेंट  के  महकमे  के  जो  अफसर  हैं  उनका

 इसके  सिवाय  कौर  कोई  काम  नहीं  है  कि  वजीर

 साहु  आएं  तो  वे  दरियां  बिछा  दें,  इलेक्शन
 के  अन्दर  उनको  वोट  दिलाने  का  बन्दोबस्त

 एक मान सन  भर  सदस्य:  फूल  मालाएं  भी

 खाते  हैं।

 हुह  बोरे  वह  राब  :  वे  भी  लाते  हैं।
 स्माल  सेविका  स्कीम  के  लिए  पैसा  भी  इकट्ठा
 करने  हैं।  लोगों  को  परेशान  भी  करते  हैं।
 अगर  लिंग  पार्टी  को  बोद  नही  मिलते  हैं
 चो  सरपंच  को  बेइज्जत  किया  जाता  है,

 झूठी  रिपोर्ट  करके  उनकों  सस्पेंड  कर  दिया

 जाता  है,  उसके  खिलाफ  इनकवारियां  होती

 हैं।  इतना  ही  नगदी  कि  कानों  को  नसबन्दी

 जी  वही  कराते  है,  मगर  किसी  किसान  के

 लड़के  को  चिराग  उनका  होता  है,  चपड़ासी

 की  नौकरी  लेती  होते  है  और  बहू  कम्यूनिटी
 दिवलेपेंट  डिपार्टमेंट  में  या  कोम्रोप्रटिव

 iv  जार्टचेंड  में  जावा  है  तो उसको  कहा  जाता  है

 पह  ले  एक  केस  भसंबन्दी  के लिए  जानो

 तब  तुमको  चपड़ासी  भरती  किया  जाएगा।

 में  बुक  के  साथ  कह  रहा  हूं  और  में

 चैलेंज  करता  हू  कि  गह  गलत  बयानी  नहीं  है  ।

 झन रें  किसी  को  ैश्ौरेरी  रक्षा  जाता है  पाती

 पलने  के  लिए  या  चपड़ासी  के
 तौर

 पर  तो
 इसको  कब  तक  पका  नहीं  किया  जाता  है

 DG  (Min.  of  Agri.  26a
 and  Irrigation),  ‘1976-78

 जब  तक  वह  दो  कैलिस  नकदी  के  लिए  दे  नहीं
 देता  है।  इस  तरह  से  काम  भ्रामक  चल  रहे हैं
 नसबन्दी भी  किसान की  हो  रही  है  ।  ग्रुप

 इस  महकमे  के  वजीर  हैं।  मैं  कहूंगा  कि  पहले

 हमारे  बुरा  साहीवाल  तो  अपी  नशाबन्दी

 कराएं  ताकि  लोगों  के  सामने  एक  मिसाल

 को  एम०  एम०  बनों :  इनके  नस

 ही  नहीं  है।

 श्र  बीरेन  सिह  राब  :  आप  देखें  कि  कितना

 भारी  बोल  किसान  के  ऊपर  है।  सारे  देश

 के  लिए  खुराक  मुहैया  करने  की  जिम्मेदारी  उस

 को  है।  हमारे  वेश  की  आबादी  भी  बहुत  तेजी  से

 बढ़  रही  है।  एक  नया  पंजाब  या  एक  नया

 हरियाणा  हरसाल  में  पैदा  हो  रहा  ह।

 947  से  i97:  तक  के  पीरियड  में  हमारी
 झा हादी  22  करोड़  बढ़ी  है  यानी  एक  तथा

 रूस  हिन्दुस्तान  में  कौर  पैदा  हो  गया  है,

 रूस  की  झा वादी  के  बराबर  आबादी  इन

 24  सालो  में  बढ़  गई  है।  अगर  किसान

 की  देखभाल  नहीं  होगी,  तो  देश  को  खिलाने

 बाला  कोई  नहीं  मिलेगा।  खेती  करने

 बालों  की  तादाद  घटती  जा  रही  है।  लोग

 हू  पेशा  छोड़ कर  भाग  रहे  है  A

 बाप  कम्युनिटी  डिवलेपमैंट  और

 कोपस्‍्रोप्रेटिंव  डिपार्टमेंट  को  सम्भाले,  उनके

 इन्दर  से  भ्रष्टाचार  को  दूर  करें।  एग्रीकल्चर

 मिनिस्ट्री  क ेऊपर  जो  पैसा  बढ़ा  कर  शाप  खर्चे

 करना  चाहते  है  कौर  लोगों को  खुश  करना

 चाहते  हैं  वह सब  बरबाद  होता  है,  जो  पैसा

 झापने  इस  साल  के  लिए  माना  है  वह  पूरा  खड़े

 होगा  या  नहीं  कुछ  पता  नहीं  है।  पिछले



 263  DG  (Min,  of  Agri.and  APRIL  9,  1075
 Irrigation),  1975-76

 कभी  पारेख  शह  साब]

 शास  की  बात  मैं  बताता  हूं  7  310  करोड़
 पिछले  साल  प्लान  एश लोकेशन  था।  एक
 कलम  से  इसको  260  करोड़  कर  दिया  गया
 काट  कर।  50  करोड़  रुपया  एग्रीकल्चरल
 मिनिस्ट्री  का  पिछले  प्लान  में  आपने  कम  कर
 वियाना।  मैं  उम्मीद करता  हूं  कि  इस  साल
 झाप ठीक तरीके ठीक  तरीके  से  रुपया  इस्तेमाल  करेंगे  ।
 और  जियादा  शोर  खेती  के  लिए  पाती  के
 बन्दोबस्त  पर  देंगे  |

 पेस्टीसाइड्स  कौर  उनको  छिड़कने  के

 लिए  जो  हवाई  जहाज़  लिए  जाते  हैं  उनके
 बारे  में  अब  मैं  कहता  चाहता  हूं  |  प्राइवेट
 फर्में  से एयरोप्लेन ले  कर  आप  स्प्रे हग  बचते

 हैं  पेस्टीसाइड्स  का  ।  थे  पानी  छिड़क  कर
 ष्ब्ले  जाते  हैं।  चौदह  रुपये  एक  एकड  के
 ऊपर  प्राय  उनको देते  हैं।  झूठ  सर्टिफिकेट

 ले  लिए  जाते  हैं।  अपने  झपने  जो  प्लेन  हैं

 दे  खड़े  के  खड़े  रह  जाते  हैं।  इस  तरह  करोड़ों

 पये  का  गोलमाल  प्रांतो मे  होता  है  ।

 में  मानता  हु  कि  जमीन  की  तक्‍सीम

 होगी  चाहिए।  लेकिन  सिर्फ  देहाती  सम्पत्ति
 के  उपर  सालिग  हो  कौर  शहरी  जायदाद  के
 उपर  सालिग की  बात  न  की  जाए  तो  मह  फर्क
 चलते  वाला  नही  है  ।  जब  तक  शहरी  जायदाद
 के  ऊपर  भी  सीसी  लगाने  के  उद्देश्य  स ेकोई

 कानून  बताया  नहीं  जाता  है  तब  तक  देहाती
 जायदाद  के  ऊपर  सालिग की  बात  भी  बाप
 ने  करें  ।  शहरी  जायदाद  में  हर  एक

 हिस्सेदार  होता  है  यहां  तक  कि  पेट  के  भ्रमर
 बच्चा  भी  ।  समेकित  जमीन  पर  बच्चों  का

 हक  नहीं  a  महू  इंटरनेशनल  वीमेंस  थी भर

 है।  क्या  इन्होंने  औरतो ंके  हक  की  हीरा-
 त  अपने  सीलिंग कानून  में  की  है।  इसका
 ये  मे  जवाब  t  किसान  पनी  लड़को
 की  शमीन  इनके  कमान  के  मुताबिक  नहीं  दें

 हैं।  किसान  से  सम्बन्धित  जिससे
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 ere  से  बा वस्ता है  उसको  छापते  इस  शेडयूल
 में  नहीं  रखा  है  +  देहाती  इलाकों  ते  सम्बन्धित

 सारे  जितने  सेंटर  कौर  स्टेट्स  के  कामन  हैं  उतकों
 छापते  भौरे  शेड्यूल में  रक्ष  कर  वहां  के  लोगों
 के  हक  मार  दिए  हैं।  एक  शहरी  मिल
 मालिक  की  मिल  करोड़ों  को  हो  सकती  है
 ले  कित  उसको  कोई  वेल्थ  टैक्स  नहीं  देना  पड़ता
 है,  कोई  प्रापर्टी  टैक्स  नहीं  देना  पड़ता  है
 लेकिन  वहा  एक  दे हाती  आदमी  को  एक  मकान
 की  इजाजत दी  है  जो  कि  एक  लाख  रुपये

 से  ज्यादा का  न  हो  कौर  अगर  वह  एक  लाख

 से  ज्यादा  का  होता  है  तो  उस  पर  बल्ब  टैक्स
 लगता  है।  यहां  इमतियाज़  नहीं  चलेगा  ॥
 किसान  की  लड़की  प्रति  बाप  की  जमीन

 नहीं  ले  सकती  है।  किसान  का  नाबालिग
 बच्चा  जज  झपने बाप  की  जमीन  में  हिस्सा
 नही  से  सकता  है।  किसान की  बड़ी  बेटी
 को  जिसकी  शादी  न  हुई  हो  वह  अपने  बाप
 की  जायदाद  में  हिस्सा  'झपकीं  सांड  सीलिंग
 लाज  के  हिसाब  से  नहीं  ले सकती  है।  सिर्फ
 #2  के  लिए  है  जब  कि  शहरो  मे  हर  एक  के
 लिए  इजाजत  है।  किसान  अपने  लड़के  की
 बेवा  को  नही  दे  सकता  है।  मैं  कहना  चाहता

 हैं  कि जिस  तरह  के  कानून  अप  देहातो  के  लिए
 बनाते  हैं  उसी  तरह  के  कानून  भाप  शहरों  के

 लिए  भी  बनाएं।  बना  लोग  इसको  बरदाश्त
 नही  करेंगे r  बहुत  जल्द  मारा  सपने  बाला है
 कि  झगर  देहात  की  प्रा मदनी के  ऊपर  सिलिक

 लग  रही  है,  खेती के  पेशे  के  ऊपर  चाबस्दी
 शायद  हो  रही  है,  जायदाद  की  तकसीम  के
 ऊपर  पाबन्दी  आयद  है  तो  शहरों  मे  भी

 ऐसा  होना  चाहिए।  शहरों  मे  भी  एक
 खानदान  के  पास  एक  मकान  धौर  एक  बू काम

 के  प्रजा वा  कौर  कुछ  त  हो।  अगर बहु  नही
 होता  है  तो  इसके  खिलाफ  प्रान्दोलन  होगा
 शौर  दिल्ली,  बम्बई,  कलकत्ता  इरादी  जितने

 बढ़  बड़े  शहर  हैं  वहां  देहातों  के
 लोग  दा

 कर  इन  जायदादों को  1...  लेंगे,  उसकी  लिस्टें
 बता  लेंगे,  उनके  झज्जर  भाभा हो  जाएंगे  t

 इस  तरह  की  शा  छापने  पैदा  करती  है  तो

 बेशक  करें,  बेशक  इमंव्रमास रखें रखें  |
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 जमीन  का  जो  फ्रेगमेटेशन  हो  रहा  है,
 जो  उसके  टुकड़ें  टुकड़े  हो  रहे  हैं  इसको  भी
 आप  रोकें।  जिस  सुनने  के  पास  आज  8

 एकड़  जमीन  बाप  छोड़  रहे  है  दो  घार  साल  में
 उस  में  एक  एक  झनस  के  पास  दो  दो  एकड़
 और  एक  एक  एकड़  रह  जाएगी  जोर  आपका
 प्लान  खत्म  होने  तक  शायद  प्राप्ता  एकड़
 जमात भी  न  रहे।  उस  सूरत में  कैसे  उस  पर
 काश्त  करके  किसान  बढ़ती  झआाद्वादी  को  कैसे
 अनाज  खिला  सकेगा  यह  भी  सोचने  की  बात

 4
 fies

 श्यो  मुहम्मद  जमोंलुरंहमान  (किशनगढ़).
 मोहतरिम  डिप्टी  स्पीकर  साहब,  मैं  भाप  7

 शुक्रगुजार  हू  कि  पने  मुझे  मिस्ट्री,  प्रो

 एंकर  कल्चर  की  डिमाड  पर  बदलने  का
 मौका  इनाम  फ़र  य।  है  ।  झगर  में
 'फिगर्स  को  बात  करूं  ता  न  आप  इतना
 वक्त  द  गे  और  न  मेरे  पास  इतने  'फिगर्स  है।
 मे  देहात  से  जाता  हूं,  देहात  कों  जा

 कठिनाई  है,  दहात  की  जा  मुसीबत  है,
 किसानो  के  स  थ  जो  मुश्किलात  हूँ,  उनक  में
 मापकों  जरिये  सरकार  के  सामने  रखना

 चाहता  हूं  4

 यह  बिल्कुल  तय  शर  यकीनन  बात  है
 कि  हिन्दुस्तान  की  आबादी  के  85  फीसदी
 लोग  माय  में  रहते  है  शौर  हिन्दुस्तान  की

 मुर्गी  हालत  के  लिए  हिन्दुस्तान  का

 अपना,  हिन्दुस्तान  के  लोगों  का  ज़िंदगी  बसर
 करना,  देहात  के  लोगों  की  पैदावार  पर

 अऑुन्हस्सर  है।  खेती  के  सिलसिले  मे  जिसको

 डिमांड  प्रापके  सामने  पेश  हैं,  देखना  यह
 चाहिए  कि  किसान  को  कितना  सुभीता  भौर
 फिरती  फैसिलिटी  मिली  चाहिए  दौर
 कब  तक  इसके  कारें  मे  क्‍या  कदम  उठाये  जा

 चुके  हैं।
 खेती  का  इस  मुल्क  की  इस्लामिक

 कंडीशन  को  सुधारने  मे  बहुत  बड़ा  हाथ  है
 बल्कि  मैं  तो  कहूंगा  कि  सिर्फ  इसी  का  हाथ
 है।  इसके  लिए  4,  5  चीजों  की  सख्त

 कात  है,  जो  मैं  भ्रापके  सामने  पेश  करना
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 चाहता  हूं  ।

 एक  तो  यह  कि  पानी  का  पूरा  इन्तज़ाम
 हो,  चाहे  नहर  के  ज़रिये  या  इलैक्ट्रिसिटी  गांव  में

 पहुंचा  कर  बोरिंग  की  फैसिलिटी  से  हो।  दूसरे
 सुखाड़  पर  पूरा  कब्जा  व  काबू  होना  चाहिए।
 देखना  यह  चाहिए  कि  हम  ऐसे  कौन  से  कदम
 उठा  सकते  हैं  जिससे  हम  सुखाड़  पर  कब्जा
 पा  सकते  हैं।  तीसरे  बाढ़  पर  कब्जा  होना
 चाहिए।  चौथे,  जहा  पानी  जमा  होता  है,  याने
 वाटर  लानिंग  की  प्राब्लम  है,  उसकी  कैसे
 निकासी  हो।  सबसे  ग्रहण  चीज  है  किसान
 को  बीज  और  खाद  का  देना  ।

 जहा  तक  पानी  के  इन्तज़ाम  का  सवाल  है,
 बडी  नाउमीदी  हुई  है  ।  माना  कि  हर
 श्रान्त  में  कुछ  न  कुछ  प्रोजेक्ट्स  बने  हैं,
 हर  श्रान्त  में  कुछ  न  कुछ  नहर  खुदी  हैं  लेकिन

 सही  माना  में  देखा  जाये  कि  अब  तक  गाव  में
 कितनी  विलेज  चैनल  बना  कर  किसानों  को

 पाना मिल  सका  है।  मेरे  प्रान्त  मे  भ्र भी  तक
 ऐसा  नहीं  हो  पाया  है।  कोसी  प्रोजेक्ट
 पर  सैकड़ों  करोड़  रुपया  खर्चे  हो  चुका  है  लेकिन
 ध्र्भी  तक  उसका  कम्पटीशन  नही  हो  पाया  है,
 गाव  में  शेनन्स के  बनने  का  सवाल  हो  पैदा

 नहीं  होता  ।  जहा  कही  बनी  भी  हैं  वहा
 भी  पानो  टेल  एण्ड  तक  नहीं  पहुचता  है  ।
 इसकी  शिकायत  मैं  इस  हाउस  में  भी  कर  रहा
 है  कौर  प्रान्तीय  सरकार  के  लोगो  को  भी
 करता  हू  कि  ऐसा  इन्तजाम  करें  कि  गाँव  में
 विलेज  चैनल्स  बना  कर  किसानों  को  पानी
 मिल  सके  |  क्योंकि  ड्राप  बिजली  नहीं  दे
 पाते  हैं।  अगर  बिजली  मिले  तो  थे  लोग  बोरिया
 कर  के  पानी  निकाल  ले,  लेकिन  वह  भी  नहीं
 हो  पाता  है।  सबसे  पहला  काम  यह  है  कि
 विलेज  चैनल  बना  कर  गाव  में  किसानों  को
 पानी  पहुचाया  जाये  1  अपार  यह  नहीं  कर
 सकते  तो  इलेक्ट्रीसिटी  गावों  में  पहुंचाई
 जाये  ताकि  किसान  बोरिया  से  पाती  निकालकर
 खेतों  मे  देखके।  जिससे  मुल्क  की  पैदावार
 बढ  सके  कौर  हम  लोगों  को  मुतलाशी
 हालत  ठीक  हो  सके  t
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 शुबा  के  बारे  में  मैंने  पिछले  सोल  भी
 कहां  वा  कि  भारत  इतना  बढ़ा  मुल्क  है  कि
 इसके  किसी  हिस्से  में  प्यार  फ्लड  आता  है  तो

 दूसरे  हिस्से  में  सुखाड़ भा  जाता  है।  इसलिए
 इसके  लिए एक  हुड  बोर्ड  होना  चाहिए जो
 'जिलान्वाइज  धौर  जिला  लेब्ल  पर  होता
 चाहिए  ।  उस  झारगेनाइजेशन  को  चाहे  बोर्ड

 कहिए,  या  कमेटी  कहिए  लेकिन  उस  बोर्ड  के
 हाथ  में  खर्च  करने  के  लिए  अलग  से  फंड्स
 होने  चाहिए  ताकि  लोकल  मुश्किलात
 को  फौरन  मीट  कर  सके  धौर  सूखा  पर
 कब्जा  पाया  जा  सके,  उस  पर  कदम  उठा
 सके ।  वरना  यह  होगा  कि  मेरी  काटी-

 हु  यूजीसी  किशनगंज  से  घायल  चलेगा,  कटिहार
 में  रुकेगा,  फिर  पटना  में  रुकेगा  कौर  फिर

 मुगलसराय  में  सकेगा  कौर  दिल्ली  चात  कराते
 लोगों  की  प्राधी  जान  सुखा  से  खत्म  हो
 जायेगी।  मेरा  सुझाव  है  घि  दस  पर  मिला-

 वबा इज  बोड़ें  बनता  चाहिए,  फीडर  का

 एलाटमेट  उसके  कब्जे  में  होना  चाहिए  ताकि
 जितना  रैड-टूरिज्म  का  मामला  है  वह  न  हो
 पाये  कौर  फौरीतौर  पर  किसी  हल्के  में
 कोई  धात  होती  हो  तो  उसको  वहीं  मीट  किया
 जा  सके  ।

 बाढ़  को  रोकने  के  लिए  हर  साल  बहस
 होती  है,  हर  साल  इस  पार्लियामेट  में  सारे

 लोग  बोलते  हैं  ।  मुझे  इस  सिलसिले  मे

 एक  शेर  याद  झा  गया

 असर  उसको  जरा  मही  होता  |

 रजोराहुम  फिसला  नहीं  होता  ॥।

 मह भी कहा भी  कहा  जा  सकता  है  कि  मज

 बढ़ता  गया  ज्यों-ज्यों  दवा की  ।

 भारत  इतना  बडा  मुल्क है  कि  किसी  मे

 किसी  इलाके  में  बाइ  जाती  ही  रखती है  ।
 पिछले  27,  28  बरस  में  क्या  हो  पाया  हैं  यह
 देना  चाहिए।  जब  बाढ़  कराती है  तो  यहां

 है  सैम  बचती  है  a  यहां से  चल  कर  बह
 'संभव,  पो रल पुर  धौर  सोनपुर  शकलें  सकते

 पहुंचती है।  उसके  पहुंचते  पहुंचते  बाढ़  का
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 असले! भी  लत  हो  शती है चौर है  कौर  टीम  की

 बोरसी  दिशा  की  हो  जाते  हैं।  इस  बारे  में
 एक  बजना  होती  चाहिए  ।

 इस  साल  नार्थ  बिहार  में  mrtehate
 फ्स्त्र  हूँगा,  प्रापने  अखबारों  में  देखा  होगा  ॥

 लाखों  लोग  बेघर  हो  गये,  मारब  बिहार  पूरा
 फ्लड  की  जद  में  रहा  ।  फ्लड  तो  बराबर
 धाता  रहा  लेकिन  उसको  रोकने  के  लिए  क्या
 स्टैप  लिये  गये  हैं  ?

 मेरे  किशनगढ़  के  इलाके  में  5-8
 मतियॉ  पड़ती  हैं  जिनके  नाम  हैं--महानन्दा,
 पनीर  या  परवान,  मेरी,  कस कई,  झोंक  और
 बकरा  ।  मेरी  गुजारिश  है  फि  एक  बैराज
 बनाया  जाय  जिससे  यह  होगा  कि  इ्लक्ट्रिसिटी
 भी  मिलेगी,  पानी  पर  करोल  भी  होगा,  बाढ
 भी  नहीं  करायेगी  घौर  लोगों  की  फसल  भी
 बचेगी  ।

 अभी  जब  कि  पार्लियामेट  oO,  .2  दिन
 के  लिए  बन्द  हुई  थी  तो  मैं  अपने  हल्के  से
 गया  था  तो  मैंने  देखा  कि  देहली  गाव  ,  पलासी
 थाने  में  हमारा  एक  हिस्सा  है  जो  नेपाल  से
 हगा है  उस  जिले  में  बुरा  नदी  ने  सारे

 हिस्से  को  तबाह  कर  दिया  है  7  0  हजार
 एकड  जमीन  खत्म  हो  गई  है।  उस  गांव  का
 नाम  है  तीरह  खारिज  यह  प्लासी  थाने  में
 है।  यही  नदी  भागे  जा  कर  परवान  नदी  में
 मिली  है  कलीर  इसने  जाने  अररिया  वितरण  कई
 जिन्हों  पर  हजारों  एकड़  जमीन  को  विवाद  कर
 दिया  है।  लैटरल  रोड  पर  भरा रिया  के  पास
 करीब  70  लाख  रुपया  च  करके  एक  ब्रिज
 बनाया  पा  है।  पह  साफ  सिलीगुड़ी  जाती

 है,  भा साम  जाती  है।  उसके  दक्षिण  में
 जाइये,  बहा  20  हजार  एकड़  जमीन  में  ६... ज
 के  कारण  सिखों  मन  फसल  का  नुकसान  हसा
 है  |  तो  कुछ  तो  बांध  बांधने  का  इंतजाम
 फौरन  किया  जाना  चाहिए  जिससे  किसानों
 की  जात  & । अ  सके  शोर  जो  सोच  पैदावार
 करते  हैं  *  उनके  चर  भा  सके  कौर  देश  में
 जो

 ग़ुरबत  है  पह  वर  हो  सके,
 किसान  खुशी

 4. द  सके  +
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 आखिर  में  मैं  यह  दर्ज  करना  चाहता हूं
 कि  मिनिस्ट्री  भाफ  एग्रीकल्चर  कौर  मिनिस्ट्री
 साफ  इरीगेशन  में  को-प्राडिनिशन  तो  होना
 ऋतिक।  मैं  श्री  केदारनाथ सिंह  जी  को  इस

 बात  की  दावत  देता  हू  कि  वह  चल  कर  द्वेखें कि
 पिछले  साल  की  बाढ़  में  किसानों  की  क्‍या

 हालत  हो  गई  है।  पानी  की  निकासी  का
 भी  हस् मे जाम  होना  चाहिए।  वाटर  लानिंग
 से  फसल  को  नुकसान  होता  है।  रिपार्ट  मेंउस
 कागज  पर  तो  जरूर  बने  हैं  जिनमें  हमारे
 कुछ  दोस्त  भी  एम्प्लायड  हैं।  लेकिन  देखना

 यह  है  कि  जमीन  पर  कितना  काम  हो  रहा
 है  q

 बीज  शौर  खाद  का  मसला  भी  निहायत
 संगीन  है।  यह  दोनो  चीजें  किसान  को
 बात  पर  मिल  जाये  तो  यह  एक  बड़ी  वात

 होगी  ।  इससे  मुल्क  की  पैदावार  बढ़ेगी,
 शाप  दूसरे  मुल्क  से  गल्ला  मर्दो  नही  करेगे  t
 थो  400,  500  करोड  रुपया  गल्ला  इम्पोर्ट
 करते  पर  खर्च  होता  है  यह  पैसा  बचेगा  शौर
 इससे  दूसरे  तरीकों  के  काम  हो  सकेंगे  |
 ग़रीबों  के  मसले  उससे  हल  होत॑,  मुल्क  की  गुर-
 बत  दूर  होती  -  झगर  हम  किसानों  को  वक्‍त
 पर  खाद  नही  दे  सकते,  बीज  नहीं  दे  सकते,
 पानी  नहीं  दे  सकते  तो  इतने  बहे  डिपार्टमेंट

 की,  होस्ट  साफ  पीएल  की  क्‍या  जरूरत

 है  तो  फिर  इस  काम  को  खुदा  पर  छोड़  दीजिए  ।
 लेकिन  सवाल  यह  है  कि  झगर  इतना  बड़ा
 'डिपार्टमेंट  यह  काम  नहीं  कर  सकता  है,  तो

 ग्रह  बहुत  हैरानी की  जात  है।  मेरी  गुज़ारिश
 है  कि  सरकार को  इस  सिलसिले  मे  ध्यान
 देगा  चाहिएं।

 लौट  की  कीमत  0s  रुपये  फो-

 किट्टी  मुकर की मई है। को  मई  है।  में  पहले  हीट
 नहीं  पैदा  करता  था,  समेकित  पिछले  दो  साल
 से  उस  को  पैदा  करता  सरू  कर  दिया।  उस
 को

 मद  वह  है  कि  जूट  की  हालत  बहुत  खराब
 &,  जिस  केप शिकार आप,  डिप्टी  स्पीकर  साहब,
 भी.  हैं  भाप  ग्रह  रीवर  wt  t  aa  मैंने

 छह  frrigation),  ‘1975-76

 उस  को  पैदा  करता  छोड़  दिया  है  ।  गेहूं
 के  बचें  का  यह  झा लय  है  कि  i05  रुपये
 फ्री  क्विंटल  में  तो  वह  पड़ता  नहीं  खाता  है  4
 मेरी  गुजारिश  ह ैकि  उस  की  कीमत कम  से
 कम  i275  रुपये  ही  विवि टल  होनी  चाहिए।

 किसानों  को  मा  ऊकंटिंग  फ़ैसिलिदीज
 मिलनी  जा  ए  ह  अ  रईस ०  के  तहत
 कोसी  डिवीजन में  दस  ग्यारह रो  इज  बत  रही
 Gi  जो  राड  बती  है,  उस  की  हालत  यह
 है  कि  भ्रमर  हमारेदेहात  के  दस  बीस  किसान
 जोर  से  उस  पर  दौड़  जायें,  तो  वह  जरूर  टूट
 जायगी  ।  कुछ  सड़क  बनी  है,  कुछ  कच्ची
 है  कौर  कुछ  नामुकम्मल  है।  मैं  इस  बारे  में
 बरसो  से  भाप  के  विभाग  को  खत  लिखता  रहा
 हूं।  कम्युनिटी  डेवेलपमेंट  डिपार्टमेंट  में  लाल
 साहब  सड़कों के  इनचार्ज  है

 MR.  DEPUTY-SPEAKER:  Please  do
 not  bring  in  any  individual.

 शी  मुहम्मद  जमोल्रंहमान:  जब  श्री
 शेरसिंह  मिनिस्टर  थे,  मैं  तब  से  इम  बारे  में
 खतों-किताबत  कर  रहा  हु  :  मेरी  दरख्वास्त
 यह  है  कि  इन  सड़कों  के  लिए  कम  से  कम
 चालीस  पचास  साख  रुपया  दिया  जाये,
 ताकि  उन  को  मजबूत  बनाया  जा  सके  श्र
 उनकी  लाइफ  पंद्रह  बरस  तो  हो  ।  बे सडकें
 देहात  से  आती  हैं।  उन  के  जरिये  किसानों
 को  अपना  माल  मिडवेस्ट  मजाक  टीस  प्लेस
 तक  ले  जाने  और  प्रगति  कीमत  हासिल  करने
 में  मदद  मिलेगी  d

 कानसान्षिडेशन  साफ़  होर्डिग्स  के  काम
 को  फौरी  तोर  पर  लेना  चाहिए।  राब

 साहब  चले  गये  हैं।  मैं  पूछना  चाहता  हूं  कि
 आप  ने  देहात  में  सीलिंग  कर  दिया  हैं,
 लें किन  भाप  शहरो  में  सीलिंग  लागू  करने

 से  क्यो  घबरा  रहे  है।  क्या  इस  लिए कि
 पूरे  ब्लैक  मनो  का  जमघट  शहरों  में  है  ?

 बाप  ने  देहात  में  सीलिया  कर  दिया,  लेकिन

 शहरों  की  जायदाद  की  सालिग  का  क्या

 होगा  ?
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 [थी  मृ हम् भर  जनीसुरंहमान]
 पीने  &  पानी  का  इन्तजाम  करना  निहायत

 ज़रूरी  है।  यह  बहुत  अफसोस  कौर  शर्म

 की  बात  है  कि  मुल्क को  भाजाद  हुए  27,  28
 साल हो  गये  हैं,  लेकिन  हम  भ्र भी  तक  ग़रीबो
 को  पीने  के  लिए  पानी  नही  दे पाये हैं  1

 मैं  चाहता  हू  कि  केदार  साहब  इस  बात
 को  गौर  में  सुने 1  बनारस  के  आसाम

 तक  एक  सड़क  जाती  हूं,  जो  बाध की  सकें में
 हैँ।  उस  का  नाम हु  कुबरा  बाध  1  वह
 बेजान  से  चार  पाच  मोल  दक्षिण  में  हो  कर

 जाती  हूं।  वह  सडक जा  बजा  टूट  चुको  हूँ  q

 25,  30  लाख  रुपया  देने  से  वह  सड़क  तमाम
 गांवों  को  कबर  करते  हुए  भा साम  से  बनारस
 तक  200  मील  के  एक  लिक  का  काम  देगी  1
 उस  पर  प्रति वर्क  करा  दिया  जाये  भोर  जहा
 जहां  जरूरत हो,  यहा  पुल,  कल बर्ट  बना
 दिये  जाये।
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 att  भोगेगा  का  (जय तगर)  :  उपाध्यक्ष

 _भविष्य,  जब  हम  कृषि  मंत्रालय की  मांगों  पर
 विचार  कर  रहे  हैं  तो  एक  तरफ़  सरकार  का

 द.  दावा  शीर  दूसरों  तरफ़  उस  गलत
 दावे  को  बुनियाद  बना  कर  कुछ  मानवीय
 सद॑स्यों  द्वारा  उस  पर  चोट  ये  दोनों  बातें

 बेतुकी  लगती  हैं  -  प्रा ज़ादी  के  बाद  हम
 सब  इस  बात  को  मानते  भाये  हैं  खांस  तौर
 से  शासक  दल  तो  इस  को  मानता  हो  शझा या

 :  है  कि  देश  में  भूमि-सुधार  होने  चाहिए.  खुद
 जोत  की  लेती  को  बढ़ावा  देना  चाहिए,  जो

 खुद  श्रम  करते  हैं.  जमीन  की  मिल्कियत  उन
 को  देनी  चाहिए  ।

 इस  के  लिए  कानून  के  जरिये  प्रयास  शुरू
 हुमा।  जब  तेलंगाना  में  किसान  कान्ति  हुई.
 तो  20  लाख  एकड़  जमीन  का  बंटवारा

 हुमा ।  उस  के  शाद  विनोवा  भावे  ने  भो  बड़े

 भूस्वामियों  को  समझा  कर  जमीन  का  बंटवारा

 शुरू  किया।  शहरी  शौर  देहाती  सम्पत्ति  में
 विभेद  करने का  सवाल  नहीं  है  ।  कुछ  ही
 हाथों  में  खेतों  की  ज्यादा  तादाद  रहने  सें  हमारे
 समाज  से  लगातार  हजारों  सालों  स ेएक  जकड़
 झा  गई  है।  जो  ज्यादा  जमीन  के  मालिक  बन
 बैठे  हैं  उन  में  शायद ही  कोई  होगा  जिस  ने

 इमानदारी  और  मेहनत  सें  जमीन  प्राप्त  की  हो  ।

 बहू  सम्भव  ही  नहीं  है  कि  सौ  या  हज़ार  एकड़
 जमीन  वाले  ने  अपनी  जमीन  ईमानदारों  से

 इकट्ठी  की  हो  ।  बतर  बेईमानी,  फुरैबों  या
 जबरदस्ती  के  इतना  अमित  इकट्ठी  नहीं
 हो  सकती  है  ।  यह  हो  सकता  है  कि  ये  तरीके
 राज  नहीं  अंक  कुछ  पीढ़ी  पहले  इस्तेमाल
 किये  गये  हों  t

 a
 इस  तरह  जो  जोन  इकट्ठा  को  गई  हैं,

 उस  के  जूते  पर  हमारे  देश  में  सामाजिक
 अत्याचार,  जात-पांत  के  अत्याचार  ौर  छुरा-
 कृत  :  के  भत्याघार  होते  रहे  हैं,  भौर  राज

 -भी ही  रहे  हैं।  जित  के  पास  ज्यादा  जमीन
 ह...  सी  बहीं  करता  है।  राज

 एक  भी  ऐसा  गांव  महीं  है

 DG  (Min,  of  Agri.  28a
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 wet  महाजनी  कानून  लागू  होता  है,  कौर
 उस  को  गांवों  में  तोड़ने  वाले  ग्राम  तौर  पर

 वही  हैं,  जिन  के  पास  ज्यादा  जमीन  है  r
 इसी  तरह  वही  लोग  गल्ला चोर  भी  हैं  r
 वे  ज्यादा  गल्ला  इकट्ठा कर  लेते  हैं,  पैदावार
 के  समय  उसको  नहीं  बेचते  हैं,  बल्कि  चार
 छः,  पाठ  महीने  के  बाद  बेचते  हैं।  जिन  के:
 पास  ज्यादा  ज़मीन  है,  वें  गल्ला चोर  भी  हैं,
 सामाजिक  उश्त्याचार  करने  वाले  भी  हैं  और

 सूदखोर  भी  हैं  -  कौर  अब  जनतंत्र  को  कुंठित
 करने  के  लिए  बूथों  पर  कब्जा  करने  वाले  भी

 वहीं  हैं  --वे  हरिजनों  कौर  प्राय  ग़रीब
 लोगों  को  ताकत  से  क्यों  पर  नहीं  जाने  देते

 हैं  t

 इस  से  भी  बड़ा  ख़तरा  यह  हैं  कि  जिन  के
 हाथ  में  ज्यादा  ज़मीन  है,  वे  खुद  खेती  करने!
 की  तरफ  नहीं  जा  रहे  हैं  ।  वे  अपने  लड़कों:
 को  हाकिम,  मिनिस्टर,  एम०  पी०  और

 एम०  एल०  Go  बनायेंगे  ।  वें  खुद  खेती

 नहीं  करेंगे,  और  ग्रैरहाजिरी  की  खेती
 करेंगे  ।  (व्यवधान)  बहुत  से  एम०  पीक

 ऐसे  हैं।

 एक  माननीय  सदस्य  :  प्राय  तो  बेजमीन

 हैं,  आप  कैसे  एम०  पी०  हो  गये  ?

 थ्री  भोगना  हा:  यह  उन  का  दुर्भाग्य
 है,  जिन  के  पास  ज्यादा  जमीन  है

 जो  गैरहाजिरी  की  खेती  करते  हैं,
 बीज  उन  के  खा  गये  मैनेजर  और  मजदूर  खा

 गये  सिपाही।  इस  तरह  उपज  मारी  गई।.

 दम  लिए  गेहूं  भौर  बाजरे  इरादी  क ेलिए  हम
 को  भ्रम रोका  और  सोवियत  संघ  के  पास

 जाना  पड़ता  है  |  इसीलिए  हमारे  जो  उद्योग

 हैं  कभी  उन  के  लिए गन्ने  की  कमी  है,  कभी
 कपास  की  कमी  कौर  कभी  तिलहन  की  कमी

 है।  बढ़ते  हुए  कारखानों  के  लिए  कच्चे  माल

 की  कमो  हो  रहो  है  1  कार बाते  जो  माल

 पैदा  करते  हैं,  उन  की  बिक्री  भी  होनी  चांहिए
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 4  फ्लो  भोगल  सा]  हज़ार
 ह्  ग्रीन  धन  शक

 की  गई  है।

 जो  चोगे  चाहने  हैं  कि  कुक  लोग  सौ  प्रौढ़  हज़ार  उ  में  से  भो  लि  62  हजार  एकड़  सरकार हने हैं किकु  :
 का  दावा  है  कि  हम ने  प्र पने  कब्जे  में  लिया  है एकड़  वाले  रहे,  में  उत  से  पूछा  हता  हूं  कि

 क्या  सारे  देश  का  करदा  बही  पहन  लेवे,
 झोर  बातों  का  देश  नंगा  रहेगा  ।  बढ़ते  हुए
 कारखानों  के  लिए  बाजार  भी  चाहिए,  इत-
 टेनेन  मार्केट  भो  चाहिए,  झोर  देश  को  बहु-
 बंदूक  जनता  को  क्रय-ग्लानि  भो  होतो

 चाहिए  |

 इम  लिए  यह  आवश्यक  है  कि  है2  का

 बंटवारा  जानने  वालो  के  बीच  हो  ।  सरकार

 यह  दुकान  बोर  बाबा  करती  ग्राम  है  कि  वह
 यह  काम  करेगा  झोर  इसीलिए  बोग  का  सम-
 खत  उस  को  बिना  t  शासक  दल  की  तरफ  से  कड़ा

 सारा  कि  इस  को  i974  वक  लागू  किया  जायगा
 राज  i975  है  ।  बिक  प्रतिवेदन  हमारे
 सामने  मौजूद  है  t  उस  के  मुताबिक  बहुत  ही
 शर्मनाक  हालत  है।  उस  के  मुताबिक  27

 राज्यों  में  हदों  कनूत  काम  बयन  डुपर
 अगर  जहा  तक  लागू  करते  का  समान  है,

 सरकार  को  उम्मा  था  फि  इस  वाना
 के  जरिये  हुन  45  जा ड़  कड  जवानी  हामिल

 करेंगे  t  लेकिन  मो  तक  केरल  3,24  हजार

 रिट  बाधित  पि  गये  है  ।  ह्म  जीतते  है  कि

 बडे  बढ़े  मुवामियां  में  एक  एक  ने  दस  दस

 कि  ्य  हैं  बोरो-डिपो  से  ।

 नमो  एफ  मित्र  कह  रहे  थे  कि  बेटी  को

 होने  का  हक  1६12  है,  हित  उस  के  ताम  दिखाया

 जा  है  t  हरे  मे  धूर  है  कि  अंस-पौद  प्राणियों

 के  नाम  से  फो  का  गई  है,  ऐसे  प्राप्ति  के  ताम

 @  ह: 1 |  को  मई  है  जित  को  इस  |  का  पता

 नहीं  है।  देह  में  वो  जीनों  वाले  इमकान

 चुका ही  होंगें,  जिन्होंने जाली  फ़र्ज़ी  महीं  की

 लोभी।  3,24  हुनर  रिग  दिये गये  हैं  1
 जत  में  से  थी  केशन  26  ग़ुबार  का  शची  तक

 कागा  हो  सका  है  और  किए  ४  लाा  36

 कागज  पर  जिस  में  से  सफे  20  हजार  एकड़
 जोन  का  बंटवारा  हुमा  है  |  दो  जहां  45
 लाख  एकड़  जमात  मिलते  की  उम्मीद  है  यहां
 सिर्फ़  20  हजार  एकड़  का  बंटवारा  हुआ  है
 कौर  ये  जमींदार  इनर  के  दी  या  उधर  के  हों
 चिह्न-पो  कर  रहे  हैं  कि  यह  कनूत  लागू  दो  रहा
 है  ।  इस  की  पूत  बजह  क्‍या  हैं  ?  मूल  बहु
 यह  है  कि  खुद  शासक  दल  के  भीतर  बड़े  बड़े
 भूस्वामी  चुप  कर  चले  जप्य  हैं  घौर  प्रशासन  में
 हाकिमों  का  एक  बड़ा  हिस्सा  ऐसा  है  जो  जानता
 नहीं  हैकि  कितने  गहरे  पानी  में  भ्र हर
 को  खेती  होतो  है  जौर  कितनी  ऊंची  जमीन  पर
 धान  को  खेली  है!  ती  है,  वह  इस  के  मालिक  बने

 हुए  हैं  -  जुडिशियरी  है,  जज  हैं  वह  तो  जैसे
 बड़े  बह  जमीदारों  की  ही  कचहरियाँ  है  शौर  उनका

 ग्र पता  मामला  वह  है।  दम  का  नतीजा  यह  है
 देश  भर  ने  जो  ह्म  प्रतिवेदन  मे  दिया  डु
 है  कि  हमारे  क  नाना  मे  प्रस्तावित  पक्षों  को
 ापतति  उठाने  विभिन्न  निर्णयों  के  घिरा  अपील
 करते  गीर  उन  पर  किसे  विवार  करवाने  के

 लिए  चेन  देने  को  व्यवस्था  है।  रस  कार्य-
 स्वयं  का  कि  धीमी  पढ़ा  है।  इस  की  वजह
 से  कार्य  में  उल्लेखनीय  प्रगति  नहीं  हो  सकी

 है।  1214  मौ  समीप  24300  हेक्टर  फालतू
 अमीन  राज्यों  के  प्राधिकार  से  भा  गई  है  भौर
 7300  होकर  से  प्रतीक  भूमि  इन  श्रेणियों  के
 व्यक्तियों  में  बांहों  जा  चुकी  हैं  I  कुठ  राज्य

 विशेषकर  गुजरात,  पंजाब,  हरियाना,  उड़ीसा  में

 कानूनों  को  न्यायालय  में  चिरौरी  वेले  के  फल-

 स्वीप  कार्यान्वयन  संघों  कार्य  को  काफ़ी

 बगका लगा हूं । लगा  है।  क्या  ऐसो  बात  है?  बाप ने

 हर  स्टेज  पर  जो  शिवी लत  कौर  अपील  करते

 के  लिए  मौका दिया  है  करों  उसकी की  जदरान

 है  ?  जात दूत कर  यह  मौका  भाप  ने  दिया

 है  ताकि  यह  कानून  जाया  व  हों  चित  में  हर

 चुनाव  के  ले  पर  कीश  किसानों ौर  बेत
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 मजदूरों  से  जूड़े  वादे  कर  दें  ज़ोर  उस  के  बाद
 ये  अवंवे  लया  कर  इस  का  हम  बटवारा  ने  होते
 वें।

 देश  को  साड़ी  को  अगर  जाने  बढ़ाना

 है  उत्पादन  बढ़ाना  है  अन्दाज़ी  ऋषिकृत  बढ़ा
 कर  बाजार  को  कँपाना  है,  जनता  की  हिफाजत
 करनी  है  शीर  सामाजिक  अत्याचार  को  मिटाना

 नहीं  तो  कम  से  कप  कम  करता  है  तो  अनिषायें

 है  ि  जो  भो  हदबन्दी  कानून  हमने  पारित
 किया  है  उस  को  लागू  करे  झोर  में  आशा  करुगा
 कि  सरकार  प्रभो  इस  विषय  पर  यहू  एलान
 करेगी  कि  इस  साल  975  के  प्रत  तक  वह  इस
 को  लाग  करने  जा  रत्री  है।  यह  कभी  लागू
 सही  होगा  जज  तक  कि  कार्ट  का  af  स्किन
 यूरो  तहत  से  बार  न  कर  दिया  तय  क्योंकि
 जानदारों  का  वडा  किला  उन  का  व!  गइ है.

 न्याय  जय  जहा  पर  टीम  ले  कर  झ5  का  रहा  जत
 करना  वाहनों  का  पता  है  (व्यवहार)
 में  वा  रह  त  पकड़ी  किया1  जो वैसा दगा उप
 को  क  व  वकील  करेगा  |  कोई  वक/ल

 ज़बान
 -

 ही  कर  बला  है  कि  में  ी
 वकालत  रहो  करू  a  (ध्यान  क्  पेशा

 डीग  है।  ज।  तब  तह  न्यायालय  के  मामले
 को  बाप  रोक  नहा  दन  है  प्रो  जातिय  जोक
 7 6  कमेटियां  के  जार  ए  लेते  कि  केशन  मे  हु  भा

 है  बे  मे  डी  वह  काम  बड़ी  कराते  हैं  व  तक  यह

 नहों  हा  पाएगा  लोकप्रिय  कमेटियां  का  यह

 कातता  अ्रश्रिकार  प्रात  दे  कि  वह  इन  हदबन्दी

 कानूगो  को  लागू  करा  सके  t  जब  तक  छपा
 चों  करेगे  तब  तक  यह  कानून  लागू  नही

 कोपा  |  कोह  तरमीम  सभी  राज्यो  के  जानू तों
 में  करा  कर  वह  अध्यादेश  के  जरिए  ही  विश्लेषक
 के  जरिए  हो  जैसे  भी  ही  करा  कर  इस  मसाल  ने

 प्रीत  तक  इस  कार्य  को  पूरा  किया  जाए
 श्इत के  अलावा  ये  जित  बात  पर  जोर
 बेना  चाहता  वह  है  प्रल्योत्यादत  का  मामला  ।

 यह  अमित  का  अंदाज़ा  हो  जाय,  जोतने  वालो

 को  जोत  मिल  चाप  उस  के  बाद  भ्रधोत्यादत

 "ही  गद  करता  सद  से  प्राचार्य  कार्य  हो  जाता

 कीरतन  कह  तू  अब  भी  होगा।  जो  सरकारी

 चहके है का है  कप  के  अनुसार  5  से  लेकर  7  तक

 दाल  Irrigntion),  ‘1975-76

 अत  को  पैदावार  दूने  से  ज्यादा  हो  गई  है  q

 वह  पतवार  55  मिलियन  से  बढ़  कर  08
 मिलियन  सक  हो  गई  t  बीच  में  कछ  कमी
 बढ़ती  आवोगी  रहो  ।  फिर  घटती  शुरु  हो  गईं  t
 97  4  मिलियन  टन  हां  गई  क्‍यों  ऐसा

 हुआ  कि  इस  का  मूल  आधार  जो  था,  भूमि,
 जोतने  वालों  के  हाथ  में  देती  थी,  वह  हम  नहीं
 कर  सके  और  न  सिचाई  का  पूरा  इंतजाम
 कर  सक।  इसलिये  आरिफ़  होने  पर,  नहीं  होगे
 पर  बाड़  जाने  पर,  नही  जाने  पर  हमारी  उपज
 जागे  पीछे  रहती  है  ।  अन्त  को  पैदावार  स्थायी
 झ्राधघार  पर  बढे  इस  के  लिए  यह  भो  जहरी
 है  फि  ओ  भी  हम  न  ब्र भी  तक  ग्रश्नोत्पादन  का
 कार्य  किया  है  भूमि  सुधार  के  वाद  उस  के  लिए
 हम  क ुड़  ऐसे  कदम  उठाए  जिम  से  किशन  की
 पैदावार  ह. 14  चढे  साथ  साथ  अन्न  शाम  तौर  से
 सरकारी  जरिए  से  बटवारे  के  लिए  उपलब्ध
 भी  हो  सके  शौर  इस  स्  की  उपलब्धि  के  निशु
 झा वान  उठी  है  ग्रीन  को  कीमत  ज्यादा

 हाना  व  7  तर  कारखाने  के  मालिको
 की  के  मत  2  जाय  कपड़े  की  कोमल  देवी
 जाप  चानी  का  कम  देखी  जाए
 ता  श्रम  को  कोमल  बढ़ाने  की  माग
 नाजायज  नहीं  है  |  लेकि  संवाद  पह  उठता
 है  फि  अगर  सब  फो  कोमल  बनता  जाय  कौर
 श्याम  की  कीमत  घटकों  जाव  तो  देश  की  पा
 हालत  होगी  ?  इसलिए  मेरा  आग्रह  यह  होगा
 कि  सरकार  को  अन्न  की  वसू  तो  के  लिए  भ्र भी  भी

 खुलकर  के,  तजुर्बे  मे  मोल  क*  के  हिम्मत  कानों

 चाहिए  और  हिम्मत  यर  करवा  चाहिए,  इन्होने
 एलान  किया  या  कि  तीसरे  साल  थोक  व्यापार

 हम  गिरने  ग़म  म॑  ले  ले  i  उसने  कहा  था
 कि  ह  आपका  रास्ता  गलत  है  t  श्राप  नही  ले

 सकेंगे  7  नतीजा  यह  डभरा  कि  भागने  गांव  के  थोक

 व्यापारियों  को  आजाद  कर  दिया,  गाव  के  भूमि

 चोगे  को  ज्यादा  गल्ला  रखते  के  लिए  आजाद

 छोड  दिया,  शहर  के  गल्‍ला  चोर  अपना  सल्‍ला

 छा  करके  दुगुने  दाम  पर  बे  बने  लगे।  नतीजा

 हुआ  कि  ग्राहकी  च  नीति  नाकामयाब  हो  गई

 और  इस  साल  फिर  क्‍या  किया  है  ?  सब  हे
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 ज्यादा  प्रश्न  का  सरदार  पंजाब  धौर  हरियाणा
 में  है।  बहार  i05  रुपये  ग्रेड  लेने  के  लिए  भाप
 बाजार  में  गये  |  ‘Trae  दुआर  में  कौन

 जाता है  गेहूं  बेचने  के  लिए  ?  वह  जायेगा  जिसको
 दो  मदीने  के  बाद  खरीद  कर  आना  पड़ेगा,  मगर
 जाज  नमक  के  लिए,  कपड़े  के  लिए,  दवा  के

 लिए  बेचना  ही  है  t  तो  जो  डिस्ट्रेस  सेल  वाला

 तबका  है  उसका  यमला  Los  रुपये  में  भाप  खरीद
 रहे  हैं।  जो  बड़ा  तबका  है  वह  झपना  गल्‍ला
 रोक  कर  र्ढे  हुए  है  ।  वह  4-6  महीने  वाद
 ज्यादा  कीमत  पर  भेजेगा  +  यह  खुली  लूट
 श्राप  करवा  रहे  हैं  ।  जो  बड़े  गल्ला  जोर  है

 मुफूतलोर  है,  उनको  ग्रा ज़ाद  छोड़ा  सभा  है
 और  जो  झाम  आदमी  मजबूरी  से  बेचेंगे  उनसे
 भाप  कम  कीमत  पर  ले  रहे  हैं।  इसलिए  भाप
 गल्ला  वसूली  की  ऐसी  नीति  बनाने  जो  देश  के
 हित  में  हो,  साथ  साथ  आम  लोग के  हित  में  भी

 हो  भभोर  इसके  लिए  आवश्यक  है  कि  गरीब
 शौर  महले  किसानो  को  पूरी  तरह  से  भाप  लेवी
 से  सारे  देश  के  भ्रमर  मुक्त  करें।  पंजाब,  हरिन
 यात्रा  तथा  सारे  देश  के  जो  मझले  किसान  से
 ऊपर  के  तबके  के  लोग  हैं  धौर  व  भू-स्वामी  हैं
 उनका  सब  गल्ला  प्रेमी  लेवी  के  जरिये  से  लें,

 पूरा  मार्क टेबल  मर प्लस  लेंगी  में  से  लें  t

 उसकी  वी  की  कीमत  05  रखिये  हमें  ऐतराज
 नहीं है  लेकिन  बाकी  ो  डिस्ट्रेस  हेल  वाले  तबके
 से  प्रो क्यो  कमेंट  हो  उसकी  कीमत  25  रुपये  दे
 दी  जाय  यह  मुनासिब  बात  होगी  ।  इसलिए

 इमरुल  प्राइस  की  जदरत  है  लेवी  में,  जिससे  कि

 महनत  करने  वाले  लूटें  नही  कौर  लुटरों  को
 ONY  छूट  न  दे  पाये  t

 इसी के  साथ  इसमें कौर  भी  जो  सवाल है,
 मैं  एक  मिठास  देवा  चाहता  हूं,  पांच  साल  से  मैं
 कोशिश  कर  रहा  हुं,  राजस्थान  के  गंगानगर

 जिले  में  कलबन्तराय वर्मा  ताम  के  एक  मिसाल
 हैं,  त  औ्सिव किसान हैं, किसान  हैं,  पांच  किस्म  का

 बेगूं-के के  भाए  t  2,  3,  4,  5-  उन्होंने  खुद  अपने

 है  ईजाद  किया  ।  65  क्विंटल  पर  हैक्टेयर में
 क  की  पेंड़ बार  उससे  होती  है।  मैं  राज

 म्ह  सागों  माह  रहा  वा।  एक  दाने  से  58

 पौधा  दा  हुआ  है  कौर  एक  क्ट्व  में  पाव  सर  |
 का  बीज  सकता  है  1  मेरे  यहां  भी  भा  कर  ag
 नुमाइश के  सिए  सिख  ये  थे।  पांच  बाल
 से  मैं  कोशिश  कर  रहा  हूं  कौर  भाष  के  कृषि
 विभाग  का  जवाब  सिलता  है  कि  नह  गे  हूं  बहुत:

 बड़ा  होता  है  इसलिए  हम  लोग  उस  को  मंजूर
 नहीं कर  रहे  हैं।  यानी  बाना  ज्यादा  होता
 है,  मसा  भी  ज्यादा हो  जाता  है,  यह  उसका,

 कसूर  है।  जितना  भी  पूसा  इंस्टीटयूट:
 में  रिसर्च  किया  हैं  देश मं,  एक  भी  नेह  कि
 किस्म  उसको  टक्कर की  नहीं  है।  क्‍योंकि

 यहां  इजाजत  नहीं  है  लाने  की,  इसलिए  मैं

 नहीं  लाया  हूं  ।  इजाजत  देगें  तो  मैं  कभी

 दौड़कर  लाऊं वा  ।  एक  दाने  से  55  पौधा

 होना  यह  मामूली  बात  नहीं  है  t

 ht  wat  प्रसाद  ‘ate  (समस्तीपुर):
 मैंने  देखा  है  उसको  ।

 भी  भोगने  ar:  जो  लोग  वहां  गये

 होंगे  उन्होंने  देखा  होगा  ।  तो  ऐसी  स्थिति
 बाप  उसको  क्यों  दवा  रहे  है  ग्या  बात

 है?  कया  ड्राप  समझते  हैं  कि  जो  दिखा  रहे  हैं
 पूसा  फार्म  मे  बहू सब  बरबाद हो  जायगा  ?  वह
 कुछ  नहीं  मांगता  है  सिवाय  इसके  कि  इसको
 शाप  वेश  में  प्रसारित  करे  शौर  ज्यादा  लोग

 इससे  फायदा  श्वढायें  |

 ऐसे  ही  भधश्नोत्पादन  के  लिए  किसानों  को

 प्रोत्साहित  करने  के  लिए  उसी  के  साथ  कौर
 जो  इत पु दस  हैं-पानी  का  सवाल  है  खाद

 है  कर्जा  हैं  उसकी  व्यवस्था  भी  शाप  करें  $

 केक ेके  मामले  में  जो  सरकार  दवा  करती है  कि

 हमने  कर्जा  दिया है  बहू  बहुत  हो  नगण्य

 है।  देश  के  किसान  सूदखोरों के  शंपृलत  में  हैं।

 बह  लूट  रहे  हैं।
 सरकार

 वा  कानूनी सूद  को
 दर  218  रपये  संकट  तक  हैं,  जबकि  दर-
 असल  में  सूद  की  जो  दर  बहू  लेते  हैं  उसको

 धुत  कर  दिमाग  रॉ  जाता  हैं।  नाची  एक

 खबर  अ्रखंधार  में  बिकती हैं  जिसपे  एक

 धृदओर  ने!  90  &.... 6  के  लिए  दी  सांस के  बाद



 29  DG.  (Min.  of  Agri.  CHATTRA  w  ‘1897  (SAKA)  DG  (Min.  of  Agri.  290
 Gnd  Irrigation),  1978-76

 4728  स्पा  लिया  है.  सूद-मूल  मिला  कर  41

 यह  7  अप्रैल  के  टाइप  wre  इंडिया  में  निकला

 है।  इस  प्रकार  से  सूदखोरी  शल  रही  है  t

 क्या  इन  सूदखोर।  को  जेल  में  देने  की'

 ताकत  आपके  पास  है  था  नहीं  ?  हम

 यह  जानते  हैं  कि  सूदखोरों  से  भ्रापको

 पैसा  भी  चाहिए  मार  मैं  पूछना  चाहता  हूं  कि

 सूदखोरी  के  सम्बंध  मे  कानून  को  लागू  करने

 के  लिए  तथा  गैर  कानूनी  महाजन  जा

 सूद खरी  करते  हैं  उनको  जेल  में  देने  के

 लिए  कहां  ताकत  सरकार  में  है  या  नहीं,  या

 सरकार  पूरी  तरह  से  पंगु  है  इस  मामले  में?

 उसे  सहयोग  समिति  क्षे  द्वारा  कर्जा  दिलाने  का
 प्रयत्न  होना  चाहिए।  इस  में  सन्देह  नहीं  है  कि
 कजे  का  विस्तार  हुआ  है,  लेकिन  वह  नगण़्य

 है  q  विभिन्न  राज्यों  की  स्थिति  सरकारी
 प्रतिवेदन  के  मुताबिक  स्पष्ट  हैं---एक  हैक्टेयर
 पर  35  रुपया  पढ़ती  है।  हरियाणा  में  09
 रुपया,  पंजाब  में  i0:  रुपया,  तामिलनाडु  में
 L45  eran,  बिहार  में  2  रुपया,  प्रासाद  में
 4  रुपया,  मणिपुर  में  ]  रुपया  ।  अधिक  से  अधिक
 LL5  रुपया  और  कम  से  कम  ]  रुपया--क्या

 इतना  फर्क  मुताला  है--सरकारी  कर्जा  लेने
 के  मामले  में  ।  देश  में  जो  टीसा  की  भावना  फैल

 रही  हैं,  असंतोष  की  ज्वाला  फूट  रही  है  भौर
 जो  उपद्रव  होते  हैं,  इसी  पृष्टभूमि  में  यहां  इस  को

 देखना  चाहिए  1  मैं  यह  नहीं  कह  रहा  हूं  कि
 पंजाब  कौर  हरियाणा  को  क्यों  ज्यादा  दे  रहे  हैं,
 मैरी  दुष्टि  में  तो  यह  भी  नाकाफी  है,  भोर
 ज्यादा  देवा  चाहिए,  लेकिन  जहां  35  शौर

 एक  का  फर्क  है--यही  भ्रष्टाचार  मालू  ७  पड़ता

 है.  ।  मैं  चाहूंगा  कि  क़र्ज  के  साधन  बढ़ाये  जाए,

 यह  पैसे  की  कमो  मामला  नहीं  है  भोर  कोप-

 _रेटिंग  के  जरिये,  सहयोग  समितियों  के  जरिये

 लोगों को  कजे  का  a  पहुंचाया  जाए  d

 आज़  :-अबीर  लोग  जज  का  ज्यादा  लाभ  उठा

 जहे  ग़रीबों  को  इस  का  बिलकुल  लाभ  नहीं
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 मेरे एक प्रशन  के  उत्तर  में  शाया  था
 कि  खेत  मजदूरों  और  अमीरों  के  लिए  अलग
 अलग  सहयोग  समितियां  बनाने  जा  रहे.  हैं  1  में

 चाहता  हूं  मालिनी,  लैण्ड लैस  फार्म र्स  के  लिए
 जल्द  से  जल्द  प्रति  सहयोग  समिति  बनायें  t  ये
 ध्रुमिर  लोग  अधिक  से  अधिक  कर्जा  झा सान
 सूद  पर  के  लेते  हैं  कौर  फिर  गरीब  लोगों  को

 गैरकानूनी  सूद  पर  देते  हैं।  इस  को  देखने  की
 जरुरत  है  1

 जो  बिना  खेती वाले  किसान  हैं,  खेत

 मजदूर  हैं,  बटाई  दार  हैं,  गरीब  विमान  हैं,
 इन  लोगों  के  लिए  प्रिफरेन्शल  रेट  साफ  इन्टरेस्ट
 पर  ऊर्जा  देने  का  ऐलान  हुआ  था  कौर  कहा
 गया  था  कि  इन  को  4  रुपया  सैंकड़ा  पर  कर्जा
 देंगे  ।  मालूम  पड़ता  है  कि  कृषि  मंत्रालय  इस
 की  झ्रावश्यकता  किसानों  क  लिए  नहीं  समझता

 है  ।  नतीजा  यह  हो  रहा  है  कि  है  जो  बैक
 दर  हो  गई  है  किसानों  के  लिए  उस  दर  पर
 रुपया  लेना  झचब  आसान  नहीं  है  |  इस  लिए  मेरा

 अनुरोध  है  कि  प्रिफरेन्सल  रेट  आफ  इन्टरेस्ट
 को  योजना  को  अप  शी  घर  लागू  करें  शौर  सारे
 देश  के  वे-जमीन  शौर  गरीब  खेत  मजदूरों  के

 लिए  लागू  करें  ।

 उपाध्यक्ष  महोदय,  कृषि  के  सम्बन्ध  में

 उत्तर  प्रदेश  में  अभी  यह  तय  हुमा  हैं,  बल्कि

 वहां  कानून  वन  गया  हैं  कि  एक  एकड़  से  जो
 कम  जमीन  वाले  किसान  हैं,  उन  के  ऊपर  जो

 सूदखोरों  का  कर्जा  है,  वे  उस  से  मुक्त  मान

 लिए  जायेंगे  +  इस  कानून  को  सारे  देश  के  लिए
 क्यों  लागू  नहीं  किया  जाता  ?  आज  स्थिति  यह

 है  कि  पुश्त-दर-पुश्त  से  किरदार  चले  भा  रहे

 हैं,  किसी  ते  0  रुपये  कजे  लिए  थे,  कब  तक

 उस  से  500  वसूल  हो  गये,  लेकिन  भ्र भी  भी

 700  रुपये  बाकी  हैं।  वे  आज  भी  उन  सूदखोरों
 के  गुलाम  चले  झा  रहे  हैं  t  अधे,गुलामी  का

 रिवाज  प्रभी  भी  गांवों  में  चला  आ  रहा  है  ।

 इस  लिए  जो  यू०  पी०  में  हुआ  है  उस  को  सारे

 देश  के  लिए  लागू  करें

 wa  मैं  गन्ना  के  सम्बन्ध  में  कुछ  कहना

 चाहता  हूं  ?  पिछले  सत्र  में  यह
 खबर  भाई  थी---
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 भण्डारों  में--हिन्दुस्तात  के  चलती  मिल
 मालिकों  की  एसोसिशन  के  अध्यक्ष  ने कहा  था
 कि  बाथ  मंत्री  श्री  जगजीवन  राम  जी  से  उन
 की  बात  हुई  थी  कौर  अगले  हफ्ते  लेवी  चलती
 का  दाम  बढ़  जाएगा  |  जब  मैंने  यह  सवाल  यहाँ
 उठाया  तो  श्री  जगजीवन  राम  जी  की  शोर  से
 जवाब  पाया  कि  उन  की  कोई  बात  नहीं  हुई  हैं
 कौर  उन्होंने  ऐसा  कोई  आश्वासन  नही  दिया  है
 इस्मत के  चेयरमैन  ते  भी  खण्डन  करने  से  इ ंकार
 कर  दिया  कौर  उस  के  वाद  उन  के  सैक्रेटरी
 की  तरफ  में  एक  प्  दिला  कर  कहा  गया  कि

 हम  से  ऐसा  व्यास  नहीं  दिया  था  ।  लेकिन

 दूसरी  तरफ  कप  लेवी  जोनी  को  70  परसेन्ट
 से  चटा  कर  65  पर  ला  रहे  हैं।  इस  तरह  से
 बाप  करोड़ों  रुपया  चीनी  मिल
 मालिकों  को  दे  देंगे  में  तो

 ह्  चाहता  हूं  कि  चीनी  का  पूरा  व्यापार
 सरकार  अपने  हाथ  में  ले  ।  चीनी  मिलो  के

 राष्ट्रीकरण  के  लिये  इस  सदन  के  285
 संसद  सदस्यों  ने  लिख  कर  भाप  को  झाविदन
 दिया  था  /  285  सदस्य  इस  लोक  सभा  के

 बहुमत  सदस्य  हैं,  क्या  चीनी  मिल  मालिक  उन
 से  भी  ज्यादा  महत्वपूर्ण  हैं।  उत्तर  प्रदेश  की
 विधान  सभा  ने  भी  ऐसी  ही  मांग  की  थी,

 बिहार  की  विधान  सभा  ने  इस  सम्बन्ध  में  एक
 सर्व  सम्मत  प्रस्ताव  पास  किया  था  —  कि

 इन  चीनी  मिलों  का  राष्ट्रीयकरण  किया  जाय,
 फिर  भी  सरकार  ते  कुछ  नहीं  किया  ।  ऐसा

 जाहिर  होता  है  कि  वोट  के  लिये  शोरी  का

 पैसा  लेते  के  लिये  भाप  नहीं  कर  रहे  हैं  1

 इस  लिये  से  1.1. अ  से  कहता  चाहता  हूं  कि  इस
 से  पहले  कि  कोई  बड़ा  जस-प्रान्तों लग  उठे,  भाप

 इस  सवाल  को  पहले  ही  हल  करें  t

 भ्र भी  मंत्री  जी  हमारे  उत्तर  बिहार  में

 हो  कर  भागे  हैं।  भ्र भी  जमीभुरेंहमान  साहब

 में  कहा  है
 —  हमारे  उत्तर  बिहार  में  बत

 शाल  की  भाड़  सेसमे  चौंध  दृश्य  पैदा
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 गया  है।  इस  का  कारण  क्या  है  ,  संगत
 बगल  जो  तहमद  बनाये  गये  थे  सब  नाकाम
 सिद्ध  हुए  हैं।  हिमालय  से  जो  नदियां  भाती

 हैँ-कोसी,  गण्डक,  ब्रह्मपुत्र,  कमला,  बागमती;-
 इन  के  दोनों  तरफ  तट बन्ध  देते  के  पानी  दोनों
 तरफ  चला  जातर  है,  वे  तट बन्ध  कायम  रहते

 हैं  लेकिन  समूचा  इलाका दब  जाता  है  इस
 लिये  सिंचाई  सहयोगी  बाढ़  नियन्त्रण,  कौर

 सहयोगी  बिजली  उत्पादन  इन  तीनों  को
 मिला  कर  मल्टी-परपञ्च  हैम  बनाते  की  जरूरत

 है।  2959  में  कोठार  के  पास  सप्त कोसी  पर
 डेम  बनाने  के  लिये  छानबीन  हुई  थी  मगर
 बाद  में  उसे  छोड  दिया  गया  मेरी  इस  सबन्ध
 में  टेक्नीशियन  लोगों  से  बात  हुई  थी,  वे
 संभी  ऐसा  समझते  हैं  क्क्  वह  व्यावहारिक
 योजना  है  भौर  उस  से  लाभ  होगा  ।  इस  के

 हो  जाने  में  विघुत  की  कमी  का  सवाल  उत्तर
 भारत  में  भी  हाल  में  लगभग  खत्म  हो
 जायगा  t  मैं  चाहता  कि  कोई  मंत्री  वहा

 चलें  म॑  उनको  ले  जा  कर  दिखाऊ-आप  अपने
 वाटर  बोर्ड  के  कुछ  विशेषज्ञों  को  वहाँ  लेकर
 चलें  कौर  उन  को  दिखलाये  t  इस  योजना
 से  त  केवल  बाढ़  और  सूखा  की  समस्या  हल
 होगी,  बल्कि  उस  से  भी  ज्यादा  विद्युत  की
 कमी  का  सवाल  हल  हो  जायगा।

 महू  समस्या  पूरे  उत्तर  भारत  में  है---
 पंजाब  के  ध्यान  हैम  से  शुरू  होती  हैं  भौर

 ब्रह्मपुत्र  तक  इस  की  प्रावश्यकता  है--इस

 पूरे  क्षेत्र  में  मल्टी-परपज  डैम  बनाये  जावें  ry

 राजस्थान,  पश्चिमी  कोसी गौर  [... अ

 हूरें बहुत दिनों बहुत  दिनों  से  लटकी हुई  हैं।  राजस्थान

 सरकार पैसा  मांग  रही  है  लेकिन  पैस  की  कभी

 के  नाम  पर  पैसा  नहीं  दिया  जा  रहा है।  एक

 तरफ  कागज के  चोट  चे  कर  के  पैदावार

 बढ़ाने को  कोशिश  की  जा  रही  है,  लेकिन इस इस
 काम  को  सरकार  नहीं  कर  पा  रही  है  कौर
 serther & arya wre difterr से  भाजपा  धौर  शोभित  इससे से

 |  मंगाने के  लिये  सजयूर होता पढ़ रहा है। होता  पढ़  रहा  है।
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 भूमि  सुधार  के  मामले  में,  मौन  के
 बंटवारे  के  भागते  में,  यदि  सरकार  ने  शिक्षा
 कदम  न  उठाया  तो  मैं  पूरी  जिम्मेदारी  के
 साथ  कह  रहा  हूं--देश  के  खेत  मजदूर  ग्रोवर
 गरीब  किसान  25  जून  से  7  जुलाई  के  बीच

 हदबन्दी  से  फाजिल  जमीन  पर  कब्जा  करेगे
 कौर  बेज भी नों  में  ज़मीन  का  बंटवारा  करेगे  a
 तब  सरकार  बाहे  तो  उन  का  साथ  दे  या  उन
 पर  गोली  चलाये  I  राज  लोगों  का  विश्वास
 सरकार  पर  नही  रहा  है,  लोगो  के  प्रन्दर  यह
 आपका  फैलती  जा  रही  है  कि  यह  सरकार  बडे

 भू-स्वामियों  के  हाथ  में  छेल  रही  है  ।

 शी  गेदा  सिह  (पिरोना)  उपाध्यक्ष

 महोदय,  में  माफी  चाहूंगा--मै  बैठ  कर
 बोलने  की  इजाजत  चाहता  हू  ।  मुझे  बोलने
 में  थोडा  ज्यादा  समय  लगता  है,  इस  लिए
 बाप  से  अनुराध  है  वि  आप  ध्यान  रखे
 कि  पूरी  बात  कह  सकू।

 MR  DEPUTY-SPEAKER  For  that,
 You  should  contact  the  Chief  Whip,

 wt  मेंदा  सिह  चीफ  ल्ह्पि  ता  मुझ  पर
 बढ़े  महरबान  7  समझता  हूं  कि  उन

 को  कोई  आपत्ति नही  होगी।

 पहली  बात  तो  मैं  यह  कहना  चाहता

 थो भोगेत शा  बाबू,  सोनी  के

 बारे  में  जरूर  कहिए  ।

 को  बेवा सिह सिंह  हां,  वह  तो  कहू था  1

 चोगे  झा जीने भी  चीनी  के  बार ेमें  कहाँ

 हैं  +

 मैं  कह  रहा  था  कि  इस  समय  भारत
 सरकार  की  22  यूतीव्सिटियां  गिल  रही

 हैं।  इस  22  पूलीबर्सिटियों से  शिक्षा  का
 मलार  कैसे  किया  जाता  है  यह
 ध्यान  देने  की  बात  है।  इस  क्षत्ष  में  एक

 सोदी  भी  बाजना  पोतों जरा  मुश्किल
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 से  मिलता  है,  जिस  का  खेती  से  सरोकार हो  ।
 आज  हर  मामले  में  धाइ ०  To  एस ०  को
 ही  एक्सपर्ट  माना  जाता  है  ।  मैं  कराई  ०
 ए  ०  एस  »  से  बहुत  उच्चा  हुआ  श्रादभी  नहीं
 हु--डी  पी  सिंह  भी  जाइए  ०  एस  ०  थे,
 शिवार मन  कौर  रसावा  भी  झाई०  To  एस  ०
 थे।  कुछ शौर  आई  ०  ए  ०  एस  ठ  भी  झन भी
 पंतनगर  यूनिवर्सिटी  में  बैठ  हुए  हैं।  मैं
 भारत  सरकार  से  कहना  चाहता  हु-प्राह  ०
 7  ०  एस  ०  को  भेजते  समय  थोड़ा  ध्यान  रखे
 कि  उन  का  खेती  से  भो  कुछ  सरोकार  है  या
 नहीं  ।  जिन्होंने  जीवन  भर  मतवालों  को
 तग  किया  हो,  उन  की  हत्या  की  हो,  उन्हें
 वहा  भेज  कर  खेत वालों  का  काम  नही  बन
 सकता  1  श्रीमन्‌  एक  जमाना  था,  उस  जमाने
 में  बटे  हाथ  जोड़  कर  माम  कर  मैं  डी  ०पी  ०
 सिंह  का  पत नगर  ले  गया  था  जब  वह  बहा
 थे  तो  पत नगर  की  शव  प्रतिष्ठा  बढ़ी  ह... 4
 आप  ने  वहा  एक  उच्च  कराई ०  To  एस ०
 ग्र धि कारी  को  भेजा  है,  जो  कि  कमिश्नर
 के  रैक  का  हैं  7  मेरा  आती तजुर्बा  है  कि  उन
 को  भेज  कर  के  आप  पन्न  नगर  यूनिवर्सिटी
 को  कहा  ले  जाना  चाहते  हैं।  जब  तक

 पते  प्रत्यक्ष  लार्वा  न  हां  मैं  कोई  बात  नहीं
 कहता,  मंत्री  यूनिवर्सिटियों  की  चर्चा  करता

 हु  कि  उन  के  लिए  ड्राप  का  जरा  गौर  से
 झ्रादमी  चुनना  चाहिए  t  कृषि  विभाग  के
 तीनों  मंत्री  जी  वहा  बैठ  हए  हैं.  वह  जरा  सोचें
 कि  राज  देश  मे  खेतीबारी  की  हवा  की  जरूरत
 है।  अगर  खेतीबारी  की  हवा  बन  सकी  तन्

 देश  की  शक्ल  ही  बदल  जाएगी  ।  भूल  से
 पीडित  होने  वाली  बात  अगर न  हो  तो

 यहा  एक  दूसरा  ही  जमाना  होगा।  बाप  जरा
 पन्त  नगर  में  जा  कर  क्यो  नहीं  देखते  ।  ?

 वहा

 पहले  एक  राजा  वाइस-चांसलर  था  झोर  एक  साहब
 बाद  में  प्रिये,  इत  दोनो  के  बीच  में  श्री  डी  ०पी  ०

 सिंह  बहा  के  वाइस-चांसलर  रहे  मैंने  जि

 किया  श्री  शिवरमन  का,  श्री  रन् धावा  को  |

 ऐसे  व्यक्ति  कौर  भी  है,  लेकिन  मुझे  सब  के

 नाम  बाद  नहीं  हैं।  नाम  लेना  जरूरी हो  गया

 क्यो  कि  व्यक्ति  हू  खेती  करता  है,  उसी  से
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 खेती  हो  सकती  है|  भीतर  यह  बात  ने  होती

 तो  क्यों  भाप ने  पंजाब  से  श्री फलकट  को  बुलाकर
 यहां  सैक्रेटरी  बनाया  ?  इस  लिए  मेरा  निवेदन  है

 कि  जो  खेती  बारी  में  प्रमुख  आदमी  हूँ  ऐसे  भाई-
 मियां  को  श्राप  कम  से  कम  5  साल  का  अवसर
 दीजिये  फिर  दं  खिये  कि  हमारे  देश  की  कृषि

 बढ़ती  है  था  नहों  d

 कृषि  शिक्षा  के  बारे  में  मेरा  निवेदन  हैं

 किया  ०पी  ०में  सबसे  ज्यादा  एग्रीकल्चर  स्कूल  हैं
 जितने  कि  भारत  के  किसी  कोने  में  नही  होंगे  t
 लेकिन  यू  ०  पी  ०  की  ही  उपज  सारे  देश  में
 सब  से  कम  हूँ  ।  इन  एग्रीकल्चर  स्कूलों में
 क्या  पढ़ाया  जाता  है  मुझे  उस  का  अनुभव
 हैं  मैंने  स्वयं  वां  जा  कर  कह।  था  कि  अपने  को
 खेती  के  लायक  बना भो  ।  और  अगर  नहीं  बना

 सकते  तो  फिर  किस  काम  के  लिएहो।  लेकिन
 उस  की  तरफ  सरकार  का  ध्यान  नहीं
 है  ।  कोई  मती  वहा  नहीं  जाता  हूँ
 अगर  प्राय  नहीं  जायेंगे  तो  कैसे  एग्रीकल्चर
 पनपेगा  ?  स्टेशनों  पर  जो  सातत्य  मिलता  है
 उसमें  कछ  नही  है  1  जो  सहित  कृषि  भवन
 से  निकलता  है  उस  की  यह  हालत  है  कि.  जो

 एक  पत्रिका  निकलती  हैं  वह  फसल  के  6.6

 महीने  बाद  निकलती  है।  जबकि  उस  पत्निका
 को  ऐसे  समय  निकलना  चाहिए  जिससे  लाभ
 उठाकर  किसान  फसल  बो  सके  ज़ोर
 काट  सके  I  प्रखर  बाद  में  वह  पत्निका
 निकलती  है  सो  जा  का  क्‍या  उपयोग

 है  ?  प्रकाशन  और  कृषि  शिक्षा  पर  कोई  मंत्री

 महोदय  अगर  गौर  कर  सके  तो  कसी  कमी  मैं
 भी  कुछ  सलाह  कृषि  के  बारे  में  दे  सकता  हू
 यद्यपि  मैं  ज्यादा  पढ़ा  लिखा  नहीं  हू  ।

 जो  रिसर्च  हमारे  देश  में  हुई  है  उस  के
 सामने  हम  नत-मस्तक  हैं।  रिसर्च  ने  हमारा
 माथा  ऊचा  किया  हैं।  उस  काम  को  प्रगट  देश
 में  फैल,  सकें  तो  बड़ी  भारी  उन्नति  हमारी
 ऋषि  में  हो  सकती  है  t  उस  रिस  का  प्रसार

 बहुत  कम  है  ,  एक  फीसदी  किसी  भी  उसका
 लाभ  नहीं  उठाते  हैं  कौर  बहु  इसलिए  नहीं  उठा

 पति  कि  उस  तक  'रिसचें  को  पहुंचते  के  लिए
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 बाप  के  पास  अच्छी  मशीनरी,  भ्रच्छे  आदमी

 नहीं  हैं।  भ,ज  किस  त  सम  से  ज्यादा।  इन  चीजों
 को  प्राप्त  करने  ब,ल।  है।  प्रथम  ऐस।  न  होता
 तो  राज  कोयम्बटूर  में  गना  कसे  जाता,  देश  के
 कोने  कोने  में  पहुंच  गया  है,  मेक्सिकन  गेहूं
 पहले  कौन  जानता  था  ?  लेकिन  भझाज  बहु

 व राधटीदेश  के  कोने  कोने  में  पहुंच  गई  हैं  हुह
 तरह  से  धान  और  किस  में  जो  उपलब्धि  हुई
 है  वह  भी  रिसर्च  क।  ही  प|  राम  है।  इसलिए
 दस  रिस  को  अधिक  से  भ्र धिक  किस।नों  तक
 सरकर  पहुंच  ने  की  व्यवस्था  करे  |  झगर  ऐस
 हो  सके  तो  वेश  की  व्यवस्था  ही  दूसरी  होगी।

 एक  बात  और  बड़ी  भ्राजिजी  के  साथ
 निवेदन  करन,  तहत।  हू,  कौर  वह  है  स्टेनली
 स्टिक्स  से  संबंधित  वित्त और  रेवेन्यू  भी  स्टेटस-
 अक्स  होती  है,  जोकि  करीब  -2  महा  निकलता

 हैं।  लेकिन  एग्रीकल्चर  की  स्टेटिस्टिक्स  जो

 है,  यह  प्रभुत्व  के  ग्राघार,  अन्दाज़े  के  प्राकार
 पर  बनती  है  1  इसने  हिन्दुस्तान  में  गजब  पैदा
 कर  दिया  है।  श्रीमन्‌,  क्षमा  चाहेगा  श्राप  से  कहने
 के  लिए  कि  झफिशियलड्म  झौर  स्टेटिस्टिक्स

 एग्रीकल्चर,  इन  का  वापस  में  कुछ  गठबन्धन

 है।  जो  मत  में  माथा  लिख  दिया.  जो  भाषा
 वह  स्टेटिस्टिक्स  बताती  ।  इस  को  श्री  शाह  नवाज
 खां ध्यान  में  रखें  ।  क्या  वे इसके वारे  मे

 कछ  कर  सकेगें  ?  मेर।  यहँ  कहने  हैकि
 अगर  स्टैटिस्टिक  का  हम  मे  दुरुस्त  नहीं
 तो  हम  बहुत  नुक़सान  उठाएंगे  उठाए  जा

 रह  है  हम  क्या  बतायें,  श्री मनु,  कि  यह
 स्टेटिस्टिक्स  घर  प्रदेश  में  बनते  के
 उपर  दुगना  कर  दिया।  हमारे  यहा
 देवरिया  में  शिवरही  में  एक  फैक्टरी  है।  उसके
 बारे  में  लिखा  हुआ  है  कि  50  फीसदी  गलता
 खांडसारी  शौर  मुवूत्मे  चला  जाता  है  जबकि
 खांडसारी  का  वहां  पर  एक  भी  यूनिट  नहीं  है  ।

 कहीं  पर  शौक  से  किसी  ने  गुड़  बना  लिया,  वह

 दूसरी  बात  है  1  इसके  लिए  यह  लिख  दिया  गया
 कि  50  परसेप्ट  मरने  की  खांडसारी  कौर  गुड़
 बनता  है।  यहां  पर  श्री  रामदेव  सिंह  जी  बैठे

 हुये  हैं  कौर  बाबू  जगजीवन  राम  जो  भी  जानते

 हैं  कि  उत्तर  प्रदेश  के  पूर्वी  जिलों  में  कितना  गुड़
 बनता  है  भौर  कहां  खांडसारी  बनती  है  |  इस
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 तरह  से  झगर  50  परसेन्ट  या  60  परसेन्ट  गन्ना
 स्टेटिस्टिक्स  के  हिसाब  से  गुड  और  खाड सारी
 में  चला  जात  है,  तो  एग्रीकल्चर  प्राइसेज  कमीशन
 इस  को  ध्यान  में  रख  कर  गन्ने  की  कीमत  मुकरने
 कर  देता  है।  हस  तरह  से  स्टेटिस्टिक्स  एक  धोका

 है  कौर  धोका  करके  मूर्ख  बनाया  जाता  है
 To  पी०  सी०  को  कौर  राज  समचे  देश  को  धोके
 से  रखा  जाता  है  कौर  समूचा  देश  धोका  खाता

 है  ।  ए०पी०  सी०  के  हिसाब  से  गन्ने  का  दाम
 उसी  हिसाब  से  जोड  दिया  जाता  है  T

 श्रीमन्‌  गन्ने  के  दाम  के  बारे  में  मै श्राप  को
 बताऊं  शौर  वजीर  साहब  याद  करे  कि  सन्‌
 949-SOR  गन्ने  का  दाम  क्या।  था।  मैं
 1950-51  क।  बात  नहीं  कहता,  मैं
 949—50  की  बात  कहता  हू  जबकि  गन्ने  का

 दाम  दो  रुपये  मन  था  छः:  रुपये  प्रति  क्विंटल  से

 कुछ  कम  |  राज  हमे  नने  का  दाम  साढ़े  पाठ
 रुपया  दे  रहे  हैं पौर  झगर  कही  पर  किसान
 दिलवालों  से  निपट  लेते  हैं,  तो उनको  3  रुपये
 ब्रिटन  मस्ते  का  दाम  मिल  जाता  है  1

 MR.  DEPUTY-SPEAKER:  I  have
 given  you  double  the  time  of  what  the
 Members  of  your  Party  are  entitled  to.
 That  is  fair  enough  [  have  still  40
 Names  before  me.

 शी  मेंदा  सिह  :  श्री मन,  मैं  समझता  हूं  कि

 रघ्रमैया  साहब  हम  को  और  ज्यादा  समय

 दिलाने  की  सिफारिश  करेंगे  ताकि  मैं  सपनो

 बात  नाप  से  कह  सब  ।  मैं  जल्दी  जल्दी  अपनों

 बात  कहता  हूं  1

 MR.  DEPUTY-SPEAKER:  You  must
 conclude  now.  You  have  taken  double
 the  time  given  to  your  party  Members.
 i  called  you  once;  you  were  not  there.
 In  the  ordinary  course  {  should  not

 have  called  you  again.  But  because  you
 are  a  sick  man,  I  went  out  of  my  way
 and  I  called  you.  I  have  given  you
 double  the  time  what  is  given  to  your
 party  members.  That  should  be
 enough.  You  should  be  considerate  to
 othery  also,
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 att  गेंदा  सिह  :  मैं  क्या  करू  विधाता ने
 यह  मौका  दिया  है  कि  मैं  अपनी  बात  श्री  से
 जल्दी  जल्दी  नही  कह  सकता  मेरी  थोडी  सी

 सजा री  है  कौर  इस  मजबूरी  के  लिए  मैं  आप
 की  थोड़ी  मी  मेहरबानी  चाहता  हू  t

 MR  DEPUTY  SPEAKER  ‘You  have
 mee  many  of  your  points.  You  are
 mentioning  too  many  names  Lot  of
 time  hus  gone  into  that  Now  you  may
 pleas  conclude

 क्रि  गेदा  सिह  :  श्रीमन्‌,  मैंने  वालों
 बात  फिर  कहूंगा  झगर  मौका  मिला  ft  मौका
 मिलेगा  या  नही,  यह  तो  मैं  नही  जानता  ।  बाबू
 जगजीवन  राम  जी  गानेवाले  के  विधाता  थे  1

 उन्होंने  एक  कमीशन  बनाया  और  उस  की  रिपोर्ट
 कभी  विचार  के  लिए  है  लेकिन  इस  बीच  में  एक
 ऐसा  काम  इस  सरकार  ने  किया  है  कि  राज  गन्ने
 का  किसान  जून  तक  और  जुलाई  तक  खड़ा
 रहेगा  |  श्री मनु,  इसलिए  खडा  रहेगा  कि  दूसरे
 तरीके  से  उस  के  गन्ने  को  खत्म  करने  के  लिए,
 खाड मारी  की  स्थिति  को  तोड़-मलाड  दिया
 गया  और  उस  वा  नतीजा  यह  होगा  कि  यू  ०पी  ०
 का  क्रिया  इस  को  भुगतेगा  ।  मई  के  बाद  किसी
 किसान  को  रूचि  नहीं  रहन।  है  भर  अ्रप्रैल  के
 बाद  उसके  गन्ने  को  खत्म  कर  देना  चाहिए  |

 एक  बात  सड़क  नहर  के  बारे  में  कहेगा  t
 सड़क  एक  नदी  थी,  जिस  से  यह  नहर  बना  I

 MR,  DEPUTY-SPEAKER  This
 shoulg  be  your  last  pomt.  There
 should  be  a  hmit  This  is  to  be  your
 last  point

 wit  गेंदा  सिंह  :  श्रीमन्‌,  मैं  खत्म  करता  हू
 लेकिन  मैं  दो  मिनट  में  केवल  अपने  कुछ  प्वाइन्ट

 ही  कहूंगा  सड़क  नहरकी  बात  मैंने  जबानी
 कह  दी  ।  सड़क  नहर  जो  कभी  बनी  है  उस
 को  कम  ते  कम  ऐसा  बना  दीजिए  कि

 वह  नुकसान  न  करे।  वह  फायदा  करेगी  कौर
 कर  रही  है  लेकिन  उस  के  ऊपर  प्रतीक  बयान

 दिया  जाएं  t
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 [श्री  मेदा  सद्य

 थीन,  एग्रीकल्चर  प्राइवेट  कमीशन
 के  बारे  में  स्थायी  त  कह  कर  मैं  इतना  कहना
 चाहता  हूं  कि  किसी  भी  तरह  गेहूं  का  दास
 25  रुपये  से  कम  नहीं  फिक्स  किया  जाता

 चाहिए  ।  जो  बात  पिछले  वर्ष  हुई  थी  कि
 ट्री कल्चर  प्राइसेस  कमीशन  की  बात  को
 पड़  कर  बाप  भागे  बढ़े  थे,  उतना  ही  भागे
 सं  वर्ष  श्राप  बढ़िये  कौर  अमर  श्राप  शाने

 ढंगे,  तो किसान  बाप  से  थोडा  खुश  हो  जाएगा
 और  इस  का  नतीजा  यह  होगा  कि  भाप  ज्यादा

 गेहूँ  खरीद  सकेंगे  ।  ज॑से  श्राप  शौर  लोगों
 को  ज्यादा  दाम  देते  हैं  वैसे  ही  ड्राप  किसान
 को  भी  ज्यादा  कीसत  दीजिए  ताकि  उस  को

 कुछ  फायदा हो  ।
 35  hrs.

 भी  अन् यू ताल  चलाकर  (दुर्ग)  :

 उपाध्यक्ष  जी,  देश  के  75  प्रतिशत  लोग  गावों
 में  रहते  हैं  कौर  मजदूर  हो  या  किसान  हो,
 ये  सब  खेती  के  काम  में  लगे  रहते  हैं।  हालाकि
 75  प्रतिशत  लोग  खेती  के  काम  में  लगे  हुए

 है  लेकिन  जितनी  भी  खेती  के  सम्बन्ध  में
 शांति  बनाई  आती  हैं,  उन  से  सलाह-मश्विरा
 कर  के  वे  नीति  न  बनाने  के  कारण  राज  उत्पादन
 में  वृद्धि  होने  मे  दिक्कत हो  रही  है।  सिंचाई
 के  जो  प्रदेश  साधन  हैं  उन  का  पूरा  उपयोग  भी

 नहीं हो  पा  रहा  हैं।  मूल्यों  का  ठीक  निर्धारण

 नहीं  हो  पा  रहा  है।  धान या  गेहूं  का  जो

 मूल्य  निर्धारित  हुआ  है  वह  बसे  हुआ  है  ौर
 किन  लोगों  से  किया  हैं,  इसको  भाप  देखें  t

 एक  आयोग के  कुछ  लोगों  ने  बैठ  करके  उसको
 निर्धारित  कर  दिया  है।  मे  कही  आएं  गए
 नहीं।  दिल्ली  के  भ्राता  दो  चार  जगहों पर
 घूम  करके  उन्होंने  मूल्यों  की  सिफारिश  कर
 वी।  बाहे  मूल्य  निर्धारित करमे  का  सवाल
 हो,  चाहे  क्षेत्री  से  सम्बन्धित  नीति  निर्धारित
 करने  का  सवाल  हो,  था  सच्चाई  की  बात  हो,
 में  चालाकी कि  सलाह  मशविरे  में  मजदूरों  के  भी
 afefato  शामिल  होने  चाहिए,  सरकार  के
 की  होने  चाहिये  और  किसानों  के  भी  होने

 चाहिये  शौर  तीनों  पक्षों  के  लोग  बैठ  कर

 DG  (Min.  of  Agri.  end  300
 Irrigation),  ime?

 mom  लिखित  करते  के  बारे  में,  नीति  निधि
 ति  करने  के  बारे  में,  सिचाई  के  बारे  में
 फैसले  कर  लिया  करें  ।  छापने  राज  धान
 के  मूल्य  76  रुपये  कौर  गेहू ंके  05  रुपये
 क्विंटल  निर्धारित  किए  हैं।  हर  कोई  जानता
 है  कौर  सरकार  भी  जानती  है  कौर  जिन्होंने
 इन  मूल्यो ंकी  सिफारिश की  हैं  वे  भी  जानते
 है ंकि  ये  मूल्य  बहुत  कम  हैं।  लेकिन  किसी
 कारणवश,  किसी  मजबूरी  की  वजह  से  ये
 निर्धारित  कर  दिए  गए  हैं  1 अब  इसका
 परिणाम  क्या  होगा  ?  75  प्रतिशत  लोग
 गांवों  में  रहते  हैं।  उनकी  कमाई  का  जरिया
 उनकी  फसल  ही  होती  है,  खेती  ही  होती  है,
 धान,  गेहू,  गला,  कपास,  तम्बाक्‌  शादी  ही
 होते  हैं।  भव  जो  मूल्य  निर्धारित  करने
 वाले  लोग  हैं  वे  एयर  कमीशंड  कमरों  में
 बैठ  कर  अपनी  रिपोर्ट  तैयार  कर  लेते  हैं  और

 मूल्यों  की  सिफारिश  कर  देते  हैं,  तीतियां
 निर्धारित  कर  देते  हैं  कौर  सरकार  उस  पर
 मल  कर  लेती  है  7  अरब  मूल्य  तो  केन्द्रीय
 सरकार  निर्धारित  करता  है  लेकिन  इनको
 अमल  में  लाने  का  उत्तरदायित्व  राज्य  सरकारों
 पर  होता  है।  उनको  जब  खाद्यान्न  वसूली
 का  काम  करना  पहला  है  तो  किसानों  से  झगडा
 करना  पड़ता  है,  उससे  गालियां  खानी  पड़ती

 हैं।  उन्हीं  का  सीधा  सम्पर्क  किसानों  से  होता
 हैं।  उसके  सामने  तरह  तरह  की  दिक्कतें
 पेश  भाती  हैं  नाज  वसूली  के  मामले  में

 हमारे  कृषि  मंत्रालय  के  सभी  मंत्री  जैसे
 जगजीवन  राम  जी,  शिन्दे  साहब,  शाहनवादध
 |  साहब  योग्य हैं,  इनको  लेती  के  बारे  मे
 जानकारी  है।  इनको  इस  सारे  विषय

 [पर  गम्भीरता  से  विचार  करना  भाहिए  भोर
 जितनी  जल्दी  हो  सके  हरे  सुझाव  को  हो  सके
 तो  अमल  ये  लागा  चाहिए।  ऐसा  उन्होंने
 किया तो  इसके  श्नच्छे  परिणाम  निकल  सकते
 gi

 आपने  देश  में  5i29  कम्युनिटी  डिवेलप-
 सेंट  ह्क््िक  खोल रे  हैं।  पचासों  संख्या
 एक  शाख  से  ऊपर हैं।  लेकिन  कम्युनिटी
 विवेशेपमेंट  ब्लाक  की  संख्या  5i23  है
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 उन  पर  बाप  «+975-76  में  i36  करोड़
 रुपया  |  करने  वाले  हैं।  उनमें  कर्मचारियों
 की  संख्या  98000  है।  यह  काफी  बड़ी
 फौज  है।  अरब  इन  विकास  खंडों  के  जो  लोग

 हैं  वे  यही  कहते  रहते  हैं  कि  यह  होना  चाहिए  ।

 हर  जात  के  लिए  कह  देते  हैं  कि  यह  होना
 जाहिर।  कुछ  करके  नही  दिखाते  हैं।  मैं
 समझता  ह्  कि  इनका  काम  यह  होना  चाहिए
 कि  ये  उत्पादन  करने  के  तरीकों  का  प्रदर्शन
 करके  दिखाए  और  लोगों को  बताये  कि  इस
 तरह  दे  उत्पादन  वे  करें  ताकि  पैदावार  बढ़े  1
 राज  क्या हो  रहा  है।  किसानों के  लड़के
 कौर  चाहे  मजदूरों  के  लड़के  जब  वे  पढ़  लिख
 जाते  हैं  तो  सीधे  शहरों  की  ओर  भागते  हैं
 इससे  शहरों  की  समस्यायें  बहुत  बढ़ी  हैं  कौर

 वहां  की  भ्राव्रादी  भी  बहुत  तेज़ी  से  बढ़  रही
 है।  मैं  सुझाव  देना  चाहता  हु  कि  सभी
 सी  डी  ब्लॉक्स  को  समाप्स  करके  हर  दस  लाख
 की  पाबंदी  के  पीछे  बाप  एक  मल्टी परपज

 शुग्रिकलचरल  डैमस्ट्रेशन  फार्म  खोलें।  वहा
 पर  यह  दिखाया  जाए  कि  किस  तरह  से  फसलों
 का  भ्रधिकाधिक  उत्पादन  हो  सकता  है,
 कौन  सी  फसल  को  कितने  पाती  की  पौर  कब
 कब  पाती  को  भ्रावश्यकता  होती  है,  कितनी
 खाद  देनी  चाहिए  आदि  शादी  सारी  जान-
 कारी  किसानों  को  उपलब्ध  हो।  आप  तो
 जानते  ही  हैं  कि  हम  अपने  देश  मे  एक
 पाउंड  धान  का  उत्पादन  करने  के  लिए
 428  पाउडर  पानी  खर्च  करते  है  जब  कि
 जापान  चालीस  पाउंड  पाती  से  एक
 पाउंड  घान  की  फसल  पैदा  कर  लेता  है।
 इस  तरह  से  बाप  देखे  तो  पता  चलेगा  कि

 हमारे  यहा  पानी  का  दुरुपयोग  होता  है।  भूमि
 की  जांच  नहीं  होती  है  t  भूमि  की  जांच  करने
 के  लिए  कही  हमारे  देश  मे  ऐसी  व्यवस्था  वही

 है  जो  आसानी  से  सुलभ  हो  सके  ।  पाप  तो

 जागते  ही  हैं  कि  हर  एक  व्यक्ति  फर्टिलाइजर
 का  इस्तेमाल  करता  है।  प्री  कितनी  माता
 हैं  खाद  डालता  चाहिए  यह  किसानों  को

 चता  नहीं  होता  है।  ने  भ्र नाप शनाप  खाद

 mre  देते  हैं  जिसने  फर्टिलाइजर  का  दुऋपयोग
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 होता  है  कौर  उससे  फसल  को  भी  उतना  लाभ
 नहीं  ही  पाता  है  जितना  होना  चाहिए  t  इस
 वास्ते  मल्टी परपज  डैमस्ट्रेशन  फाम्र  में
 उत्पादन  करने  के  बारे  में  तथा  उसके  हर  पहलू
 पर  प्रदर्शन  हो  सकते  हैं  फिर  चाहे  वह  अनाज
 का  उत्पादन  हो,  सब्जियों  का  हो  या  किसी
 भ्र ौर  चीज़  का  हो।  जिस  क्षेत्र  में  जो  भोज
 पैदा  हो  सकती  है  और  अच्छी  पैदा  हो  सकती
 है  उसके  बारे  में  प्रेक्टिकल  जानकारी  लोगो  को
 मिलनी  चाहिए।  उन  फार्म  में  जितने
 भी  काम  करने  वाले  भ्रफसर  हो  उनके  मकान

 बहुत  सुन्दर  कौर  एयर  कडिशड  न  बना  कर  के
 सादे  बनाए  जाए,  मिट्टी  के  भर  इंटो  के  बनाए
 जाए,  बड़ें  सादा  हो  ।  वहा  इस  तरह  की
 व्यवस्था  भो  होनी  चाहिए  कि  पांच  छ:  सौ
 किसान  श्मा  कर  तीन  चार  महीने  तक  रह  सकें
 और  उनके  रहने  के  लिए  साधारण  मकान
 होस्टल  की  तरह  के  बनाए  जा  सकते  हैं।  वहीं,
 रह  कर  ये  ट्रेनिंग  के  सके,  इसकी  व्यवस्था
 कप  कर  सकते  हैं।  वही  पर  बैक  की
 व्यवस्था  भी  हो  जहा  से  किसान  को  कर्जे
 मिल  सके,  दोज  मिल  सके,  औजार  मिल
 सके,  कीड़े  मारने  की  भ्रोषधिया  इरादी  मिल
 सके  1  तात्पर्य  कहने  का  यह  है  कि  यहां  पर
 किसान  की  हर  तरह  की  समस्या  हल  करने  की
 व्यवस्था  प्रापको  करनी  चाहिए  q  यहीं
 वह  ट्यूबवैल  खरीद  सके,  औजार  स्वाद  खरीद
 सके  ऐसी  व्यवस्था  होनी  चाहिए।  मल्टी-
 परपद्ध  में  इस् नो लिए  कह  रहा  हूं  कि  किसान
 की  सभी  जरूरतों  की  पत्ति  वहां  हो  सके  ।
 उत्पादन  के  साथ  साथ  कर्ज  देते  की  व्यवस्था
 भी  वहा  हो  भोर  बैक  भी  वहाँ  हो  ।  अभी
 किसान  को  कर्जा  लेता  होता  हैं  कुभा  वगैरह
 बनाने  &  लिए  तो  उसको  पचास  जगह  दौड़ना
 पड़ता  है  फिर  भी  उसको  कर्ज  नहीं  सिलता

 है  कौर  निराश  हो  कर  वह  वापिस  घर  भा

 कर  बैठ  जाता  है।

 औद्योगिक  प्रशिक्षण  केन्द्र  भी  हर
 दस  लाख  की  झा जांदी  के  पीछे  एक  होना
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 चाहिये  ।  एक  मल्टी परप वा  एग्रीकल्चरल
 डमस्ट्रेटन  फार्म  और  एक  इंडस्ट्रियल  ट्रेनिंग
 सेंटर  होना  चाहिए।  वहां  पर  गानों  के  पढ़े
 लिखे  लड़कों  को  प्रौद्योगिक  प्रशिक्षण  प्रदान
 करने  की  व्यवस्था  होनी  चाहिए  ।  प्रशिक्षण
 प्राप्त  करने  के  बाद  झगर  वह  छोटा  मोटा
 भेजा  कोई  करना  चाहता  है  तो  उसके  लिए
 सामान  उसको  वही  से  उपलब्ध  हो  जाना

 चाहिए  ताकि  वह  उत्पादन  कार्य  जल्दी  शुरू
 कर  सके  ।  जो  मशीनरी  चाहिए  ट्रेनिंग  लेने
 के  बाद  वह  बही  उसको  मिल  जानी  चाहिए,
 वही  पर  अपना  उद्योग  मघा  लगाने  के  लिए
 उसको  कर्ज  मिल  जाना  चाहिए  इस  तरह
 से  पांच  छः  सी  केन्द्र  झगर  बन  जाते  हैं  तो
 उससे  देश  को  बहुत  लाभ  हो  सकता  है  ये
 छोटे  छोटे  डूब  लेसमेंट  ब्लाक्स  की  तरह  के  हा
 सकते  है  जहां  कि  छोटे-मोटे  उद्योग  घने  भी

 आसपास  लग  सकते  हैं  या  कोई  वापिस  जा  कर
 लगाना  चाहे  तो  लगा  सकता  है  भ्र ौर  उसको
 उत्पादन  करने  का  कौर  किसी  काम  में  लग
 जाने  का  मौका  मिल  सकता  है।  इससे  शहरों
 की  ओर  दौड़ने  की  जो  प्रवृत्ति  राज  नजर
 शा  रही  है  उस  पर  घीरे  धीरे  रोक  लगेगी
 शौर  लोग  गावों  में  ही  छोटे  मोटे  उद्योग
 धंधे  लगा  लेगे  t

 निर्देश  में  पशुधन  की  ग्रोवर  बहुत  ध्यान
 दिया  जा  रहा  है।  पैसा  तो  उसके  लिए
 & , द  किया  जा  रहा  है  लेकिन  उसका  ठीक
 उपयोग  नही  हो  रहा  है।  में  उदाहरण  देता

 हैं।  अच्छी  नस्त  की  गाएं  कलकता,  बम्बई
 शादी  में  बहुत  भ्रधिक  सख्या  में  जाती  हैं  ।
 कारण  यह  है  कि  वहां  &  लोग  उनके  लिए

 अधिक  पैसा  दे  सकते हैं,  अधिक  पैसे  में  द्र
 यहां  खरीद  सकते  हैं।  लेकिन होता  क्‍या  है  ?

 साय  का  दूध  ज्यादा  निकालने  के  लिए  wt

 झण्डी  नस्ल की की  गाय  के  बछड़े  या  बछिया'  होती

 हैं.  उसको  अकसर  लोन  भार  डालते  है
 इससे  बहुत  शुक्तान हो रहा है पशुधन हो  रहा  है  सुकून

 का  ।

 इस  को  किसी  जगह  रखने  की  व्यवस्था  हो
 कानी  चाहिए  ताकि  उनको  मारा  न  भाएं,  नौ

 DG  (Min.  of  Agri.  and  304
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 शालियों  में  रखने  की  भाप  व्यवस्था  करें  सकते

 हैं।  इतना  ही  नहीं  जिस  तरह  से  ये  मल्टी-
 परपज  एप्रिकलचरल  डैमस्ट्रेशन  फार्म  हैं  वहीं
 पर पशुधन  के  विकास  के  उसकी  रक्षा  के  तरीके
 बताए  जा  सकते  हैं  कि  किस  तरह  से  उनको
 पौष्टिक  चारा  दिया  जा  सकता  है  इस  सबके
 प्रदर्शन  हों  सकते  हैं  कौर  इनकी  व्यवस्था  भी

 वहीं  हो  जानी  चाहिए  ।

 हम  नाज  पिछले  कई  सालो  से  विदेशों
 से  बडी  मात्ना  में  मगाते  भरा  रहे  हैं।  पिछले
 साल  48  लाख  टन  प्रदान  लगाया।  इस
 साल  जनवरी  फरवरी  #7  लाख  टन
 लगाया  जा  चुका  है  1  मुल्य  इसका  कही
 हमने  230  रुपये  कही  300  रुपये  शौर  कही
 250  रुपये  क्विंटल  दिया  है  1  क्या  ही  अच्छा

 होता  झगर  आपने  इस  पर  गम्भीर  रता  से  विचार
 किया  होता  और  देश  के  किसानो  को  अधिक

 प्रोत्साहित  किया  होता  ?  हमारे  किसानों
 में  क्षमता  है  कि  वे  भ्र धिक  से  अधिक  अनाज
 पैदा  कर  सके  ।  उनको  जो  उत्पादन  खर्च

 होता  है  उसका  हिसाब  लगा  कर  के  मूल्य  नहीं
 मिलता  है।  विदेशों  से  अनाज  मंगा  कर  हमें
 बहुत  थाना  भी  हो  रहा  है  लेकिन  फिर  भी

 हम  एं सा करते  जा  रहे  हैं।  मैं  चाहूंगा  कि
 इस  चीज़  की  भोर  हम  प्रतीक  से  भ्रमरी  प्रोर

 गम्भीरतापूर्वक  ध्यान  दे  ।

 इतने  बड़े  देश  के  तीन-चौथाई  हिस्से  में
 चावल  की  फसल  होती  है  लेकिन  रिसर्च  सैंटर

 बहुत  कम  है।  राइस-रिसर्च  सेंटर  बहुत  कम  हैं।

 मेरा  सुझाव  है  कि  मध्य  प्रदेश  में,  जिसके  शिरो
 तरफ  चावल  होता  है,  वहां एक  रिसर्च  सैंटर हो  ।

 दूसरी  जगहों  पर  कई  रिसर्च  सैंटर  है  लेकिन

 मध्य  प्रदेश  में  एक  भी  नहीं  है।  मेरा  कहने
 का  तालीम  यह  है  कि  श्राप  कहीं  भी  बोलिये,

 लेकिन  मैं  मध्य  प्रदेश  इसलिये  कह  रहा  हूं.  कि

 यह  सात  राज्यों  का  सीमा  केन्द्र  है।  इसके  भारा
 तरफ  लगने  वाले  सात  राज्य  हैं  राजस्थान,
 उत्तर  प्रदेश,  परिहार,  उड़ीसा,  आस्तर  प्रदेश,

 महाराष्ट्र शौर  गुजरात  |  मध्य  प्रदेश  में  स्विच

 हेमा  खोलने  से  सभी  को  लाभ  हो  सकता  है  1
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 हमारे  यहां  अकाल  की  स्थिति  है  ।  कई
 राज्यों  में  ौर  भी  अकाल  की  स्थिति  है  u

 चाहि  उड़ीसा  हो,  राजस्थान  हो,  मध्य  प्रदेश

 हो  कोई  भी  हो  जो  पांचवे  फाइनेंस  कमोशन
 ने  कर्ज  देने  क ेलिये  सुझाव  रखा  है,  मैं  समझता

 हूं  इस  पर  फिर  से  विचार  करना  चाहिये  ।
 प्रधिकरण  मध्य  प्रदेश  में,  जहा  चावल  उत्पादन

 होने  वाला  क्षेत्र  है  वहा  भय  प्रकार  है
 लेकिन  मध्य  प्रदेश  सरकार  के  पास  धन  नहीं  है
 जिससे  ज्यादा  लोगों  को  काम  दिया  जा  सके  |
 इतने  बड़े  क्षेत्र  म  3  लाख  लोगो  को  भी  मुश्किल
 से  काम  मिला  है  जब  कि  आवश्यकता  यह  हैं
 कि  .5  20  लाख  लोगों  को  काम  देना  है  ।
 मेरा  सरकार  से  अनुरोध  है  कि  वह  मध्य  प्रदेश
 सरकार  को  ग्रसित  घन  दे  ।

 मंत्रालय  को  सिचाई  के  बारे  में  अधिक
 में  प्रतीक  ध्यान  देना  चाहिए  q  जैसा  कौर  मित्रो
 न  कहा  है,  यह  ठीक  हे  कि  चाहे  बंदा  का  हो  या
 आर  कोई  विवाद  हो  उनकी  भ्र धिक  समय  तक

 ऐसे  ही  नहीं  रहने  देता  चाहियेझौर  उसके
 लिये  जल्दी  से  जल्दी  समझोता  करना  चाहिये
 ताकि  उसका  सही  उपयोग  हो  सके  t  लेकिन
 इसके  साथ  ही  साथ  सरकार  को  अधिक  से
 अधिक  छोटी  सिचाई  के  ऊपर  ज्यादा  जोर  देकर
 काम  करना  चाहिये  जिससे  प्रतीक  उत्पादन  हों
 सके  |

 थो  तुलाराम  (घाटमपुर)  :  उपाध्यक्ष

 महोदय,  मैं  कृषि  शोर  सिलाई  मवा लय  द्वारा

 प्रस्तुत  मागों  का  समर्थन  करने  के  लिये  खड़ा

 हुमा  हू  ।  खेती  ऐसी  भेज  है  जिसका  80

 फीसदी  लोगो  से,  जो  गाव  के  रहने  बाले  लोग

 हैं--बाहे  किसान  हो  या  खेतिहर  मजदूर  हो,
 उनका  नजदीक  से  सम्बन्ध  है  1  मैं  पह  निवेदन

 करना  चाहता  हू  कि  स्वराज्य  से  पहले  किवाड़
 कौर  खेतिहर  मजदूर  की  क्या  हालत  थी  1

 कितान  की  हालत  यह  थी  कि  वह  निराश

 था,  जमींदार  हारा  बस्त  था,  उसका  मनोबल

 यश  हुआ  था  a  उसे  प्रत्य कार  ही  प्र न्य फार
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 दिखाई  देता  या  हम  र॑  उत्तर  प्रदेश  में  मजदूर
 को  दो  आन  या  6  पैसे  मजदूरी  मिलती  थी
 अगर  आप  पूर्वी  उत्तर  प्रदेश  की  बात  करें  तो
 चहा  शायद  हटा  खाना  देकर  ही  मजदूर  से

 मजदूरी  करवाई  जाती  थी  t  यह  तस्वीर  स्व-
 राज्य  से  पहले  हिन्दुस्तान  की  थी  ।  स्वराज्य
 के  बाद  देश  मे  काग्रेस  की  सरकार  बनी  कौर
 सूबा  में  भी  काग्रेस  की  सरकारे  बनी  ।  काग्रेस  की
 सरदार  ने  देहात  की  हालत  सुधारने  की
 वाशिंग  की  ।  किसान  शरीर  खेतिहर  मजदूर  के
 बीच  से  जमीदार  था  an  कांग्रेस  की  सरकार  ने
 भूमि  सुधार  किये  और  जमीदार  को  किसान
 और  खेतिहर  मजदूर  के  बीच  से  उठा  लिया  ।
 किसान  के!  खेती  का  मालिक  बना  दिया  ।  शायद
 आपको  आश्चर्य  हो  कि  किसान  खेती  जोतना
 था  लेकिन  उसकी  मेड़  पर  जो  पौधा  होता  था
 बह  जमीदार  का  होता  था  झर  जमीदार  उसे
 कटवा  लेता  था।  लेकिन  जमीदार  का  उन्मूलन
 हुआ  कौर  खेती  की  चकबन्दी  करने  की  कोशिश
 की  गई  ।  मैं  समझता  हू  कि  बहूत  से  प्रदेश
 ऐसे  है  जिनमे  ज्यादा  से  ज्यादा  भूमि  चकबन्दी
 में  आ  चुको  है  लेकिन  अभी  बहुत  बहु
 चकबन्दी  होनी  है  I  चकब॒न्दी  से  फायदा  पह
 हुआ  कि  किसान  की  जमीन  इक्ट्ठी  हो  गई
 शौर  किसान  उसमें  सिचाई  के  सावन  जुटा
 सकता  हैं  ।  इसके  अलावा  किसान  अपनी
 जमीन  की  देखरेख  अच्छी  तरह  से  कर  सकता
 हैँ  1

 स्व॒राज्य  के  पहले  किसान  को  पैदावार
 मेरे  ख्याल  में  शायद  4  मन  फी  एकड  से  ज्यादा

 नही  थी  ।  कांग्रेस  सरकार  ने  कोशिश  कर  के,
 प्रयास  कर  के  किसान  की  पैदावार  को  बढ़ाया,
 उसे  अच्छा  बीज  दिया  उसे  हरी  खाद  का
 प्रयोग  करना  बताया,  तरह  तरह  से  प्रशिक्षित
 किया,  खेती  के  छोटे-छोटे  तौर  बड़ें-ब्रेक  य्न्वो
 का  इस्तेमाल  करना  बताया  |  नतीजा  यह  हुमा

 कि  दुनिया  मे  खेती  करने  के  जो  इस्पूब्ड  तरीकेहे
 कस  नई  है बनिक  को  किसान  ने  जब  सीखा  तो
 उसकी  पैदावार  बढ़ी  ।  राज  मैं  कह  सकता  हूं
 कि  स्वराज्य  से  पहले  हिन्दुस्तान  की  पैदावार
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 जो  साढ़े  पांच  करोड़  टन  से  ज्यादा  नहीं  थी  वह
 बाथ  करीब  दुगनी  हो  गई  हैं।  लेकिन  दुगरी
 की  बात  यह  है  कि  हमारे  देश  में  मौसम  की
 खराबी  की  वजह  से,  पानी  सम  बरसने  की  बजह
 से,  सूखे  की  वजह  से  भूमि  की  पैदावार  घटी
 झौर  देश  के  भ्रमर  एक  बड़ी  परेशानी  पैदा

 हुई  ।  हमको  बाहर  से  गल्ला  मकानों  पड़ा
 शवों  रुपये  उस  पर  खर्च  हुए

 मैं  यह  कहना  चाहता  हू  कि  जब  किसी  बात
 को  हम  करते  हैं  तो  उसको  पूरी  तस्वीर  हमारे
 सामने  होनी  चाहिये  n  लेकिन  कुछ  कमजोरियां

 हैं  जिनके  बारे  में  मैं  श्राप फका  बताना  चाहता  ह
 किताब  जिसका  मनोबल  बढ़ा  हुआ  था,  जिसकी
 ज्यादा  से  ज्यादा  पैदावार  करने  की  हिम्मत
 थी,  उसकी  हिम्मत  को  तोडा  जा  रहा  है  1
 मेरी  समझ  में  नहीं  जाता  कि  यह  कृषि  मूल्य
 ध्यानयोग  क्‍या  बीज  है  ।  इन  लोगो  को  खेती  के
 बारे  में  जानकारी  है  या  नही  है।  क्या  यह  नहीं
 समझते  हैं  कि  पिछले  बजट  के  समय  कौर
 राज के  बजट  के  समय  खेती  पर  जो  लागत
 लगती  है,  उसमें  कितना  फको  हो  गया  है  ?

 यूरिया,  फर्टिलाइजर  के  बारे  में  मैं

 कहना  चाहता  हैं  कि  पिछने  बजट  के  समय
 जिसकी  कीमत  साढे  52  चप्पे  के  करीब  थी
 कब  उस  क्रिया  का  सरकारी  रेट  i06  पये

 है  I  जब  06  हपये के के  रेट  पर  भी  वह  किसान
 को  नहीं  मिलती  है  तो  बहू  किसान  यूरिया
 बाजार से  25  रुपये  बो  वेतन  बरी दत  हैं  1
 बिजली  जहा  पहले  3  रुपये  फी  हा सं पावर  के

 हिसाव  से  किसान  को  मिलती  थी,  कब  वह
 महीने  में 15  रुपये  फी  हार्सपावर  के  हिसाब
 से  मिलती  है  |  इस  तरह  से  किसान  का  खच

 वह  जाता  है।  जब  यह  बाजार में  जाता है  तो
 सारी  की  सारी  बीजे  उसे  ज्यादा  दामों  पर

 मिलती  है।  से  कित  उसके  गेहूं  के  मूल्य  का  केवल
 408  रुपये  का  सुझाव  दिया  गया  है।  किसान

 की  पैच  को  मुफ्त  में  खाना  चाहते  हैं।  किसान

 पर  ज़्यादा  से  ज्यादा  बोध  सादा  जा  रहा  हैं,
 उसका कोई  हयात  नहीं  किया  जांता  है  t

 A
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 हम  देखते  हैं  कि  भीं  पिछले  दिनों  यहां
 भी  की  कीमत  27  |... ह  कली  भी  कब  उसे
 बढ़ाकर  25  रुपये  किलों  कर  दिया  या  |
 सरकार  सारी  की  सारी  णीजों की  कीमत

 बढ़ाती  जाती  है।  लेकिन  जब  किसान  की  मात
 धाती  है  तो  सरकार  कहती  है  कि  प्रभा  गेहूं
 की  कीमत  बढ़ाई  जाती  हैं  तो  इसका  असर

 मुद्रास्फीति  पर  पड़ता  है,  तेजी  धायेगी  ।

 3०8

 मेरा  सरकार  को  सुझाव  है  भोर  मनु रोध
 है  कि  सरकार  इस  पर  सही  रंग  से  विचार  करे
 धौर  देखे  कि  खेती  पर  जो  खर्चा  होता  है  कौर
 किसान  को  जो  मूल्य  मिलता  है,  उसमें  कोई
 सामंजस्य  है  या  नही  है।  मैं  यह  कहना  चाहता
 हू  कि  किसान  का  उत्पादन  बढ़गा  तो  उसके
 साथ  ही  साथ  मजदूरों  को  भी  मजदूरी  बढ़कर
 मिलेगी  |

 मैं  झपने  हटाया  जिले  की  बात  करता

 चाहता  हूं  ।  पहले  मजदूर  को  6  पैसे  मजदूरी
 मिलती  थी  लेकिन  मेरे  जिले  में  भ्रम  5  शाये

 मजदूरी  मिलती  है  f  लेकिन  यह  मजदूरी  कब
 मिलती  है  ?  जब  किसान  की  हालत  सुंदरी,
 तब  उसको  5  रुपये  मजबूरी  मिलती  है  1  भ्रमर
 किसान  को  हालत  खराब  होगी  तो  किसान  के

 साथ  साथ  मजदूर  की  भी  तबाही  जायेगी

 क्योंकि  किसान  की  पसा  देते  को  गुरुता  कम  हो
 जायेगी  ।

 8.40  brs.

 [Surt  ‘Dinwsa  Caanona  Goswami  in
 the  Chair.]

 हमने  जमीन  की  सीलिया की  बात  कही,

 लेकिन  मेरी  समझ  में  नहीं  पातों  कि  सालिग
 से  जो  जमात  निकली,  ag  पृथ्वी  पर  है  या

 आसमान  पर  है।  यह  कहा  गया  था  भनुसूणित
 जातियों  के  भूमिहीनों  ौर  परत्थपूमिहीनों
 को  जमीन दी  जावेगी  t  लेकिन  भी  तक  उस
 का  कहीं  पता  नहीं  है।  मेरा  निवेदन हैकि है  कि  उस

 जमीन  को  पृथ्वी  पर  लागा  जाये  चौर  लोगों

 में  उस  का  बंटवारा किया  यि  1
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 कहा  जाता  था  कि  जिन  गरीब  लोगों

 के  पास  रहने  के  लिए  जगह  नही  है,  उन  को  जगह
 दी  जायेगी  ।  लेकिन  बहुत  कम  लोगो  की  जगह
 मिल  पाई  है  q  कौर  जिन  को  मिल  भी  पाई  है,

 बह  फैल  02एकड  मिली  है  श्राप  स्वय  सोच
 सकते  हैं  कि  इतनी  जमीन  में  कितना  काम  किया

 जा  सकता  है।  मेरा  निवेदन  है  कि  05  एकड
 से  कम  भूमि  नही  देनी  चाहिए।  यह  भी  देखा
 गया  है  कि  जिन  लोगो  को  जमीन  दी  गई  है,
 उस  पर  कुछ  लोग  अनधिकार  कब्जा  किये

 हुए  हैं  उस  कब्जे  को  जल्दी  से  जल्दी  हटाया
 जाना  चाहिए  4
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 मार  कर  निकाल  दिया  जाता  है।  इनसे  उस  का
 मनोबल  गिर  जाता  है  t  सरकार  को  गाव  के
 उस  मजदूर  को  तरफ  भी  ध्यान  देना  चाहिए,
 जो  खेती  मे  अपना  खून  और  पसीना  लगाता  है  1

 जैसा  कि  मैंने  कहा  है,  कृषि  मूल्य  आयोग
 ने  गेहू  का  जो भाव  05  रुपये  निर्धारित  किया
 है,  वह  बहुन  कम  है।  उस  का  भाव  25  रुपये
 और 150 रुपये के बीच  में  हाना  चाहिए

 राज  देश  मे  सहकारी  खेती  की  प्रा वश्य कता
 है  ।  पंडित  जवाहरलाल  नेहरू  ने  सहफारी  सती

 फूड  कार्पोरेशन  आफ  इंडियन  में.  वज़ीर  “के
 वक्ष  में  बहुत  बाते  कही  थी  जितिन  प्रभी

 भ्रष्टाचार  है  ।  जो  आदमी  एक  साल  फूड
 कार्पोरेशन  में  नौकरी  कर  लेता  है  1  वह  दूसरे
 साल  बडी  भारी  हवेली  कौर  महल  बनवाना

 शुरू  कर  देता  है  1  मेरा  सुझाव  हैं  कि  संसार
 उन  लोगो  के  बारे  में  जांच  करने  के  लिए  सी  ०

 दी  ०  झाई  ०  को  लगाये  ।  यह  देखना  चाहिए  कि
 मरीजों  की  सहायता  करने  के  लिए  बनाई  गई
 इस  काम्पटीशन  को  जो  पैसा  दिया  जाता  है,  उस
 का  किस  तरह  से  दुरुपयोग  होता  है  t

 सरकार  की  भोजन-तीता  सिटी-गोरिया-

 टीम,  शहर-परस्त,  है।  देहात  मे  सरकार  एक
 परिवार  के  पीछे  दो  छटाक  शक्‍कर  देती  2,
 जबकि  शहर  में  एक  आदमी  को  एक  किला

 शिकार  दी  जाती  है  A  इस  के  प्र लावा  गहरा
 कौर  कस्बों  में  राशन  दिया  जाता  है,  लेकिन

 देहात  के  गरीब  लोग  इस  सुविधा  सें  उचित  हैं  ।

 देहात  शौर  शहरों  मे  इस  तरह  से  फर्क  करना

 एक  सम् गण वादी  सरकार  के  लिए  मुनासिब
 |...  है  ।  मैं  निवेदन  करना  चाहता  हूं  कि

 सरकार  को  एफ  इनकम  निर्धारित  कर  देनी

 आईडीए,  शौर  यह  व्यवस्था  करनी  चाहिए  कि

 उस  इनकम  के  प्राणियों  को  शहर  में  भी

 शन  दियां  जाये  कौर  देहात  मे  भी  राशन

 दिया  जाये  q  ow  देहात  का  गरीब  मजदूर

 भूक  से  तह पता  है  q  घोड़ी  दूर  कस्बे  में  लोग

 अहम  लेने  क ेलिए  लाइन  लगाये  हुए  हैं।  वह  भी

 बस  साइन  में  लग  जाता  है,  तो  उस  को  ठोकर

 तक  उस  की  व्यवस्था  नहीं  हो  सकी  है  t  मेरा
 ख्याल  है  कि  जो  किसान  सहकारी  खेती  क,
 विरोध  करते  हैं धीरे-धीरे  वे  सहकारी  खेती  के
 पक्ष  में  हो  जायेगे  ।  जब  मैं  यह  कहता  हू  कि

 मजदूर  के  बच्चे  होने  बन्द  हो  गये  हैं,  तो  लोग
 इस  बात  पर  आश्चर्य  करते  हैं  जिस  तरह  गाय
 का  बच्चा  बछडा  या  बछिया  होता  है  उसी  तरह
 हजारो  साल  तक  मजदूर  का  बच्चा  मजदूर  होता
 रहा  ।  लेकिन  राज  मजदूर  का  बच्चा  मजदूर
 नही  होता  है  1  आज  मजदूर  का  बच्चा  डिपुटी
 कलेक्टर  होता  है  आई  ov  ०  एस  ०  कौर  आई  ०
 पी  ०  एस  »  में  श्वेता  है  |  हम  को  अपना  सामने
 का  हग  बदलना  होगा  ।  भ्रमर  हम  सोचने  हैं
 कि  जिस  तरह  ग्राम  मजदूर  मिलने  हैं,  उस  तरह
 वे  भागे  भी  मिलते  रहेंगे,  तो यह  एक  गलन  बात

 होगी  |

 इस  लिए  मैं  चाहता  हू  कि  सहकारी  खेती
 की  व्यवस्था  की  जाये  1  उप  में  प्यार  नुक्सान
 होता  है  तो  वह  किसान  शौर  मजदूर  पर  भी

 पड़ता  है,  कौर  प्रखर  पैदावार  बढ़ती  है,  तो
 किसान  कौर  मजदूर  को  भी  उस  का  लाभ

 होगा  ।  मगर  सहकारी  खती  नहीं  शुरू  सो
 जायगी,  तो  मैं  विश्वास  के  साथ  कहता  हू  कि  जा
 माजिद  किसान  को  मिलता  है,  वह  कप  होता
 जायेगा,  कौर  भक्त  से  जब  किसान  को  माजिद

 नही  मिल  पायेगा,  तो  वे  लोग  जमीन को  छोड़ना

 शुरू  कर  देगे।  इस  लिए  सरकार  से  मेरा
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 अनुरोध  है  कि  वह  कोआपरेटिव  फार्सितय  को

 शुरू  करे,  ताकि  खेती  तरक्की  कर  सके  शौर  उस

 का  भविष्य  उज्जवल  हो  ।

 *“SHRI  SUBRAVELU  (Mayuram)
 Mr.  Chairman,  Sir,  I  am  very  happy  to
 participate  in  the  discussion  on  the
 Demands  for  Grants  of  the  Ministry
 of  Agriculture  and  Irrigation  and  ex-
 press  my  views  on  behalf  of  Dravida
 Munnetra  Kazhagam.

 Sir,  what  is  the  agricultural  scene
 and  foodgrains  position  in  our  country
 today  afler  27  years  of  Inrlependence?
 In  some  parts  of  the  country  there  i8
 unprecedented  drought  and  in  order  to
 appease  their  gnawing  hunger  the
 people  ete  eating  grass  and  roots.
 In  the  daily  newspapers,  every  day  we
 read  about  starvation  deaths  in  some
 part  of  the  other  country  or  the  other.
 The  poor  peasants  who  feed  the  entire
 nation  with  their  sweat  and  blood  do
 not  get  one  square  meal  a  day.  There
 ३8  chronic  food  scarcity  and  even  the
 import  of  many  milhon  tonnes  of  food-
 grains  is  not  enough  to  meet  the  mini-
 mum  needs  of  the  people  of  our  coun-
 try.  It  is  a  crying  shame  on  the  part
 of  the  Central  Government  that  they
 should  go  with  their  begging  bow]  year
 after  year  to  many  countries  of  the
 world  for  feeding  the  people  of  the
 country.  Even  after  27  years  of  inde-
 pendence  the  picture  that  has  been
 painted  abroad  is  that  the  people  of
 India  survive  on  the  munificence  of
 other  countries.

 When  Shri  8,  K.  Dey  was  the  Chair-
 ™man  of  the  Planning  Commission,  he
 used  to  assert  that  India  was  a  country
 with  the  largest  area  of  cultivable  land
 in  the  world  and  the  country’s  water
 resources  are  abundant.  He  was  not
 given  to  exaggeration  because  in  India
 only  we  have  mighty  and  perennial
 rivers  like  Ganges,  Yamuna,  Narmada,
 Godavari,  Krishna  and  Cauvery.  If
 in  spite  of  nature’s  bounty  India  should
 depend  upon  the  import  of  foodgrains
 for  feeding  her  population,  are  we  not
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 demeaning  ourselves  in  the  eyes  of  the
 world?

 If  the  countries  of  the  World,  which
 have  for  nine  months  in  a  year  mow-
 covered  fields,  could  become  self-suffi-
 cient  in  foodgrains  production,  what
 should  hinder  India  blessed  with  plen-
 ty  of  water  resources  and  the  largest
 cultivable  land  area  in  the  world,  in
 becoming  self-sufficient  in  foodgrains?
 As  if  the  gurgling  waters  of  perennial
 rivers  are  not  enough,  the  recurring
 floods  during  the  period  953  to  i974
 have  caused  a  loss  of  Rs.  3,500  crores
 to  the  country’s  agricultural  wealth.
 Does  this  show  that  we  are  dificient  in
 water  resources?  No  There  is  sume-
 thing  wrong  in  the  Government's  agri-
 cultural  and  irrigation  policy  and  pro-
 grammes.  If  that  is  refuted  by  the
 Government,  then  there  is  definitely
 some  deficiency  in  the  admimstrative
 muchinery  which  implements  such  pro-
 grammes.  Thi,  argument  can  be  easily
 substantiated  by  the  fact  that  after
 a  loss  of  Rs.  3,500  crores  in  2]  years
 the  Government  have  come  forward
 with  a  proposal  to  set  up  a  Flood  Com-
 mussion  for  suggesting  concrete  flood
 control  measures.  There  will  be  no
 wonder  if  the  country  loses  some  more
 thousands  of  crores  on  account  of
 floods  before  such  flood  control  mea-
 sures  as  would  be  suggested  by  this
 Commission  are  implemented  by  thus
 Government.  I  would  also  refer  to
 another  thing  to  indicate  the  ineffective
 food  policy  of  thig  Government.  The
 target  of  food  production  that  has
 been  fixed  for  the  last  year  of  the  Fifth
 Five  Year  Plan  is  40  mullion  tonnes
 per  year.  It  has  been  avered  by  the
 Government  that  the  annual  require-
 ment  of  foodgraing  is  50  million
 tonnes.  Even  if  by  chance  we  achieve
 the  target  of  40  million  tonnes  of
 foodgrains  production  at  the  end  of
 the  Fifth  Five  Year  Plan,  it  ig  clear
 that  we  have  to  import  annually  ano-
 ther  0  million  tonneg  of  foodgrains
 for  meeting  the  needs  of  the  people,
 ig  this  the  result  of  five  Five-Year
 Plans?  I  would  also  Ike  to  know  whe-

 ‘The  original  speech  was  delivered  i,  Tami.  =  ©.
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 ther  this  is  the  result  of  massive  in-
 vestment  of  Re,  295i  crores  in  irriga-
 tion  projects  during  the  period  95  to
 1974,  It  is  an  indelible  slur  on  this
 Central  Government  that  even  after
 this  colossal  investment  only  30  per
 cent  of  the  cropped  area  in  the  coun-
 try  has  bean  brought  under  irrigation
 systems  Will  the  hon  Munster  of
 Agriculture  indicate  how  many  more
 Five  Year  Plans  he  would  require  to
 bring  under  irrigation  system,  the  re
 maining  70  per  cent  of  the  cropped
 area?

 We  have  got  Prime  Minister,  Agn-
 culture  Minister  and  other  Munisters
 tn  the  Central  Government  who  are
 commutted  to  the  welfare  of  the  peo-
 ple  in  the  country  and  who  swear  by
 their  enthusiasm  to  usher  in  an  era
 of  egalitarian  society  in  the  country
 I  would  lke  to  point  out  that  the
 people  of  our  country  especially  the
 agriulturists,  are  imbherently  hard
 Working  ‘Their  capacity  to  work  hard
 is  in  no  way  less  than  their  counter.
 parts  m  any  other  country  The
 meiiiful  nature  hag  also  bestowed
 upon  the  country  many  benefits  which
 are  the  env}  of  the  others  in  the
 world,  Yet  the  people  are  unable  to
 extricate  themselves  from  the  quag-

 mire  of  poverty  I  put  the  entire
 blume  for  this  predicament  on  the
 shoulders  of  the  Central  Government
 for  their  indeterminate  and  un-
 fmaginatixe  agricultural  poley,  food
 programmes  and  irrigation  projects
 There  is  a  chrome  deficiency  in  the
 administrative  set  up  of  the  Central
 Government,

 In  addition  the  Central  Government
 have  concentrated  in  ther  hinds  all
 the  powers  For  example  the  State
 Governments  have  sent  nearly  HT
 irrigation  profects  to  the  Central  Gov-
 ernment  for  their  approval  They  are
 all  adorning  the  racks  of  the  Central
 Government  Department  for  years  and
 years.  The  Southern  States  have  for.
 warded  about  26  Irrigation  Projects
 for  the  approval  of  the  Central  Gov-
 ermmment.  Some  of  them  are  pending
 for  neerly  5  years  with  the  Central
 Government,  All  the  revenue-reising
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 Tesources  are  concentrated  in  the  hands
 of  the  Central  Government  All  the
 taxes  that  generate  substantial  re-
 venue  are  levied  by  the  Central  Gov.
 ernment  With  all  this,  if  the  Central
 Government  could  bring  only  30  per
 cent  of  the  cropped  area  under  irri-
 gation  in  2]  years  I  wonder  why  the
 Central  Government  should  not  hand
 over  the  money  to  the  State  Govern.
 ments  and  also  give  their  approval  for
 the  irrigation  projects  sent  by  them,
 which  will  enable  the  State  Govern-
 ments  to  hring  more  cropped  area
 under  irrigation  schemes  This  is  what
 our  diligent  leader  and  Chief  Minister
 of  Tamil  Nadu,  Dr  Karuvamdht,  has
 been  demanding  for  vears  When  the
 Central  Government  have  not  deliver.
 ed  the  8०20५  for  the  countrv,  why  not
 permit  the  State  Governments  to  make
 an  attempt®  The  only  obiective  of
 beth  the  Central  and  the  State  Govern-
 ments  should  be  the  welfare  of  the
 people

 But  the  ruling  party  at  the  Certre,
 unfcrtunately  does  not  permit  even
 the  Congress  Chief  Ministers  in  the
 States  to  continue  for  long  in  power
 Perhaps  the  Central  Congress  leaders
 are  afraid  thet  if  the  Congress  Chief
 Ministers  are  allowed  to  continue  for
 long  they  micht  also  sta:i  asking  for
 more  powers  from  the  Centre  The
 Central  Government  are  defermimed
 not  to  allow  such  erosion  under  their
 कह  Instea’  of  d'verting  thelr  energy
 in  planning  which  Congress  Chref
 Minister  shouli  be  removed  and  who
 should  be  brought  in  his  place,  if  the
 Certral  Gcxerrment  concentrate  in
 implementing  the  plans  and  pro.
 grammes  for  the  welfare  of  the  perple,
 it  will  augu  well  for  the  country's
 future

 You  know  Sr  that  ‘without  de-
 velopment  of  power,  agricultural  pro.
 grammes  will  wither  away  In  reply
 to  a  Question  on  the  Floor  of  this
 House  it  has  been  stated  that  the
 deficit  of  power  7  Southern  Region  is
 333  GWH/day  which  Is  the  largest
 deficit  in  the  country  The  Southern
 Region  comprises  of  Andhra  Pradesh,
 Karnataka,  Kerala  and  Tamil  Nadu,
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 l]  Power  Projects  are  continuing  In
 the  Southern  Region  and  6  Power  Pro-
 jects  are  pending  with  the  Central
 Government.  It  ig  known  that  the
 Agriculture  Minister  will  say  that  the
 power  projects  are  not  under  his
 chargé.  But,  it  must  be  remembered
 that  Power  and  Water  cannot  be  sep.
 arated  so  far  as  agriculture  is  con-
 cerned.  I  would  like  to  know  what  the
 Central  Government  have  got  to  say
 for  the  inordinate  delay  in  implement.
 ing  the  Power  Projects  and  when  the
 new  Power  Projects  will  be  tiken  up
 for  implementation

 While  discussing  the  Demands  for
 Grants  of  the  Agriculture  and  Irriga-
 tion  Ministry,  I  have  to  refer  to  the
 unprecedented  drought  in  Tamil  Nadu,
 If  I  say  that  Tami!  Nadu  is  in  the
 throes  of  a  dreadful  drought  for  the
 past  one  year,  at  might  be  construed
 as  exaggeration  because  my  party  the
 D.M.K,  is  in  power  in  Tamil  Nadu
 In  reply  to  Starred  Question  No.  89
 dated  2421975,  the  Minister  of  Agri-
 culture  has  stated  that  60  crores  of
 people  in  42  districts  of  Tamil  Nadu
 are  afflicted  by  severe  drought  It  has
 also  been  stated  that  the  agricultural
 labourers  tn  the  worst  affected  dis-
 tricts  like  Pudukkottal.  Ramanatha-
 Puram  and  Madurai  have  migrated  to
 Thanjavur  District  in  anticipation  of
 better  employment  opportunities  In  the
 harvest  season.  You  know,  Sir,  that
 Thanjavur,  from  where  I  have  been
 elected,  is  known  as  the  Granary  of
 the  South.

 The  Central  Government's  Agent  in
 Tamil  Nadu,  the  Governor  of  Tamil
 Nadu  have  also  stated  that  there  is  30
 per  cent  fall  in  Tamil  Nadu  foodoutput
 on  account  of  fallure  of  monsoon  rains,
 He  has  also  said  that  the  Central  Gov.
 erament  should  rush  one  lakh  tonnes
 of  foodgrains  per  month  for  the  com-
 ing  70  months  to  Tamil  Nadu  so  that
 the  State  Government  can  tackle  this
 worst.ever  crisis.

 But  for  the  continuous  exertion  on
 the  part  of  our  ever-dert  Chief
 Mintster,  De,  Kelaignar  Karunanidhi,
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 this  crisis  would  have  become  a  cal.
 amity.  He  as  ensured  that  the
 underground  water  tesources  in  Tamil
 Nadu  are  fully  utilised  by  digging
 tubewells  throughout  the  State
 Drought  relief  measures  have  beer
 undertaken  on  a  war-footing  Even
 the  Central  Finance  Minister,  Shri  C.
 Subramaniam,  who  wag  exercised  over
 the  Centre's  right  to  scrutinise  the
 drought  relief  accounts,  has  conceded
 in  a  Press  Conference  that  the  drought
 rehef  measures  in  Tamil  Nadu  are
 being  done  on  right  lines  His  only
 grouse  was  that  the  cattle  in  Tamil
 Nadu  are  not  getting  as  much  feed  ag
 the  cattle  in  Gujarat  are  getting  When
 8  correspondent  asked  him  whether
 60,000  tonnes  of  foodgrains  supplied  to
 Tam]  Nadu  against  the  demand  of
 4  00,000  tonnes  of  foodgrains,  Shri  C
 Subramaniam  expressed  that  it  would
 suffice  the  needs  of  the  people  I  am
 only  sorry  that  he  did  not  show  as
 much  concern  to  the  people  of  Tamil
 Nadu  as  he  had  shown  to  the  cattle
 This  only  shows  his  callous  attitude
 to  the  needs  of  the  people  of  Tamil
 Nadu  afflicted  by  unprecedented
 drought  It  is  also  feared  that  the
 drought  rehef  assistance  given  to
 Tamil  Nadu  would  reduce  the  Pian
 allocations  to  Tamil  Nadu.  It  is  pos-
 sible  in  the  hands  of  the  Central  Fin.
 ance  Minister  who  refused  overdraft
 facility  from  RBI  to  Tamil  Nadu  but
 tolerated  the  overdrafts  taken  by  the
 U.P,  and  Bihar  State  Governments  I
 would  appeal  to  the  Agriculture  Min-
 ister,  Shri  Jagjivan  Ram,  whose  arrival
 in  the  Ministry  of  Agriculture  was
 heralded  by  timely  rains,  whose  un.
 questioned  talent  is  a  national  asset,
 that  he  should  use  his  good  offices  for
 allocating  adequate  quantities  of  food-
 grains  to  drought.hit  Tamil  Nadu.
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 dably.  But,  I  have  to  say  that  belund
 the  back  of  Jagjivan  Babu  some  mis-
 chief  was  done  by  some  vested  in.
 terests  in  the  Congress  Party  and  on
 hig  return  to  Bangalore,  the  Karna-
 aka  Chief  Minister  has  gone  back  on
 his  plighted  words

 I  would  hke  to  state  here  that  if
 Tamil  Nadu  is  denied  the  legitimate
 share  of  Cauvery  waters,  the  entire
 Tamil  Nadu  will  become  an  arid  zone
 Instead  of  occasional  drought,  there
 will  be  permanent  drought  in  Tamil
 Nadu  I  wish  to  appeal  to  the  Min-
 ister  of  Agnculture  and  Irrigation,
 Shri  Jagnvan  Ram,  m  whose  bene-
 volent  hands  the  interests  of  Tamil
 Nadu  are  safe  to  convince  the  Con-
 tress  Chief  Minister  of  Karnatuka
 bout  the  just  claims  of  Tarml  Nadu
 or  Cauvery  waters

 In  conclusion  I  would  like  to  refer
 the  hundreds  of  inter-state  iver
 nter  disputes  which  are  pending
 ttlament,  on  acdount  which  many

 orthwhile  irmgation  projects  cannot
 be  taken  up  I  have  witnessed
 the  Central  Government  drag
 feet  till  the  people  of  one  State

 the  other  start  a  struggle  in  sup-
 port  of  their  claims  When  the  situa.
 tion  worsens,  there  :s  sudden  awaken-
 ing  on  the  part  of  the  Central  Govern.
 ment,  They  immediately  constitute
 Tnbunals  and  the  disputes  are  referred
 to  the  Tribunals  In  the  place  of  the
 Government  of  India,  the  Tnbunals

 drag  their  feet  for  years  before  some
 solution  which  is  acceptable  to  nerther
 party  is  atrved  at  This  is  what  we
 have  been  seeing  in  the  country  There
 ts  not  a  single  cage  in  which  the  Cen-
 tral  Government,  in  national  interest,
 hes  taken  an  arbitrary  decision  in
 regartl  to  any  river  water  dispute  so
 far.  We  find  arbitrariness  on  the  part

 DG  (Min  of  Agri  =  318 and  Irrigation),  1975-76
 While  concluding,  I  would  only  say

 that  Shri  Jagyivan  Babu  will  gurely
 set  up  many  precedents  during  his
 tenure  as  Agriculture  Mimister  because
 the  people’s  welfare  is  dear  to  hus
 heart

 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabad)  At  the  very  outset  I
 would  Ike  to  refute  the  allegations
 which  the  DMK  Member  has  levelled
 against  Mr  C  Subramaniam  Sir,  Mr
 C  Subramaniam  is  one  of  the  great
 leaders  of  this  country  and  whatever
 estimate  he  made  about  the  require.
 ments  of  Tarml  Nadu  is  correct  The
 estimated  60000  tonnes  of  foodgrains,
 I  think  is  correct  and  :t  should  be
 sufficient  as  the  one  lakh  tonnes  de-
 manden  by  the  Tamil  Nadu  Govern.
 ment  38  on  the  hich  siac

 Su  I  would  now  go  through  some
 of  the  aspects  which  have  not  been
 touched  so  far  Our  forests  are  being
 destroyed  da}  95  day  and  the  area
 under  forests  .5  being  reduced  and  I
 think  to-day  it  rs  not  even  25  per  cent
 of  our  total  arei  This  ib  8  very
 dangerous  dexclopment  im  the  country
 and  I  hope  the  Minister  will  take  note
 of  it  and  initiate  necessary  remedial
 measures  On  account  of  the  destruc.
 tion  of  our  forest  wealth  we  are  not
 getting  raing  and  we  are  also  not  get-
 ting  the  green  manure  Our  lands  are
 starved  of  green  manure  and  the  ferti-
 lity  of  our  soil  is  lost  I  am  afraid
 Sir  if  this  trend  continues  a  day  will
 eome  when  our  land  wil!  lose  what-
 ever  little  fertiht})  it  has  ard  the
 whole  country  will  become  a  vast
 desert

 The  destiny  of  the  country  is  nter.
 mingled  with  and  related  to  the  fert-
 lity  of  the  soil  and  if  the  soil  is  robbed
 of  its  fertility  then  it  will  be  a  bad
 day  for  us  If  this  country  was  pros-
 perous  in  the  days  of  yore  it  was
 because  of  the  ferfiity  of  our  soil,
 The  Minister  should  take  note  and
 check  this  deteriorating  condition

 Coming  to  wild  life,  all  our  wild
 hfe  38  being  destroyed  When  the
 country  attained  Independence,  we  had
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 about  50,000  tigers  and  unfortunately,
 to-day  after  28  years,  we  are  not  even
 having  600  tigers.  There  are  Bengal
 tigers.  ae

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P.  SHINDE):  There  are  also  Bengal
 tigers  in  this  House.

 SHRI  M,  RAM  GOPAL  REDDY:
 No,  In  this  House  we  have  now  only
 pigmies,  not  Bengal  tigers.

 3  want  that  the  Government  should
 dake  necessary  action  to  protect,  pre-
 serve  and  foster  the  wild  life  in  our
 country.

 Coming  to  wheat  prices,  I  do  not
 want  to  say  much.  Any  price  less  than
 Rs.  25  per  quintal  is  no  remunerative
 price  and  I  am  afraid  next  year.  if
 this  trend  of  prices  continues,  there
 will  be  no  wheat  in  the  country,

 Take  the  case  of  cotton.  Our  Gov-
 ernment  has  been  spending  crores  of
 Tupees  in  importing  long  staple  cotton
 and  our  kisans  took  a  vow  to  make
 this  country  eclf-sufficient  and  in  one
 year  we  have  achieved  not  only  self-
 sufficiency  but  also  we  have  become
 surplus  in  cotton.  But  what  is  the
 reward  they  got  from  the  Government?
 None.  They  do  not  even  come  to  the
 rescue  of  the  farmer,  If  the  Govern.
 ment  is  going  to  treat  the  farmer  like
 this,  I  am  going  to  tell  the  Minister
 with  wll  humility  that  either  the
 kisans  will  throw  all  the  cotton  in  the

 ‘sea  or  burn  it  but  will  not  part  with
 it  at  such  a  low  price.  Everyday  the
 Congress  Party,  the  Parliament  all
 plead  with  the  Government  to  come  to
 the  rescue  of  the  cotton-growers.  Be.
 cause  we  want  to  produce  fine  cotton
 in  the  country,  the  Government  should
 give  every  encouragement  and  come
 to  the  rescue  of  the  farmere  who  have
 suffered  so  much.  If  the  Government
 do  not  respond  positively,  I  am  afraid
 next  year  this  white  gold  which  is
 cotton  will  venish  from  our  soil.
 There  ia  an  uncertainty  about  the

 DG  (Min.  of  Agri.  and  =  330
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 sugar  industry.  One  statement  is  made
 one  day  and  another  is  made  the  other
 day  contradicting  each  other.  Gov.
 ernment  must  make  it  clear  that  they
 are  not  thinking  of  taking  over  the
 sugar  industry.  This  industry  is  uti-
 lising  its  capacity  to  the  extent  of
 ninety  and  ninetyfive  per  cent.

 No  other  industry  ig  utilising  that
 much  of  capacity,  They  are  contribut.
 ing  more  than  Rs.  250  crores  every
 year  by  way  of  excise  duty.  They  are
 giving  Rs.  5  to  20  crores  of  income-
 tax,  This  year  on  account  of  large
 export  of  sugar  Government  is  earn.
 ing  foreign  exchange  of  Rs.  500  crores.
 In  rupee  profit  the  Government  is  get-
 ting  Rs.  250  crores.  This  should  go
 on.

 The  Bhargava  Committee  estimated
 that  if  these  sugar  factories  are  taken
 over  for  modernisation  and  compensa-
 tion  the  cost  will  come  to  Rs.  140
 crores  Wow  it  will  be  almost  double
 that  is,  about  300  crores,  Instead  of
 taking  over  the  old  sugar  factories
 why  cannot  Government  spend  all
 these  Rs,  300  crores  and  make  their
 own  factories  with  ultra-modern  equip-
 ments  and  compete  with  the  old  fac.
 tories?  Because  of  this  uncertainty
 millownergs  are  not  investing  money
 for  modernising  the  suger  factories,
 That  is  the  biggest  handicap.  So  there
 should  be  no  ambiguity  in  this  regard.
 The  Government  should  announce
 clearly  that  they  are  not  going  to  take
 over  sugar  factories  if  they  are  moder-
 nised  and  running  efficiently,  These
 sugar  factories  pay  more  than  what
 the  Wage  Board  has  récominended.

 Sugar  factories  are  paying  to  cane-
 growers  more  than  the  rate  fixed  by
 the  Government.  Government  has
 fixed  Rs.  8/50  per  quintal.  Sugar  fac-
 torles  are  paying  Rs.  i2  to  Rs,  M/50
 per  quintal,  Government  should  become
 bold  and  say  that  we  are  not  going  to
 nationalise  sugar  factories  if  they  are
 working  efficiently,  if  they  modernise
 thelr  plants.  If  they  are  not  run  effi-
 ciently  then  alone  they  should  take
 over  these  factories.  We  are  exporting
 at  present  0  lakh  tonnes  of  sugar.
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 Tran  ang  Bagdad  refused  to  give  us  oil
 on  credit  worth  Rs.  200  crores  Why
 should  we  go  om  requesting  all  these
 countries  saying  give  us  credit,  give  us
 credit?  It  is  against  our  self-respect,
 Why  not  export  another  4  lakh  tonnes
 of  sugar  and  another  Rs  200  crores  of
 money?  This  will  be  enough  for  our
 needs.  But  we  should  be  bold  enough
 and  we  should  take  such  step

 In  our  country  jowar  and  maize  are
 sold  at  more  than  Rs  2  per  kilo,  wheit
 ig  sold  at  Rs  5  to  Rs  6  per  kilo  Why
 sugar  is  being  sold  at  Rs  2/i5  per
 kilo?  Who  are  the  people  consuming
 more  sugar?  It  is  the  rich  people,
 This  is  not  so  much  consumed  92५  the
 poor  man  and  some  poor  people  have
 not  even  tasted  sugar.

 No  poor  man  is  able  to  use  more
 sugar  nor  does  he  take  sweets  hke
 gulab  iamun  or  Inddu.  These  peopte
 have  no  voice  They  cannot  either
 write  in  papers  or  see  to  it  that  their
 voire  ig  heard  somehow  ०७  other  in
 Parliament,  They  are  very  much
 afraid  of  it  Let  the  Government
 impose  a  duty  on  levv  sugar  and  fix  the
 price  at  Rs.  3/.akilo  In  Bombay  and
 other  places  nce  is  being  sold  at  Rs  Sr
 or  6/-  a  kilo  What  is  the  voce
 behind  this?  I  want  to  ask  wh;  sugar
 should  be  sold  at  Rs.  235  a  kilo  Gov-
 ernment  should  be  bold  enough  to  levy
 higher  excise  duty  on  levy  sugar  so  that
 the  sugar  may  be  sold  at  Rs,  3/-  a
 kilo  instead  of  at  Re  ale  as  at  present
 There  is  also  ths  danger  that  the
 sugarcane  growers  will  get  lesser  and
 jesser  for  their  canes.

 Bhargava  Commission  has  decided
 that  fifty  per  cent  of  fhe  profits  of  the
 sugar  factories  should  go  to  the  cane-

 rowers?  That  is  why  I  plead  with
 the  Government  that  the  levy  sugar

 must  be  raised  to  Rs  Me  a  kilo.

 be
 we  may  be  able  to  tide  over  the

 fimmnctal  crisis  that  we  are  facing  in

 and  Irrigation),  1976-76

 ओ  विश्वनाथ  शय  (देवरिया  )
 सभापति  भी,  देश  की  राय  का  राधे  से  ग्रसित

 भाग  कृषि  से  मिलता  है,  लेकिन  उस  पर
 उतना  ध्यान  नहीं  रहता  है  जितना  कि
 उद्योगधधघों  के  सम्बन्ध  मे  रहता  है।  यह
 मेरी  शिकायत  है  कि  जिस  साधन  से  उद्योग
 घोष  के  लिए  कच्चा  माल  तैयार  होता  है
 और  जनता  की  ग्रावश्यक  चीज़ों  का
 उत्पादन  होता  है  उसकी  तरफ  उतना  ध्यान
 नही  है  जितना  उद्योगधधो  में  बनने  वाली  चीजों
 की  तरफ  है।  मैं  सदा  कृषि  के  सम्बन्ध में
 कौर  अ्रधिक  ध्यान  देने,  ओर  उपाय  करने
 और  साधन  देने  क ेलिए  सरकार  से  अवरोध
 करता  रहा  हूं।  पहले  इस  सम्बन्ध  में  पर्याप्त
 ध्यान  न  होने  के  कारण  किसानों  में  उतना
 उत्साह  नहीं  था।  लेकिन  राज  यह  देखा  जा

 रहा  है  कि  जो  आवश्यक  साधन  होते  हैं
 कृषि  के  लिए  उन  में  छोटे  मोटे  किसानों  में

 उत्साह  झा  रहा  है  कौर  उत्पादन  बढ़  रहा
 है।  इसीलिए  सिचाई  के  साधन  के  सम्बन्ध
 में  जो  बाते  आवश्यक  होती  हैं,  जैसे  छोटे
 मोटे  ट्यूब  वैल,  बोरिंग  पम्पिंग  सैट  की
 माग  बढ़  रही  है।  उस  को  पूरा  करने  के
 लिए  आवश्यक  है  कि  उन  का  उत्पादन  शौर
 बढ़े,  विशेष  कर  पश्चिम  सैट  बनाने  की

 फैक्ट्रियां  जो  काम  कर  रही  हैं  उनका  उत्पादन
 पर्याप्त  नहीं  हो  रहा  है  1  आज  गावों  में
 बिजली  फेल  होने  &  कारण  सिचाई  नहीं
 हो  पाती  है,  विमान  रात  को  भ्र पने.  खेत
 में  पानी  देने  के  लिए  जागता  है  लेकिन  फिर
 भी  वक्‍त  पर  बिजली  नही  मिलती  है  ऐसे  समय
 पम्पिंग  सेक्स  की  मांग  बढ  रही  है  और
 इन  को  प्राप्त  करने  के  लिए  छोटे  किसानों
 को  पूजी  की  आवश्यकता  है।  उस  पूंजी
 को  प्राप्त  कराने  के  लिए,  चाहे  कोआपरेटिव
 सोसाइटीज़  से  या  नेशनेलाइज्ड  बैकों  सें,
 सरकार  को  उपाय  करने  चाहिए।  मेरा

 निवेदन  है  कि  कृषि  मंत्री  जी  इस  भोर  विशेष
 ध्यान  दें।  जो  अपने  हाथ  से  काम  करने
 वाले  किसान  हैं  उनको  पम्पिंग  सेट  खरीदने  में

 कठिनाई  होती  है  क्यों  कि  उन  के  पास  समिति
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 भ  नहीं  होता है।  इस  के  लिए  उन  के  लिए
 कर्ज  की  व्यवस्था होनी  चाहिए।  यह  कर्जा
 चाहे  कोप्मापरेटिग  सोसाइटियों  से  दिया  जाय
 या  नेशनेलाइज्ड  बैंकों से  दिया  जाय  |  इस
 काम के  लिए  इस  बैंकों की  नाका  गांवों  में
 जानी  चाहिए  ।

 दो,  तीन  साल  सूखा  पड़ने  के  कारण
 बिजली  का  पूरा  उत्पादन  नहीं  हो  सका
 जिस

 से  पूरा  सिंचाई  नहीं  हो  सकी  भौर  हमारे
 मिक  के  उत्पादन में  कमी  हुईं।  लेकिन जो  वो
 साल  पहले  हालत  थी,  उस  से  राज  हालत  सुधरी
 है।  और  साशा  है  कि  इस  साल  जो  गल्ला

 होगा  उस  से  हम  खत्म  निर्भर  हो  जायेंगे  )
 लेकिन  सरकार इस  बात  से  कामप्लेसेंट  +

 हो  जाये  जैसे  कि  हरित  क्रान्ति  की  बात  कह  कर
 निष्क्रिय हो हो  गई  थी।  जो  रुपया  गल्‍ले  के
 आयात  के  लिए  खच  किया  जाता  है  उस  रुपये
 को  हम  फिर  लगायें  और  वह  उत्पादन  बढ़ाने
 के  साधनों  में  लगना  चाहिए  जिस  से  हमारा
 उत्पादन  बढ़ता  रहे,  कम  न  हो  ।  इससे

 हम  अफर  स्टाक  भी  बना  सकेंगे  ।  मैं  इस

 मत  का  हूं  कि  बफर  स्टाक  सदा  रहना  चाहिए।
 शयर  ऐसा  होता  तो  जो  इधर  साल,  दो  साल

 पहले  महंगाई  हुई  थी  वह  न  हुई  होती  a  are
 wt  प्रकृति  के  भरोसे  सिंचाई  चलती  है।

 उस  के  ऊपर  हम  विश्वास म  करें  कौर  अपने
 बफर  स्टाक को पूरा को  पूरा  रखें,  चाहे वहू  स्टाक
 इम्पोर्ट  द्वारा  बनायें  था  अनाज  बचा  कर
 बनायें  t

 जो  कठिनाई अन्न  उत्पादन  के  बारे  में  रही
 है,  जो  कमी  हुई  थी  उस  के  मुकाबले  में  गना

 पैदा  करने  की  क्षमता  हमारे  वेश  की  बढ़ी  है  कौर
 देश  में  चीनी  उच्चयोग  दूसरे  नटवर  का  है
 आजके के  नहीं,  पहली  लोक  सभा  से,  जब  से
 मैं  सदस्य  हूं  मैंने  वार-बार  पश्न  किये  हैं  भौर

 हमेशा  यही  उत्तर  मिला  कि  देश  में  कई

 करोड़  इया  गन्ना  किसानों की  मिल  मालिक
 पर  बकाया  ताड  इसी  थी बढी  स्थिति

 हैं।  इसलिए  सरी  भांग है  कि  |... | अ  पैसा

 बंका दा है  1. ड  उच्च  का  सूद  किताबों को  विला धा
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 जाय  t  आज  तक  इस  बारे  में  कोई  यह

 महीं  हुआ  ।  प्रकार इस  बारे  में  उदासीन
 रहती  है।  एक  यह  परम्परा बन  गईं  है  कि
 जो  भन्ना  मित्तलों  को  सप्लाई  होता  है  उस  का
 मूल्य  तुरन्त  पदा  नहीं  किया  जाता  है  जिस

 के  कारण  किसानों  को  स्वयं  कर्जा  लेता  पड़ता
 है  भोर  उस  पर  सूद  देता  पड़ता है,  किन्तु
 उन्हें  प्रिया  पैसा  समय  पर  नहीं  मिलता  है  y
 हमें  मजबूर हो  कर  कहना  पड़ता है  कि  चीनी
 उद्योग  के  बारे  मे ंसरकार कुछ  पक्षपात  बनती

 है  t

 मैं  qo  fro  से  जाता  हूं  जहां  देश  की  चीनी
 मिलों  के  लगभग  झाड़े  के  करीब  शुगर  फैक्ट्रिज
 हैं।  परन्तु  उत्पादन  नहीं  बढ़ा  है।  एक
 समय  था  जब  हम  60  प्रतिशत  देश  की  चीनी
 पैदा  करते  थे  ।  लेकिन  राज  वह  उत्पादन
 घट  कर  42,  43  प्रतिशत  सारे  देश  की  तुलना
 में  रह  गया  है।  इसलिए  मेरी  एक  सांग

 है।  जो  पुरानी चीनी  मिलें  1930,  1940

 के  बीच में  लगी  हैं  वह  पुरानी  हो  गई  हैं  कौर
 उन  में  रीनी  का  प्रतिशत  भ्र धिक  नहीं
 निकलता  हैं।  इस  का  कारण  एक  ही  है  कि
 उन  की  मशीनरी  पुरानी  हो  चुकी  है,  उनका

 मौडर्नाश्जेशन  नहीं  हुआ  है,  जो  कि  होना
 चाहिए।  एक  नारा  चल  पड़ा  है  कि  चीनी  मिलों
 का  राष्ट्रीयकरण  होता  चाहिए।  मैं  इसक

 पक्ष  में  हुं।  लेकिन बीनी  मिलों  का  राष्ट्रीय-
 करण  ही  लक्ष्य महीं  है,  पह  एक  साधन है।
 केवल  प्राइवेट  लोगों की  जगह  सरकारी  कर्म-

 चारी  बैठा  देने  माल  से  ही  हमारा  लक्ष्य  पूरा
 नहीं  ही  सकता  है।  bee  (  व्यवधान  )

 राष्ट्रीकरण  की  दात  चली  ।  लेकिन  जो

 सरकारी  कर्मचारी वहां  जाते  हैं  उनसे ही  काम

 नहीं चल  सकता  t  मेरा  सुझाव है  कि  जिस
 शूगर,  फैक्ट्री  को  सरकार  अपने  हाथ  में  ले

 वहां पर  किसानों के  प्रतिनिधि  ी  होने  चाहिए  ।

 तो  कोआपरेटिव  सोसाइटीज  गन्ना  उत्पादकों

 की  हैं  एन  के  प्रतिनिधि भी  मैनेजमेंट  में  रहते

 चाहिए  ।  ताकि  केवल  मौ करता ही  की

 बात ही  चले,  ऐसा  गे  हो।  चहा  में
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 एक  शूगर  फैक्टरी  है  जिस  को  सब  से  पहले
 भारत  में  हम  लोगों  की  शिकायत  पर,  जिस
 वक्त  श्री  भ्रमित  प्रसाद  जैन  इस  के  मंत्री  थे,
 सरकार  ने  लिया  था  कौर  उस के  1... ह  में

 गड़बड़ी  हुई  -  भर्ती  में  भी  प्रबन्ध  केवल

 नौकरशाही  के  हाथ  में  था  कौर  वहां  पर
 सरकारी  कर्मचारियों  को  बिठा  दिया  गया  कौर
 जनता  के  प्रतिनिधि,  किसानों  के  प्रतिनिधि
 कौर  गन्ना  उत्पादन  करने  वाली  समितियों
 के  प्रतिनिधि  न  होने  के  कारण,  वहां  पर
 गड़बड़ी  पैदा  हुई  ।  इसलिए  मेरा  जोरों
 के  साथ  यह  कहना  है  कि  जहां  पर  सरकार  चीनी
 की  मिले  ले,  वहां  पर  केवल  सरकारी  कर्मचारी
 उस  का  प्रबन्ध  न  करें  बल्कि  उस  का  प्रबन्ध
 करने  के  लिए  किसानों  के  प्रतिनिधि,  किसानों
 की  जो  गन्ना  समितियां  हैं,  उन  के  प्रतिनिधि
 कौर  मजदूरों  के  प्रतिनिधि  भी  होते  चाहिए  1
 जब  ऐसा  होगा  तो  उत्पादन  अच्छा  होगा  भौर
 मिलों  का  प्रबन्ध  बरच्छा  चलेगा।  जैसा  कि
 मैंने  कहा  नवीनीकरण  हो  कौर  प्रबन्ध
 की  ठीक  व्यवस्था  हो।  केवल  राष्ट्रीय  करण
 कर  देने  से  ही  काम  ठीक  से  नहीं  चलेगा  ।

 ig  hrs.

 sit  wy  लिमये  =  [बांका )  :  सभापति

 महिला  इन  के  मंत्रालय  का  कार्य-क्षेत्र  बहुत
 व्यापक  है और  इसलिए  इन  के  कार्यो  के  सभी

 पहलुओं  को  चर्चा  करता  मेरे  लिए  सम्भव

 नहीं  है।  इसलिए  मैं  सिर्फ  चार-पांच  बातों
 पर  ही  चर्चा  छेड़ना  चाहता  हूं।

 सभापति  महोदय  मंत्रालय  के  द्वारा  समय

 समय  पर  जो  कंकड  प्रकाशित  किये  जाते

 &  उन  से  एक  बात  का  पता  चलता  है  कि  जहां
 i968-66  से  के  कर  :97I-72  तक

 इस  छः  वर्षों  को  भ्र दधि  मे  गेहू  के  उत्पादन  में

 आस्थयेजनक  द्धि  हुई  पौर  गेहूं  का
 उत्पादन

 बबल  से  भी  ग्राफिक  हुमा  वहाँ  i97t

 में  हरते दी  दामों  का  चुनाव  जीतने  के

 बाद  भरे हू  उत्पादन  में  कुंडा  की  स्थिति

 DG  (Min.  of  Agri.
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 उत्पन्न  हुई  है  जिस  से  मंत्री  महोदय  भी  इन्कार
 नहीं  कर  सकते  हैं  ।  प्री  सोचन  की  बात
 यह  है  कि  छः  सालों  में  जब  गेहूं  का  उत्पादन
 डबल  हो  जाता  है  और  उस  के  बाद  कुंठा  की
 स्थिति  उसपर  हो  जाती  है  तो  भ्राखिरकार
 क्या  कारण  है  a  केवल  मौसमपति  कुंठा
 का  कारण  देकर  आप  अपनी  ज़िम्मेदारी  से
 भाग  नहीं  सकते  ।  गेहूं  का  उत्पादन  जो
 कुंठित  हो  गया,  उस  के  दो  प्रमुख  कारण  हैं.
 मौसम  के  झग्रलावा  ।  नम्बर  एक  कारण  तो
 यह  है  कि  खाद्य  के  साथ  यह  सरकार  विगत
 चार  गधों  मे  खिलवाड़  करती  रही  है  +
 सरकार  ने  जब  गेहूं  के  व्यापार  का  राष्ट्रीय-
 करण  कर  दिया  तो  प्रादर्शवादिता  के  नाम
 पर  आप  तालियां  बजाने है  कौर  जब  बह  नीति
 फैन  हो  जाती  है  और  फिर  व्यापार
 व्यापारियों  के  हाथ  में  चला  जाता  है  तो
 व्यवहारिकता  के  नाम  पर  आपकी  तारोफ
 की  जाती  है।  यानी  मेरी  समझ  में  नहीं
 आता  कि  दोनों  नीतियो  के  सफल  होते  के
 बात  भी  भाष  तारीफ  के  लिए  कैसे  पाल  हो
 जाते  है  और  बाप  की  नीति  का  यह  नतीजा  हुमा
 है  कि  आप  ने  स्वयं  कहा  है  कि  दिसम्बर
 i973  से  दिसम्बर  i974  तक  दामों  मे
 1  प्रतिशत से  भी  अधिक  वृद्धि  हुई  है  एक
 साल  के  पसन्दी  |  यह  पहला की  भ्र सफलता  का
 द्योतक  है।  ये  बाप  की  फोर्स  हैं;  में  पढ़
 कर  सुनाता  हूं  :

 कि

 Thereafter  prices  continued  to  rise
 till  September,  '74  when  the  price
 index  touched  a  new  high  of  403  mark-

 ing  am  increase  of  at  per  cent  over  the
 index  for  December,  "13.

 तो  यह  जो  दाम  में  भयंकर  वृद्धि  हुई  है  उसका

 एक  कारण  यह  था  कि  पाप  खाद्य  नीति  के  साथ

 खिलवाड़  करते  २  और  किसानों को  बाप'

 ते  किसी  तरह  का  प्रोत्साहन  नहीं
 दिया।

 किसान  जिन  चीज़ों  का  इस्तेमाल  करता  है
 जैसे  कि  खाद है,  डिजल है,  पेस्टौसाइसूड  हैँ
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 [भी  मु  लिमये]  नसरी  बात  में  यह  कहना  चाहत  हूं  कि
 या  हमारी  चीज़ें  हैं,  उन  के  दाम  लगातार  हरियाणा,  पंजाब  जहां  पर  गेहूं  अतिरिक्त  पैदा
 बढ़ते  रहे  भोर  भाप  ने  किसानो ंसे  i76  ae  होता  है  कौर बे  देश  को  खिलाते  हैं,  उन  के
 प्रति  कीवी  के  हिसाव  से  जबरदस्ती  सेवी का  बारेमें  श्राप  ने  विगत  साल  जो  नीति  भ्रपनाई  ,
 गेहूं  बुलाने का  प्रयास  किया शौर उस  के  शाद
 शोक  व्यापारियों के  हाथों  में  जलने  की  भाप
 की  नीति  शुरू  हुई  ।  उसके  क्‍या  नतीजे

 निकले हैं,  ये  भी  बाप  लोगों  के  सामने  है

 दूसरी  बात  यह  रही  कि  फटिलाइजसे
 के  उत्पादन के  बारे  में  सरकार  की  नीति  सर्वथा
 गलत  रही  है।  मैं  इस  सदत  में  कई  बार  कह
 चुका  हूं  कि  जब  सार्वजनिक  क्षेत्र  में  पर्याप्त
 फशथिलाइजस  पैदा  करने  में  यह  सरकार  प्र सफल
 है,  तो  हिम्मत  के  साथ  आप  को  कहना
 चाहिए  चाहे  भ्रधिकारीशाही  हो,  पृथापति हो
 या  विदेशी  सरमायेदार हो  बाप  फटलाइजस

 पैदा  नही  कर  सकते  पौर  फ़टिशाइजस के  बिता

 we  किसान  कौर  देश  जीवित  नहीं  रह  सकता

 है  तो  श्राप  को  हिम्मत  के  साथ  कहना  चाहिए
 था  कि  इत  क्षेत्र  में  हम  चाहे  निजी  उद्योग

 हो  भर  चाहे  विदेशी  कम्पनी  हो,  उन  को
 पैदावार  करने  के  लिए  मौका  देंगे,  ले  किन  बाप
 में  यह  हिम्मत  नहीं  थी  1  नतीजा  यह
 हुमा  है  कि  वह  प्रकल्प,  जिस के  ऊपर  अमल

 हो  सकता  था,  वह  नहीं  हो  पाया  कौर  बाद  में

 यह  देश  संकट  शाया  शौर  राज  इस  are
 संकट में  हम  भरा  गये।  इस  तरह से  श्राप की
 फर्टिलाइजर  सम्बन्धी  नीति  कौर  कृषि
 व्यापार के  बार ेमें खास  कर  खाद्यान्न के  बारे में
 आप  की  नीति  के  चलते,  यह  गेहूं  के  उत्पादन
 में  कुंठा  उत्पन्न  हुई  कौर  दाम  तेजी  से  बढ़ने
 लगे  भौर  एक  सरकार की  प्र सफलता  यह  है  कि
 जिस  तरह  से  i96s  भर  973  के  बीच
 में  गेहूं  के उत्पादन  के  मौतें  पर  हम  लोगों  वे
 तरक्की  की,  इतने  सारी  एग्रीकल्चर  रिसर्च

 पर  काम  करने  वाली  संस्थाएं  हैं,  गिश्वविज्या
 जग  हैं  जौर  सरकार का  विभाग  है,  लेकिन
 है :: ह  के  उत्पादन  के  बारे  में  भाप  ते  कोई
 का रितिका री  em  wit  किया  है  ।  इस

 असफलता को  भी  भाप  हौज  मन  से  कमल
 करता  चाहिए

 जिस  के  बारे में  भाप  के  तौर  मेरे बीच  में,  सभा-
 पति  महोदय,  न  के  और  मेरे  बीच  में  पत्न-
 व्यहार  हुआ  है  कौर  उन्होंने  यह  स्वयं  स्वीकारा

 है  कि  व्यापारी  लोग  जो  गेहूं  हरियाणा  भौर
 पंजाब  के  बाहर  भेजते  थे,  वह  ब्लैक  में

 200  रुपये  तक  प्रति  क्विंटल  दाम  ले  कर  भेजते
 थे  कौर  उस  का  जो  इन् वायस  ब  नता  था  वहू
 पट्रोल  रेट  पर  बनता  था  यामी  कर  की  भी
 चोरी  होती  थी  भौर  इस  तरह  की  बेईमानी  भी

 होती पी।  विगत  साल  मेंने  यहां इस  सदन
 में  क्‍ग्रभ्ियोग  लगाया  था  कि  पश्चिमी  बंगाल
 की  सरकार  ने  फ्लोर  मिलों  के  साथ  सांठ-साठ
 कर  के  मिलों  का  जो  माजिद  होता  है,  उस
 को  200  रुपया  रख  दिया  था।  उस  समय
 में  प्रेक्षा  करता  था  कि  मेरे  मिलन  श्री  प्रिय
 रंजन  दास  मुन्नी,  जो  कल  यहां  सिंह  की  तरह
 गरज  रहेगे  भौर  मेरे  यू सरे मित्र  श्री fe  पी०

 अट्रोपाध्याय,  इस  का  कुछ  खुलासा  करेंगे  q
 सभापति  महोदय,  शायद  टाइम्स  साफ़  इण्डिया
 में  श्री  प्रिय  रजन  दास  मुन्शी  का  भाषण
 पाया  होगा।  उसमें  उन्होंने  अबू  के  साथ

 कहा  है  कि  हम  वही  लोग  हैं  यूथ  कांग्रेस  वाले

 जिन्होंने.  भ्रष्ट  मणियों  को  कपड़ा,  बचू
 कमिशन  को  कायम  क  साया  भौर कुछ  पत्तियों
 को  निकाल  बाहर  किया  ।  में  प्रिय  रंजन
 दास  सुस्ती  जी  से  कहता  चाहता  हूं  कि  एक
 मात  |  छः  महीने  पहले  यहां  पर  जो  आरोप
 मेने  किया  था  उस  पर  श्राप  चुप्पी  क्यों  साधे
 बैठे  है?  सिद्धार्थ  शंकर  रे  जी  की  बीबी
 कब  बड़े  जोश  में  यहां  भाषण  कर  रही
 थी

 ध

 शी  लैंब  क  nee  :(सोनामती  )  :

 we  एक  माननीय  सदस्या  हैं।  उसको  बीबी
 शब्द  कह  कर  क्या  सम्बोधित  करता  उचित

 है  1
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 थी  द.  लिमये  :  में  कोई  भट्टी बात
 नहीं कर  रहा  हैं।  वीजा  क्‍या  अ्तपातिमेंटरी

 शब्द है?  में  चाहता  हूँ  कि  यह  इस  पर  भी
 जोर  से  गज।

 MR.  CHAIRMAN:  For  the  purpose
 of  this  debate,  Mr.  Limaye  may  kindly
 avoid  this  reference.

 ची  मधु  fern:  हमारे ये  मित्र  कहते  थ
 कि  भ्रष्टाचार  का  भंडाफोड़  करते  वाले

 बहादुर  लोग  हम  हैं  ।  लेकिन  मीटिंग
 माजिद  के  बारे  में  मैंने  जो  आरोप  किया  है
 उनकी  ये  जांच  क्‍यों  नहीं  करते  हैं  या
 इसी  सदन  की  कमेटी  नियुक्त  करके
 चम  सवाल  को  उसके  सामने  क्‍यों  नहीं
 रख  देते  हैं?  वहां  अगर  यह  सिद्ध  होता
 है  कि  श्री  सिद्धार्थ  शंकर  रे  ने  अनुचित  काम
 किया  है.  फिर  तो  आपको  कोई  एतराज  नहीं
 होगा?

 सीतापति  महोदय  मैं  इनके  पत्र  का  एक
 उद्धरण  आपके  सामने  रखना  चाहता  हूं  ।
 कई  दिनों  के  वाद  शिन्दे  साहब  ने  मेरे  पत्र  का
 सचिव  दिया  ।  मेरा  पत्र  9  अगस्त  का
 था  शौर  इसका  जवाब  i7  नवम्बर  का  है  ।

 इसकी  बहुत  सात  मेहनत  करनी  पड़ी  है
 संशोधित  करना  पड़ा  है  कई  बार  ड्राफ्ट  को
 बदलवाना  पड़ा  है  ताकि  ये  झूठ  भी  न  बोलें
 शौर  सत्य  भी  त  बोले।  इसके  बाद  यह  पत्र
 जाता  है।  इसका  एक  परिच्छेद  हो  मैं  पढ़ कर
 ागकों  मुताता  हैं  *

 “You  have  also  stated  that  a  mil.
 ling  margin  of  Rs,  200  per  tonne  has
 been  allowed  in  West  Bengal  which
 Was  very  much  on  the  high  side.
 It  seems  that  this  margin  has  been
 worked  out  on  the  basis  of  a  fixed
 ‘price  of  about  Rs.  770  per  quintal.
 You  have  yourself  mentioned  that
 wheat  was  being  sold  by  traders  in
 the  surplus  States  around  Rs,  J90
 per  quintal.  If  is  a  fact  that  traders
 from  Punjeb  and  Haryana  were
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 charging  a  price  much  higher  than
 the  stipulated  price,  with  the  result
 that  the  price  at  which  wheat  was
 made  available  to  the  miller  in  West
 Bengal  was  actually  much  higher
 than  Ra.  170."

 आप  मुझको  यह  बताना  चाहते  हैं  कि

 वह  ब्लैक  में  खरीदी  थी  इसीलिए  ब्लैक  में

 मुनाफा  कमाने  के  लिए  यह  छूट  दी  गई  है  *

 लेकिन  यह  सवाल  उत्पन्न  नही  होता  है  क्योंकि
 इस  ब्लैक  में  खरीदी  हुई  विद  से  जो  मैदा

 सूजी  शादी  चीजे  बताती  हैं  उनको  अगर
 नियंत्रित  दामों  पर  बेचने  के  लिए  पश्चिमी
 बंगाल  की  सरकार  ने  इन  मिलता  को  बाध्य
 किया  होता  तब  तो  आपकी  बात  मैं  मान  लेता  ।
 लेकिन  छापने  स्वीकार  किया  है  कि  चूंकि  उनको
 ब्लैक  में  खरीदनी  चढती  थी  इसलिए  दलित
 प्रोडक्ट्स  के  दामों  पर  कोई  नियंत्रण  नहीं
 था घौर  इसी  करण  से  मिली  माजिद  ज्यादा
 दिए  गए  क्‍या  में  इस  बात  को  मान  लूं  t
 उस  मे  उनको  जो  घाटा  हुआ  उसको  पूरा  करमे
 के  लिए  क्‍या  ऐसा  किया  गया  ?  यह  तो
 बिना  मतलब  बात  हुई  nl  कारण  यह  है.  कि

 ट्वीट  प्रोडक्ट्स  के  दाम  इतने  ऊंचे  उठ  गए  थे
 कि  घाटे  का  सवाल  ही  पैदा  नही  होता  था  ।
 मिली  करके  मैदा  सूजी  इरादी  बनाने  का  जो
 प्रोसेस  है  उस  के  लिए  पहले  उड़ीसा  में
 कितनी  प्राइस  दी  जाती  थी  और  वहां  कितनी
 दी गई  ?  उड़ीसा में  99  रुपये फी  टन  थी

 यहां  ग्रुप  iol  रुपया  बढाते  हैं।  श्व  उड़ीसा
 एक  पिछड़ा हुआ  इलाका  है।  बहा  की  मिलो
 से  कहीं  ज्यादा  बड़ी  मिले  कलकत्ता  मे  हैं  ।
 प्रश् चिमी  बंगाल  मे  उनकी  प्रोडक्टिविटी  और

 एकेसी  भी  ज्यादा  है।  उनको  ड्राप  02

 किया  प्रति  टन  ज्यादा  साजिश  देते  है।  मेरी
 जानकारी  के  झन सार  लाखो  लाख  रुपया  मिल
 मालिकों  के  द्वारा  श्री  सिद्धार्थ  शंकर  रे  को

 दिया  गया  है  7  क्या  इसकी  जांच  करन  के

 लिए  बाप  तैयार  है?  कल  श्री  प्रिय  जन
 दास  मूडी  बड़ी  लम्बी  चौड़ी  बात  कर  रहे
 थे।  पांचू  कमिशन  के  बारे  में  बात  कह  रहे
 मे  1  स्टाप  सदन  की  कमेटी या  कमीशन  बनाएं
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 {  भरा  मधु  लिमये  j
 जो  इत  सारे  मामलों में  जाए  |  लम्बे  शम
 सेम  इसके  बारे  में  पत्र  व्यवहार  कर  रहा  हुं  t
 इस  सदन  के  बाहर  जो  बातें  होती  हैं  उसका
 हवाला  मैं  देता  नहीं  चाहता हूं  -  लेकिन
 इसी  प्त  के  झ्राधार  पर  यह  भाप  माने  कि  जो
 100-200  रुपये  तक  दाम  बसूला  जाता

 था  जो  इनवाथसिस  तैयार  किए  जाते  थे
 क्या  उस  में  यह  दाम  दिखाया  जाता  था  कौर
 थ्या  जो  प्राचीन  माजिद  था  उसके  ऊपर  वहां
 लोग  टैक्स  देते  *हे  हैं।  क्या  इन  कम टैक्स'  विभाग
 के  साथ  इन  थोक  व्यापारियों  के  बारे  में  आपने
 बैठ  करके  बातचीत  की  है  ब्रोकर  टैक्‍स  वसूलने
 का  कोई  कार्यक्रम  बनाया  है  -  इस  तरह  की
 बात  बाप  करते  नहीं  हैं।  आपकी  नीति  के
 नतीजे  ....

 सभापति  महोदय  :  भव  बाप  समाप्त
 करें  ।

 शो  मध्‌  लिये  :  प्रभो  तो  मैं  पहले
 मुझे  पर  ही  हूं  मैं  आंकड़ों  लया  सबूत  के
 साथ  बोल  रहा  हूं  ।

 MR.  CHAIRMAN;  The  time  allotted
 to  your  group  is  seven  minutes.  I
 have  rung  the  bell  after  5  minutes.
 I  do  not  want  to  cut  short  your  speech,
 but  please  be  brief.

 att  मधु  खाने:  मैं  कहूंगा कि  सरकार
 सम्मान  के  लिए  एक  खाद्य  नीति  बनाए।  मैं
 अपनी  राय  बताता  हुं।  जो  बड़े  किसान  है
 उनके  ऊपर  लेगी झाप  जाकर  लगाएं।  लेकिन
 दाम  बाप  एग्रीकल्चरल  इट्स  के  दामों

 को  ध्यान  में  रखते  ए  तय  करें।  चोरी
 के  मिल  मालिकों  को  शाप  35  प्रतिशत  चीनी
 चले  बाजार  में  बेचने  की  छूट  देते  हैं  ।
 किसान  जो  पैदा  करता  है  उसको  भी  माप
 ह.  बाजार में  बेचने  की  छूट  क्यों  नहीं  देते
 हैं।  देश  में  कहीं  भी  वह  te  सके  इसकी  छूट
 क्यों  नहीं  देते  हैं।  लेगी  जो  रसूल  करती  हैं
 चेहरा  करें।  लेकिन  लेती  के  बाद  उसको
 पूरा छूट  होनी  चाहिए।  ा  प्  के

 |  देख  एक  कायत  मार्किट  की  ओर  बढ़  रहे  हैं  ।

 कुँआरा
 भी

 बड़ा  देश  है  और  यही  उसकी  कामन
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 माकपा  है।  जिस  ते  देस  के  दो  2  कड़े  किए  |
 बाप  लोग  इस  देश  को  हौर  रहित  कर  रहे  हैं।
 जेरी  सलाह  है  कि  पांच  दस  साल  के  लिए  ऐसी
 मिलती  को  श्राप  चलाएं।  हर  साल  नई  नीति

 नहीं  बननी  चाहिए  t  फूड्ग्रेंज  के  मामले  में
 अपने  देश  को  झप  कामन  मार्किट  बताएं  रूस
 में  फ्री  मूवमेंट  होनी  चाहिए।  कांस्टीट्यूशनल
 में  इधर  स्टेट  कामर्स  के  बारे  में  क्या  लीला

 हुभा है?  लेवी  वसू लने  के  बाद  बाकी  अनाज
 किसान  जहां  जे  चना  चाई  बदन  की  उसको  फुट
 होनी  चाहिए  i

 आप  हलकों  ले।  27  साल  पहले
 अंग्रेश  के जमाने  मे  हमारे  देश  से  जितनी  सीमित
 जमीन  थी  क्‍या  उसके  अनुपात  में  बिगड़े  27
 सालों  में  इतना  पैसा  लगाने  में  बाद  भी  कोई

 बहुत  बड़ा  फर्क  पाया  हैं  ?  दाने  बाले
 सात  वर्षो  क ेलिए  बाप  योजना  बताएं।  मैं

 राज  कहना  चाहता  हूं  कि  चाहि  यह  पार्टी  हो  या

 इसके  बाद  कोई  बैकस्पिब  पार्टी  जाए  झगर
 रूरल  ए/लायमेट  गाारण्टी  स्कीम  को  भाप  या

 बहु  कार्यान्वित  नहीं  करे  तो  ब  इस  देश
 की  ग्रामीण  जनता  धर  देश  के  नौजवान  किसी
 भी  सरकार  को  चलने  नहीं  गे।  यह  स्थिति
 उत्पन्न  हो  रहा  है  7  इसके  लिए  एक  तो

 संगठन  का  जबरदस्त  काम  पाठकों  करना

 महिमा  ।  ग्रामीण  इलाकों  भें  लोगो  को

 संगठित  करके  उत्पादन  कामों  से  लगाना  पड़ेगा  t

 wet  swear  ditt  fete  बड़ी  बड़ी
 योजनाओं  की  बात  मैं  नहीं  कर  518  हूं  ।

 मिट्टी  का  काम  हुआ  या  इस  तरह  के  दूसरे
 काम  हुए  इसकी  बात  मैं  कर  रहा  हूं।  उनको
 झगर  भाप  ज्यादा  मजदूरी  नहीं  दे  सकते  हैं
 तो  कम  से  कम  एक  किलो  गाल  ब्रोकर  उसका

 किस  प्रतिशत  अन्‍य  सचों  के  लिए  श्राप
 उनको  दे  दें  जाय  श्षेतीहर  मजदूर  का  भो

 वेतन  है  उसको  बढ़ाने  कौर  उनको  श्रीजीत
 करने  के  सरकारी  प्रधान  wer  हुए  हैं।
 1; ह  साहब  महाराष्ट्र  से  भाते  हैं  ।  उनको

 मासूम ही  है  कि  म्हं  ||  कटाई  के  |  दिन
 साते  मे  तो  थी  शिद्दत थी  है  केबारे  काम
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 बन्द  कर  दिए  बाते  थे  ताकि  बड़े  काश्तकारों
 को  मजदूर  सस्ते  में  मिलें  ।  जहां  किसानों
 के  लिए  उचित  दामों  के  लिए  मैं  लड़ना  चाहता

 हूं  वहां  उसके  साथ  में  यह  भी  कहना  चाहता

 हूँ  कि  एम्प्लॉयमेंट  गारंटी  स्कीम  झगर  ग्रामीण

 इलाकों  मैं  श्राप  चलायें  तो  निश्चित  रूप  से

 एग्रीकल्चरल  लेबर  की  जो  बेज  है  वह  श्राप  से
 बाप  ऊंची  हो  जाएगी  1

 अध्यक्ष  महोदय,  शब  मैं  बाकी  महों
 पर  तो  केवल  स्पर्श  करते  हुए  चला  जाऊंगा
 मैं  एक  बात  कहना  चाहता  हूं  कि  आपके  पास

 कोई  उचित  प्लानिंग  नहीं  है  -  कभी  आप
 किसानों  से  कहते  हैं  कि  लम्बे  धागे  वाली  रूई
 की  कमी  है  !  किसान  बह  पैदा  करने  लगता

 है  t  बाद  में  भाप  कहते  हैं  कि  प्रा श्व यकता
 से  ज्यादा  पैदा  किया  इसलिये  कई  नहीं
 खरीदी  जायेगी  ।  तो  जो  वह  पैदा  करता  है,
 अगर  यह  सरकार  उसे  पंनेलाइज  करने  लगे

 तो  वह  क्या  करे  ?  इसलिये  मैं  कहना  चाहता

 हूं  कि  कई,  तिलहन  कौर  जूट---इसके  बारे  में

 आप  केवल  यह  नीति  बनाये  कि  यह  न्यूनतम
 प्राइस  है  बाप  पहले  से  ऐलान  कीजिए  t

 फिर  चाहे  किसान  कितना  भी  पैदा  करे,
 आप  उसे  खरादिये  ।  हो  सकता  है,  मान

 लीजिये  कि  अगले  साल  अकाल  भागे,  पानी  ते

 पड़े  तो  फिर  शाप  कहेंगे  कि  लम्बे  धागे  की

 गई  की  कमी  रही,  दूसरे  माल  की  कमी  रही  t

 कप  उसको  स्टाक  कर  के  रखिये  !  जब

 जब  पैदावार  कम  हो  तो  आप  उसको  इस्तेमाल
 कीजिये  ।  लेकिन  इस  तरह  से  किसान  को

 पले ला इज  नहीं  की जिये,  यह  मेरी  प्रा पसे  प्रार्थना

 है।

 फूड  काम्पटीशन  के  बारे  में  मैं  क्या  कहूँ  ।

 मैं  बाबूजी  से  इस  चीज़  को  लेकर  कहता  हू  ।

 qe  बहुत  भंडार  उदाहरण  है  ।  पश्चिम

 अं वाल  से  एक  बैगन  बुक  होता  है  1  उसके

 पर  Pos  ०पी  ०  लिखा  जाता  है  4  ग्रुप

 कह  रहे  हैं  कि  महू  गलती  से  लिखा  मय'  ।

 जज  जाता  है  उत्तर  विहार  में  झंझारपुर  में  ।

 ह. द  |, अ  हो  से  शोला  जाता  हैं  कौर  तव

 ह... ज  Irrigation),  ‘1975-76

 पता  चलता  है  कि  बहुत  सारा  सामान
 उसमें  से  ब्लैक  में  बेच  दिया  जाता  है।
 इसे  बाबूजी  समझते  हैं  ।  यह  इतना
 आमान  मामला  नहीं  है।  रेल  वाले  और  फूड
 कार्पोरेशन  के  लोग  वापस  में  मिले  हुए  हैं  ।
 इसी  तरह  के  पचासों  उदाहरण  शौर  हैं  t
 wa  श्राप  के  पास  रेल  मत्ता नय  तो  नहीं  है
 लेकिन  फूड  कार्पोरेशन  श्लोक  रेन  महालय
 बाप  के  ही  हैं।  इसलिये  इन  मामलों  की
 जाच  करनी  चाहिये  ।

 प्रीत  में  मैं  चीनी  के  बारे  में  तीन  बालें
 कहना  चाहता  हू  ।  आप  लोगों  की  यह  धारणा
 बनती  चली  जा  रहो  है  कि  चीनी  उद्योग  के

 राष्ट्रीयकरण  की  भाप  बारबर चर्चा  करते  हैं  1
 बम्बई  कांग्रेस  में  आपने  प्रस्ताव  पास  किया  ।
 उस  समय  चरण सि हद  सरकार  की  बुराई  को
 जाती  रही  ।  बाद  में  कमलापति  जी  की
 सरकार  कराई,  बहुगुणा  जी  की  सरकार  कोई  1
 पहले  कहते  रहे  कि  यू  ०पी  »  में  हो  सकता  है,
 अब  श्राप  के  हाथ  में  सत्ता  झाई  हैं  लेकिन
 बाप  बदल  रहे  हैं।  रिपोर्ट  शाई  कि  प्राय  कोई
 निर्णय  नहीं  कर  सके  ।  आपको  नहीं  करना
 है।  मैं  यह  कहने  के  लिये  तैयार  नहीं
 हु  कि  राष्ट्रीयकरण  बहुत  सफल  हो  रहा  है
 झपकी  सरकार  में  ।  लेकिन  अगर  नहीं
 करना  है  तो  कह  दीजिये  कि  5  साल  तक  नहीं
 करेगे,  कम-से-कम  उत्पादन  बढ़ाने  की  दृष्टि
 से  कार्यवाह ों  होगी  ।  लेकिन  इस  घमकी
 की  भाप  बनाये  रखना  चाहते  हैं।  लोग  कहते
 है  कि  इन्दिरा  जी  की  सरकार  चीनी  मिल
 मालिकों  से  चुनाव  के  लिये  गज़ीदा  करने  के
 लिये  यह  कर  रहो  है  1  मगर  यह  गीत  है
 तो  प्रापको  कोई  ठोस  नीति  बनानी  चाहिये
 कि  राष्ट्रीयकरण  करने  जा  रहे  हैं।  मगर  नहीं
 करना  है  तो  कहिये  कि  नहीं  करेंगे  ।

 लेवी  शूगर  का  मामला  है  इस  पर  5
 परलेंट  बढ़ाने  की  बात  है  ।  इसका  लेने
 वर्तमान  झा कड़ों  के  हिसाव  से  हिसाब  लगाया
 कि  कम-सेलम  चीनी  के  उधोग  व्यापारियों  को
 60  करोड़  रुपया  भ्र ति रिक्त  मिलेगा  ।  इस
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 भी  मु  लिखबे].
 बारे  में  भी  चर्चा  की  गई  है  चुनाव  के  चन्दे  का
 मामला  जुड़ा  हुआ  है  ।  भ्रापको  मैंने  विहार
 के  बिरला  मिल  के  बारे  में  एक  पत्त  लिखा है
 कि  किसान  को  बकाया मिल  मालिक  नहीं

 दे  रहे  हैं।  केत  कमिश्नर का  पत्न  भी  उसके
 साथ  जुड़ा  हुआ  है  कौर  केत  कमिश्तर  अपनी

 सहायता  को  व्यक्त  कर  रहे  हैं  कि  मैं  कुछ
 महीं  कर  सकता  ।  तो  किसानों  को  बकाया

 नहीं  दगे,  दूसरी ओर  5  परसेंट  का  चीनी का
 कोटा  भी  बढ़ा  देंगे  बाजार  में  बेचने  के  लिये  1
 बाप  राष्ट्रीयकरण  को  चर्चा  तो  करेंगे  लेकिन

 राष्ट्रीयकरण  नही  करेगे  ।  तो  यह  ठीक  नहीं
 है।  मैं  साशा  करता  हू  कि  स्त्री  जी  अपने

 जवाबी  भाषण  में  इन  सभी  गद्दों के  बारे  में
 व्या  करेंगे  1

 बमों  मोहन  स्वरूप  (पीलीभीत)
 सभापति  जी,  मैं  भापका  बढ़ा  भा भारी  हूं
 कि  मुझे  खेती  के  विषय  में  बोलने  का  समय
 दिया  गया  हैं।  इस  मता लय  की  मांगों  का

 समर्थन  करने  के  लिये  मैं  खड़ा  हुआ  हू।  लेकिन

 कुछ  चीज  हैं  जिनके  बारे  में  मैं  प्र पने  विचार
 सफर  व्यक्त  करमा  चाहेगा  क्यों कि  मैं  स्वय

 एक  किसान  हू  भर  इसी  ताते  मैं  चहु  बातें

 कहना  चाहता हूं  t

 खेती एक  ऐसा  पेशा है  जो  खुले  आसमान

 के  नीचे  होता  है  धौर  दुसरे  जितने  पेशे  दुनिया
 के  हैं  वह  सारे  के  सारे  छत  के  नीचे  होते  हैं  1

 यही  एक  वेश  है  जो  खुले  आसमान  के  नीचे

 होता  है  कौर  हर  खतरे  के  लिये  खुला  है  ।
 बारिश  ज्यादा  हो  जाये,  कम  हो  जाये,

 डीडी  बैठ  जाये,  भोला  भरा  जा  गिरे,  सभी

 खतरे  होते  हैं  ।

 इसी  के  साथ  एक  बड़े  प्रकरण  की  बात  है
 कि  दूसरा  कोई  भी  प्रोड्यूसर हो,  चाहे  बह  जूता

 बनाता  हो  रह  अपने  माल  का  दढ  खुद  निर्धारण

 करता  है  |  जूता  बनाने  वाला  अपने  जूते
 का  दाम  द ५  निर्धारित  करता  है  लेकिन

 हुम  भी  कती  करते  बाले  लोग  हैं,  प्रगति

 खेती  के  दामों का  मिर्षाएम  कूद  नहीं  कर

 Trtipation),  1075-

 है  या  व्यापारी  करता  है  जो  कि  भल्ला
 ख़रीदता  है।  हुम  निस्सहाय भ्र तस् था  में  देखते
 रहते  हैं।  जैसा  वह  चाहता  है  हम  उससे
 बन्ध  जाते  हैं  !

 बाप  जानते हैं  कि  खेती  कितना  मुश्किल
 काम  है।  एक  पौधे  को  छोटा  सा  हम  बोले  हैं
 कौर  फिर  बढ़ता  सभा  देखते  हैं  ।  सेकड़ों
 खतरों  को  उठाकर  6  महीने  में  फसल  पैदा
 होती  है  तब  कहीं  जाकर  उसका  रिजल्ट
 देखने  को  मिलता  है  ।  मैं  कहना  चाहता  हू
 कि  गवर्नमेंट  जब  गेहू  की  कीमत  फिक्स  करने
 की  बात  सोच  रही  है  तो  यह  सोचना  चाहिये
 कि  i05  रुपये  जो  मुल्य  निर्धारित किया  गया

 है  वह  मुनासिब  है  या  नहीं?  भी  पंजाब  की
 ग्रवर्भमेंट  ले  काश्तकार  की  प्रोडक्शन  कास्ट
 ll8  रुपये  पर  क्विंटल  की  है।  पन्त
 नगर  विश्वविद्यालय  ने  425  to  कास्ट
 द्याफ  प्रोडक्शन  बताया  है  भौर  अभी  कानपुर
 कृषि  अनुसंधान  केन्द्र  ने  45  पये  पर
 क्विंटल  कास्ट  साफ  भोडक्शन  दी  है  |  यह
 कैसे  हो  सकता  है  कि  .05  रुपये  काश्तकार  को
 दे  दिया  जाये  कौर  बह  कछ  न  कहे  कौर  चुपचाप
 बेठा  रहे  ।  यह  किसान  के  साथ  अन्याय  है
 और  मैं  समझता  हूं  कि  किसान  के  साथ  न्याय

 होना  चाहिये  और  कम-से-कम  25  था
 430  लगे  काश्तकार  को  यें हूं  का  दाम  मिलता
 चाहिये  जो  कि  मुनासिब  है  घौर  इसी  के  साथ

 कस्जूपूपर  को  जो  दाम  मिलेंगे  बह  भी  इसी
 के  हिसाब  से  मूसा सिर  होंगे  -  यह  कहना  कि

 गेंहूँ  के  दाम  ज्यादा  कर  देंगे  तो  इस् फले शन  OT

 जायेगा,  यह  गलत  बात  है।  गेहूं  के  दारू  बढ़ा
 “मे  तो  भोर  जिलों  के  दाम  ढ़  जाते  हैं,  सिक-

 बप  हो  जाते  हैं  तो  बहू  पैक  नहीं  है।  मैं  कहना
 चाहता  |  कि  किसानों  के  साथ  स्थान  किया
 जाये  4

 जो  किसान  ट्रेक्टर  चलाते  हैं  उनको  टायर

 नहीं  मिलते  हैं,  : 0  नहीं  मिलते
 हैं।

 सेरा  कहता
 है  कि  जग  लेगी  ली  जाये  तो  उसको  टायर  और
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 टयूब  से  लिक-झप  कर  दिया  जागे  कि  बहा
 गल्ला  लिया  लाये  चहा  टायर-न्यूड  भी  उनको
 कंट्रोल  रेट  पर  दे  दिये  जागे  ताकि  उन्हें
 सहूलियत  हो  1

 कृषि  कौर  सिचाई  सूत्री  ह ड  जन जोबन

 छः
 y  इस  वक्‍त  बया  टायर-ट्यूब  मे  का  नाई

 की  मोहन  स्व कृप  :  जी  11  कठिनाई  है
 काश्तकार  को  कब  भी  टायर-दूयूब  नही  मिल  रहे
 हैं।  बहुत  मंहगे  हैं,  ब्लेक  मे  मिलते  हैं  ।

 प्राय  कपड़ा  देने  की  बात  करते  हैं,  कपड़े
 को  या  शुगर  को  लिक-अप  करते  हैं।  उससे

 कुछ  लाभ  होने  वाला  नही  है  t  मशीन  के  पार्ट
 को  लिक-भ्रम  कर  दीजिये  उससे  किसान  को
 इन्सेंटिव  मिलेगा  /  मेरा  कहना  है  कि  जब  श्राप
 किसान  से  लंबी  ले  तो  थोड़ी  सी  रिबेट  भी  काश्त-
 कार  को  दें  जिससे  उनको  इन्सेंटिव  और  बढ़  जाये
 कौर  उससे  उनका  काम  करने  का  होसला
 बढ़ेगा  ।

 78.30  brs.

 San  IsHaque  Samesarr  in  the  Chalr

 ई  सी०  ए  कार  एक  रजिस्टर
 बाड़ी  है  भौर  वह  रिसर्च  का  कार्य  करती  है.  1
 उसके  प्रन्तर्गेत  इंडियन  एप् रो कल्चर  रिसर्च  इंस् टी-

 ड्यूटी,  सेंट्रल  राइस  रिसर्च  इंस्टीट्यूट,  सैर
 पोस्टों  रिस  इंस्टीटयूट  भौर  इंडियन
 टैरिनरी  रिसर्च  इंस्टीट्यूट  शादी  बहुत  से

 इंस्टीट्यूट  हैं!  मैंने  देखा  है  कि  उन  संस्थानों  में
 पक्षपात  की  नीति  चल  रही  हैं,  शौर  बहा  काम

 करने  बालो  में  काफी  फ्रस्ट्रेशन  है।  उदाहरण
 के  लिए  आई  बी०  प्यार  आई  के  डायरेक्टर

 से  काफी  लोग  नाखुश  हैं.  इसलिए  नही  (८  उनका

 कोई  जाती  मामला  है,  बल्कि  इसलिए  कि  उन्होंने
 लाखों  सरसों  की  मशीनें  सरोद  कर  रखी  हुई  है,
 जिन  का  कोई  उपयोग  नही  हो  रहा  है  ।  मेरे

 पास  पह  लिस्ट  है,  जिस  के  मुताबिक  24  मशीनें

 30.  60  साथ  पये  की  खरीदी  गई,  लेकिन  वे

 चले  में  पढ़े  हुईं  है,  बारिश  में  भीग  रही  हैं  कौर
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 भर्ती  मे  खराब  हो  रही  हैं  a  भ्रमर  मंत्री  मोदी  य
 चाहें,  तो  मैं  उन  को  यह  लिस्ट  दे  सकता  हूं  ।
 इस  बारे  मे  एंक्वायरी  होनी  चाहिये,  कौर  मह
 जो  वेस्टेज  हो  रहा  है,  पब्लिक  एक्सचेकर  की  जो
 हानि  हो  रही  है,  उस  को  रोका  जाये  ।

 मैं  खेती  के  विषय  मे  कुछ  सुझाव  देना
 चाहता  हु  ।  खेती  के  संबंध  में  अभी  एक  कमीशन
 बेठा  है।  उस  की  इनटेरिम  रिपोर्ट  निकल  रही
 हैं  ।  लेकिन  खेती  के  बारे  मे  कोई  व्यापक  नीति
 नही  अपनाई  जा  सकी  है  ।  मेरा  निजी  खयाल
 यह  है  कि  खेती  को  स्टेट  सबजेक्ट  नही,  बल्कि

 सेंट्रल  सबजेक्ट  होना  चाहिये  ।  इसलिए
 संविधान  मे  सशोधन  कर  के  इस  विषय  को  सेंटर
 में  ल ेलिया  जाये,  ताकि  उस  को  अच्छे  लग  से
 चलाया  जा  सके।  मै  देखता  हू  कि  स्टेट्स  मे  जो
 काम  चल  रहा  है,  वह  भ्रच्छे द्ग  से  नही  चल  रहा
 है  और  उस  मे  वेस्टेज  ज्यादा  हो  रहा  है  ।

 मेरा  सुझाव  है  कि  प्रति-वर्ष  इस  बात  का

 मेसमेट  होना  चाहिये  कि  इसे  प्रश्न  और  दूसरो
 खाने-पीने  की  चीज़ो  की  कितनी  आवश्यक

 हैं  ।  इस  बारे  में  टारगेट  निश्चित  होना

 चाहिए,  भर  उस  टारगेट  के  एचीममेट  के  लिये
 देश  के  356  से  ऊपर  जिला  मे  वहां  के  डिस्ट्रिक्ट
 मजिस्ट्रेट  कौर  जिला  परिषदो  के  चेयरमैन  काम

 करे।  कम्युनिटी  डेरे  लपेट  का  प्रोग्राम  कब

 करीब  फेल  दो  गया  है।  मैं  चाहता  कि  ब्लाक

 प्रमुख  भी  इस  कास  में  लगे  और  अपने  टारगेट

 को  पूरा  बनने  के  लिए  हम  अपनी  पूरी  शक्ति

 लगा  दे,  ताकि  हम  झपती  झावश्यक्ताभो  को

 पूरा  करने  के  काबिल  हो  सके  q

 पुरे  देश  के  लिए  इरिगेशन  के  सम्बन्ध  में

 कोई  परियोजना  बनाई  जानी  चाहिए  |  नदी

 घाटी  योजनायें  को  पूरा  करता  चाहिए  और

 स्टेट्स  के  बीच  पानी  के  बटवारे  के  सम्बन्ध  मे  जो

 झगड़े  है,  उन  को  जल्द  से  जल्द  तय  करता  चाहिए,

 क्योकि  उन  के  कारण  परियोजनायें  पुरी  नहीं  हो

 पा  रही है।
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 [at  मोहन  श्बरूप]
 छोटी  सिधाई  योजना मों  पर  ज्यादा  बल

 दिया  जाये  |  छोटे  काश्तकारों  को  ज्यादा

 सुविधायें  उपलब्ध  कराई  जायें  |  गंगा  और

 यमुना  के  दोहराव  मे  भूमि  के  सोचे  इतना  पानी

 है,  जो  दुनिया  में  कहीं  भी  नही  है।  भर भी  तक  हम
 उस  को  यूदिलाइज  नहीं  कर  पा  रहे  हैं  ।  हस

 लिए  ट्यूबवेल  लगा  कर  सिचाई  के  लिए  तस
 पानी  का  इस्तेमाल  किया  जाता  चाहिये  ।

 छोटे  काश्तकारों  के  लिए  मालिनी
 फार्म  की  जो  स्कीम  बनी  है,  डम  का  विस्तार

 होना  चाहिये  ।  उसर  प्रदेश  में  पहले  इस
 सम्बन्ध  में  चार  पांच  जिले  थे,  कब  शायद  बारह
 जिले  ही  गये  हैं।  मैं  चाइना  हूं  कि इस  काम  को
 कौर  तेजी  से  बढ़ाया  जाये  t

 सेब बे  न  कैम्पेन  आगे ता  इज  शन  व  हुए  अच्छा
 काम  कर  रही  है।  उप  में  गल्‍ले  को  सुरक्षित

 £ 1  से  रखते  के  लिए  बिज़्जल  बर्गर  का
 प्रावधान  किया  गया  है।  पेस्ट  का  कंट्रोल  और
 रैट  कंट्रोल  के  प्रोग्राम  को  ज्यादा  व्यापक  ढंग  से
 चलाया  जाये  ।

 मैंने  सपोर्ट  में  पड़ा  है  कि  स्पृद्रीगन  के
 प्रोग्राम  में  बाला हार  देने  की  व्यवस्था  है  ।  यह

 एक  अच्छी  योजना  है,  लेकिन  उस  का  विस्तार
 करमे  को  आवश्यकता  है  ।  इस  काम  के  लिए

 यूनिसेफ  (15  तरफ  से  जो  गाड़ियां  दी  गई  हैं,  उन
 का  ठीक  इस्तेमाल  नही  हो  रहा  है।  मेरे  जिले

 मैं,  भौर  मैं  समझता  हुं  कि  हर  एक  डिले  में,  वे

 इधर  से  उधर  घूमती  रहती  हैं।  मैं  चाहता  हु  कि

 इस  प्रोग्राम  के  लिए  जो  समया  दिया

 गया  है,  वह  अच्छे  इंस  से  खर्च  हो  बौर  लोगो  को

 बाला हार  सही  इंग  से  मिले  t

 प्रीत  में  मैं  फिर  मंत्री  महोदय  से  प्रार्थना
 करना  चाहता  हूं  कि  बड़  गेहूं  की  कोमल  के  बारे
 में  पुरविक़ार  करें  |

 *SHRI  KRISHNA  CHANDRA  HAL-
 OMAR  (Ausgram);  Mr.  Chairman,  Sir,
 i  rise  io  speak  on  the  demands  of  the

 vrigetion),
 Ministry  of  Agriculture  aad  Irrigation
 I  will  place  a  few  poinis  before  you
 briefly:  You  know  that  unless  there
 is  an  improvement  in  agriculture,  the
 condition  of  the  farmers  cannot  un-
 prove  and  the  country  cannot  prosper.
 Therefore,  many  speakers  before  me
 have  spoken  about  the  reed  for  effect-
 ing  land  reforms.  Unless  speedy  land
 reforms  are  effected  it  is  not  possible
 to  bring  about  an  improvement  in  the
 condition  of  the  farmers.  Respected
 Babuji  has  been  entrusted  with  the
 control  of  the  Ministry  of  Agriculture
 and  Irrigation.  He  knows  much  let-
 ter  than  me  that  most  of  the  agricul-
 tural  labourers  and  share  croppers
 and  small  farmers  ore  Scheduled
 Castes,  Scheduled  Tribes  and  Harijans.
 Their  condition  needs  io  be  improved
 through  effective  lang  refurms.  Indus-
 tries  also  cannot  prosper  unless  there
 is  imporvement  in  agricultu:e  which
 is  possible  through  effective  land  re-
 forms.  Therefore  I  bave  no  doubt
 that  respected  Babuji  will  come  for-
 ward  for  implementing  the  m.ch  need.
 ed  and  overdue  land  refoim:.  Other-
 wise,  I  am  afraid  that  the  small  far-
 mers  aNq  share  croppers  will  have  to
 undertake  agitations  etc.  Then  Sir,
 it  ig  not  possible  for  the  farmers  to
 achieve  much  progress  uniess  water
 is  provided  to  them  through  irrigation
 facies  by  properly  utilising  the
 water  resources  of  our  country.  They
 must  be  provided  with  adequate  ert:
 lisers  also  for  raising  a  good  crop.  it
 is  unfortunate  that  only  20  to  23  per
 cent  of  the  water  resources  of  our
 country  are  utilised  at  present  for
 irrigation,  In  i974.75  we  hod  to  im-
 port  3  to  4  million  tons  of  foodgrains
 from  other  countries.

 SHRI  JAGJIVAN  RAM:  Qur  first
 priority  is  water.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Yes.  What  I  am  trying  to  say
 is  that  because  of  our  fallure  to  प्रात
 live  the  water  resources  for  providing
 irrigation  facilities.  we  bed  ty  impor

 Te  original  speech  was  delivered  in  Bengali,  rn
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 3  to  4  million  tong  of  foodgraing  aur-
 ing  the  last  year  and  had  to  spend  a
 <olossal  amount  of  foreign  excnulge
 for  the  same,  In  thi,  context  ]  have
 pomted  out  many  times  earher  also
 about  the  necessity  of  taking  up
 afforestation  programmes  and  to  pre-
 serve  the  forest  wealth  in  the  catcn-
 ment  areas  Dams  and  embankments
 should  be  constructed  in  the  catch-
 ment  areas  Sir,  the  Biahmuputra
 river  brings  untold  miseries  on  milll-
 ng  of  people  in  Assam  and  Bangla-
 deéh  every  year.  Last  year  also  the
 game  story  was  repeated  ‘Shrougn
 terrible  floods  it  washes  away  many
 hearths  and  homes  and  destroys  the
 4rop  on  millions  of  acre,  If  we  are
 to  tame  this  turbulent  mver  and  to
 save  mullongs  of  people,  then  our
 achemes  will  have  to  be  taken  beyond
 the  boundarieg  of  our  country,  to  the
 source  of  this  river  Ii  would  be
 necessary  to  construct  dams  m  Tibet
 in  the  catchment  area  of  the  Brahma-
 putra.  For  this  purpose  we  shoul
 hold  talks  with  our  neighbour  (  hina
 Fortunately  an  atmosphere  of  triend-
 ship  and  goodwill]  with  China  has  been
 exalted  by  the  World  Table  Tennis
 championship  held  =  =recestiy  in  Cal-
 cutta,  in  which  the  Chinese  team  also
 Participated  We  should  take  advant-
 age  of  this  atmosphere  <f  gooawill
 generated  at  Calcutta  for  holding  talks
 with  China  in  this  regard  We  can
 also  hold  discussions  with  another
 friendly  neighbour,  Bangladesn

 The  Ganga-Brahmaputra  Lnk  pro-

 tumes  on  behalf  of  the  Government
 that  by  providing  a  link  between  ihe

 tra  and  the  Ganges  we  wil
 he  able  to  solve  the  water  problem  of
 the  Ganges  to  a  great  extent.  The
 hon.  Minister  ig  shaking  lis  head  anc
 it  appears  that  he  does  nvi  approve  of

 Still  1  will  demand  that
 he  should  arrange  to  provide  40  000

 of  water  in  the  Hooghly  river

 pm  appa
 Government  in  this  con-

 ang  I  will  like  to  know  what
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 progress  Tas  Been  made  so  far.  It  «8
 absolutely  necessary  to  release  40,000
 cusecs  of  water  jor  saving  the  port  of
 Calcutta  ang  the  Goverameat  must
 arrange  to  provide  the  sume

 Sir,  through  you  I  will  piace  an
 appeal  before  Babuji  You  know  th
 talks  are  going  on  between  the  Gov-
 ernments  of  West  Bengal  ani  Bihar
 for  the  Sikitia  barrage  An  the  Sorthal
 Paraganas  I  will  appeal  for  early
 completion  of  fhis  bariange  Heavy
 damage  is  caused  by  the  flood,  in  the
 ‘Ajoy  river  every  year  The  Ajoy
 dam  project  is  linked  with  the  Tylobant
 project.  I  will  appeal  that  ail  discus-
 sions  etc  regarding  these  projects  may
 be  completeg  early  and  etfective  steps
 may  be  taken  for  completmgz  the
 Ajoy  dam  so  that  veome  may  get

 ecrly  relief  from  the  floods  of  the
 Ajoy  river

 Lastly,  Sir,  I  will  place  before  res-
 pected  Babuji  something  elout  my
 own  constituency  .¢  Burdwan  In  the
 Kunur’  river  which  is  a  tributary  of

 the  Ajoy  river,  floods  occur  at  least
 twice  every  year  due  io  water-logging
 only  This  causes  complete  destruc-
 tion  of  the  ciop  on  50  thousand  acres
 of  land  I  demand  that  the  ‘Kunur
 drainage  ang  irrigation  scheme  should
 be  taken  up  immediitely  to  remove
 »eter  logging  and  to  utilise  the  water

 aur  l  mgation  to  produce  more  food
 In  May  1974,  n  reply  to  a  question,

 Shri  Siddheshwar  Prasag  had  said  that
 a  proposal  for  setting  up  a  high  power
 National  water  resources  Council  was
 under  the  consideration  of  the  Gov-
 ernment  For  the  purpoe  of  stuay-
 ing  the  entire  water  regources  of  the
 country  anq  for  formulal‘ng  schemes
 for  their  proper  utilisation  An  amend-
 ment  of  the  Constitution  was  neces-
 sary  fo.  this  purpose  This  matter
 was  said  fo  have  been  seni  to  the
 various  State  Governments  for  their
 opinion  Some  State  Governments
 were  stated  to  have  given  their  com-
 ments  thereon  Almost  one  vear  has
 passed  since  then  and  |  will  lke  to
 know  the  decision  taken  by  the  Gov
 ernment  in  the  matter.  I  will  con-
 clude  by  saying  that  water  has  been
 released  by  the  Bihar  Government  for
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 I  will  demang  @  permanent  solution
 of  this  problem.  Sir,  the  lower  Damo-
 dar  Scheme  should  not  be  taken  up
 in  piecemeal,  but  it  should  be  viewed
 in  its  totality  and  implemented  as
 such.  Otherwise  the  people  of  Bengal
 will  stand  to  suffer  and  they  will  have
 to  agitate  unitedly  in  this  respect.

 sh  विशेश्वर  नाथ  मार्ग  (अजमेर)  :
 सभापति  महोदय,  कृषि  कौर  सिचाई  मंत्रालय
 हारा  प्रस्तुत  मांगों का  मैं  समर्थत  करता  हूं  कौर

 बह  सानता  हूं  कि  जो  राशि  उन्होंने  मांगी  है
 क्षण  देश  की  क्‍ग्लावश्यकता  को  देखते  हुए  वह
 श्चंधा  पभ्रपर्याप्त  हैं  I  हमारा  देश  कृषि  प्रधान
 देश  है  ।  भारतीय  अर्थ  व्यवस्था  का  मुख्य
 भ्राता  कृषि  है  कौर  उसका  उसमें  सर्वाधिक

 महत्वपूर्ण  स्वान  है।  70  प्रतिशत जनता  जीवन
 निर्यात  के  लिए  कृषि  पर  निर्भर  है  तथा  इससे

 राष्ट्रीय  शाव  में  50  प्रतिशत  से  प्रतीक  का

 योगदान  प्राप्त  होता  है  परन्तु  स्वतंत्रता

 ग्राहकी  के  27  वर्षों के  उपरान्त  भी  हमारी  कृषि
 अब  तक  मानसून  पर  निर्भर  है  |  उसका  70
 प्रतिशत  भाग  जो  है  उसको  याज  भी  अपनी

 कृषि  के  लिए  मानसून  पर  निर्भर  रहनुमा  पड़ता

 है  बौर  जब  कभी  भी  जिस  सास  में  भी  मानसून
 चौसा  हो  जाय  या  लगातार  फैल  हो  जाए तो  देश
 को  सूखे  की  परिस्थिति  का  सामना  करना

 पढ़ता  है  |  इसी  लिए  राज  हमारा  देश  कृषि
 अचाने  होते  हुए  भी  शायान  में  ध्रात्म-निर्भरता

 प्राप्त  नहीं  कर  सकता  ।  हमारी  योजनाएँ,
 हमारी  तीलियां,  हमारे  कार्यक्रम  किसने  ही

 1]  हाँ,  स्  यदि  उसका  कार्यान्वयन  उसी

 wrens से  नहीं  होता  तो  उसके  परिणाम  गंभीर

 होते  हैं  |  बंदर!  हम  यह  चाहते  हैं  कि  राज
 हमारा  राष्ट्र  भागे  बड़े  तो  हमें  कृषि  उत्पादन

 के  लिए  जो  [|  मौलिक  बातें  हैं  उन  पर  विशेष

 ध्यान  देना  पढ़ाया  ।  नगर  हम  चाहते हैं  कि  कृषि
 उत्पादन बढ़े

 तो  हमें  सबसे  पहले  सिंचाई  के  साधन
 उपलब्ध  करते  पड़ेंगे  ।  राज  हम  केवल  देश  के
 30  प्रतिशत  भाग  को  सिंचाई  के  साधन  उप-

 लब्ध  करा  सके  हैं  मैं  यह  मानता  हूं  कि  कृषि
 मंत्रालय  की  कई  क्षेत्नों  में  उपलब्धियां  बड़ी
 सराहनीय  हैं।  परन्तु  इस  मौलिक  चीज  के
 ऊपर  ध्यान  नहीं  दिया  गया,  अगर  हम  पानी
 किसान  को  उपलब्ध  नहीं  करा  सकते  भोर  प्राण
 भी  मानसून पर  भ्राधारित  रहे  तो  यह  काश्तकार
 के  लिए  बड़ा  वर्द ताक  कौर  दुख  भरा  सिद्ध
 हो!  सकता  है  ।  कुछ  वों  से  कुछ  प्रतिशत  ऐसे
 किसान  हैं  उनकी  स्थिति  भत्ते हो  सुधर  गई  ही
 मगर  राज  का  जा  सामान्य  का क्त कार  है  उसकी
 एक  बहुत  बढ़ी  ge  भरी  शौर  बेबसी की
 दास्तान  है।  उसको  हमें  दूर  कर  ने  का  पूरा
 प्रयास  करना  चाहिए  राज  हमारा देश
 wrens  के  इन्दर  प्राइम-मिर्ज़ा  नहीं  है  1  मधु
 लिमये  जो  ने  कहा  हमें एक  टास्क  फीस  बसानी
 जाहिए  जिसमें  कि  जो  हमारे  मजदूर  हैं  उसको

 हम  न्यूनतम अनाज  दें  शौर  उसको काम  दें  ।

 राजस्थान नहर  के  बारे  में  राज  कई  वर्षों में

 लगातार  चर्चा  होती  चली  भा  रही  है।  उसने

 लिए  जितने  साधन  की  जरूरत  है  ह  उपलब्ध

 नहीं  कराए  जाते  हैं।  प्यार  राजस्थान  नहर
 का  हम  निर्माण कर  लें  तो  हमारे देश  की  जीतती
 भी  भरावश्यकतायें  हैं  उनकी  तो  पूर्ती  होगी  ही,
 हम  अपने  देश  में  इतना  उत्पादन  कर  सकेंगे
 कि  दुनियां  के  थौर  देशों  की  प्रावश्यकताप्रों
 की  भी  पृथी  कर  सकेंगे।  मगर  उस्तरे लिए
 फाइनेंसिय  भौरे  फीस  की  कभी  बतलाई  जाती

 है।  मैं  निवेदन करना चाहता करता  चाहता  हूं  कि  उस  नहर
 &  जिस  सेल  में  सिंचाई  होगी  झान  उस  क्षेत्र

 में  भयंकर बचे  और  अकाल की  स्थिति  होने

 सै  या  बर्षा  अहुत  कम  होते  के  कारण कोई  खती
 महीं हो पाती हो  पाती  ।  बहुत  |  ऐसी  योजनायें होंगी
 जिकके छेत्र में ||  में  वर्षा  न  होगे  के  कारण  मा  सिचाई

 के  हान  रेलपथ  न  होने  के  कारण  बिल्कुल
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 खेती मे  हो  सके  ।  तो  इससे  एक  भोर  हम  प्रिया
 उत्पादन  बढ़ाएंगे  दूसरी  झोर  जो  हमारे  पास
 साधन  उपलब्ध  हैं  उनका  पूरा-पूरा  उपयोग

 करके, देश  की  समुद्री  को  बढ़ायेंगे  |

 राज  देश  की  सबसे  बढ़ी  प्रा वश्य कता
 »  सिंचाई  के  साधनों  को  बढ़ाने  की  है  ।  झुमरा-
 स्याह-विवादों  के  कारण  जो  हमार  जल  के  स्रोत

 है|  उनका  पुरा  उपयोग  नही  हो  पा  रहा  है  1
 कब  बाबू  जी  ने  इस  मंत्रालय  को  सम्भाला  है
 उनसे  मेरा  उम्र  निवेदन  है  कि  जल  राज  राज्यों
 का  विषय  है,  इसलिए  इस  मामले  में  उनको
 राज्य  की  तरफ़  देखना  पढ़ता  है,  उनसे  सलाह
 मशविरा  करना  पढ़ता  है,  उनकी  सहमति
 अमनी  पढ़ती  है  ft  इस  सम्बन्ध  में  सिंचाई

 |  मंत्रालय  की  कन्सलटेटिव  कमेटी  में  भी  विचार

 हृ हमा  या--मेरा  उनसे  यह  आग्रह  है  कि  जल
 '  राज्यों  का  विषय  नहीं  होना  चाहिये,  जल  राष्ट्र
 | 4.  सम्पत्ति  है,  उसका  इस  द्य  से  उपयोग

 होना  चाहिये  जिस  से  किसका  सर्वोत्तम  उप-
 योग  हो  सके,  वहू  किसी  राज्य  की  धरोहर  नहीं
 होनी  चाहिए  t  भूगर्भ  से  जिस  जगह  पानी
 उपलब्ध  है.  जहां  प्रकृति  से  पानी  इतनी  मात्रा

 में  उपलब्ध  करा  दिया  है  कि  वहां का  कास  चल
 सकता  है  तो  उस  यात्री  को  निकालने  की
 व्यवस्था  पर  भ्रमित  ध्यान  दिया  जाना  चाहिए
 हमारे  यहां  राजस्थान  से  3  प्रतिशत  कृषि
 योग्य  भूमि  है,  लकिन  पानी  केवल  3  प्रतिशत

 है,  इससिये  दूसरे  भागों  से  लाकर  ही  हम  उस
 की  पूरी कर  सकते  हैं  .  इसलिये  मैं  बाबू  जी  से
 यह  रचना  करूंगा  कि  नाज  जब  हम  कृषकों
 से  गह  उम्मीद  करते  हैं  कि  वे  देश  की  झा वश्य-
 कता  की  ष्  करें  तो  हमें  उनका  सहयोग  भी
 लेगा  पड़ेगा  ।  हम  केवल  अफसरशाही  के

 जरिए  उत्तरी  हरना  चाहें  ढो  रहे  काम  महीं

 होगा  t  मैं  मानता हूं  कि  हमारे  कृषि  संज्ञा लय

 के  पास  बहुत  अच्छे  अच्छे  वैज्ञानिक  हैं,  मैं  उन

 की  शत्रुता  करता  g,  किम  यदि  हम  काटते-

 कारों की  जो  शक्ति  है  उसका  भी  पूरा  उपयोग

 रेंको  |... ड  बहुत  पढे  परिणाम  निकल

 आम हैँ।  इसके  लिये  हमें उनको भी  भागीदार

 बनाया  होगा
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 राज  यह  चर्चा  होती  हैं  कि  लोकतन्त्र
 खतरे  में  है,  लकिन  मैं  निवेदन  करना  चाहता
 हूँ  कि  इसके  लिये  हमारी  राज्य  सरकारें  जिम्मे-
 दार  हैं।  हमारे  संविधान  के  जो  निर्माता  से

 उन्होंने  प्रनुच्छेद  40  में  कहा  है  कि  राज्य
 सरकारे  पंचायत  बनायेगी  t  हमारे  देश  में
 959  में  पंचायती  राज्य  की  स्थापना

 भी  हुई  थी,  लकिन  राज  हम  क्या  देख  रहे
 है---पंचायती  राज्य  को  राज्य  सरकारों  ने

 प्यू  बना  दिया  है।  चुंकि  केन्द्र  सरकार  के  पास
 इस  मामले  में  कोई  भ्र धि कार  नही  हैं,  इसलिये
 वे  केवल  मार्गदर्शन  करते  हैं।  कोई  जगहों  १२
 पंचायतों  के  चुनाव  ने  करा  कर  उनका  एक
 अलग  ढंग  से  उपयोग  किया  जा  रहा  है  ।

 अगर  हम  वास्तव  में  चाहते  हैं  कि  देश  का
 उत्पादन  बढ़ें,  हमारी  परिस्थितियों  में  कांति-
 कारी  परिवर्तन  आये  तो  हमें  इस  देश  के

 नागरिकों  को,  खास  तौर  से  ग्रामीण  क्षेत्र
 के  रहने  वाले  प्रत्येक  ग्रामीण  को  महसूस  कराना
 पड़ेगा  कि  यह  सत्ता  केवल  लोकसभा  में  निहित
 नहीं  है,  राज्यों  की  विधान  सभाओं  में  निहित

 नही  है,  बल्कि  नीचे  के  स्तर  में  निहित  है,

 परन्तु  यह  तभी  सम्भव  होगा  जबकि  हम
 पंचायती  राज  की  संस्थानों  को  मजबूत  करे  |

 राज  हम  क्‍या  देखने  हैं--कई  राज्यों
 में  पंचायतों  का  काम  शुरू  गुप्ता  ।  महाराष्ट्र

 गुजरात  त्या  अन्य  कई  राज्य  हैं  जहां  यह
 काम  अच्छे  ढंग  से  शुरू  हुआ  कौर  मे  अच्छा
 काम  कर  रही  हैंलेकित  अधिकांश  राज्यो

 में  ठीक  ढंग  से  काम  नहीं  कर  रहो  हैं  rf  प्रति

 इसके  लिये  भी  हमे  संविधान  में  संबोधित  करने

 की  प्रा वश्य कता  है  t  जिस  प्रकार  से  लोक

 सभा  कौर  राज्यों  को  विधान  समझो  के  चुनाव

 कराये  जाते  है,  सो  प्रकार  से  इन  पंचायतों

 के  चुनाव  होने  चाहिएं  ।  राज्य  स्तर  पर  एक

 इलेक्शन  कमीशन  हो  जो  निश्चित  समय  के

 उपरान्त  वहां  चुनाव  कराये  ताकि  उसको  बाइ-

 टेली  बनी  रहे,  राज्य  की  तमाम  नीतियों  का

 कायोस्थयन  अच्छे  ढंग  से  कर  सकी  ।
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 aft  भूल  अन्य  बसपा  (पाता)  :  समा-
 पति  महिला,  मेरा  व्यवस्था  का  प्रश्न  है  ।
 बाप  की  सेवा  में  बोलने  बालों  के  नामों  की

 एक  लिस्ट  भाती  है।  इन  नामों  को  बुलाते
 वक्त  यदि  नीचे  के  नामों  को  भी  बुलाया  जायें,
 उनको  यदि  बाप  ऊपर  ले  जायें,  तभी  सच्चा
 समाजवाद  आयेगा  नीचे  के  लोग  भी  ऊपर
 उठ  सकेंगे  q  श्राप  ऐसा  कर  सकते  हैं,  यह  ड्राप
 के  डिस्क्रीट  की  बात  है  I  वरना  हम  नीचे

 ही  रह  जायेगे,  ऊपर  नहीं  उठ  सकेंगे  t

 दूसरा  निवेदन  यह  है  कि  कृषि  मंत्री

 जी,  जो  आज  बोलने  वाले  हैं,  उसको  अनाज  न

 बुलाया  जाय,  उनको  कल  बुला  दीजिये  ।

 सभापति  महोदय  :  मेरा  स्याल  है  भाप
 अपनी  पार्टी  से  यह  बात  कहे  t

 मुझे  इस  वक्‍त  श्री  tte  Ho  पडा  को

 बताता  था  ।  लेकिन  श्री  शक्ति  सरकार
 बीमार  हैं  शोर  वे  जाना  चाहते  है,  इसलिये
 में  उनको  मौका  दे  रहा  हूं  .

 शबी  झोंककर  जल  बैरवा:  (कोटा)  :  में
 भी  जाना  चाहता  हूं  ।  मेरा  ब्लड-ग्रेटर  हाई
 हो  रहा  है--इसलिये  मुझे  भो  बला  दीजिये  1

 सभापति  महाशय  :  को  क्ति  सरकार  के
 बाद  श्री  शिष्  इस्टरबीन  करेंगे  )

 श्री  शक्ति  सरकार

 *SHRI  SAKTI  EUMAR  SARKAR
 (Joynagar):  It  is  unfortunate  that
 Babuji  is  now  absent.  He  knows
 Bengali.  Anyhow,  I  will  speak  in
 Bengali,  Many  speakers  are  using
 their  own  language,

 SHRI  ANNASAHED  P.  SHINDE:
 When  you  know  English  well,  why  not
 gpeak  in  English?

 policy  has  been  extended  all  over  the
 country,  I  cannot  say  for  other  States
 but  so  far  es  West  Bengal  is  cc  ncern-
 ed  I  must  say  that  as  a  result  of  the

 Bengal  had  5een  filled  up  by  beggars.
 People  living  in  huts  in  villages  are
 now  leaving  their  huts  and  are  now
 dwelling  jon  footpaths  of  Calcutta.
 Some  people  have  left  their  villages
 for  ever.  Some  have  came  even  to
 Delhi  to  take  shelter.  If  this  be  the
 state  of  affairs,  it  can  be  said  that
 the  food  policy  has  not  only  made  the
 people  of  West  Bangal  poorer  but  in
 fact  it  bag  increased  the  number  of
 beggars  and  unemployed  people  in  the
 State.  It  is  therefore  necessary  that
 @  Proper  discussion  of  the

 to ib  gk  foil  aS  g
 8

 3

 procurement  ang  distribution  af  food.

 Sthe  ovtginal  qpeech  was  delivered  pas. ह. क  oviginal  speech  was  dalivered  in  gengais,
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 grains.  Go  far  ag  the  pricing  policy
 ig  concerned  I  would  like  to  say  that
 there  does  not  appear  any  rensunable
 justification  in  fixing  the  price  of
 paddy  at  Rs.  74  per  quintal  when
 Government  have  fixed  the  price  of
 wheat  at  Rs.  05  per  quintal.  Every
 one  having  Practical  knowledge  of
 agriculture  will  concede  that  cost  of
 production  of  paddy  is  always  more
 than  that  of  wheat.  That  is  why  the
 price  of  rice  is  higher  than  that  of
 wheat.  But  now  we  find  that  even
 the  Government  have  ignored  this
 basic  point  and  have  fixed  price  of
 paddy  which  ig  much  lower  than  that
 of  wheat.  I  do  not  know  whether  the
 phenomenon  can  be  tarmed  ag  looting
 or  not  but  certainly  it  Is  a  serious
 exploitation  of  all  the  paddy  growers
 of  the  entire  Eastern  region  of  the
 country.  The  fixation  of  such  a  low
 price  for  paddy  has  no  justification
 and  it  is  far  less  justiciable  too.  I
 would  be  very  happy  7  the  hon.
 Minister  kindly  explain  to  me  on  what
 basis,  logic  or  consideration  such
 miserably  low  price  of  paddy  has  been
 fixed.  I  am  a  cultivator  and  farmer
 and  I  have  a  few  acres  of  land.  From
 my  personal  experience  I  can  say  with
 all  seriousness  that  the  price  fixed  for
 paddy  is  a  serioug  injustice  to  the
 paddy  growers,  It  is  argued  that  the
 price  has  been  fixed  on  an  All  India
 basis  then  also  I  would  say  that  mere-
 ly  on  that  plea  we  cannot  brush  aside
 legitimate  demang  of  the  paddy
 grower  of  a  particular  region.  It  is
 unfair.  It  ls  unjust.

 the  food  policy  of  West  Bengal.  We
 West  Bengal  is  a

 traditionally  deficit  State  so  far  as
 are  concerned  and  we  have

 Tepeatedly  for  meeting  our  shortages.
 But  I  say  that  there  ig  no  food  short.

 West  Bengal  and  :f  at  all  there
 is  because  of  rationing,

 Sordening  and  the  faulty  procurement
 fay  as  the  present  year  is

 wacemed  I  think  there  is  no  shortage
 end  x  will  yield  to  the  hon.  Minister

 a  cen  prove  it  otherwise  with

 i
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 statistics.  When  I  say  that  there  is
 no  food  shortage  in  West  Bengal  I  say
 80  on  the  basis  of  some  Government
 statistics.  The  population  of  West
 Bengal  ig  4.55  crores.  If  we  convert
 thig  figure  into  adult  units  then  we
 will  have  3.64  crores  of  adult  units.
 Now,  even  if  we  distribute  foodgrains
 at  the  Government's  prescribed  rate
 of  450  grams  per  head  per  day  then
 the  total  requirement  of  fvoodgrains
 would  be  nearly  59.7  lakh  tons  ap
 proximately  or  for  the  sake  of  con-
 venience  we  may  round  it  up  and  88०
 that  the  reqwrement  would  60  lakh
 tons.  The  Government  cf  West  Bengal
 hag  claimed  that  this  year’s  produc-
 tion  of  foodgrains  would  be  in  neigh-
 bourhood  of  80  lakh  tons.  Now  if  we
 keep  a  provision  for  seeds  and  set
 aside  0  per  cent  of  the  produce  then
 the  net  available  produce  would  come
 to  72  lakhs  tons.  This  is  however  not
 all.  We  are  likely  to  get  from  the
 Central  Government  a  minimum  of
 42  lakh  tong  of  foodgrains  as  Central
 contnbution  to  the  State.  Thus  the
 total  availability  of  foodgrains  would
 be  84  lakh  tons  and  if  it  be  so  then
 where  does  the  deficit  arise.  I  there-
 fore  say  that  there  is  no  justification
 for  imposing  levy  You  will  be  sur-
 prised  to  know  how  atrociously  it  is
 being  implemented  in  my  State.  Al-
 readv  435  persons  have  been  arrested
 under  MISA  and  levy  notices  have  been
 issued  to  2,25,009  farmers.  But  the
 irony  of  it  all  is  that  with  ali  these
 measures  the  Government  have  not
 succeeded  in  meeting  ‘he  targets  of
 procurement.  Sir,  in  a  Congress  party
 meeting  last  year  I  had  pointed  out
 very  categorically  that  our  procure-
 ment  policy  being  unrealistic  would
 prove  to  be  a  failure  and  it  hag  turned
 out  to  be  so.  A  leading  Bengah  news-
 paper  “Ananda  Bazar  Patrika”  has
 also  said  so.  What  is  the  reason  for
 this?  It  is  because  the  procurement
 policy  78  unscientific,  bogus  and  un-
 realistic.  In  West  Bengal  a  small
 farmer  having  4  to  6  acres  of  land  is
 covereg  by  the  laws  of  levy.  Margi-
 nal  farmers  too  are  not  being  spared.
 Despite  all  the  pressures  and  repre
 sive  measures  the  Government  have
 been  able  to  procure  only  212  lakh
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 tons  of  paddy  so  far.  I  would  like  to
 know  from  the  hon  Food  Munister
 Shri  Shinde  the  reasong  for  this  fai-
 jure.  Why  even  MISA  has  failed  to
 give  you  your  targets  of  procurement’
 Let  me  say  that  issue  of  levy  notices
 and  MISA  and  other  repressive  mea-
 sures  cannot  give  you  your  desired
 results.  There  4७  something  Lasically
 wrong  m  the  poliiy  and  unless  the  re-
 medies  are  found  out  the  success  will
 ‘@lude  ug  year  after  year  and  we  will
 be  in  the  same  miserable  condition.
 I  would  also  lke  to  know  from  ३०७
 on  what  basis  you  determine  this
 levy.  What  is  the  scientific  basis  tor
 determining  the  quantum  of  levy”
 The  National  Agricultural  Price  Com-
 Mission  gays  that  there  will  Le  i2
 per  cent  marketable  surplus  and  the
 whole  concept  of  levy  is  based  on  this
 illusory  ‘surplus  I  say  at  with  great
 regret  that  the  entire  concept  of  mat-
 ketable  surplug  is  a  phony  one  A
 has  no  scientific  basis  to  withstand
 the  tests  of  scrutiny  It  38  unrealistic
 and  visionary  Today  in  the  name  of
 levy  a  reign  of  terror  has  been  let
 loose  on  thie  cultivators  You  will  be
 surprised  lo  know  Sir,  that  a  poor
 farmer  in  my  area  was  carrying  two
 maunds  of  paddy  on  his  head  and
 was  going  to  a  husking  mil  He  was
 arrested  under  MISA,  I  wrote  to  the
 Home  Secretary  ang  on  my  interven-
 tion  he  was  released  But  then  what
 happened.  As  soon  85  he  reached
 home  he  was  re-arrested  under  a
 charge  of  dacoity  Can  you  tell  me
 Sir,  how  can  farmers  grow  paddy
 which  not  only  gives  them  less  money
 but  gives  them  torture,  humiliation
 and  frustration  in  abundance  You
 cannot  remain  blind  to  fhe  realities.
 We  cannot  ignore  the  farmer,  his  diff.
 culhes,  his  miseries,  ms  agonies  if
 we  want  him  to  grow  more  food  for
 us.  In  the  name  of  collection  of  levy,
 terrible  things  are  being  done  in  West
 Bengal  and  this  is  being  done  because
 the  Central  Government  have  said
 that  if  the  State  Government  catmot
 piyure  fodgrains  they  woulll  be
 deprived  of  the  Central  contribution.
 I  do  not  blame  the  Central  Govern-
 gnent  for  this,  perhaps  they  have  gaid
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 the  right  thing,  But  there  should  be
 a@  way  of  doing  things,  On  the  ohe
 hand  we  ask  the  farmer  to  grow  more
 food  but  on  the  other  hand  he  is  stub.
 jected  to  untold  miseries  and  torture.
 How  can  both  these  contradictory
 things  go  together  I  would  therefore
 request  Shri  Shinde  whether  he  would
 be  willing  to  appoint  an  inquiry  com-
 mittee  which  will  go  into  the  entire
 matter  and  suggest  improvement  in
 the  situation  which  gives  better  pro-
 duction  and  saves  the  poor  fermer
 from  exploitation  ang  tortue  If  the
 type  of  torture  that  is  being  inthcted
 in  the  name  of  levy  is  not  checked
 immediately  I  am  afraid  agricultural
 productivity  will  be  ieduced  very
 seriously  I  say  it  with  3  heavy  heat
 that  all  leaders  who  are  at  the  helm
 of  affairs  in  my  State  are  urben  peo-
 ple  who  love  the  city  and  do  mt
 know  the  villages  and  much  less  the
 farmers  and  naturally  they  have  |  ttle
 sympathy  to  see  the  difficullies  and
 miseries  of  a  farmer

 I  would  conclude  ray  speech  i.
 saying  a  few  words  about  mv  ov  i
 constituency  Sir,  I  come  from  Sun-
 derbans  It  has  a  more  than  20-lakh
 population  and  the  major  area  is  cut
 off  from  the  mainland  It  has  an
 embankment  area  of  2,200  miles  There
 is  70  water  and  we  cannot  grow  two
 crops  in  a  year  Nothing  has  been
 done  to  introduce  and  improve  the
 methods  of  dry  farming  m  this  area
 No  one  seems  to  be  bothered  about
 the  poor  people  who  hive  there,  about
 their  poverty  and  their  growing  ago-
 nies  There  is  water,  water  and  water
 alround  It  ts  al]  full  with  fishes  but
 no  one  hag  bothered  to  exploit  thir
 rich  resource  which  will  not  onlv
 help  our  poor  people  in  supplementing
 their  daily  food  but  the  country  cn
 also  earn  foreign  exchange  out  of  it

 I  am  grateful  to  Mr  Shinde  that
 he  has  agreed  to  get  up  an  I.  C,  A.  मे
 Centre  there.  this  assurance  wus
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 Regarding  fish  you  will  be  surprised

 Sir,  that  the  daily  demand
 for  the  city  of  Calcutta  alone

 Kg.  and  the  supply  is  not
 40,000  Kg.  These  figures

 ven  in  a  report  of  the
 Committee  of  the  Gov-

 f  West  Bengal.  It  hag  been
 recently.  I  would  therefore

 with  all  seriousness  that  the
 should  be  taken  up  immediate-

 ae  what  can  be  done  up  with-
 y  further  delay. =z

 mati

 द्
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 Lastly,  I  would  once  again  urge
 upon  the  hon,  Minister  that  he  should
 ensure  that  the  poor  farmers,  the

 garb  of  collection  of  levy  and  he
 would  kindly  consider  the  appoint-

 will  go  into  the  gamut  of  the  problem.
 You  wil]  be  astonished  to  Fnow  that
 people  possessing  bamboo  gardens,
 fisheries,  orchards  and  homesteads  and
 who  have  no  records  of  any  holdings,
 have  been  served  with  levy  notices.
 My  earnest  request  to  the  Ministers
 concerned,  both  Babuj:  ang  Shmdej,
 is  to  be  helpful  to  these  people,  to  be
 kind  to  these  people,  who  are  unne-
 cessarily  tortured  in  the  name  of  pro-
 curement.  As  a  man  you  may  not  be
 supporting  jotdars.  But  there  are
 wety  smoll  farmers.  On  behalf  of
 these  cultivators,  I  request  you  to
 look  into  the  matter  seriously  and  to
 institute  a  committee  to  sce  whether
 any  help  could  be  given  to  them  or  not.

 ne  bra,

 रमापति  |... ६  :  मैं  झनाउन्स  कर

 शुक  हूं  कि  माननीय  शिंदे  जी  को  बोलता  है  ।
 लेकिन  हमारे  दोस्त  मानवीय  भों कार  लाल

 बेसन  जी  भाप  से  पहले  बोलना  चाहते  हैं  ।

 में  उसको  इजाजत  दें  रहा  हूं  t

 की  धमाकों  लाल  बरखा  (कोटा):
 रमापति  महोदय  मैं  श्राप  को  धन्यवाद  देता

 हैं  कि  ह. ल  से  मुज्  समय  दिया  कौर  मेरी
 ae  re

 and  Irrigation),  ‘1975-76
 प्रार्थना को  णमोकार  किया।  27  सालो  में  हम
 इस  खेती  कौर  सिंचाई  के  काम  में  27  प्रति-
 शत  बढ़ोतरी  कर  पाये  हैं  कौर  राजस्थान
 में  तो  यह  हाल  है  कि  नहर  निकालने  की
 बात  तो  दूर  रही  आप  27  गांवों  में  पीने  का
 पानी  भी  नहीं  दे  सके  ।  ऐसी  सरकार  को
 शर्म  जानीं  चाहिये  a  खाने  को  हम  क्या  दे
 पायगे  जब  कि  पानो  पीने  का  नहीं  दे  सके  t

 कल  माननीय  'शिंदे  साहब  में  बताया
 कि  1  करोड़  45  लाख  आदमी  राजस्थान  मे
 झकाल  की  लपेट  में  हैं  -  लेकिन  यह  आंकड़े

 बिल्कुल  गलत  हैं  i  भागने  राजस्थान  मे  26
 जिलों  से  से  24  जिलो  को  भ्र काल  की  लपेट

 में  बताया  ।  क्या  24  जिलो ंमें  इतनी  हो
 लोग  अकाल  से  पीड़ित  हुए  है  ?  बहा  पर
 तो  पानी  ही  नहीं  हैं  कही  भी  चले  बातों

 घूल  भरी  आंध्र  चल  रही  है  गरम-गरम
 हवा  वह  रही  है।  पीर  केन्द्रीय  सरकार  ने  राज-
 स्थान  कै ताल  का  बंटाघार  कर  दिया  |  उस
 तरफ़  श्राप  की  कोई  दुष्टि  नहीं  और  राज्य
 सरकार  के  ऊपर  उस  योजना  को  छोड़  दिया  है
 फोड़  दिया  है।  4  5,  6  करोड़  to  लगाती
 भो  है  इधर  उधर  से  पैसा  निकाल  कर  लेकिन

 इतने  पैसे  से  कुछ  नही  होता  है  ।  मेरी  मांग

 है  कि  झगर  राजस्थान  की  कुछ  हालत  श्राप
 को  सुधारनी  है  तो  आप  उसे  झपने  हाथ
 में  ले  कर  पूरा  करे  जिस  से  राजस्थान  की
 समस्या  हल  हो  सके  ।  इससे  प्ले  को
 अनाज  मिल  जायगा  बेरोजगारों  को  रोजगार

 मिल  जायगा  और  उधर  बतौर  का  एरिया
 दबा  रहेगा  जिस  से  पाकिस्तान  वाले  डरते

 रहेंगे।  लेकिन  भाप  राजस्थान  कैनाल  पर  कुछ
 ध्यान नही  देने  है।  कही  मेडक  कहीं  बिजली

 कही  कुत्ता  कौर  कही  सूझर  योजना  तो  बना

 रहे  हैं  लेकिन  राजस्थान  कनाल  की  उपेक्षा

 की  जा  रही  है  ।

 बाह  नियंत्रण  को  देखिए।  i973

 में  भरतपुर  इतनी  बाढ़  भागी  कि  करोड़ों
 रुपये  का  नुकसान  हो  सबा ।  शौर  हम  बह
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 सतत  नहीं  पाये  कि  बाढ़  क्‍यों  जायी  ।॥
 उधर  के  हिस्से  में  सूद।  है,  भौर  एक  रस्मी
 में  हर  साल  बाढ़  बातों  हैं।  लेकिन  हमने
 कई  दफ़ा  सुझाव  दिय।  कि  नदियों  के  सिल्ट
 को  साफ़  करो।  जो  नदिया  20  फुट  यंत्रों

 पुलियों  पर  थीं,  वे  सिल्ट  से  भर  गई  है  झोर  सिन

 पुलियों  तक  शा  गया  है  ।  प्री  उन  का  पाती  कहा
 से  निकलेगा  ?  बहू  क्या  इसे  के  घर  से
 निकलेगा  ।  उन  में  झा  पानों  निकलने  को

 गुंजाइश  नहीं  है  ।  इसलिए  मेरा  कहना
 यह  है  कि  अगर  सिड  साफ़  को  जाए,  तो

 बढ़  का  पानी  निकलने  सकता  है  बौर  बाढ़
 के  पानों  116  निकालते  के  लिए  आप  को
 सदियों  का  विन  साफ  करवाना  चाहिए  ।

 एक  बात  मैं  शौर  कहना  चाहता  है  q
 मैंने  पेपर  में  पढ़ा  था  कि  कीमत  बाले  हमारे
 यहा  रेगिस्तानों  एरिया  कों  हराभरा  करना

 चाह  रहे  हैं  लेकिन  उत  को  भी  ग्रुप  ते  रोक
 दिया  और  वें  उक्त  को  हरा-भरा  नहीं  कर  पाए।
 इसलिए  मेरा  निवेदन  यह  है  कि  जब  यह  ड्राप
 के  बन  का  नहीं  है  और  जब धाप  और  काम
 उन  में  करवाते  हो,  तो  इस  काम  को  भी  उनकी

 सहायता  से  करवाइये  |

 आप  ने  गेहूं  की कोर्स  05  पया  रख
 दी  ।  एग्रीकल्चर  प्राइवेट  कमीशन  ने

 यह  दाम  फिक्स  कर  दिये  कौर  प्राय  के
 मंत्रियों  की  उस  ने  नहीं  चलते  दो  ।  पंजाब
 में  इस  के  बारे  में  कहा  शौर  उत्तर  प्रदेश  ने

 कहा  लेकिन  किसी  की  भी  नहीं  चलने
 दी।

 कौन  सौ  करोड़  पये  की  आप  विदेशों
 दे  खाद  मंगाते  हैं  कौर  उन  भार  को  बाप
 किसानों  पर  लादते  हैं।  खादों  के  दाम  इसने
 ज्यादा  बढ़  गये  लेकिन  गेहूं  का  वसूली  दाम

 आपने  i05  रुपये  ही  रक्षा।  यूरिया  जो

 पहले  52  बाये का का  मत  था,  उस  के  दाम

 405  यि  हो  बचे,  To  Go  पी०  के  दास

 DG  (Min.  of  Agri.  and  a6. '
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 84  ere  जित  के  दाम  i68  रुपये  हो
 गये  हैं  धौर  मारे  पोटाश  जो  37  गये  को
 मिलता  था  खत  के  दाम  oo  ara  ही  गये  हैं
 कुछ  तो  भाप  मे  इ  १  के  बारी  में  भी  सोचा

 होता ।  किसान  को  खाद  को  कितनी  जरूरत

 है  धौर  300  करोड़  रुपये  का  खाद  जो
 विदेशों  से  मंगाया,  बहू  तीन  सौ  करोड़
 र्था  आप  किसानों  से  लेना  चोदते  हैं।

 कब  पाती  की  बात  लीजिए  a  जहां
 पहले  इस  का  रेट  3 यपये था घब इस था  अरब  इस  को  i7

 तथा  कर  विया  है।  इस  का  क्‍या  मतलब
 है।  हमारे  यहा  पर अभी  लिफ्ट  इरीगेशन
 नहीं  है  लेकिन  फिर  भी  झपने  बिजली  का  &

 दुगना  कर  दिया।  सब  चीज़ों  के  दाम  बढ़  गये

 है  और  श्राप  किसानों  से  i05  शिया
 कवि टल  दे  कर  उन  का गेहूं  छीन  रहे  हैं।  श्राप
 ले  तो  05  क्यया  के  हिसाब  से  ले  रहे  हैं
 लेकिन  जनता  को  उसी  गेहूं  को  i40  झायँ
 पर  दे  रहे  हैं।  हम  देते  मौत  जाती  है  ।
 440  रुपये  नहीं  तो  125,  रुपया ही  दो  ।
 05  रुपया  पर  से  कर  40  पये  पर  बे  चारे
 कर्मचारियों  शौर  ग़रीब  लोगों  को  वे  २हु  हैं
 श्राप  ने  विदेशों  से  535  करो ह  रुपये  का  नाज
 मंगाया  कौर  हमारे  मंत्री  जी  को  अभी  ठीक
 प्रदाता  ही  नहीं  है  कि  कितने  स्नान  की

 हमारे  यहां  खपत  है।  कभी  8  लाख  टन  कहते
 है,  कसी  i3  लाश  टन  कहते  हैं  भौर  कभी
 l7  लाख  टन  कहत ेहै  I  यह  पता ही  नहीं
 कि  कितना  लगता  है  वैसे  कि  खाते  हैं  कौर

 चुग्गा  डालते  हैं  |

 श्व  रहा  लेबी  का  सवाल।  किसान
 से  लेवी  का  प्रयास  वसूल  करने  का  जब  सवाल
 पाया,  तो  किसानों  के  घर  में  घुस  कर,  राज्य
 सरकारों  के  अधिकारियों  ने  किसानों  कीमतों
 में  घुस  चुस  कर  लेवा  का  भ्र नाज  वसूल  करना

 शुरू  कर  दिया  साकी  उन  के  खाने  के  लिए
 एक  दाना  आकी  वे  बचा  रहेभौर  बीज  के  लिए
 भी  उन  के  पास  एक  दाता  ते  रहे  कौर  उस  ने

 सिए  भी  मे  महसूस  रहें।  इसका  क्षय
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 संतान  हैं।  अगर  आप  लेवी  लेता  चाहते

 हैंतो  षुले  बाजार  से  लें।  जिम  किसान
 के  पास  )  एकड़  भूमि  है  उस  का  अनाज  भी  आप
 ने  छीन  लिया।  मेरा  निवेदन  यह  हैं  कि  अगर
 ड्राप  को  लेवी  का  गेहूं  लेना  ही  है,  तो  आप

 खुले  बाजार  से  लीजिए।  (मण्डी  )

 मैं  सिर्फ  दो  मिनट  और  लेना  चाहता हूं  ।
 मैं  यह  निवेदन  करना  चाहता  हूं  कि  अभी

 कुछ  दिन  पहले  बाप  ने  बड़ा  उधम  मचाया  था
 कि  आप  गैस  प्लान्ट  लगाने  जा  रहे  हैं  बौर
 देश  भर  में  इस  का  बड़ा  ढिढोरा  पीटा  कि

 इतने  करोड़  गैस  प्लान्ट  लगाने  जा  रहे  हैं
 लेकिन  भाष  के  पास  कितने  जानवर  हैं  यह  ड्राप
 को  पता  है।  मैं  आप  को  बताना  चाहता

 चूंकि  i7  6करोड़  गाय,  बेल  हैं,  5.  3  करोड

 पैस ेहैं,  4,  2  करोड़  भेड़ें हैं  ओर  Li,  5  करोड़

 मु  मुर्गियां  हैं।  ये  पाप  के  पास  जानवर

 हैं  कौर  इन  की  दूध  की  क्षमता  एक  किलो
 भी  नहीं  है  प्रौर  रूस  से  सन्‌  960  से  ले  कर
 राज  तक  ग्रुप  ने  8  हजार  भेजे  मंगवाई  हैं
 उन  भेड़ों  की  क्षमता  वहा  पर  3  किलो  थी
 कौर  हमारे  यहा  जाते  दाते  वह  डेढ़  किलो  प्रति

 * बेड़  रहु  गई  ।  तो  इधर  तो  आलाप  कहते

 हैं  कि  हम  गों वर  गैस  प्लान्ट  लगाने  जा  रहे
 हैं  और  उधर  जानवरों  का  खात्मा  करते
 जा  रहे  हैं।  प्राय  कहा  से  गैस  प्लान्ट  लगाएं  ?

 इसलिए  मेरा  श्राप  से  निवेदन  है  कि  भ्रमर
 बाप  गैस  प्लान्ट  लगाना  चाहते  हैं  तो  सब

 से  पहले  गो-बच  बन्द  होना  चाहिए  ताकि
 शियों  की  संख्या  बढ़े  और  आप  को  ज्यादा

 ओवर  मिले  1

 एक  बात  और  यह  कहना  चाहता  हू
 कि  ट्रैक्टरों  शौर  टायरों  के  दाम  बहुत
 बढ़  गये  हैं।  पहले  इंटरनेशनल  ट्रेक्टर
 I9  gare  रुपये  का  भाता  करा  कौर  राज

 उसकी  कीमत  27  हुआ  रुपया  है।  पहले

 एक  हा बच्च  i200  चय  का  बिकता  था  कौर
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 राज  यह  2500  पये  का  बिक  रहा  है।
 मो  तरह  से  डिजल  का  दाम  इन  तीन  सालों
 में  बहुत  ज्यादा  बढ़  गया  है  और  घायल  का
 राव जो  पहले  3  रपये  प्रति  लौटा  था  वह
 कब  ii  5  रुपये  प्रति  लीटर  बिक  रहा  है  ।
 श्राप  कृषि  का  उत्पादन  बढ़ाना  चाहने  हैं
 लेकिन  कि  के  जो  साधन  है  वे  सस्ते  दामों
 पर  उपलब्ध  नहीं  कराते  हैं।  आप  लेबी
 के  गेहूँ  का  दाम  कम  फिक्स  करते  हैं  प्रौढ़  फिर
 कहते  हैं  कि  एक  रुपया  प्रति  बोरा  बोनस  देंगे  1
 शप  यह  कहते  है  कि  जो  लेबी  का  गेहूं  देगा
 उम्र  कपड़ा  देंगे  चादरेदेंगेश्लौर  सीमेट देगे।
 इन  बानो  से  कही  ज्यादा  लेबी  का  अनाज
 मिलेगा  ।  श्राप  को  लेबी  का  रैट  बढ़ाना
 चाहिए  1

 सभापति  जो  इतना  ही  नही  जो  धान
 की  वसूली  की  है  उस  वा  पैसा  भो  अन
 तेज  किसानों  को  नहीं  दिया  है  a  किसान
 को  पैसे  की  तत्काल  जरूरत  होतो  है  लेकिन
 धान  का  पैसा  अभी  तक  किसानो  को  नही
 मिला  है।  आप  राज्य  सरकारों  से
 रिपोर्ट  मास  कि  धान  का  पैसा  कब  तक  कया
 कहीं  दिया  है।  इसलिए  मैं  नभ  निवेदन
 करता  हु  कि  अगर  आप  अनाज  #7  मावे  ठीक
 तय  करेगे  तो  आप  को  बाहर  से  मनोज  कपा
 आयात  करने  की  ज़रूरत  नहीं  एड् रे यो।  झापा
 राज्य  सरकारों  को  ऐसा  आदेश  दे  कि  लेवा
 का  गेहूं  जो  लिया  जाए  बहू  घुले  बाजार  से  लिया
 जाए  और  किसान  को  आप  उसी  वक्त  पैसा
 दीजिए।  प्रखर  श्राप  ऐसा  करेंगे  तो  आप  को
 काफी  लेबी  कामकाज  मिल  जाएगा।

 बस  मुझे  इतना!  ही  कहना  था

 *SHRIMATI  BHARGAV!  TILAN-
 KAPPAN  (Adoor):  Mr.  Chairman,
 Sir,  our  country  is  an  agricultural
 country.  27  years  have  passed  since
 We  got  independence  but  we  have  not
 been  able  to  achieve  self-sufficiency
 in  foodgrains.  It  ig  fact  that  §5  per
 cent  of  our  people  are  living  in  rural
 areas  Shortage  of  foodgrains  is

 rn
 "The  original  speech  was  delivered  in  Malayalam,
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 increasing  mainly  due  to  harding,  black
 marketing,  lack  of  proper  irrigation
 facilities  wag  due  delay  in  implement-
 ing  land  ceiling  and  distribution  of
 surplus  land  to  the  landless,  failure
 of  efficient  procurement  and  distribu-
 tion  aystem  resulting  in  rise  of  prices
 day  by  day.  It  is  because  kulaks  and
 big  farmers  are  influencing  the  policy
 decisiong  of  the  Government  in  ther
 favour.

 Most  of  the  people  are  living  below
 poverty  line.  Why  is  this  happening?
 Centainly  there  ig  something  funda-
 mentally  wrong  in  the  planning.  That
 is  why  we  have  not  been  able  to
 achieve  self-sufficiency  in  foodgrains.
 For  example,  Sir,  irrigation  was
 under  one  ministry  and  agriculture
 wes  under  ai  different  Ministry.
 Therefore,  there  was  no  co-ordination
 between  these  two  minsterieg  and  there
 was  no  planning.  Ag  a  result  irriga-
 tion  facilities  are  not  imposed  to  our
 expectationg  and  most  of  the  irriga-
 tion  projecta  are  lylng  incomplete,
 Just  to  mention  one  example,  in  my
 constituency  there  ig  a  major  project

 OG  (iin.  of  Agri,  and
 irrigation)  ,  L976-76

 would  supply  us  this  quantity  of
 but  we  have  sot  got  it  ao  fer.  It  is
 urgent  ang  essential  that  food  quota

 alone.  They  are  facing  a  serious

 nut  are  coming  down  and  many  trees
 are  being  destroyed  by  pests.  The
 Kerala  Government  have  prepared  a
 scheme  of  two  crores  rupeeg  for  sav-
 ing  the  coconut  tree,  and  submitted
 it  to  the  Central  Government.  But
 the  Central  Government  has  not  ro
 far  given  ite  approval  to  that  scheme.

 Only  ong  more  point,  Sir,  and  |
 have  done.  In  my  constituency  there
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND

 .  SHINDE):  Sir,  about  43  hon.  Mem-
 of  this  House  have  participated

 fer  in  the  debate.  I  am  happy,  a
 importance  ig  being  attached
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 the  natural  calamities  and  the  energy
 erisis  were  the  two  important  contri-
 butery  factora  which  added  to  our
 difficulty  As  a  result  of  this,  some
 of  the  hon  Members  of  this  House—
 unfortunately  Mr  Dasaratha  Deb  is
 not  here;  he  very  eloquently  spcke
 on  a  number  of  issues;  Mr.  Madhu

 ture  and  food  production.  They  were
 trying  to  draw  an  inference  that  the

 production  or  the  food

 Government  policy,  I  would,  very
 humbly,  like  to  make  this  submissiurt.
 Of  course,  I  am  not  making  a  claim
 that  everything  js  all  right  with  Gov-
 ernment  policies.  After  all,  in  a  vast

 and  Irrigation),  1975-70
 hon.  House  may  judge  whether  what
 T  am  saying  is  right  or  wrong.

 Unfortunately,  in  this  country  still
 we  depend  very  much  on  nature,  rain-
 God,  for  our  crops.  I  will  give  some
 statistics  to  show  how  the  major
 crops  of  ours  are  still  dependent  on
 rains  For  instance,  the  irrigated
 area  of  jowar  and  bajra  is  only  4
 per  cent  in  the  country,  oilseeds
 7  per  cent,  pulses  9  per  cent,
 maize  l4  per  cent;  even  the  rice  crop
 which  fg  considered  to  be  all  irrigat-
 ed  1s  mainly  dependent  on  rain  water
 in  this  country;  only  39  per  cent  of
 rice  aren  is  irrigated.  Now,  take
 wheat  is  again  a  very  important  crop
 in  our  economy.  Now  in  wheat  the
 irrigated  acreage  is  54  per  cent  which
 i3  the  highest,  In  rice  it  s  39  per  cent
 and  in  the  rest  of  the  crops  it  is  very
 low.  Naturally,  whenever  there  is
 an  uneven  distribution  of  rainfall  or
 a  failure  of  rainfall,  our  crops  get
 affected  So,  the  whole  effort  of  the
 Government  of  India  is  to  insure  our
 economy  against  these  natural  calami-
 ties  and  I  think  we  have  started  get-
 ting  some  results.  For  instance,  the
 main  highlighta  of  last  year’s  agricul-
 tural  economy  are  that  though  there
 has  been  a  drought—for  instance,
 Gujarat  is  a  very  important  Sate
 both  from  the  pojnt  of  view  of  ground-
 nut  a3  also  cotton—but  thiy  year  the
 general  level  of  cotton  production  is
 so  high  in  the  country  that  despite
 very  severe  drought  conditions,  if  we
 try  to  analyse  and  look  deep  into  the
 matter,  we  find  that  the  genera]  level
 of  production  of  cotton  in  thi,  coun-
 try  three  or  four  years  earlier  was
 only  50-52  lakhs  bales.  But,  now  the
 level  has  gone  up  to  58.60  lakhs
 ‘ales  and  the  country  is  on  the  thres-
 hold  when  we  are  in  position  to
 produce  as  much  cotton  as  perhops
 this  country  may  require,  though
 there  may  be  shortages  in  individual
 areas.  Thig  happeneq  not  by  any
 accident  but  by  g  deliberate  and
 considerable  effort  by  the  Govern-
 ment  and  a  number  of  other  things
 have  gone  in  bringing  about  this
 result  (Interruptions)  Whatever
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 the  problems  which  are  coming  up  as
 a  result  of  more  production,  we  shall
 face  them  and  try  to  find  some  solu-
 tion.  I  am  glad  that  some  of  the
 Members  heave  very  emphatically
 brought  to  our  notice  some  of  the
 problems  because  of  more  production
 of  these  commodities.  In  fact,  what
 I  was  submitting  were  the  positive
 aspects,  Despite  this  that  this  year
 was  not  a  very  normal  year—this
 Year  in  half  of  Madhya  Pradesh  there
 Was  very  severe  drought  during  the
 Kharif  season  and  then  Orissa  is  in
 drought  ag  also  Tamil  Nadu  and  about
 Gujarat  I  have  already  mentioned—
 I  have  mentioned  our  achevements
 in  cotton.  It  is  not  confined  to  cotton
 alone.  Take  wheat.  Though  the
 final  figurea  and  the  final  estimates
 would  be  available  much  later,  we
 bave  some  commonsense,  judgement
 and  also  the  advice  of  our  experts  and
 Sir,  this  country  is  going  tu  see  this
 year  one  of  the  record  productions  in
 wheat.  Madhu  Limayeji  thought  that
 after  1971—he  only  trieq  to  politi-
 Calige  hig  speech—he  said,  that  ag  5000
 as  Indira  Gandhi  gave  the  slogan  of
 ‘Garibi  Hatao’,  wheat  production

 explain  some  of  these  facts.  Wheat

 absolutely  dry,  28  I  have  already
 Mentioned,  54  per  cent  of  the  acreage
 under  wheat  i,  irrigateq  and  4  per
 cent  is  unitrigated.  Naturally,  when
 there  are  no  winter  rains,  it  makes

 difference.  But  this all  the
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 year
 is  going  to  make  g  history.  As  soo
 as  a  favourable  season  is  there,  with

 nal  power  shortages  still  continue  and

 Otherwise,  what  would

 ready  we  are  bad  in  Kharif  and  if
 the  Rabj  production  would  have  gone
 down,  I  think,  it  would  have  added
 to  our  difficulties  and  put  aq  lot  cf
 strain  on  our  economy  and  millions
 of  our  people  would  have  suffered.
 But,  as  aresult  of  the  Rabi  produc-
 tion  coming  up,  I  think  our  economy
 hag  started  looking  up  and  that  is
 what  is  getting  reflected  in  the  price
 levels  to-day  to  which  I  will  come  a
 little  later.

 Then.  Sir,  if  not  many  membera
 but  a  few  members  referred  to  the
 glut  in  potato.  While  in  some  parts

 lave  this-—there  are  no  buyers  for
 potatoes.  Our  valiant  farmers,  our
 brave  farmers  have  produced  millions
 of  tonnes  of  potato  this  year,  whether
 it  is  U.P.  or  whether  it  is  Punjab  or
 whether  it  is  Bengal  I  am  just
 cating  the  way  production  has
 catching  up.  Regarding  the
 sugar-cane  production  this
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 &  gtievance  against  us  because  edible
 oil  prices  had  gone  sky-rocketing.
 Edible  ofl  was  selling  at  Rs.  72  or
 Rea.  3  a  kilo.  This  year,  despite  the
 fact  that  one  of  our  very  important
 States  like  Gujarat  which  produces
 very  substantial  quantities  of  ground-
 nuts,  is  affected  by  drought,—there
 ig  no  groundnut  in  Saurashtra  this
 year,—our  total  production  of  oilseeds
 ig  likely  to  be  of  the  order  of  86  or
 87  lakh  tonnes,  almost  on  par.  And
 had  there  been  no  drought  in  Gujarat
 thig  year  perhaps  we  would  have  seen

 gone  of  the  record  production  of  oil-
 seeds  in  this  country.  But  even  in
 this  year  itself  :t  is  so  hygh  that  it
 has  started  influencing  the  price  level
 This  is  what  I  am  saying.  As  against
 the  price  of  Rs.  2  or  Rs.  33  per  kilo
 the  edible  oi]  prices  have  come  down
 to  Ra  6  or  Rs.  7  or  Re  84  3  kilo.  This
 shows  how  the  production  trends
 have  started  mfluencing  the  price.
 level  also  I  put  a  simple  question  to
 hon,  Members  If  there  is  anything
 wrong  in  our  basic  policy,  would  this
 thing  have  happened?  We  have  to
 remember  that  this  had  been  a  very
 adverse  year.  This  ig  an  abnormal
 year.  Unfortunately  we  forget  his-
 tory  so  quickly.  Human  memory,  as
 has  always  been  said,  is  very  short.
 ह: ह  1966-87  this  country  was  having
 very  severe  drought  and  the  general
 level  of  foodgrain  production  was  of
 the  order  of  72  or  74  million  tonnes.
 Now,  whether  it  is  1972-73  or  whether
 it  {¢  94  or  whether  it  Ig  ‘1974.75,
 these  are  oll  abnormal  years.  and  very
 bed  years  from  the  point  of  view  of
 agriculture  and  our  production  level
 has  been  of  the  order  of  97  to  I04  or
 t03  million  tonnes  This  shows  how
 potential  agricultural  production  has
 beery  built  up  and  I  have  get  the

 consideration  food  production  is  keep-
 ing  pace  with  our  increase  in  popula-
 tion.  Though  our  production  increase
 is  ‘wery  steep  and  there  ji;  need  to
 control  *  yet,  there  are  encouraging
 trends  of  foog  production.  Of  course,
 l  agree  that  there  is  need  to  contro]
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 these  very  encouraging  trends.  This
 is  not  a  political  subject.  I  am  not
 saying  from  any  narrow  angle.  We
 should  not  lose  our  confidence  in  the
 agricultural  economy.  I  quite  under-
 stand  that  hon.  Members  opposite
 are  equally  patriotic  as  we  are.  It
 should  be  the  concern  of  all  of  us  and
 we  should  have  thig  basic  confidence
 mm  the  agricultural  economy  of  this
 country,

 Now,  regarding  rice  production,  Mr.
 Madhu  Limaye  made  a_  statement
 saying  that  here  ig  downwarg  trend
 in  rice  production.  It  igs  not  correct.
 We  had  reacheq  almost  43.6  million
 tonnes  last  year.  This  was  the
 highest  pruduction.  This  year,  al-
 though  we  will  not  have  record  pro-
 duction,  even  then,  the  production  ६8
 not  expected  to  go  down,  although
 not  all,  but  some  of  our  important
 rice  growing  States  are  very  badly
 affected  Take  East  Madhya  Pradesh
 This  is  affected.  Chhatisgarh  ig  sup-
 posed  to  be  rice-bowl.  Orissa  which
 is  a  surplus  State  from  the  point  of
 view  of  rice  is  affected;  Tamil  Nadu
 also  In  Orissa  there  haa  been  a  set-
 back  in  rice  production.

 Even  in  Tam]  Nadu  which  is  a  very
 tmportani  State  from  the  point  of
 view  of  ree,  there  has  bcen  a  setback.
 Despite  this,  ]  anticipate  the  rice  pro-
 duction  of  the  country  from  40  to  4l
 mulion  tonnes  this  year  which  is  not
 very  much  below  the  normal  produc.
 tion  of  ours.

 Shn  Shivay  Rao  Deshmukh  wanted
 to  know  something—I  have  to  cover
 many  points  also-and  he  referred  to
 what  35  happenmg  on  the  price  situa~
 ton.  It  is  true  that  last  year,  parti.
 cularly,  i973.74,  was  a  vear  of  terrible
 stan,  AnJ  all  of  you  know  what  has
 happened  {o  our  ecunomy.  Though
 the  prices  have  gone  up,  I  am  happy
 tu  note  that  as  a  result  of  encouraging
 trends  in  production  in  agriculture,  it
 had  8  soothing  effect  on  pnces.  li  we
 examine  the  price  trend,  we  will  find
 that  between  September,  1974  and
 March,  975  there  has  been  a  fall  in
 prices  to  the  tune  of  about  7  to  &  per



 367  DG  (Min,  of  Agri.  and  APRIL,  19%  DG  (Min.  of  Agri.  und  368
 Irrigation),  1975-76

 {Shri  Annasaheb  P.  Shinde)

 thet

 i

 jody

 git
 दुद [३  र जि ्

 be  interesting  to  find  that  the
 index  has  declined  by  0.4  per
 while  the  wheat  index  has  gone

 down  by  4.5  per  cent.  This  is  a  lean
 r  wheat.  The  index  fall  is  a

 Uttle  less  during  the  next  two  months.

 88६

 other

 The  reason  for  this  is
 there.  There  are  some  positive  steps
 taken  by  the  Government  of  India.
 As  a  result  of  that,  the  improvements
 are  there.  One  is  the  increased  avail-
 ability  of  grains  as  a  result  of  mea-
 sures  taken  by  Government  like  de-
 hoardjng  of  stocks  carmed  forward
 from  the  previous  year  by  the  produ-
 cers  as  well  as  traders.  I  havc  also
 made  a  reference  to  the  Rabi  crop
 prospect.  Second  reason  ig  that  there
 ig  a  substantial  contraction  of  money
 supply  as  a  result  of  anti-inflationary
 reasures  taken  by  the  Government  of
 India.  As  on  i5th  March,  i975  the
 money  supply  position  was  less  by
 7.6  per  cent.  These  are  some  of  the
 measures  taken  by  Government.

 SHRI  SHIVAJIRAO  8.  DESHMUKH
 (Parabhant):  Still,  Government  have
 failed  to  check  the  price  rise.

 SHRI  ANNASAHEB  ४२,  SHINDE:

 struggling:  the  entire  country  Is  strug-
 gling;  sti  of  us  are  struggling  with
 the  probleths  of  inflation.  He  will
 surely  appreciate  it.

 Some  Members  referred  to  sme
 problems  which  were  individual  pro-
 blems  of  some  mbers,  I  would

 irrigation),  1975-

 demanded  that  we  should  import  this
 much  quantity  of  grains.  We  had.
 difficulties  of  foreign  exchange.  The
 Government  of  India  did  succeed  in
 importing  on  commercial  account  sub-
 stantial  portion,

 Coming  to  fertilisers,  despite  a  very
 dificult  foreign  exchange  position  we
 felt  that  if  there  were  no  adequate
 fertilisers  available  in  the  country,
 there  would  be  a  setback  in  our  agri-
 culture.  The  hon.  Members  may  have
 a  grievance  on  the  prices  of  fertilisers.
 They  will  bear  with  me  as  to  what
 has  happened  in  the  international
 market.  We  were  purchasing  urea,
 two  or  three  years  earlier,  at  the  price
 of  Rs.  500  per  tonne.  That  urea  prices
 have  gone  up  60  much.  The  price
 was  Rs.  500  a  tonne.  That  price  it.
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 incurred  a  loss  of  Rs.  3)  crores,  That
 means,  to  that  extent,  we  have  given
 subsidies  for  fertiliser  supplies.  Even
 at  increased  level  of  prices,  we  had  to
 do  this.  Government  of  India  delibe-
 rately  did  this  because  of  the  need  tc
 support  the  efforts  for  agricultural
 production.  Some  of  the  hon,  Mem-
 bers...... wae

 SHRI  NATWARLAL  PATEL:  In
 that  case,  I  think,  there  can  be  no
 scope  for  increasing  the  price  of  fer-
 tiliser.  Let  us  know  from  you.

 SHRI  ANNASAHEB  P,  SHINDE:
 Mr.  Natwarlal  Patel,  I  will  speak  to
 you  at  the  appropriate  time.  Shri
 Nathuram  Ahirwar  is  not  here.  He,
 Mr.  Darbafa  Singh  and  a  few  others
 raised  a  point  about  the  incidentals
 and  other  costs  and  charges  of  Food
 Corporation  of  India,  overheads  of
 Food  Corporation  of  india.  Sir,  I  am
 not  saying  that  all  the  expenditure
 which  the  Foog  Corporation  of  India
 incurs  are  legitimate.  I  am  not  sug-
 gesting  that  there  is  no  scope  for
 economy.  In  fact,  Government  of

 now  and  they  have  made  very  valu-
 able  recommendationg  and  we  have
 asked  the  Food  Corporation  of  India
 to  implement  them,  But,  there  are
 two  wrong  concepts  erroneous  con-
 cepts,  among  many  of  my  colleagues
 First  some  people  fecl  that
 trade  can  operate  ot  a  much  lower
 margin  Shri  Nathuram  Ahiwar  made
 this  statement.  I  am  sorry  to  500
 that  this  ig  not  correct.  In  fact.  when
 this  controversy  was  there,  when  the
 wholesale  trade  was  allowed  to  ope-
 rate,  had  some  correspondence
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 they  have  mentioned.  If  we  incur
 Rs,  25—27,  how  is  it  more  than  the
 trade?  There  is  a  lot  of  confusion  on
 this.  No  trade  can  operate  cheaper
 than  the  Food  Corporalion  of  India.
 Marginally,  there  can  be  scope,

 There  are  some  other  points  which
 I  would  like  ta  mention.  Ag  far  as
 the  charges  of  the  Food  Corporation
 of  India  are  concerned,  the  procure-
 ment  incidentals,  up  to  ‘1974-75,  were
 roughly  about  Rs,  9-10.  Out  of  this,
 in  regard  to  78—80  per  cent,  Food
 Corporation  of  India  hag  no  control
 This  is  because,  it  is  either  the  price
 of  gunny  bag  or  it  is  a  mundi  charge
 or  it  ig  saleg  tax  charged  by  the  State

 choice.  For  instance,  I  can  give  you
 the  break-up.  I  am  prepared  to  cir-
 culate  this  copy  to  all  the  hon.  Mem.
 bers  here,  what  are  the  costs;  and
 incidentals.  This  coming  year,  the
 procurement  incidentals  are  expected
 to  go  up  almost  by  Rs.  4.  The  reason
 is,  State  Governments  increased  thelr
 mundi  charges.  Now,  what  can  we
 do?  If  they  increase  the  sales  tax
 or  their  mundi:  charges  or  some  other
 charges  like  this,  neither  the  Food
 Corporation  of  India  nor  an  honest
 trader  who  honestly  pays  taxes  would
 have  any  option  but  to  incur  the  In
 cidentals.  If  the  Food  Corporation  of
 India  is  criticised  even  for  the  cherges
 which  are  either  statulory  or  which
 are  beyond  the  contro]  of  the  Food
 Corporation  of  India,  I  think  the  cri-
 ticism  is  a  little  unfalr.

 As  far  as  the  storage,  movement
 and  distribution  costs  for  all  grains
 are  concerned,  they  come  ta  about

 to  appreciate  that  we  operate  on  an
 all  India  basis.  It  is  all  right  if  some-

 foodgraing  from
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 Pradesh  or  Jamu  and  Kashmir,  we
 supply  foodgrains  at  the  same  price
 at  the  rall.heads.  Naturally  all.India
 transport  cost  thas  to  be  pooled  te
 gether.  I  will  circulate  this  breakup
 of  cost  incidentals  to  all  members  sv
 that  they  will  be  in  a  position  to  see
 whether  there  ig  scope  for  reduction.
 T  shall  welcome  any  suggestion  from
 any  hon.  member  if  there  is  scope  for
 any  reduction  and  I  will  then  go  into
 it  and  do  the  needful.  This  is  the
 only  thing  I  can  say  at  ths  stage,

 Shri  Sakti  Sarkar  complained  very
 seriously  against  levy.

 SHRI  SAKTI  KUMAR  SARKAR.
 Availability  of  foodgrains.

 SHRI  ANNASAHEB  P,  SHINDE-
 That  is  different.  Ag  far  as  levy  8
 concerned,  I  can  understand  the  plea
 that  small  farmers  should  not  be
 harassed.  Our  general  approach  in
 this  is  that  we  advise  State  Govern-
 ments  to  exempt  gmall  farmers  But
 I  think  al]  of  ug  in  this  country,  all
 political  parties  and  al)  politicians,
 have  to  create  an  atmosphere  for  get-
 ting  levy.  I  think  we  owe  this  duty
 to  the  country,  to  the  poorer  sections
 of  society,  the  urban  dwellers  and
 people  with  fixeq  incomes,  the  land-
 lesg  and  poor  people  in  rural  ateas
 There  is  alwayg  a  demand  in  this
 House  that  the  public  distribution
 aystem  should  be  strengthened.  How
 do  we  do  that  unless  you  evolve  an
 effective  method  to  procure  the  food.
 grains?  Therefore,  thig  genera)  atmos.
 phere  needs  to  be  created  in  the
 country  for  levy.  Everybody  must
 sacrifice.  It  ig  in  the  national  inte-
 rest,  in  the  broader  interest  of  the
 country.  I  can  understand  Shr:  Saktt
 Garkar’,  misgivings  about  the  ade-
 quacy  of  the  machinery;  the  machinery
 May  not
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 system  has  to  be  effectively  enforced-
 This  is  one  of  the  vffettive  methods
 of  mobilising  our  resources  on  ‘this
 front.  Unfortunately,  State  Govern.
 ments  have  not  succeeded  in  this  be
 cause  there  is  no  public  co-operation,
 public  understanding  and  apprecie-
 tion...

 SHRI  SAKT!  KUMAR  SARKAR:  Is
 West  Bengal  deficit  or  not?  What
 is  the  availability  of  foodgrains  in
 West  Bengal?

 SHRI  ANNASAHEB  P.  SHINDE:
 We  have  helped  West  Bengal  80
 much.

 SHRI  SAKTI  KUMAR  SARKAR  :
 We  do  not  want  to  beg.

 SHRI  ANNASAHEB  P.  SHINDE:
 This  year  West  Bengal  has  had  one
 of  the  best  crops.

 SHRI  SAKTI  KUMAR  SARKAR:
 80  lakh  tonnes,

 SHRI  ANNASAHEB  P  SHINDE:
 I  do  not  wish  to  go  into  figures.

 The  allotment  made  to  West  Bengal
 has  been  the  highest.  So  he  should
 net  have  any  grievance,

 SHRI  SHIVAJI  RAO  8.  DESH.
 MUKI-  Maharashtra  should  come
 somewhere.

 SHRI  ANNASAHEB  P  SHINDE:
 Maharashtra  and  a  number  of  other
 States  have  levy.  We  have
 supported  it  without  reservations  and
 we  would  like  to  encourage  State  Gov-
 ernments  to  go  ahead  with  levy.

 There  sre  many  other  matters.  In
 regard  to  some  of  the  most  important
 of  them,  my  senior  colleague,  Shri
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 dairy  plants,  milk  to  our  children,
 mothers  ete.  All  this  depends  on
 animal  busbandry.  I  will  not  go  into
 the  technical  aspects  of  the  matter.
 But  I  woulg  like  to  make  a  very
 humble  submission  tp  this  august
 House.  I  have  been  saying  this  pub-
 licly;  what  has  happpened  to  this
 land  of  Aryavarta  where  the  cow  was
 worshipped  as  mother,  as  God?  We
 have  the  poorest  type  of  cow  in  this
 country.  The  reason,  perhaps  mem-
 bers  will  appreciate,  is  the  religious
 and  irrational  appproach  to  this
 question  of  animal  husbandry.  This
 has  caused  ruin  to  our  animal  hus-
 bandry.  Shri  Berwa  is  not  here.  I
 would  request  him  to  persuade  his
 party  to  give  up  this  religious  and
 irrational  approach  to  the  levelop.
 ment  of  animal  husbandry.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Because  he  is  a  bachelor
 he  does  not  know  husbondry,

 SHRI  ANNASAHEB  ए  SHINDE:
 Possibly.  In  this  country  what  5
 necessary  is  to  have  a  sound  breed-
 ing  pohcy.  People  love  cows  and
 cattle  more  than  even  their  children.
 There  is  no  need  to  teach  them  love
 of  cattle.  But  unless  any  activity  is
 based  on  a  sound  economic  basis,  it
 will  not  prosper.  This  was  lost
 sight  of.  Emotion  and  sentment
 were  brought  in.  Uniess  these  are
 removed,  difficulties  woulg  be  here  in
 the  way  of  development  of  animal

 Mr,  Limaye  is  not  here,  he  gaid
 that  the  country  should  be  made  a
 common  zone  and  he  referred  in  that
 teontext  fo  the  European  Econome
 Coramunity.  [  wish  conditions  in
 India  were  similar  to  those  in  Western
 Europe.  Our  experience  is  that  if
 gurplus  is  not  tapped  in  the  States
 where  it  is  produced,  we  are  not  in  a

 At  one  stage  in  our  party  a  few
 earlier  this  became  a  contro-
 issue  and  our  party  was  sharp-

 We  wanted  to  consider

 and  Irrigation),  1975-76
 the  matter  carefully,  we  appointed
 a  committee  of  experts,  people  with
 no  political  affiliations,  Dr.  Gadgil,
 Shri  Venkatappia  and  a  few  others—
 that  was  the  foodgrains  policy  com-
 mittee  and  it  considered  whether
 food  zones  were  detrimental  to  the
 food  economy  of  India  or  they  helped
 manage  the  food  economy  well  and
 sdlve  the  food  problem,  and  helped
 the  deficit  States.  That  Committee
 unanimously  came  to  the  conclusion
 that  unless  food  production  level
 came  up—when  it  comes  up  I  can
 understand  his  argument  anj  India
 can  possible  be  made  a  common  zone—
 this  country  will  have  to  resort  to
 food  zones;  it  is  an  old  report  of
 i965-66  and  I  hope  Frof.  Dandavate
 wil]  have  time  to  go  through  it  60
 that  whatever  reservations  he  had
 about  this  policy,  would  not  be  there.

 PROP.  MADHU  DANDAVATE:
 Even  that  committee  has  accepted  the
 fact  that  in  the  ultimate  analysis  zones
 will  have  to  go,  only  in  the  interme.
 diate  period  they  are  justified  and  we
 should  continue  our  efforts  towards
 one  zone.

 SHRI  ANNASAHEHR  P.  SHINDE:
 That  is  what  I  am  saying.  Uniess  we
 reach  a  satisfactory  level  of  produc-
 tion,  unless  shortages  disappear,  they
 need  to  continue.  Whatever  may  be
 our  weaknesses  and  deficiencies  we
 are  in  a  position  to  understand  the  food
 economy  of  the  country.  Many  hon.
 Members  sincerely  make  some  simple
 suggestions.  But  in  a  vast  country
 like  India  the  management  of  the  food
 economy  is  an  intricate  and  complex
 subject.  There  are  so  many  regional
 and  other  pressures.  Even  Chief
 Ministers  come  and  ask  for  more
 and  more  grains,  it  is  not  easy  to
 resist  pressures.

 SHRI  D.  K.  PANDA  (Bhanjanagar):
 There  are  pressures;  there  are  vested
 interests

 SHRI  ANNASAHEB  P.  SHINDE:
 We  do  not  succumb  to  pressures.  It
 is  a  difficult  subject  and  we  are  try-
 ing  to  put  it  on  a  rational  basis.  We
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 aré  trying  to  manage  the  food  ec0-
 nothy  of  the  country  in  the  best  possi.
 ble  manner  in  this  difficult  situation.
 I  would  not  Hke  to  go  into  the  broad
 atpects  of  land  reforms  because  my
 genior  colleague  is  expected  to  touch
 on  them.  ‘

 [  know  Mr.  Bhattacharya's  sincerity

 i

 the  main  bottleneck  in  the  develop.
 ment  of  agriculture.  There  is  no  lack
 of  law  or  policies.  The  Government
 of  India  is  very  clear  in  its  policy
 that  sharecroppers  have  to  be  made
 owner-cultivators  or  at  least  be  con-
 ferred  the  right  to  cultivate  the  land
 permanently,  without  being  evicted.
 Credit  and  other  facilities  also  should
 be  made  available  tc  them.  But  im-
 plementation  of  land  reforms  depends
 not  merely  on  statutory  orders  or  ad
 ministrative  measures  which  are
 necessary  as  supporting  things,  but  it
 ig  really  the  willing  involvement  of
 the  people  who  are  the  beneficiaries
 and  the  general  consciousness  of  poli-
 tical  parties  which  wil)  enable  social
 reforms  to  succeed.  Theoretically  it
 is  a  State  subject,  but  we  know  the
 difficulties.  We  have  no  mental  reser-
 vation  about  this.  I  welcome  any
 suggestions  as  to  how  the  implemen.
 tation  could  be  done.

 With  these  words,  I  thank  the  hon.
 members  for  giving  me  a  patient
 hearing.

 PROF.  MADHUY  DANDAVATE:
 Many  members  have  referred  to  the
 difficulies  caused  to  the  cotton  trade
 by  the  credit  squeeze.  Will  he  throw
 some  light  on  it?

 SHRI  ANNASAHEB  P.  SHINDE:
 We  shall  take  it  up  with  the  Com-
 merce  Ministry.

 wt  रामावतार  शास्त्री  (पटना)  :
 सभापति  महोदय  मैं  इस  डिबेट  में  भाग
 लेगा  चाहता  था  लेकिन में  भाग ना  रहा
 हैं  इसलिए  कल  बोलता  संभव  नहीं ही  सकेगा  1

 इसलिए  मैं  केवल  वो  सवाल  पूछता  Wafer:  में
 दोनों.  सवाल  सिलाई  से  सम्बन्धित  हैं  ।

 मंत्री  जी  मे  हमें  जो  बातें  कहीं  ह...  से  उन  का
 सम्बन्ध  कम  है।  लेकिन मैं  नहीं  रहूंगा
 इसलिए  मैं पूछ ले  रहा  हूं  1

 पहली  बात  यह  है  कि  बिहार  में  पटना
 जिले  में  फतूही  मोका यो  कौर  बरहिया  ताम
 योजना  तीस  चार  जिलों को  मिला कर  के
 बनाईं  गई  है  और  वह  बिहार की  बहुत  बढ़ी
 पोजना  है  1  इस  योजना  के  सवाल  को

 ले  कर  इस  इलाके  के  लोग  बहुत  दिनों से
 भार दोलन  करते  रहे  हैं  क्योकि  यह  बहुत  बड़ी
 सिचाई  योजना  है  कौर  वह  ग्रेगरी  है  नन
 का  भण्डार  है  1  सुना  है  कि  उप  मंत्री  थी
 के  एन  सिह  जी  वहां  अभी  हाल  में  गये  थे  ।
 तो  मैं  यह  जरूर  जानना  चाहूंगा  ॥: उ  मंत्री

 जी  ने  वहां  क्या  देखा  और  उस  योजना के  सिल-
 सिले  में  सरकार  का  दृष्टिकोण  क्‍या  है।
 प्यार  वह  योजना  उपयोगी  है  तो  सरकार

 कहाँ  तक  उस  को  कार्यान्वित  कराने  में

 मदद  करना  चाहती है
 ”  उपमंत्री  जी  वहां

 गए  उसके  लिये  मैं  उन  को  धन्यवाद  देता

 हूं

 दूसरी  बात  ग्रानचिका  समिति  की
 सिफारिश  से  सम्बन्धित  है।  थालिका  समिति
 ने  प्रशस्त  सितम्बर  के  पिछले  ६... ज  में  यह  कहा
 है  कि  हमारे  बिहार  में  नदियों  स ेकसाब  का
 सवाल  बहुत  बड़ा  है।  बंगा  नदी  के  कटाव
 से  सैकड़ों नांच कद रहे |... उ  कट  रहे  हैं।  खुद  मेरे  क्षेत्र
 के  मेरी  शिक्षा  में  दो  दर्जन  से  ज्यादा  बांग  कट
 शुक  हैं।  तो  थालिका  समिति  ने  एक
 सिफारिश  भारत  सरकार  से  की  हैं  कि  विहार
 सरकार  इतनी  बढ़ी  पोतना  को  हाथ  में
 जैसे  शौर  कटाव  से  पीड़ित  लोगों  के  पुनर्वास
 की  व्यवस्था  करमे की  स्थिति  में  नहीं है
 इसलिए  भारत  सरकार  को  इस  दिशा में  कुछ
 बिहार  सरकार  की  मदद  करनी  चाहिए  ।
 मैं  यह  जानना  चाहता  हुं  कि  सस  पर  सरकार

 मेकोन  विचार  किया  है.  कौर  किया है
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 है  तो  किस  निर्णय  पर  पहुंचे  हूँ।  अगर  नहीं
 किलो  निर्णय  पर  पहुंचे  है  वो  क्‍या  वहां  के  लोगों
 के  पूर्वाध  का  कोई  व्यवस्था  करने  को
 बात  पर  बाप  कोई  विचार  करेगा  ?

 8.60  डा.

 PROF.  MADHU  DANDAVATE
 (Rajapur):4In  g  State  like  Maharash-
 tra,  where  the  monopoly  cotton  pro-
 curement  scheme  ig  already  in  pro-
 gress,  not  only  production  but  also
 procurement  can  be  increased  sub-
 stantially.  A  welcomy  suggestion  and
 a  declaration  has  been  made  by  the
 new  Chief  Minister  that  instead  of
 giving  30  per  cent,  50  per  cent  will
 be  given  mn  cash  to  the  cotton  grow-
 ers.  But  the  difficulty  is  that  there
 are  credit  restrictions.  So,  they
 wanted  an  immediate  Central  assist-
 ance  of  Rs.  65  crores.  I  want  to  know
 whether  the  Agriculture  Ministry  will
 use  its  good  offices  with  the  Finance
 Ministry  to  see  that  the  cotton  gro-
 लाड,  especially  gmall  cotton,  growers,
 get  some  relief  and  the  monopoly
 cotton  procurement  scheme  also  suc+
 ceeds?  °”

 .

 SHRI  SHIVAJI  RAO  s  DESH-
 MUKH:  Professor  Dandavate  referred
 to  pur  new  Chiet  Minister,  whose
 name  ig  SBC.  In  Maharashtra  SBC
 represent  sugar,  banana  and  cotton.
 But  These  are  the  only  fliree  crops
 which  are  the  victims  of  the  Central
 policies.  When  the  hon.  Minister  says
 that  under  no  pressure  will  we  give
 up  our  right  to  export  Basmati  rice,
 what  happens  to  our  export  of  very
 fine  long  staple  cottonf
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 SHRI  NATWARLAL  PATEL:  When
 a  reference  was  made  to  cotton,  the
 hon.  Minister  said  that  this  is  a  pro-
 biem  concerning  the  Commerce  Minis-
 try.  But  that  Ministry  is  bothered
 only  about  textile  mills  and  purcha-
 sers  of  cloth;  it  ig  not  bothered  about
 the  growers  of  cotton,  whereas  the
 Agriculture  Ministry  is  vitally  con-
 eerned  with  the  growers.  If  price
 support  is  not  given  to  the  growers
 of  long  staple  cotton,  they  will  switch
 over  the  production  of  short  staple
 cotton,  in  which  case  you  will  be  for-
 ced  to  import  cotton  from  abroad  and
 spend  valuable  foreign  exchange.  At
 that  time  your  Ministry  would  be
 blamed,  So,  kindly  do  not  depend  on
 the  Commerce  Ministry.  The  Agricul-
 ture  Ministry  should  say  thet  they
 want  to  give  price  support  to  the
 cotton  growers

 SHRI  ANNASAHEB  P.  SHINDE:
 The  marketing  of  cotton  is  the  concern
 of  the  Commerce  Munistry.  But  my
 Ministry  is  also  concerned  in  the
 sense  that  no  worthwhile  production
 programme  can  be  pursued  unless
 there  is  marketing  support  and  price
 policy  support.  So,  naturally,  these
 are  inter-mimsteria]  matters  and  the
 Government  of  India  as  a  whole  has
 to  take  a  decision.  So  far  as  we  are
 concerned,  we  shall  take  up  the  mat.
 ter  with  the  concerned  Ministry  and
 pursue  it  consistently.

 8.05  brs.

 The  Lok  Sabha  then  adjourned  alt Eleven  of  the  Clock  on  Thursday, April  10,  975/Chaitra  20,  897  (Sakg).
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